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LOK SABHA

Thursday, February 27, 1975/Phalguna
8, 1896 (Saka)

The Lok Sabha met at Eleven of the
Clock

{Mn. SPEAKER in the Chair]

WELCOME TO THE MONGOLIAN
PARLIAMENTARY DELEGATIONR

MR, SPHAKER: Honourable mem-
bers, at the outset, I have toc make
an announcement,

On my own behalt and on behaif
of the hon. members of the House,
1 have great pleasure in welcoming
Mr. Tsedendambyn Gotev, MP,
Secretary of the Presidium of the
Great People’s Hural of the Mongo-
lian People’s Republ:c and the hon.
members of the Mongolian Parliamen-
tary Delegation who are on a visit to
India as our honoured guests. The
other members of the delegation are:

1. Mr. Dendeviin Oidov, MP..
2. Mrs. Gochoogiin Dulma. MP.,

3. Mr. Sharavdorjin
MP.,

4. Mr. Luvsan Rinchin Officials
5. Mr. Olagom

The Leader of the Delegation
asrived yesterday evening and the
other members of the Delegation arri-
wved this morning and vl be in India
Gl1 the 8th of March. They &re now
seated in the Special Box. We wish
Shem a happy aod fruitful stay in our
sountty. Through them we convey
Sur greelings and besi wishes (o the
2088 191,

Jadan,baa,

Parlament, Governmen: and the Peo-
ple of Mongolia.

Durgapur Steel Plant

*141. SHRI M. 8. PURTY: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether Durgapur Steel Piant
has been working below its capacity;

(b) if so, the reasons therefor; and

(¢c) the steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
{c). A statement is laid on the Table
of the House.

Statement
(a) Yes, Sir.

(b). The main reasons are:—

(i) Adverse industrial relations:

{i1) Detenoration in condition of
coke oven batterics.

{ii1) Lack of adequate maintenalce
of various items of equip-
ment in the past. ang

(iv) Inadequate availability ot
power during 1973-74 and the
early part of 1974-75.

(c) Close and constant liasion is
maintained with the Ministry of
Energy and the authorities of D.V.C.
to ensure maximum supply of power.
Similar liaison s maintamed with the
Ministry of Railways to ensure that
difficulties in regard to rml move-
ment do not hamper production in
any way and with the Department
of Coal to ensure adequate and timely
supply of coking coal o the steel
plant, The question of augmenting
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the captive power generating capacity
in the stee] plant 1y under examina-
tion A numker of long term mea-
sures are already in hand to bring
about an improvement in production
and these contintiz to be implemented
These 1nclude provicion of balancing
facihities requuei to coirect existing
imbalances 1n production facilities ca-
pital programiacs mvolving additions
replacements etc, improved mamnten-
ance aimed at b~‘ter equipm.ent avail~
ability and pianneil procurement of
spares and refractories and other es-
sential matenials A new half coke
ovin battern 1s under constiuction
and a programme has been drawn up
for the re-b»uildimz of the existing
coke oven batteries Concerted efforts
also continue to be made to improve
industrial relatiot 8 and to enlisy the
corporation of workers in maximising
production .e

=t uWe g&o gAY : wemwr oY, &

w Y ¥ arrr wgar g fr quine
T WA HT IR WA A frAew
FH IQMEA 1973-74 X g1 7 wal) o
Foam faarer Yamm g fr s
B8 & & weor mfew s & gaw
us% AR AW, FF AT Griw A
TR A E, fafew ofeies o
&% 31 ¥ v v T A, o faaey
gn ¥ 3oy 7 A1 1 & Ay W@ g fr
TEAAFRM YT ATA R+ F Aoz
¥ o7 %9 ¥ g s g fey oamaw
o7 grew ¥ afg W o ?

e Wit W wAem A T
wlt (ot werofty aew)  1973-74 %
FATTY FTTRTH § 74 I A7 g
7 9T 75 FHTT 849 = guy wWYT
$fam &m w1 3 9 76 gWT 753
TR WX ET A 10 THAF N
wiHd N A% & § I w6
W o4 QAT CET A gazw ol diefer
Yo w1 MywrT 4 T 31 TATT 300
= gt
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FTo & T AN ATAAG T ¥
qer ¥ ag v fed 5, 6 Wl ¥
faoy ®w & § =7 (A FIO7 AN WA
faa T IwE AT wgr A & R e
&Y § &9, I FTOT ¥ | GEAT AT A
fir fra® 6, 7 a5t ¥ o §Aw 4 wfww
gfvaet § § aga @Ow g T 4, aga
ard gear faed fay & g€ Wit 3w
FEATH! FT 7N AT I A WAL T84T
2l oF fA Y geAw R A &
afaqiizs 97, AMFT FF NF T 20N
9% @ 7T AT a%aT ¥ A7 fRT ST
foy AT WA § IR T I T A7
q F AT T IET 1967-68 W EW
¥ 10 ATERO FATCS5 40 AT TTAA &7
1968—n9 7 5 AT 15 AL 809 &7
s AW frg sr e avr A 5 8
;i T ferd 3 A1 AT 77T e
gt & fom ¥7 9T T AT TR
AfrT aEt oF qrE SOV 74T 97, T 99y
TYTFTCN AT | TAH HAAT T HTO
ATAY oT7 TR AT WY q4E | A W
T grlr =fet O AT € qES T
gafrgh i g AW ¥ AT N 1B
weafort A fxa & a7 7 §8 20 B
T & 1| W TA AET  HqIAATT AT B
foamm fearm amw z fr g9 39
o w7 W ¥ w9 wq & g
Femd@s e A 3 I
qT ST ANE ¥ TLY FET AT I8
arfs g s s MY gE AT AR

SHRI KRISI{INA CHANDRA HAL~-
DER I want to know whether it Is
not a fact that Hindustan Steel Emplo-
yees union affiliated to CITU and offi-
cerg associations DSP submitted con-
structive suggestions on expansion
schemes and to improve production
to make the plant viable and thess
were not accepted by the authorities?
Iz it not a fact that 700  contractors’
workers have not yet besn aken back
inspite of the categorical assurance
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given by the hon. Mmister Chandra-
Jit Yadav on the floor of the Lok
Sabha last session? This assurance
was not honoured lw the management.
I8 it not a fact that at the plant level,
at the shop level, ete the three tier
commitiee set up py the West Bengal
Lahour Mimster, Dr Gopaldas Nag
would not function due to oppsition
and non-co-operation from the INTUC
union” Apart from the answer given
by the Minister in reply to the man
question and suoplementar, question,
I have mentioned these faciors  Are
ghese reasons not responsible for the
poor performance of the Durgapur
Steel Plant”

SHRI' CHANDRAJIT YADAV. So
far as the first par! of the auestion
1s concerned, namely fhat some memo-~
randum was submitted by the CITU
Union and the Offivrry' Union for the
amprovement of p.oductinng and 1maus-
inal relations. those suggestions have
been received and they are getting our
vlue con<ideration Thuy 15 also 2 fact
that 1n the last two years a concerted
effort was made 1o improve industrial
relations 1 must say that all fhe
nmons functiomung a! Durgajur co-
w©operated at that stage and « meeling
was held with the Labou- Mini-ter of
West Bengal the managoment ond the
representatives «f Lhe trade uni.ns in
the Durgapur Piaat. On '4th  May,
1972, an agreement was reached that
iripartite committves at threw levels
the floor level, the plant level cnd the
State level should be formel. These
committees were foimed and all the
unions working there, whether affi-
lLiated to the CITU Union or AITUC or
INTUC, have agreed The Plant
Committee was slco formed. and st
started functioning well. There was
no agreemen* as tu what ghoyld bLe
the nature « the participation at the
fioor leve. comnvtiees So far. the
floor committeeg could not be formed
At the State lovel some  meetings
were called and certain  zgreements
were reached, out later on certain
difficulliey arose because of inter-
union rivalries Local problems are
there, I am not denying that, end we
are geeking the co-nperation of all the
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people saying that we shoulg st to-
gether and try ‘o resolve these pro-
blems.

So far as ‘he 700 contract labourers
are concerned, this problem of cn-
tract labour 1s there 1n almost every
plant Certamn pro elures were also
evolved as to now to absorb most of
the contract .abou. One criterion
was hxed that workers in  works
which are of 4 parmanent naiure may
be made permanent, but with the con-
sent of the tepresen.atives of all
umions  Unfortunii-ly, the urien re-
presentat ves them-eives did nut agree
on the specific works which are of
a permanent na‘ur~, and that i< the
only difficulty Otherwi., we <tand
by that principle, we want to imple-
ment ,t

So far as the 700 workers are con-
cerned I told the management also,
categorically and t 1ssued inctructions
to the management also that .il those
workers wno are witling to ccme
back and wha are not mnvolvid m
anv violate actinitucs should be aliow-
ed to come back. except the 20 wor-
kers agunst shom there are police
cases, but the CITV] Union itszlif 18
msisting that thos» 2% workers should
also be tuken back and that unless
and until they are taken bark, the
workers w1l nut joir In spite  of
that more than 50 per vent have «l-
ready joined, and further effoity are
being made I wan+ to assure the
Members again tha! I have told them
not to insist on our taking back the
20 workers against there ate cases of
violence We will consider  their
cases later on. Others are welcome
to jom, but it is the C1TU Union
which is preveating thein from con.-
ing and joimng the work

SHRI SAMAR MUKHERJEE: On
this issue we made a representstions
to the Minister only a few days ago
about these 700 contract workers, and
we had some talks. He told us be
would “also see that all were taken
back.
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SHR1 CHANDRAJIT YADAV: 1
am very sorry. Whatever I told you
1 am saying on the floor of the House
again,

SHRI SAMAR MUKHERJEE: You
said you had asked the General Meana-
ger to come !0 Dethi and have talks
with you.

SHRI INDRAJIT GUPTA- Let us
have a half-hour discussion on ft.

MR. SPEAKER: We can have it.

SARDAR SWARAN SINGH SOKHI:
In reply to part (b) the mimster sa:d:
“Lack of adequate maintenance of
various items of equipment in the
past.”

1 would like to kuow (a) who is
responsible for the pror maintenance
of equipment and what are the various
items of equipment in the plant: (b)
whether the coke oven plant which
was supplied by the British consor-
tium as the time of its construction
early in 1953 was not of the capacity
as it was originally mentioned and
it started giviag trouble from the
very beginning of its commission; (c)
whether the half battery of the coke
over is being constructed by the same
firm and (d) whea the rebuilding of
the existing coke oven batteries would
commence and when 1t would be com-
pleted.

SHRI CHANDRAZIT YADAV: When
we found that production was falhing
and appreciable improvement was not
taking place, two committeer were
formed fo go into the details and
identify the reasons for low produe-
tion and bad maintenance. One Mr.
R. K. Chatterjee was working there
first as Assistant Geoneral Supern-
tendent and then as General Superin-
tendent and then as General Manager.
We fixed the respongbility on him.
He was demoted. Later on he made
a repregsenfation against that but
ultimately he had to leave the plant.
Some action was taken against Shri
C. 8. N. Raju, General Superintendent
I would assure the hon. member that

FEBRUARY
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al] possible measures are being tbken
for proper maintenauce of the plant.
We are quite aware of the weaknesses
managerial or departmenial ard &%
when they came to oLr notice we take
effective steps. Some short-term and
some long-term schemes have been
prepared and steps are taken. About
the same question whether the sume
company hag been given the work of
rebuilding the hall{ cokeoven battery,
1 want notice

DR. RANEN SEN: In the statement
it is said:

“The question of augmenting the
captive power generating capacity in
the steel plant is under examina-
tion. ..
A new half cokeoven battery is
under construction”

The power crisis is 5 or § years ola
and the need to have a new power
plant felt nearly 4 years ago. May L
know why in spite of the fact that
four or five ycurs have clapsed, this
is still under consideration? What &
the reason for tm: delay?

SHR1 CHANDRAJIT YADAV. Ac-
tually, the installed capacity of the
captive plant 13 20 MW. The Hrm
generation capacity is 15 MW. The
total requirement of power for the
existing installed capacity of the
steel plant is about ¢0 MW. There
were serious power cufs and power
interruption during 1873-74 and als0
in the first few months of 1974. But,
during the last four or five months
appreciable imporvements have bheen
made. We have quite close liaison
with the DVC and the DVC has met
the requirements of the piant. We
want to be sure that the captive plant,
whose installed capacity is 20 MW,
will produce the maximum. There-
fore, certain steps bave been taken
to maximise the production of the
captive plant. It ig a fact that for the
last four or five months there hag ant
been any shortage of electricity, The
situation has improse considerably,
and we hope this situation will con-
tinue. So far as the half coke oven
battery is ovneerned, #t 15 under
sonstruction.
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Action is being taken 10 complete
the re-building ot the coke-uven
batlery as quickly as possible,

Faulty Mining of Iron Ore by Privatc
Parties

*143. DR. RANEN SEN: will  the
Mimster of STEEL AND MINES te
pleased o state:

(a) whether the Iron O_re Board
has discovered faulty mining of iron
oie by private parties; and

(b) if 80, the steps being taken to
rectify the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). (a) In
the course of some studies based on
avalable data, the lion Ore Board
have observed that mining in  sume
areas in the private sector mines 18
not carried on 1n a proper and scien-
tific manner.

() The Iron Ore Board, therefore,
constituted two commitiees to study
and suggest the integrated develop-
ment ot i1ron ore deposits in Baraj-
amda sector and Bellary-Hospet
eector, The report of Baragjamda Cum-
mittee has been received and action
i1s being taken to implement 1ts re-
commendations, The report of
Bellary.Hospet Commitiee pas yet to
be received.

DR. RANEN SEN- Last year in
veply to question by Shri P. M. Sayeed
in November 1974 the seiting up of
the two commuttess was mentioned.
Later on, we learnt that one of the
committees of the Iron Board has ex-
pressed serious concern at the misuse
of iron ore leases by private parties.
The report goes on to state that the
Board has come ou! with the finding
that the private sector, which was
earlier contributing a substantial por-
ton of the iron ore, wns now only
carnering them without exploiting them
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further. Since this iron ore is very
necessary for our steel production and
for export purposes, may 1 know
what particular steps the Govern-
ment of India 18 going to take, or has
taken, to see that there s controt
over he private compantes who are,
commering and misusing the iron ore,
if not completely taking over all the
fron ore mines held by the private
companies”

THE MINISTER OF STATE IN 1HE
MINISTRY OF STEEL AND MINES
(SHRI CHANDRAJIT VYADAV): it
has been slated 1n the main answer
that certain deficiencies 1in the ex-
ploration of these mines were brought
to our notice and we felt that certan
steps are necessury for the improve-
mentl of the iron ore mnes. There-
fore, the Iron Ore Board was formed,
which 15 making a study of these pro-
blems It had appo:nted two commit-
tees. The report of one committee has
already been rereivedd That com-
mittee has made certain suggestions.
To smplement one suggestion a certain
mvestment s necessary m the Bira-
jamda area—about Rs. 12 crores for
developmental works and about Rs 3
crores for the central screening and
crushing plant. Thg private mine
owners have alsc agreed for the m-
vestment. But they want an assu-
rance that whatever iton cre they will
mine will be exported and that the
MMTC should be able to export that
iron ore. It should not nie on the pit-
head. These questicns are being exa-
mined very carefully.

}the granting lease to private
mine-owners, the Government s
always very careful to see that cnly
those mines are given to private mine-
owners which are not amenasble to
large-scale mechanised mining or
which are export-orientsd. For ex-
ample, Goa has its history. Goa is
mmﬂatxn where private mine-

exist. It hos a history. They
have been doing business for quite a
few years. We 40 not at the moment
feel any necessity to take over those
private mines. Effective gteps  are
being taken and will be taken when
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we get the second report slso to 1m-
prove and making mining more scien-
tific and see that the fron ore, as the
hon Member said nghtly, which 1s
the most important natural minerd) of
our country does not go waste

DR RANEN SEN It s admitted
on all hands and there 15 a nrews-
paper report—being a long one, I do
not want to read it—of 4th February
in which 1t 15 statei that the Board
has come to a conclus:)n that there is
not only ms-utihsation  but scrious
mischief 1s being perpetrated by pri-
vate mine-owners In wiew of that, I
want to know what stands in the way
of the (overnment to take over
management frum the privete hands
when 1t 1s admitted that it 1s a very
mmportant industry jor the develop-
ment of our country and to carn more
foreign exchange 1 wunt a specific
answer to that, wnether thic has beer
examined or i1t 15 being exammei

SHRI CHANDRAIJ!IT 1YADAV 1
have 1ephed to thus question These
things have becn brought to our
knowledge The Goveriment 18
very seriously considering how  to
develop 1ron ore mines scie tifically
and private mine-owneis should al-o
not be permitted to do mining .n an
unscientific way Only in thote areas
where mechanisation 1s not posible
that they are working there We
have alwo also aske1 the Iron Ore
Board to take a total pictu ¢ of the
iron ore mineral iesources Ssce what
effectine steps should be taken to im-
prove the mining and to «ce that mus-
utilisation does not take place 1n
future

SHRI PURUSHOTIAM KAKOD-
KAR There are big mine-owners in
Goa angd there aie glvo smill mire-
qQwpers 1n Goa On account of those
small mine-owners 1 think the
MMTC ofice was opened m Goa
But 1 learn that these ¢mall mne-
awners have not vet been oble to
export wron ore and iron ore s accu-
mulated May ! know from the hon
Minister whether it is on account of
any such fault that they have not

FEBRUARY 27, 1075
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been able to export their iron cCre
and the MMTC has not undeitaken
export of iron ore Of snmppll  rune-
owners”

SHRI CHANDRANLT YADAV i
will look into it The hnon Vember
may give me specliic case, of those
small mine-owners whose iron ore has
not been exported and care has not
been taken of them.

SHRI NAWAL KISHORE SINHA:
May I know, firstly, what are tie
important detects 11 mining detected
by the Board and enumerated in its
report secondly, whether it has cume
to the notice of the Government
that private mine-owners are doing
mere Scrapping daid not deep mining
which 15 destruying and wasting
national wealth and thirdly whether
the Gover ment have decideq tu set
up benefificiation plants in those areas?

SHRI (HANDRAJIT YADAV The
main problems of these mines are
that n some areas, there are trans-
port problems, we have not been able
to invest on transport ana, the elore,
transport problems ase there Some
of the mine areas are not acce<sible
and the transport cost 15 very high.
In certmun mineg enough investment
has not been made, therefore, there 1s
lack of proper irvestment Steps are
being tasen fo inake proper nvest-
ments <o that scieatific numing 1s done
and the mines ate properly develcped
As I said earlier, the Board has found
that there should be a central screen~
ing and crushing plant which will help
tn the speedy pruduction and also
better quabity, of 1ron ore That pro-
posal is  under owr considerztion.
These are the msin problems which
have been identiled It 13 a fact that
some of the small mine vwners have
not been able to do proper mining,
foolproof miming has not been done
and there has been wastage FEfective
steps are being taken, go that wastage.
doeg nof take ovlace in future
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Policey Repremssion qn Refugees
in Mana camp

#144, SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
SUPPLY AND REHABILITATION be
pleased to state:

{a) whether he receiveq any cum-
munication from the President, Ud-
bastu Unnayansil Samity, Mana Camp
regarding the CRP repression on re-
fugees;

{b) if s, the outlies thercof; and

(¢) what steps have been taken
by Goverument to stop the repression
and redress the grievances of the
workers?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILK.AR): (a) Yes, Sir.

(b) and (c). A statement is laud on
the Talle of the House.

Statement

(h' The text of the telegram dated
9.1.1975 received from the President,
Udbastu Unnayensili Samity, Mana
Camp, is as follows:—

“Stopping cuef benefit refugees
Sohagpur Nawagaon kept under
Police ('RP Barricade (.) Police CRP
started inhuman torturing on hungry
refugees (.) Even Missionary relief
disallowed insulting humanity (.)
Situation grave for forced starvation
Death (.) Immediate attention
intervention solicited to stop oppres-
sion.”

{¢) No CRP has been posted in
Sohagpur-Nawagaon Area and, there-
fore, the question of repression by CRP
doeg not arise. It is further reported
that there was no instance of inhuman
torture by police, nor any missionary
relief is known to have been offered to
the migrants.
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The factual position is that about
3000 returnee migrant families were
moved to worksite camps at Tawa for
being put on canal-work on the Irriga-
tion Project, but they refused to take
up the work offered. Our efforts made
to persuade them were unsuccessful.
According to Government instructions
on the subject, if the able-bodied adult
male members of a family refuse to
work, their relief benefits are stopped
and the family is discharged from
camp. Notices were, therefore, issued
to these families at Tawa explaining
to them the consequences of their
refusal fo work. Those who did not
take up work inspite of notices, their
relief benefits were stopped w.e.l.
21-12.1974. By the Ist week of Janu-
ary, 1975, most of the families had
agreed to take up work and on hu-
manitarian grounds their relief benefits
were restored with effect from the date
of their taking up work. In the mean-
while, Police arrangements were also
made hy the State Government to deal
with any law and order situation that
may arise.

A few representatives of migrants
from Tawa Camps were nvited to
come to Delhi on 15.2-1975 to meet the
Minister of Supply and Rehabilitation.
Their demands were discussed and thev
were informed that Government had
decided that rehabilitation assistance
would be given to them in their turn
in relaxation of the instructions that
those who deserted from rehef camps
rehabilitation sites were not entitled
to it.

SHRI DINEN BHATTACHARYYA:
olay I know from the hon. Minister
what actually 1s the total number of
tefugees in the Mana Camp who are
still awaiting proper rehabilitation?

i SHRI R. K. KHADILKAR: There
.are about 25000 families in all our
Camps.

}
SHRI DINEN BHATTACHARYYA:
What is the total number of refugees?

SHRI R. K. KHADILKAR: On an
average, one family is counted as con-
sisting of five persons.
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SHRI DINEN BHATTACHARYYA:
From the statement it appears that
the CRP was not employed against the
refugees who deserted and who, after
all, came back. But they were refused
their doles and repression was started
against them by police and the goon-
das. May I know whether this fact
was brought o the notice of the Minis-
ter several times and if so, what effec.
tive steps were taken—from the state-
ment it does not appear that any effec-
tive measures were t{aken-—-so that
there may not be any occasion for any
agitation of any nature by these
refugees who are still refugees and who
are awaiting rehabilitation?

SHRI R. K. KHADILKAR: The
refugees at Tawa are called Karm.
shilurs who are supposed to work. But
these people declined to work. and
some of them tried to gang up. So,
the State Government took precau-
tions. There is no question of the
CRP coming in the picture at all. I
must make 1t very clear- only a few
days back—for his information., I am
telling him—a few refugees who had
some grievances came and met me and
all their genuine grievances have been
resolved. What they are getting s
enough. They are geiting more than
what the local labourers get. 1f I give
the figures the House will be wonder-
struck. They are getting sybsidised
ration plus money and they do not
want to work. They want to work only
on a charged basis that means Rs. 3.50
without doing any work. We are not
going to tolerate it.

SHRI NITIRAY SINGH CHAU.
DHARY: May 1 know whether it ig
fact that quite a few thousand fami-
liee have been shifted from Mana
Camp for doing work in Tawa Project
and those families have been lodged rt
Timarni, Dholaris, Sohagpur, etc, and
that, in gpite of the fact that they are
being supplied rice at 57 Paige per kilo
they are refusing to work and are
creating trouble there?
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SHRI R. K. KHADILKAR: What the
hon. Member has said is absolutely
true. For your benefit, I will give some
figures regarding the benefits they get
apart from money. Sv far as money is
concerned, we are giving, after incre.
ment Rs. 40 to Rs. 150 to a family
consisting of six or sven memberd
This 1s the position so far as the
money part ls concerned. 1 would like
to enlighten the House on one problem.
We are giving them so many benefits
and even then, as the hon. Member
said correctly, they are not prepared
to work at all. This is the main ques.
tion. They want food, they want mo.
ney but do not want to do any work.
I may tell you that this is a social
problem which was ventilated in our
conference and some of the States like
Mysore referred to it.

SHRI KRISHNA CHANDRA HAL-
DER- They are a hard-working people.
Let him come with me to West Bengal
1 can show him many cases to show
how hard working they are.

SHRI B. K. DASCHOWDHURY: 1
have heard the reply given by the
Mmister. But I would like to know
very clearly from him whether it 13
a fact that this question relales to
Udbastu Unnayansil Samity and cer-
tain representations received from
them and whether it is a fact that this
Samity was formed there with the
active co-operation of some of the high
officials working in Mana and also ia
the Ministry in Delhi.

Secondly, 1 want to know whether
most of the executive members of thia
Udbastu Unnayansil Samity are
spokesman of the traders working in
and near about the Mana camp.

Thirdly, is it alsp a fact that the
Mana Employees’ Association repeated-
ly requested the Government to take
action against the Udbastu Unnayansil
Samity which is misguiding these poor
refugees not to work properly? Is it
also a fact that they are not enthusi.
astic about their work because they
are not given the security of work after
the completion of the Tawwa project?
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Will the Minister also consider reba.
bilitating these displaced persons re.
fugees who are working there and will
be working there for 2.3 years? What
is the guarantee given to them? It 18
your problem to rehabilitate them pro.

perly.

MR. SPEAKER: Members hould
desid fromi making speeches dmring
question-time.

SHRI R. K. KHADILKAR. The
mention of the Samity he hag made
is correct This Samity which 1s sup
posed to look after the welfare of the
refugees mamnly consists of traders
from the refugees who are makiug
money.

So far as the Tawa problem he has
mentioned, it i1s not correct. 1f they
work, they wiil be settled later in thetr
qurn That assurance 1S there.

SHRI B. K. DASCHOWDHUPRY
What atout taking action against the
Samity?

SHRI R. K KHADILKAR' Some
parties are injecting politics into 1t
There 15 a Uniteq Central Refgee
Council and this Samity 18 enlisting
their support Their members recent-
1y hag met in Calcutta and they are
supposed to look after all these
refugees and not the government

SHRI SAMAR MUKHERJEE: The
rea] fact is that the Deputy Minister
gave an assurance to those refugees
‘who have been sent to these work ten-
ires that they would be given a daily
wage of Rs. 3.50, but. actualy, when
the question of payment came, they
were given much less. That 15 why
they protested ang refused to work.
The Minister's reply here is a distor.
tion of facts. Probably he may not be
aware of this, but this is the com.
plaint and I myself made represanta-
tions to him several times.

In reply to 8hn Dinen Bha'ta-
<haryya's guestion whether he receiv.
ed any communication from the Presi.
dmt, Ulbmytu Unnayansil Samity.
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Mana Camp regarding the CRP reores.
sion on refugees, the Minister has
referred only to one case of Sohagpur
—Nowagaon. But there have been
several representations about repres.
sion of refugee, by the CRP and the
Minwister 15 silent about that. Now, a
large number of people are still in jail
and a large number of warrants are
there They have been mercilessly
beaten They have been fired at and
killed, but you have been completely
silent about 1t and it gives an im-
pression that the refugees who are
now making representations through
their organization there are simply a
handful of traders leading their orga-
nization This 1, a distortion of facts.
That 18 why I want positive and cate-
gorical answers whether you have re-
ceived representations from these
organizations and also from me regari-
ing concrete cases of repression and
reign of terror. Are there still refugees
in jail or not> Have you not given
assurance that these conditions of
terror should not be aliowed and they
will be given full hiberty to act accord.
mg to their desires” ] want to know
whether those conditions have been
fulfilled.

SHRI R. K KHADILKAR:- Sir, so far
as the report with the office 15 con-
cerned. 1n my statement 1 have exactly
quoteq the telegram wkich I have re-
ceived Now, so far ag the allegation
of less wage 15 concerned, this 1s not
correct. All wages are given as per
the piece rale wage system. They do
not want to work on the piece rate
wage system. So far as the other ques-
tion 1s concerned, only a few are in
jal and their cases are bemng dealt
with by State authorities.

Increase in Chinese presence in mid-
wostern Negal

*145, SHRI P. K. DEO:
SHRI RAM PRAKASH:
Will the Minister of EXTERNAL
AFFAIRS be pleaged to state:

(a) whether Government have taken
note of the fact that Chinese are ex-
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pected to increase their presence con-
siderably in mid-western Nepsal, a
region which used to send the iargest
number of Gorkha recruits to the
Indian Army; and

{b) if so, the reaction of Govern-
met to that?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 BIPINPAL DAS): (a} and (L).
On the 2nd February 1875 it was an-
nounced in Kathmandu tha* China is
to assist Nepal in the construction of
the Pokhpa.Surkhet road project in
mid-western Nepal. The Government
naturally keeps under review the im-
pact of all developments on matters of
interest to India.

|} QR Y& ¥ Ou WERE
TG R awa & Mewr wqW Sl
ol ¥ & Wl gy § 9 e faeat
g wix faed d gt & st fead
wif gfd?

SHR! BIPINPAL DAS: That infur-
mation can be given only by the Minis-
ter of Defence.

SHRI BISHWANATH ROY: I want
to know whether it is a fact that the
Chinese living in that part of Nepal
generally indulge in smuggling of small
Chinese articles into India and that has
not yet been checked on our vart.

SHRI BIPINPAL DAS: That is a
matter for the Government of Nepal. I
have no information.

SHRI J. MATHA GOWDER: The
Chinese Vice-Minister stated yester-
day that if India wishes to sturt
negotiations China would act favour-
ably. What is their action of the
Government of India to this question.

‘AN HON. MEMBER; It is not rele.
vant.
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Sponge Irom-Bageg Mini-Steel Plants

*146_. SHRI VASANT SATHE;: ‘Wil
the Minister of STEEL AND MINES
be pleased to state: '

(a) whether Dr. V. A. Altekar of
the National Metallurgical Labora-
tary, Jamshedpur, suggesteq setting
up of sponge iron-based mini-steel
p_lants each with a production capa~
city of 30,000 to 50,000 tonnes a year
in the States of Bihar, Orissa, and
West Bengal;

(b) if 80, the reaction of Govern-
ment thereto;

(c) the main suggestions contained
in Dr. Alterkar's paper presented in
the symposium on the Mineral-Based
Industries in the Eustern Region held
at Bhubaneshwar in the last week of
December, 1874; and

(d) the reaction of Government to
the suggestions made by Dr, Altekar
and action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). fa) to
(d). A statement is laid on the Tadle
of the House.

Statement

(a) to (d). The main point brpught
out by Pr. Altekar, Director, National
Metallurgical Laboratory, Jamshedpur,
in his paper presented at the sympos-
ium on “Mineral Based Industries in
the Eastern Region” held in the last
week of December, 1974 at Bhubanesh-
war, was that there is scope for the
setting up of sponge iron plants in the
Eastern Region using non-coking coal
as reductant. This hag been recom-
mended on the basis of resulls obtamed
by testing samples of raw materials
from this region in the pilot plant at
NML, Jamshedpur.

NMI. have prepared feasibilitx re-
port for spange iron projects of 30,000
tonne capacity per annum based on
the technology developed by them. It
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s proposed to encourage the setting
up of capacity for production of sponge
iron based on the technology developed
by NML at the pilot plant ~tage

SHRI VASANT SATHE In the .t te-
ment I am glad that Government has
paig compliments to our scientists who
have evolved a method of using non-
coking coal with iron ore to oroduce
sponge iron 1in the country which can
be directly used for steel In view
of the fact that we have been hcving
a fascination for foreign techrolog
and that this technology has tear '¢-
veloped wh ch can mean a good «tving
of coking coa’ and iron ore¢ which are
being only exported and explotei I
would hke to khow from Government
as to what 1y preventing them ficm
setting up plants based ¢n this techno
logy n the ju' hic sector

THE MINISIER OF STATL IN 1HL
MINISIRY OF IRON AND M1ERL
{SHR1 CHANDRAJIT YADAV) &1 as
the non Member humself nas saxd tre
Government 1, giving due corsidera
tion anil has also appreciated the work
done by the NM L, We will be too glad
to have the alternative method to ;:0
duce thi~ steel in this country The
coking coal whi h becomes o very im
portant ingredient m the conventional
method 15 not avadabc mm 1 ‘g
quantity in our countr Therefore,
any other method which will be an
alternative method for producing the
steel will be most welcome For ex-
ample, the method for producing the
sponge iron has been successfully
tested We wilj be too glad to take
advantage of this as we have laige
reserves of non coking coal But, this
technology 1Is sull under an expern:
ment All over the world certun
efforts had been made In Brarl fu
example one plant 1, belng run while
some other plants are undergoing a
lot of difficulty We want to encourage
our s¢ientists and we do not want to
create any difficulty  Rather sur Gov.
ernment is making avadable all possi-
ble help We have deuded thst the
NML should be encouraged with a
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pilot plant with a capacity of 100
tonnes per day It will require about
Rs 3 crores We are making all pusi-
ble efforts to provide money for a
p 'ot plant If this pilot plant succeeds
C overnment will be too gladi fo go
ancad with fhe production We have
1~ ued six licence, to different State
Corporations for producng spunge
iron But unfortunately, na  State
Gnovernment has taken any effective
steps except of course some sleps
which are being taken 1in Gujarat
where the production of sponge iron
is ‘eing attempte?! For the produc-
tion of «ponge ron the most impor
tant thing thal 18 required 1s  the
natura' gas and not non coking coal
Anihra Pradesh Government 1« also
taking certam steps 1n this regard and
we ate helping Andhra Pradesh Gov
ernment by pro.:ding all possible
technical know how anl other facili-
ties

SHRI VASANI SATHE S1 ] am
reidly thannful tv the hon Minister
for tahing such a sympathetic attitude
towarus this Project which 1s of na-
t onal mterest  This project 15 of great
impoitince to the ca-tern region, parti-
cularlv for the State. of B.har, Orissa
ind West Bengal where a network of
small min: steel plants for the sponge
p ant w 1l also be of great employment
potential

In the lLght ot this would you start
the proposed pilut plant when you
vourselves are si1viny 1n jour state
ment that this protess has already been
tested® You <ay n your statement
that this has Lbeer recommended on the
basts of the net results obtained by
testing the simpley, of 14w materials
from this region in a pilot plant which
1s alreaiv there in Jam<hedpur Why
then are yoa waiting fo1 another pilot
plant”’  Why dont vou go in for the

small mini plant based on this pro-
cess?

SHRI CHANDRAJIT YADAV 1
have already rephed that there is no
hesitation Rather we woulg welcome
it It 1s not that the potentialittes
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will be there only in the eastern
region. That may be so gll over the
country and, therefore, we will have
no hesitation and we have already
issued licences to six State Industrial
Development Corporations. The Direc-
tor of N.M.L. Dr. Altekar himself feels
thet he wants to perfect this process.
He further wants that there should be
a pilot plant. We have agreed in
principle that we shall have a pilot
plant with a capacity of 100 tonneg a
«day. If the results obtained from this
are favourable, we will be too glad to
help the State Government in the
matter of production of this sponge
iron.

SHR! N. K. P, SALVE: The hon
Minister himself is showing his pro-
fessional expertise in this sieel techno-
logy. My simple question to him is
this whefher or not in Bailadila the
jron dust is accumulating which 1s
going waste. How will you stop thig?
The dust is accumulating in the Rillock
itself. The iron dust is one-third of
the iron-ore. That is being accumulat.
-ed in very substanfially large quantity.
“Therefore, may 1 know from the hon.
Minister whether, since he 1s thinking
«0f the sponge iron mini steel plant,
Be would also think of setting up
such a plant in Bailadila areas so that
we can utilise this invaluable wron dust
which is sometimes going waste

SHRI CHANDRAJIT YADAV: It is
a fact that in Balladila area a very
huge quantity of fine iron dust is lying
which is causing concern to us. This
matter is being looked into. The
sponge {ron-based mini.steel plant is
no solution for that. The real solution
is that we should have pellatisation
plant there. We are seriously thinking
‘of setting up a pellatisation plant
wthere.
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Incidence of blindness ameny
chitlven

+=
*147. SHRI P, GANGADES:

SHRI P. M. MEHTA :

will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether children in the coutn-
try are going blind;

(b) if so, whether Government have
ascertained the causes thereof;

(¢) whether by giving massive doze
of vitamin A children could be saved

from blindness; and

(d) it so, the steps taken in this
regard?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH) (a) to (d). A statement is
laid on the Table of the Sabha.

Statement

During 1972-73 the Indian Council of
Medical Research made collaborative
Study on the incidence of blindness in
the country. The study was carried
out at seven plsceg namely, Ahmed.
abad, Cuttack, Indore, Madurai, New
Delhi, Srinagar and Varanasi. The
data collected is being analysed. How.
ever, the primary figures indicate that
the rate of blindness in the age group
of 8—14 years is around 1 per 1000,
The major causes of blindness among
children are (i) eye infection like
trechoma, conjectivities ete. (ii) in-
fectious diseases like smallpex, ete.,
(itf) deficiency of Vitamin A in the
diet, (iv) congenital and other factors.
Vitamin A deficiency is widely preva.
lent in the country, especially amohgst
the pre-school children. Recent studies
have shown that oral administration
of large doses of Vitamin A every six
months can protect children from de-
veloping Keratomalacia, A scheme of
prophylaxis agsinst blindness in chdl.
drery caused by Vitamin A deficiency
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was started during the .Pourth Fiwe.
Year Plan. Initially the scheme mas
started in Andhra Pradesh, Kerala,
Karnatska, Tamil Nadu, Bihar, Orissa
and West Bengal where the incidence
of Vitamin A deficiency wag reported
to be very high. BSubsequently, it was
extended to Gujarat, Haryana, Maha-
rashtra and Rajasthan in 1973-74 and
to Madhya Pradesh and Uttar Pradesh
in 1874-756. Under the scheme, children
between ages 1—35 years are given
200000 units of Vitamin A by mouth
every six months till the age of 6.

SHRI P. GANGADEB: In view of the
fact that majority of our Indian chil.
dren from the lowest strate of our
society suffer from some sort of eye
trouble and many fall a wictim to
blindness, 1 would like to know whether
Government proposes to introduce at
each district level a network of cen.
trally sponsored schemes to supply the
needed vitamin A to the school going
children along with their mid-day
meals to check this tragic blindness
below the age of 7?

DR. KARAN BSINGH. In fact, we
are going below the district level. In
each primary health centre in the
States we have got a programme of
feeding vitamin A to children and are
covering this year about 9 million
children in this age group which is, I
think, 10 per cent of the total children.
We hope in the course of the Fifth
Plan through the primary health cen-
tres to extend this programme to a
larger proportion of the children,

SHRI P. GANGADEB: May I further
ask, whether it is a fact that under
the UNICEF aid witamin A is being
supplied in the rural areas in the
South. And if so, what measureg are
being taken to see that other parta
of Indin also get the same benefit? Fur-
ther, whether Government will also
take a hardline decision to implement
ith dirpctiyes to the vegetabls ghee
manufacturers to duly add vitamin A
& D whicth is not being done accord.
ity tn specifications, today?
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DR. KARAN SINGH: As far as
UNICEF aid is concerned it covers all
the primary health centreg in the coun-
try which fulfil certain basic qalifica.
tions. I do not think it 13 particularly
confined to South. Everywhere where
primary health centres reach a certain
level we get UNICEF aid. We are in
touch with the Agriculture Mimstry
about this matter regarding vegetable
ghee manutacturers,

DR. KAILAS: The hon. Minister just
replied that they have covered a num-
ber of children and they propose to
perhaps cover 90 million children in
the next few years. I want to know
what agency he is employing. Whether
the children are contacted and sup-
plied through the hospitals or through
the schools. I would like to know the
agencies through which thig is done,
whether through schools or through the
hosp:tals’ outdoor.

DR. KARAN SINGH: Both agencies
are used. Primary health centres and
sub-centres are the agencies which are
used in this. Bal Vadis under the Social
Welfare Department are also utilised.
Most of these children are pre-school
children, in the age group 1-—5.
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SHRI P G MAVALANKAR Sir, the
Minuster has 1n his statement given
both the reasons for thig unfortunate
situation as well as the steps Govern-
ment have been taking with regard to
exiension of the remedial measures.
But, May I know, in view of the fact
that States ke Gujarat, where already
thete 18 extension of the remedial
measures, are facing severe drought
and therefore, not only children but
«ven adults are continuously coming
under greater danger of blindness,
-what specal further steps Government
Aare takbhvy to remedy the situation,
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particularly in regard to children in
rural areas and in packward areas?

DR KARAN SINGH As far as
drought aid 18 concerned, special at.
tention 15 given, when aid programmes
are drawn up, to have this Vitamin A
deficiency made up There is a vedie
saying, as you know

g ¥fEq w447 9MAY )

Eye 15 really the most valuable gift
that God has given and it 1s a dreadful
tragedy that 14 15,000 children go blind
every year as a result of lack of
Vitamin A What I am trying to work
towards 1s to have a national pro.
gramme for prevention of blindness
and 1n this I will try to get the States
cooperate with me

SHRI SOMNATH CHATTERJEE
May I know from the hon Minister
what 1s the total dosage given to chil-
dren? Secondly I would like to know
whether the Government has got any
crash programme to arrange for treat.
ment of the <c(hildren at hospitals?
Have they any special programmes for
this? In the primary health centres,
there are no opthalmologists Primary
hea th centres do not help them

DR KARAN SINGH There are two
aspects As a result of recent scientific
deve'opments, we give an intensive
dose of 2 lakh JU twice a year A single
spoonful of vitammn A given twice a
vear 1n childhood in the first five years
can, to a very large extent prevent
blindness This 1s a very interesting
development and we are trying to
develop 1t

As for the other point raised by the
hon Member, 1t is true that Primary
Health Centres seldom have opthalmo-
logists They will have to go either
to the district hospitals or to the
metropolitan hospitals 1 am afrad
there is no 1mmediate plan, but special
eye hospitals are there and we are try.
ing to aid them with funds available.

SHRI SOMNATH CHATTERJEE:
What about children’s units?
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MR. SPEAKER: The question hour
is over.
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Industrial Relations Commission

*149, SHRI SUKHDEO PRASAD
VERMA:

SHRI RAMAVATAR
SHASTRI:

Will the Minister of LABOUR be
pleased to state:

,(a) whether Govertment are consi-
dering to set up « national Industrial
Relations Commussicn for adjudica-
tion of industirial disputes; angd

{b) if so, the outlines thereof?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
and (b). The matter is under Govern.
ment’s consideration in the context of
the proposed Industrial Relations Bill.

Employment of Woman and Children

*150 SHRI D. B. CHANDRA
GOWDA: Will the Minister of LA-
BOUR be pleased to state:

(a) whether Government propose
to set up g unit to study in depth, on
a continuing basis, the problem of
employment of woman and children;
and

(b) if so, the main features thereof?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) Yes Sar.

(b) The details are being worked out.

Discontinuance of Cargo Steamer
“Vishwa Anand”

*151. PROF. MADHU DANDAVATE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether contrary to the recom-
mendatione of high-powered com-~
mittees of Government in 1966, 1968
and 1973, the Cargo Steamer “Vishwa
Anand” carrying timber and foed
mateiials from Caleutts, Madrad and
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Vishakhapatnam to Andaman and
Nicobar Islands hag been discontinu-
od;

(b) if 50, the reasons therefor; and

(c) the impact of discontinuance of
the Cargo-service on the economy of
the Islands?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI UMA  SHAN.
KAR DIKSHIT): (a) The Shipping
Sub.Committee and the Inter-Ministe-
rial Committee constituted by the Gov.
ernment of India in 1066 and 1968 res.
pectively made no recommendations on
MV. “Vishwa Anand™, Only at the
inter-Ministerial meeting helq in Sep.
tember 1973, it was sgreed that M.V.
“Nicobar” would be replaced by a small
cargo vessel viz, M.V, “Vishwa Anand”
from the Corporation’s own fleet by
the end of 1973. This was done by the
Corporation in October, 1973. This
vessel was subseqently withdrawn
from the Mainlang Andaman Services
in December 1974,

(b) and (c). The vessel wasg with.
drawn by the Corporation from the
Apdaman Services as it wmg found
that the other three vessels already
plying in this Sector viz, MV “Anda-
mans” MV *“State of Haryana” and
MV “Shompen” coulg adequately cater
to the existing traffic by better utili-
sation of the available space in these
vessela Withdrawal of MV “Vighwa
Anand” would not therefore, affect
the economy of the Island.

Soppiy of Coking Ceal to Bokaro
Steel Plant

¢152. SHR] M. RAM GOPAL
REDDY:

SHRI HAR] SINGH:

Will the Minister of STEEL, AND
MINES be pleased to state

(a) whether the Ministry of
Energy and Bharat Coking Coal
Limited, have expressed their inabi-
lity to supply the reguired Quasptum
of coking ¢esl for the second blest
furrmce of Bokaro Steel Plant; and

3%

(b) if so, the reasons therefor and
the remedial measures proposed?

”

THR MINISTER OF 8®TATE IN
THE MINISTRY OF STEEL AND
MINES (SHRT CHANDRAJIT YA.
DAV): (a) No, Sir,

(b) Does not arise.

Compensation for Lay-off in Kaspur

*154. SHRI ROBIN SiN: Will the
Minister of LABOUR be pleased to
state:

(a) whether hig attention hes been
drawn to the decision of ‘the Milk
owners of Kanpur not to pay any
compensation for lay-off on account
of non-availability of electricity; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) ang (b). Presumably reference is
to the reported directive from the
Employers’  Association of Northern
India during November, 1974 following
which the authorities of some of the
textile mills in Uttar Pradesh were
reported to have decided to pay lay
off compensation strictly in terms of
the Uttar Pradesh Industrial Disputes
Act which inter alia provides hat lay
off compensation after the expity of
first 45 days would be payable if the
lay off compriges continuoug period of
one week or more beyond the first
45 days. According to the report
dated December 7, 1974 from the Gov-
ernment of Uttay Pradesh which is
the appropriate Government in this
case under the Industrial Disputes Act,
workers affected by Jay.offs are being
paid lay-off compensation asg admissi-
ble under the law, and that It specific
s o i
ty re-

gara wm brought to the notile of
the State Government, necessary le§al
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action to recover the dues payable
under the law would be taken against
the defaulling employer(s) by the State
Industirial Relationg Machinery.

Labour Unrest

155. SHRI S. R, DAMANI: Will the
Minisler of LABOUR be pleased to
state:

(a) whether there hag been &n
increase or decrease in labour unrest
in the curtent ycar ag compared to
the previous year;

(b) the facts thereof
major urcas where the
noticed; and

Jqiving the
change is

{¢) the effcels on production and
economy generally thereby?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):

(a) to (¢). According to available in.
formation, the number of man.days
lost due to strikes and lock-outs during
1974 was 3! 7 mlhon (provizional}
as compared to 2065 mmlhon during
1974 The States winch accounted for
a mignifirant inerease i the number of
man-days lost dring 1974 werc Maha-
rashira where the nember of man.
days lacf due fo strikes and lock-outs
dunng 1974 was nearly three times over
the figurcs for 1973 (about 3 6 million),
and Wesi Bengal where the number
of man.days last during 1974 were near-
ly deuble taan the figure for 1973
(about 54 nutheny As regards pro-
duction loss acccrding to  available
information, the value of production
loss, in respect of 1,227 (out of 2.514)
cases for which information 1s reidily
availoble with the Iabour Bureau
Simla. was Rs. 72.18 crores.

Bharat Gold Miney running at a Loss
*158. SHRI SARJOO PANDEY;

Will the Minister of STEEL AN
MINES be pleased to state:

(a) whether the Bharat Gold
Mineg has been running at a loss;

3664 LS—2

(b) if so, the financial position of
the company during the last three
years; and

(c) the steps being taken to im-
prove the situation?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV): (a) and (b). Because of the
obligations of Government 118-g-vis
the International Monetary Fund
all gold produced in the Kolar Gold
Fields, which have been entrusted to
the Bharat Gold Mines Limited from
1.4.1972, have to be sold to the Gova
ernment at the International Monetary
Fund price of gold despite the fact
that both internal market price as well
as international market price of gold
have been much higher. Mainly heca-
use of this, even in the last year (1971
72) of departmental working of these
nunes, the revenue deficit was Rs 4.89
crores, While entrusting the mines to
the Bharat Gold Mineg Limited, ac-
cordingly, Government agreed to sepa-
rately assist Bharat Gold Mines Limit.
ed towards that difference keeping
n view the cost of production; the
tesults in the last two complete years
have been: Losg of Rs. 58 lakhs and
Rs. 162 Takhs respectively, after allow.
ing for the assistance of Rs. 4.25 crores
and Rs, 4 crores respectively.

(cy With a view to improve the fin-
ancial results, the company has taken
up vanous steps fur mouernisation, ex«
pinsion, diversification locating new
gsources of ore with a view to increase
the output i1educe the cost and reduce
the losses,

‘Mystery Diseases’ among Harijans in
Karnataka

*137. SHRI G, Y., KRISHNAN;
SHRI K. MALLANNA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government's atteme
tion ig invited to the Daily Action’
dated the 31st January, 1975 that
Doctors are vhable to diagnose a
‘mystery disease’ which has left about
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180 persons, mostly women, paralys-
ed below the waist in the Bagar
‘I’a;uk of Shimoga district in Karna-
taka;

(b) if so wkather victims are all
Harijans; and

(c) if so, whether Central Govern-
ment has extended its co-operation in

thig regard and if so, the nature
thereof?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Reports of an undiag.
nosed disease have been received.

{b) No, Sir.

(¢) Central Government is rendering
all possible assistance through the
Virus Research Centre, Poona, for &
thorough investigation of the disease.

Memorandum from General Secre-
tary, Rifle and Metal and Steel Factory
Canteen Wovkars Union declaring the
Workers as Governmen: Servants

*158 SHRI SAROJ MUKHERJEE:
Will the Minister of DEFENCE be
pleased to state:

(a) whethetr his Minisiry hag ro-
ceived any memorandum [rom the
General Secretary, Rifle & Metal &
Steel Factory Canteen Workers Union
demanding to declare the employees
a8 Government servants; and

(b) if so, the reaction of the Gov-
ernment thereon?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
8.

{b) The question of granting Canteen
employeey in Defence Installations
eertain benefits available to Govern-
ment servants, is under consideration.
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Labour Advisory Board, West Bengal

*159. SHRI KRISHNA CHANDRA
HALDER. Will the Minister of LA«
BOUR be pleased fo state:

(a) whether the unanimous deci-
sions of the Labour Advisory Board
of West Bengal with regard to the
evicted workers of factory, returning
of the captured Uniop offices and
stopping of attacks opn the Trade
Umon Workers have not been imple-
mented, especially in Texmaco, Care.
terpooler which ig recently taken over
by Government;

(b) 1f so, the reasons therefor; and

(c) the reaction
thereto?

of Government

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) to (c). Presumably reference is to
the consensus arrived at the State La.
bour Minister's meeting on  October
19, 1974 with trade union leaders re-
presented on the State Labour Advi.
sory Board The matter Iallg in the
State sphere The report received from
the Government of West Bengal some-
time ago 1s reproduced below.—

“Consensus atrived at Labour Mims.
ters' meeting on October 19, 1974 with
leaderg of trade umons represented on
State Labour Adwvisory Board 18 re-
produced below:' —

1 This meeting unanimously cona
demns the atlacks on workers
and trade union leaders and
captute of trade union by
force

2 The workers who have been ser.
ved with disrmssal or termina-
tion notice by their employers
for forced ghsenteeism due to
reasons beyonq their control
should retain their Lien on ser-
viceg and should be reinstated
in their respective jobs and
the orders of termination and
dismissal, if any, should be re-
scinded,
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8. The offices of unions which
have been forcibly occupied
should be immediately vacated
and the répresentatives of the
former uniong should be allow.
ed to function from those union
offices,

4. Physical attack on workers and
trade union leaderg should be
immediately stopped and no
worker should be physically
prevented from reporting for
dufy in their respective work-
places. All concerned should
assure full safety and scarcity
{o trade union leaders and
workers.

Implementation of Item No. 4 of the
consensus reproduced above is largely
a responsible of trade union workers
themselves, State Government Law
and Order Authorities always take ap-
propriate steps for safety and security
of trade union leaders and workers just
as they do in the case of all other in-
habitants of the State.”

Complamnts, if any, in this regard
could be referred to the State autho-
rities concerned. The Ministry of La.
boir have alsu broght the matter to
the attention of the State Government,

Workers’ Participation in Undertak-
ings under Ministry of Steel and
Mines

*160. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether he has a proposa! under
consideration 1o increase the workers'
participation in various undeilakings
in charge of his Ministry at all levels:
and

(b) i 50, the gteps being taken in
this regard?

' THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV); (a) and (b). It is intended that

workers' participation be enhanced at
different levels in the steel plants
and also other undertakings, This
question is being examined.
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Selection of Indian Engineers for
franian Government

1402. SHR!I S. D. SOMASUNDA-
RAM: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether there is a demand for
500 Indian Engineers for Iran Gov-
ernment resting with Ministry of
Works and Fousing; and

{b) if s0, the facts thereof and the
mode of selection of Engineers for
being deputed to Iran Government?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FXTERNAL APF-
FAIRS (SHRI BIPTVPAL DAS): (a)
and (b). No, Sir, Ilowever, Iran has
indicated requircments for about a
hundred road coustruction engineers.
Action is being taken to prepare pa-
nels of experts taking into account
job requirements to enable Iranian
Government to make the selections.

Inclusion of West Bengal Schemes in
Central Sector

1403. SHRI TUNA ORAON: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the scheme of second
Howrah Bridge. the scheme under
CMDA and Darjceling Development
have been inciuded in the Ceniral
Sector; and

(b) if so, the fact. thereof”

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M, TRIVE-
DD): (a) and (o* A statement is lmd
on the Table of the House,

[Placed wn Labrary. See No. LT-9032/
731,

Setting up Southern Naval Command
at Cochin

1404 SHRI VAYALAR RAVI: Will
the Miniier of DEFENCE be pleas-
ed to state:

(a) whether there 1s any proposal
to set up a Southern Naval Command
at Cochin ag Head Quarters, consider-
ing the growing sirategic significance
of the Indizn Otean orea; and

(b) 1if so, the outhnes thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
{(b). There is already a Fiag Officer
Commanfing, Southern Naval Area
functioning with hig Headquarters
at Cochin,

FEBRUARY 27, 1975
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Rehabilitation of East Pak Refugees
in Andhra Pradesh

1405. SHRI S. N, SINGH DEO:
Wil] the Ministey of SUPPLY AND
REHABILITATW N be pleased to
state:

(a) whether Government have
finalised any scheme to rehabilitale
the East Pakistan Refugees in Andhra
Pradesh; and

(b) if so, what kind of assistance
will be given to them?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) Apart from re-
habilitation upto the Fourth Five
Year Plan period at Isagaon, ete, it
15 proposed to resettle about 1,000
East Pakistan migrant families in the
ftate of Andhia Pradesh during the
Fifth Five Year Plan, Suitable
schemes for settlement in agriculture
wi'l be drawn up as and when the
lands are released by the State Gov-
ernment  The  State Government
have heen jequested to diaw up spe-
cific <«chemes for resettlement of fa-
milieg in non-agricultural occupa-
tions.

th) Rehalniitation assistance will
Te gwon to the migront families in
accordance with the general pattern
presertbed for the puipose.

Names, Addresses of ang Facilities {o
Ashok Chakra Winners

1406. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) the name« of the Ashok Chakra
winners alongwith their home ad-
dresses since the institution of this
award; and

(b) the facilities granted by the
Government to thie recepients of these
awards?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) The
names of the recipients of Ashoka
Chakra since the institution of this
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award, and their home addresses, are furnishegd below:—
Name Home Address
1. 13730 Hav Bachittar Singh 2 Sikh (Posthumous) . Viillage & PO : MOGHA, Distt.
3 e ® FEROZEPUR, PUNJAB
2. 10341 Nk Narbahadur Thapa, § GR Village KHORBARI, THUM :
BA]SE'gIJS, Tehstl & Distt. PALPA’

w

s.
6,

7
8.

9.

10, Ca%RMm Bahadur Rai, (IC-$261), MC, IDSM 11

1L

12,

13.

14.
15.

16.

17.

18.
19.

20,

D. K. Jathar, Commander of AIICC ‘I\as- ‘,

r Princes’. (Posthumous)

15103 L/Nk Sundar Singh 4 J & K Inf.
Lt. Col. J. R. Chitnis (IC-3472), 1/3 GR (Posth-

umous).

18576 Hav Jogindar Singh 2 Sikh (Posthumous)
CapL Eric James Tucker (1C)-5034, Maratha Light

Infantry (Posthumous)

30305 Sub. Maj. K. B. Limbu, Assam Rifles (Posthu- MANTRI PUKHARI

mous)j

Shri Tej Singh (Posthumous)

Shri Chaman Lal (Posthumous)

Shri Lajjaram (Posthumous)

Shri Purshottam Posthumous J
Shri Shankar Lal {Posthumous)

Shri Hukam Singh 1

Shri Lakhan Singh
Shri Govind Smgh

Shri Takhat Singh  Posthumous,

21. Shri Dhanpat Singh

22. Capt. Jas Ram Singh "'EC-53763: 6, Rajput.

",
23. Shri Baiinath Singh (Posthumous)

24. Capt. U. S. Mahara (IC-17695' Raj Rif, (Pasth-

umous)

23. Shri Bhure Lal

26, Shri Munni Lal (Posthumous)

27. JC 47692 Nb Sub Gurnam Singh Enginesrs
?lzuathumoua)

FIlt. Lt. Suhas Biswas (2883) F(P) (since deceased) 11, Creck Row, Upper Filat, CAL-~
CUT" Bengal.

TA-14, West
Uma Niwas, Plot. No. 134/3-4, Near
Maharastra Electricity Board Colony,
PUNE-7.
CHHOWKI HANDAN PO : NAO-
SHERA, Distt. POONCH, J & K.
250, TALANG ROAD, BOMBAY-19.

2/Lt. P. M. Raman (IC-7415) Sikh LI (Posthumous) C'o  Savitri Muthuswamy, (Mother),

Mylapore, MADRAS-4

Village : DATEWAS, PO : BUDLADA.
Disrt. : BHATINDA, PUNJAB.

142, Chagan Niwas. St. Paul‘s Steet
Dadar, BOMBAY-400014.
Hill Road, Police Station,

Dow-hill,
Distt, DARJEEL-

KURSEONG,
ING (W.B.).
IMPHAL
Manipur, } i
Village : CHUREHLA, Distt.
MORENA, (MP".

C/o Smt. Asha Rani (Widow), Hos -
pital Ayah, Railway Hospital, ‘B’
Block, Amnitsar.

Village : CHURELA, Distt. *
MORENA. M. I.

Doy

V.llage : MUDERI. MADHYA PRA-
DESH.
Village : GOUR
Distt. CHHATARPUR, MADHYA
PRADESH,

Village : GO{JR. Dt : CHHATAR-

PUR, (MP.u
Village : KHAREHTA, Distt.: JABAL-
PUR, MADHYA PRADESH.
Villagz . BHABOKRA.P. O - THORA.
Dintt. BULANDSHAHR ( UP.)
Village +  CIHACHIPURA, Distt :
BHIND, MADHYA PRADESH.
Villags : TANKADAY, P.O. : KHETI-
KHAN, Tch. CHAMPAWAT,
Distt : ALMORA \U. P...
Village : BAJRANGARH, Dist.:
GUNA, MADHYA PRADESH.
Vill VINAYAKI, Dxm. SAGAR,
;isxc\D HYA PRADESH

Village & PO : BHULLAR, Tehsi
gle;(’%l‘&, Distt.  AMRITSAR,

0
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(b) Prior to 1st January 1872, the
recipients of Ashoka Chakra were nor-
mally not entitled to any monetary
allowance, Only those recipients of
Ashoka Chakia whg were in indigent
circumstances, te., whose annual jn-
come, from all sources, did not ex-
ceed Rs, 5,000 were given monetary
allowance of Rs. 40 pm, In addi-
tion, JCOs/ORs and equivalent ranks
in the Armed Forces, who received
Ashoka Chsakra decorations for acts
of gallantry under battle conditions
in the Naga Hills Operations, were
also given monetary allowance at the
rate of Rs 50 p.m. With effect from
ist January, 1972, monetary allow-
ance at the rate of Rs. 60 p.m. has
been made admissible to all recipients
of Ashoka Chakra decorations, irres-
pective of rank and income. The
allowance is admissible for two lives,
i.e., to the repipient, and on his death,
to his widow. When an award is
.made posthumously to a bachelor, the
monetary allowance is paid to his
parents. In case the award is made
posthumously to a widower, the al-
lowance is paid to his gon below 18
years or unmarrieq daughter, as the
case may be,
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Employment and Development
Programme of 1.L.0.

1409 SHRI DHAMANKAR: Wil
the Mimster of LABOUR be pleaged
to state;

(a) whether Government have
agreced n Principle to participate i
the inter-region project on planning
and administration of Public works?
schemes of the Internatlona] Labour
Organisation Employment and Deve-
lopment programme;
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{b) i so, what are the redeeming
fastures of the programme, the mreas
of operation, the nature of the foreign
aid likely to be made available under
the programme; and

(¢) the steps taken to finalise the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c).
The proposal is still under the consi-
deration of the Government. The
Ministries/Departments concerned in
the matter are being consulted. At
thiz stage it is not possible to indi-
cate the final shape of the scheme.

Minerals Data Bank

1410 SHRI C, JANARDHANAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government bave a
proposal under consideration to set up
a Minerals Data Bank; and

(b) if so, the broad outlines and
objectives thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

{b) The proposed National Earth
Sciences Data Centre will collect in-
formation from Geological Survey of
India, Indian Bureau of Mines, State
Departmentg of Geology and Mining,
Universities, Public Sector Undertak-
ings etc and would facilitate the stor-
age, retrieval and dissemination of in-
formation in regard to earth sciences
in general and mineral resources in
particular.

Visit by Foreign Dignitaries during
December, January and February

1411, SHRI ANANTRAO PATIL:
‘Will the Minister of EXTERNAL
AYFAIRS be pleased to state:

(a) how many foreign dignitaries
huve visited India and held talks with
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Government during December 1974,
January and first two wecks of
February 1875 and how many joint
statements and with which countres
were issued and what type of agree-
ments have been signed; and

(b) ar far as our neighbouring coun.
tries are concerned, for example,
Pakistan, Bangladesh, Burma, Nepal
and China, what steps are being taken
to have more closer and cordial rela-

tions and how far we have succeed-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL APF-
FAIRS (SHRI BIPINPAL DAS).: (a)
So far ag this Ministry 1s concerned
20 foreign dignitaries visited India
and held talks at various levels. Joint
Statements or Communigques were
issued on the conclusion of some of
these visity which were published in
the Pregg from time to time, The
types of agreements signed included
economic, cultural, communications,
travel, ete.

(b) All possible efforts are being
made to strengthen the existing
friendly relations with neighbouring
countries which include high level
exchanges, cooperation in science and
technology, technical assistance, col-
laboration in economic and cultural
fields, ete. In implementation of the
Simla Agreement of July, 1972, we
have signed a number of agreements
with Pakistan for normalisation and
improvement of relations between the
two countries These include agree-
ments on Postal ang Tele-Communi-
cation links, travel, trade, Shipping
and Banking.
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Demandg of Employees of Safdarjang
Hospital, New Delhi

1414. SHRI M. M. JOSEPH: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

\a) whether some employees of
Safdarjang Hospital, New Delhi went
on a 24 hour relay hunger strike;

(b) whether their demands include
washing allowances, residential ac-
commodation, risk allowance and
selection grade for each category; and

(c¢) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Yes.

(b) Yes, for class III and IV em-
ployees,
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(c) Some representatives of the
employees met the Deputy Minister
of Health and Family Planning on
14.2-1975. The position relating to
their demands was explained to
them. On the satisfactory conclusion
of the meeting the employees wiih-
drew the relay hunger strike,
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Probability of Supply of Tanks by
Iran to Pakistan

1416. SHRI VARKEY GEORGE:
Will the Minicter of EXTERNAL AF-
FAIRS be plecased to stater

(a) whether according to an Ameri.
can Press report it is expeclced that
Iran may eventually be refurbishing
tanks for Pakistan; and

{b) if so, India's reaction in this
?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). Government have seen press
reports to this effect. Government
take all necessary steps to keep them-
selveg informed of induction of arms
into Pakistan from any gource which
would impinge on India’s security in-
terests,

Propaganda by Foreign Countries
against India's Nuclear Test

1417. SHRI K. M MADHUKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Governmen: are aware
that Pakistan and some other coun-
tries are still protesting and making
propaganda against the nuclear test
held by India in Rajasthan last year;

(b) 1if so, the steps taken by Gov-
ernment to encounter the propaganda;
and

{c) the reaction of our country to
the protest and propaganda being
made by Pakistan and other_ coun-

" X
tries? Ve

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Except for Pakistan, whose pronounce-
ments have been contradictory, there
js a better appreciation of the peace-
ful nature of our nuclear explosion
experiment among those countries
which had initially made some criti-
ca] comments.

(b) and (c). Government has rei-
terated its policy of using nuclear
energy for peaceful purposes only and
is determined to pursue that policy
in the interest of accelrated econo-
mic development of the country.
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Bxport of Iron Ore to Iran

1418, SARDAR SWARAN SINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there is a proposal to
export 7.5 mulhon tonnes of Iron Ore
to Iran; and

(b) if so, features

thereof?

the salient

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV FRASAD): (a)
and (b). There is a proposal {0 ex-
port 7.5 milhion tonnes of iron ore
concentrates per year to Iran, on a
long-term basig from a new mine to
be developed at Kulremukh in Kar-
nataka State. Details of the proposal
are stil] under discussion with Iran.

Tremor Hit Catchment Area of
Satlej

1419. SHRI R, S. PANDEY:
SHRI HARI SINGH-

‘Will the Mmister of STEEL AND
MINES be pleased to state:

(a) whether tremors rocked Hima-
chal Pradesh duning January, 1975,
and

(b) if so, the effects thereof on
geological deformation of the catch-
ment area of Sutle;?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

{b) No regional geological change
fn the Sutlej catchment area has so
far come to notice in the areas sur-
veyed, except for a land glide-dam
that formed acrosg the Pari-Chhu tri-
butory of Spiti River for gbout a
week 4 kmg upstream of Sumdo. The
entire affected area of the Sutlej
catchment has not yet been fully sur-
wveyed and the work is in progress.
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Joint Business Counci)

1420. SHRI R. R, SINGH DERO:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a two-day meeting of
the Economic and Commercial Sub-
Commuission of the Indo-US Joint
Commission was held in Wasnington
recently;

(b) whether any decision hag been
taken by the Sub-Commission to
establish a Joint Business Council to
promote direct contact between their
business sectors, including the pubiic
sector enterprises in India, m ndus-
trial and commercial projects of high
prionity; and

(c) if so, the composition of the
‘Joint Business Council’, it term of
reference and when it is likely to
start functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL APF-
FAIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir. )

(b) The [Economic and Commer=
cia] Sub-Commission has recommend-
ed the establishment of a Joint Busi-
nesg Council to promote direct con-
tact between their business sectors,
including the public sector enterpri-
ses in India in industrial and commer-
cial projects of high priority.

(¢) The proposal is under conside-
ration of both governments and a
final decision will be taken during the
first meeting of the Indo-US Joint
Commission.

Visit to Iraq by Prime Minister of
India

1421. SHRI S, A. MURUGANAN-
THAM:* Will the Minister of EXTER-
NAL AFFAIRS be pleaseq 1o state:

(a) whether the Prime Minister
paid a recent visit to Irag; and

(b) if so, the subjects discussed nnd
the outcome thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir.

The Prime Minister paid an official
visit to Iraq from 18th to 21st Janu-
ary, 1975,

(b) Various subjects of bilateral in-
terest and international significance
were discussed by Prime Minister
with the Vice.Chairman of the Revo.
lutionery Command Council of Iraq.
The specific subjects are mentioned
in the joint communique issued at the
end cf the visit. Copies of the joint
communique are being placed in the
Parliament Library for information.

Ag a result of Prime Minister’s vi-
sit, the traditional friendship between
India and Iraq was strengthened &and
steps were taken to further consoli-
date and enlarge cooperation bet.
ween the two countries in all fields
and purticularly in the field of eco-
nomic and technical cooperation.

Effect of cut in Power Utilisation by
Industries in Bombay

1422. SHRI NIMBALKAR: Will the
Minister of LABOUR be pleased to
state;

(a) whether the 30 per cent cut in
power utilisation by the industries in
Bombay will af"ect the workers wages
also;

{b) whether the workers hme
pleaded for full compensation; and

{e) if so, the steps Government pro-
pose to take to alleviate the phight of
the workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to {c).
Power out in the Sfate is reported
to have resulted in some workerg be-
ing laid off for differnt periods. In
such ceges, workerg affecteq get lay-
off compensation as admissible under
the law, There have been repre.
sentations from the workers' side in

recent monthg that the rate of com-
pensalivn should be enhanced. The
matter was discussed at the 24th Ses-
siorn ¢of the Labour Ministers’ Confer~
ence recently and is being processed
further in the light of the discussions
at the above Conference,

Third Expert Team for Ship Building
Yards

1423. SHRI SAKTI KUMAR SAR-
KAR Will the Mmister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government are con-
sidering a proposal for setting up a
third expert team to go into the
question of building shipyards during
the Fifth Five Year Plan period,

(b) if so, the gist of the report
made by the earlier two expert teams;
and

(c) the reason for negating the
earlier teams’ recommendation?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPOR (SHRI H.M. TRIVEDD:
ta) to (c), The earlier two Working
Groupg of officery examined the vari-
ous technical and economic aspects
and their findings are not in the nature
of recommendations which can be ac-
cepted straightaway or rejected. The
alternative; sites considered to be
suitable by the Techno Economic
Working Group hiave been referred to
competent foreign Consuliants for
preparation of Preliminary Project
Reports. so that it may be possible to
select two sites out of the four al-
ternative sites,

Permission to visit Gurdwaras in
Pakistan

1424, SHRI P. VENKATASUB-
BAIAH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether President of Sikh
Brotherhood International has urged
the Government to take up with the
Pakistan Government the issue of
permissiop to Hindu devotees of Guru
Nanak to visit Lanja Saheb and other
gurudwaras in Pakistan;
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(b) whether he has also demanded
a permit system instead of passport
system which, he said, wag highly
cumbersome; and

{c) it so0, the reaction of Govern-
ment thereto and the steps proposed
to be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
No, Sir.

(b) and (c). Certain other organ-
isations concerned with sending Sikh
pilgrim parties to Pakistan suggested
that visity of pilgrims to Pakistan
should take place on the hasis of per.
mits rather than passports, A formal
request in this regard was made by
Government to the Government of Pa.
kistan in November last year in con-
nection with the pilgrimage to Nan.
kana Sahib. However, Pakistan Gov.
ernment did not agree to this proposal
and insisted that Indian  pllgrims
should hold valid international pass.
poris for travel to Pakistan.

Electric Arc Furnances capable of
Saving Scrap ang Power jn Manufac-
ture of Steel

1425. SHRI Y. ESHWARA REDDY:
Will the Minister of STEEL AND
MINES be pleased to slate:

fa) whether the Alloys Stect Plant,
Durgapur has discovered that a sav-
ing in scrap and power can be made
in the manufacturs of <ieel by the
electric arc furnaces; and

{b) if so, the facts thercof”

THE DEPUTY MINISTER IN THE
MINTSTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Allgys Steels Plant has made irial
heats by using desiliconized liquid
pig iron from Durgapur Steel Plant
in partial replacement of steel scrap.
This process hag shown possibilities
of economy in consumption of scrap
and electric power {In arc furnaces
located near tonnage steel plants
subject to the additional investment
being made cu hrlancing facilities,
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(b) Three tria} heats were made.
the salient results of which are given
below:

(1) No. of heats made . 3

(ii) Percentage of hot mietal used
replacing scrap . . . 40—45%

(iii; Grades melted :

Low carbon, medium carbon
and ball bearing  stecl.

(iv) Qualuy achueved . . Standard

(v; Saving in power . 15209,

Family Planning Centres opened In
194

1426. SHRI ARVIND M. PATEL:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state the number of new family plan-
ning centres opened in India during
the year 1974, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA.
MILY PLANNING (SHRI A. K. M
ISHAQUE); Information is being cal-
lected,

Conference amongst India, Bangladesh
and Burma for Demarcation of
common borders

1427. SHRI BIRKNDER SINGH
RAO:
SHRI MUKIHTIAR SINGH
MALIR:
SHRI HARI KISHCRE
SINGH:
SHRI K. MALLANNA:

Wii] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there has been any
Confercnce amongst India, Bangla-
desh and Burma to demarcate
common borders between the three
countries in the North-Eastern corner
of the sub-continent; and

(b) if so, tha facts thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL APF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). Representatives of India,
Burma and Bangladesh met in Dacca
from February 6§ to 7, 1975 and
agreed cn the erection of a pillar at
the trijunction of the thiee countries.

Dispensaries, Hospitals and Health
and Family Planning Centres opened
in Gujarat in 1934

1428. SHRI D, P, JADEJA:
SHRT VEKARIA:

VW1ll the Minister of HEALTH AND
FAMILY PLANNING be rleased to
stute the number of dispensaries, hs-
pitals and health ang family planning
cenires opened in Gujarat State dur-
ing the ycar 1974 District-wise?

THE DEPUTY AMINISTER IN THE
MINISTRY O HEALTH AND FA-
MILY PLANNING (SHR! A. K. M.
ISHAQUE): All the State Govern-
menis have been instructed not to
opes any new Funuly Plunning Cen-
tres 1n 1974 due to heavy financial
con-tiaints, Instead of Family Plan-
ning Conties the fullowing Post-Por-
tem Certies have been e tablished in
Gujurat during 1974:

1. General lotpital. Visnagar
2. G. K. Hospital, Bhuy.

3 General and CM.Z Hospital,
Junagardh,

4 Sir T. Hospital and G. M.
Home, Bhavnagar.

5 Civi] Hospital, Mehsana,

G, Civil THospital, Godhig (Distt
Pu-h Mahal).

7. Civil Hospital, Palanpur
(Banskhanta).

8. K. K. Hospital, Scver Kundla.
9. General Hospital, Patan.
10. Civil Hospital, Amreli.

11, M.C.G. Hospital, Navasari
(Distt, Bulsar),

12. District Hospital, Ahwa.
13, District Hospital, Kaira.

The information regarding the
opeming of Dispensaries Hospitals and
Heulth Centres in Gujarat during
197: 15 being collected and will be
furnished as soon as it becomes avail-~
able,

Coastal freight charges for Coal and
Salt

1429 SHRIMATI ROZA DESH-
PANDE. Will the Minister of SHIP-
PING AND TRANSPORT Le plased
to state:

(u) whethex Government have
decided to taise the coastal freight
chaiges for coal ar+d salt; end

th) 1f sv th> extent thereof and
t'«w reasons therefor?

TiL;E MINISTER OF STATE IN
THF MINISTRY OF SHIFPING AND
TRANSPORT (SHRI H. M. TRIVE-
DIs. ta) ang «h). In order to improve
coastal  shipping operation: on the
basiz of viahle and economic opera-
tion . { vessels, Government are seiz-
od of the whole matter with a view ,
to c¢volving g ratioual framework of
arrangements  provaidag  for,  inter
ala, economue and flexihle freight
rates and adequacy of operating ton-
nace to meet gur needs.

Basic minimum wage :n certain
Industrieg

1470, PROF. S L. SAKSENA: Wil
the Minister of LABOUR be pleased
to state the lLasic Minimum Wage and
the total consolidated Wage in the
stul, coul, jute, cotion textile, ce-
ment and sugar indusiries on the 1st
Yebruasry, 1975 in varioug important
centres?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.
GOVIND VERMA): The available in-
formation s given in the statemen
attached.
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Statement
1. COTTON TEXTILES (As on lst
November,
1974)
Rs.
1. Ahmedabad ., , . 432:27(P)
2. Bangalore . . 308-00
3. Baroda . . . 406 73
4. Bombay , , . 404-20
5. Coimbatore and Madras. 416-60
6. Delhi . . . . 413'52
7. Indore . . . 398- 80
8. Kanpur . . 429 68
9. Nagpur , . . . 303 62
10. Sholapur , ., ., ., 32156
11. West Bengal ., . 344 25
(P)=Provisional.
2. JUTE Rs.

1. Uttar Pradesh | 373 5§ From 1-9-1974

2. West Bengal 317.25 From 1-8-19074

3. Madhya Pradesh  297.25 From 1-8-1974

4. Bihar . 317.25 From 1-8-19"4
to
327.25
255.00 From 18-2-74
(in one Jute Mull)

5. Andhra Pradesh  72.12 From 1-1-1974
to

235.50

Rs.

3. CEMENT 430-30 (@ From 1-3-1975.
Payable in terms of
Lat our Miaister's
Award dated the
15th QOctober,
1973.

@ Excluding House
Rent  Allowance,

— - . . — it

FEBRUARY 27, 1075

Written Answers so!

Rs.

4. STEEL 43240 From 13-1975.
Payable in terms
of . ent
evolved by the
Joint Wege Nego-
tiating Committee,

5. COAL

MINES  435's0 TFrom 1-3-1974.
Pavable in terms
of Agreement
dated 11th Dece=
mber, 1974.

6. SUGAR

CENTRAL 212:28 )

ZONE

(Guiarat,

Raiasthan,

Madhya

Pradesh

and Orissa).

NORTHERN

ZONE 222 28 » Payable from 1st

. July, 19~4 as per
(Punjab, U°.P., the recommenda-
Bihar, West tions  of  the

Bengal and second Sugar
Assam). Wage Board.
SOUTHERN

ZONE 227 28

(Tarmulnadu.

Andhta  Pra-

desh, Kera-

Ia and

Mynore).

Mgharashtra. 236-28

— i s A ot

NoTE: —A Wage of Rs, 301, -=P.M. is payable
in Uttar Pradesh with eflect from
the lst October, 1974 in terms of
the notification issued by the State
Government on 28th October, 1974
Details regarding recent revigion in
soms other States are not avatlable
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Setting up of Joint Shipping
Company in Iran

1481. SHRI B. §. BHAURA:
SHRI S. N. MISRA:
SHRI P. VENKATA-

SUBBAIAH:
SHRI K. LAKKAPPA,

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
stuate:

(a) whether an agreement has been
made between India and Iran to set
up a Shipping Company in Iran joint-
ly; and

(b) it so, the features thereof and
the steps being taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DI): (a) Yes, Sir.

(b) The Joint wventure will be
known ag the lrano-Hind Shipping
Company Itd, and will have 1ts
headquarters in Iran, 'The company
will operate under Iranian Laws and
ig cxpected to acquire ships to the
extent of 500,000 DWT 1in the first
stage and operate shipping services
between India and Iran ag well a8
to ports in Far East and such other
routes as may be mutually decided
upon. The Company in which the
Ehipping Corporation of India will
own 45 per cent of the shares and
the Arya National Shipping Lines,
Iran, the remaiasy 83 per cent, will
receive soft loang from the Govern-
ment of Iran for acquiring the pro-
posed tonnage of 500,000 DWT.

The joint venture will have g Board
of Directorg consisting of six mem-
bers of whom three will be nominat-
ed by each of the parties; the first
Chairman will be an Iranian and an
Indian will be the first Managing Di-
rector, for the ipitia] period of 2
years.

Follow-up action in regard to the
formation of the Company is in pro-
fress,
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Educated Unemployed

1432. SHRI SEZHIYAN:
DR. LAXMINARAYAN
PANDEYA;

Will the Minister of
be pleased to state:

LABOUR

(a) the latest figures about the edu-
cated unemployed registered with
Employment Exchanges in different
States and Union Territories; and

(b) the action taken by Govern-
ment in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
Available Information is given in the
statement attached,

Statement

(a) No, of educateq (Matriculates
and above jJob.seekers on the Live
Register of Employment Exchanges as
on 30.6.1974,

(Figures in thosands)

No.ason
33-6-1974

States Uujon Territonies

1. Andhra Pradesh . . 251 3

2, Assam | . . . 45 4
3. Bihar . . . 558-7
4. Gujarat . . . 127 9
s. Haryana . . - 823
6. Himachal Pradesh . 26-7
7. Jammu & Kashmir | . 8
8, Karnataka . . . 180 4

9. Kerala | . . . 296°5
10. Madhya Pradesh . . 01
11, Maharashtra . . 3595

12. Manipur . . . o




63 Written Answers
States/Unjon Territories. No. as on
30-6-1974
13. Meghalaya . . . 32
14. Nagaland* . . . .
1§. Orissa . . . . 991
16, Punjab . . . . 106+ 6
17. Rajasthan . . . 90°9
18, Tamilnadu . . . 306-0
19. Tripura . . . 219

20, Uttar Pradesh . . 3742
21. West Bengal . . . 762-6

UNION TERRITORIES

1. Andaman & Nicobar Islands*

2. Arunachal Pradest* .

3. Chandigarh . . 13-9
4. Dadra & Nagar Haveli* .

§. Delhi . . . . 116 3
6. Goa,Daman&Diu . 10 9
7. Lakshadweep . . 06
8. Mizoram , . . . oI
9. Pondiclierry . . 77
ALL InDIA TOTAL . . 4032'3
NoTE :

1. Allthe joh-seckers on the Live Registel
of Employment Exchanges are not necessarily
unemployed.

2. Excludes figures in  respect of
University Employment  Information and
Guidance Burcaux, except two in Delhi.

*3, No Employement Exchange s
functioning in these States/Union Terntories.

4. The figures may not add upio  total
due 1o rounding off.

s. Information relating to  educational
composition of the job-seekers on the Live
Register is collectel at half-yeatly intervuly
ending June and December, each year. Data
for December, 1974 are not yet available.
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(b) Government have been making
every effort fo provide increasing
number of employment opportunities
to the educated unemployed through
various Sectoral programmes included
in the various Five Year Plans. Be-
sides, Government have also imple-
mented, during recent years, a nume-
ber of special scheines designed to
create employment opportunities for
all categories of job seckers including
the educated.

Duning 1971-72, a special centrally
sponsored scheme for the benefit of
educated unemployed person was
started. In 1972-73, another pro-
gramme, namely Special Emuloyment
Programme for States and  Union
Territories was formulated with a
provision of Rs. 27 crores on the un-
derstanding that the Stites would
mohilise additional resources to  an
equal exlent, Further, 1in 1973-74, the
Government foumuliied H.lf-a-Mulion
Jobs programme w.lth a view lo gene-
rating employment aral  sell-empioy-
ment oppoitumties iur the cducated
unemployed persons,

In the ¥ifth Plan care has been
taken to undertahe employment 1n-
{enstve schemes. ag ralionalised and
ruitably integrated with sectural deve-
lopment programmies, so that more
systematic and  sustamned work can
be done in accordance with an cverall
strategy.

In 1974-75, an Employment Proino-
tion Programme with a thrust on self-
employment has “wen taken up. The
main object of this Programme is to
create productive and sell-generating
employment with  minimum invest-
ment of Government funds on train-
ing and for seel rapital/margin money
etc. Upto the end of January, 1975,
formal sanctions amounting to Rs.
1490.57 lakhs -with an  employment
potential of 68,159 have been 1ssued
against the overail allocation of Rs.
40 crores.
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It will thus be seen that all pcssible
steps are being taken by the Govern-
ment to promote employment/self.
employment opportunities for various
categories of job-seekers including the
educated consistent with the ava.labi-
lity of resources.

Profits made by Shipping Corpora-
tion of India

1433. SHRI RAJDEO SINGH: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to gtate:

(a) whether the Shippirg Corpora-
tion of India has made a net profit of
Rs. 139.1 million during 1974 in com-
parison to Rs. 80 8 million in the
preceding year; and

(b) how far this net profit iz ih
proportion to the nwraber of ships and
their tonnage and the profit earned
by other Indian Shipping Companies
in relation to their shipping tonnage?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Yes, Sir. The Shipping Coipora-
tion of India made net profit ¢f Rs.
139.1 million in 1973-74 as against Rs.
808 mudlion 1n the preceding year i.e.,
1972-73.

(b) A staiement showing the net
profits, per ship and per GRT owned,
earned by some major shipping come.
panies in private sector with which
the Shipping Corporation’s operations
are comparable in 1973-74 as compar-
ed to that earned by the Corporation
is indicated below:

Shipping Corporation of India

Scindia Steam Nav. Co.

Grest Eastern Shipping Co.

India Steamship Co. . . .

Net Profits No.of GRT of Net pro-
(Rs. in mi~ shups  ships fit per
1lion) owned owned ship

(Lakhs) owned

139'0§ 108 14°39 1-324
8214 46 5-00 1* 788
35'93 18 2'74 1-996
32:93 17 1°54 1-937

The fgures of net profits quoted
above are derived from the published
balance gheets. It will be appreciated
that the net profit ag per balance
sheet is shown after different provi-
sions permitied under the Income-
Tax Act and the Companies Act. The
Shipping Corporation has attained a
very large rate of growth in tonnage
with the result that the average cost
of the Corporation’s tonnage, which
is more recent, is much higher than of
3684 1.8~3

the other three Shipping Com-
panies mentioned above. The aver-
age profits of the Shipping Corporation
of India per ship owned tend to be
lower due to higher depreciation/
interest outgo. The Corporation has
also to employ ilg vessels in some
passenger and coastal services in the
national interest, but which are not
profitable. The Corporation has siso
undertaken several promotional ser-
vices in the larger natiunal interest.
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Production of AVRO 748 by HAL,
1434. SHRI MUKHTIAR SINGH
MALIK;

.

SHRI BIRENLDER SINGH
RAO:

SHRI H. K. L, BHAGAT:

‘Will the Minister of
be pleased to state:

(a) whether @Government have
taken a decision to stop production of
AVRO 748 in HA.L ; and

DEFENCE

(b) if so, the reasong therefor?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) No, Sir.

(b) Does not arise.

U.S. Big to have War-base In
Pakistan

1435. SHRI BHOGENDRA JHA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the U.S.A. is gtriving
to have War-base in the Southern
part of Pakistan and in exchange,
supply most sophisticated weapons to
Pakistan besides establishing War-
bases at Diego Garcia and in Oman;
and

(b) it so, the gteps being taken to
foil this game of creating new War-~
bases, threatening peace and security
of the littoral countries of the Indian
Ocean in general and of India and
Indian sub-continent in particular?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAIL AFFAIRS
(SHRI BIPINPAL DAS);: (a) The
Government Have seen press reporis
about the possibility of US soquizing
& base on the Makran coast of Pak-
istan.

(b) The Government of India is
apposag to fopeign military bases in
the Indian Ocean and has made known
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its position in various international
forums as well as through digdomatic
channels.

Seiting up of Sub-Committees under
Indo-US Joint Commission

1436. SHRI R. V. SWAMINATHARN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India and U.S. have
set up three Sub-Committees under
the Indo-U.S. Joint Commission
during the visit of U.S Secretary of
State, Dr. Kissinger last year;

(b) if so, whether the three Suba
Committees have not met so far
during the last year;

(c) whether the Indo-U.S, Sub-
Committee on Education and Culture
met in New Delhi on 3rd February,
1975 and had recommended certain
decisions to the respective Govern-
ments;

(d) if so, whether both the Govern-
ments have agreed; and

(e) if so, the outlines of the same
and to what extent the progress had
been made to improve the relations?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS); (a) During
the visit of Dr. Henry Kissinger, US
Secretary of State, to New Delbi in
October, 1974, the Agreement to set
up the Indo-US Joint Comniission was
signed. Three Sub-Commissiong bave
been set up under the Joint Commis-
sion;

(b) The Ecowemic snd Comimercial
Sub-Commisgion met at: Washington on
20215t Jlnw. 1875, and the Science
and Technology Sub-Commisiion et
in Wasdhingtofl' pn  27—20th Janudr?,
10%8;

() Yes, §ir;
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(d) ang (e). The recommendations
made by the Education and Culture
Sub-Commission are under considera-
tion of both Governments and a final
decision regarding them will be taken
during the first meeting of the Indo-
US Joint Commission.
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Captive adid non-Capiive Iron Miney
in Keonfhar District, Orism

1438 SHRI ARJUN SETHI: Will the
Mimster of STEEL AND MINES be
pleased to refer to the reply given
to Unstarred Question No. 5002 on the
30th August, 1978 re  assessment of
production capacity of non-captive
iron ore mines in Banaspati Sector,
Origsa and state:

(a) the names and location of the
non-captive and captive iron mines in
the District of Keonjhar;

(b) the names of such mineg explo-
red by the Public Sector Undertakings
and by the private parties;

(¢) whether there is any non-
captive or captive mines in the Dis-
trict of Balasore; and

(d) if so, the names and location
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) A
statement 18 laid on the Table of the
House. [Placed in Library. See No.
LT-9033,/75.]

(b) Details in this regard are being
collected and will be laid on the Table
of the House.

(c) There is no working iron are

mine in Balasore District.

(d) Does not arise.

Peking plot for New State on Indian
Borde,

1439. SHRI N. E. HORO; wWill the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Governiaent’s attention
has been drawn to a Press repott in
a local English Daily dated the 25th
December, 1974 that Moscow news-
paper “Sovieteskava Russia’ has dis-
<Iossd thiat CHIna was plotting to set
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up & separate State which would in-
clude parts of India and Burma close
to the Chinese border;

(b) whether it has also stated that
Burmese and Indian Maoist groups—
‘rioters’ acting at Peking's ingtigation
according to the paper—had reached
an agreement to cu-ordinate their
activities in an  effort to create the
proposed new border State in the
Chinese orbit at the expense of India
and Burma; and

(c) it so, the reaction of Indian
Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) Yes, Sir.

(c) Such Press reports of speculative
nature do not call for any reactlon
from the Government. Our borders
continue to be very well guarded
under the constant vigil of our security

forces,

FEBRUARY 21, 1975

Written Answers 73
Unemployment

1440. SHRI C, K. CHANDRAPPAN:
Will the Minister of LABOUR be
pleased to state;

(a) the latest figure of unemploy-
ment in our country State-wise, its

bifurcation on the basis of educational
qualifications and its  bifurcation
baged on sex; and

(b) the steps waken to fight the
unemployment?

THE DEPUTY MINISTER IN THE
MINISTRY OF LLABOUR (SHRI BAL-
GOVIND VERMA): (a) The avalable
information relates to the nrumber of
job seekers on the Live Register of
Employment Exchanges which is con-
tained in the attached Statement-I.

(b) Information is contained in the
attached Statement-1l.

Statement I
{a) No. of Job-seekers on the Live Register of Employment Exchanges as nn 30-6-1974.

SL States/Union Territories

Number as on 30-6-1974

No. Total (all Educated* Women
Catego- (included (included
ries) in Col. 3) 1n Col 3)
(n (2) @ @ (s)
STATES (in thousands)
1. Andhra Pradesh 536'9 2351-3 53°4
2. Assam . . . 1119 454 76
3. Bihar . . . . 778 $58-7 41°0
4. Guiarat . . W8 1T 47
§. Haryana . . . . . . R 150°§ 823 17°6
6. Himachal Pradesh . . . . 673 267 &9
7. Jammu & Kashmir . . . . . s 897 19
8 Komataks . . . . . 309°7 180 4 473

9. Kerala . . . . . .

. . 599 3968 1832
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r 2 3 4 5

10. Madhya Pradesh . . . . . . . 4053 170' 1 367
Ix.  Mabarashira . . . . . . . . 6922 359°5 86-2
12. Manipur . . . . . . . . 20°0 11°0 2°4
13. Meghslaya . . . . . . . . 66 3'2 138 ¢
14. Nagaland®* . . . . . . . . —_— — —

15, Onrssa . . . . . . . . . 349 8 99°1 17°3
16. Punjb . . . . . . . . 223°8 106°6 322
27. Rajusthan . . . . . . . . 176°2 909 14°7
18. Tamilnadu . . . . . . . . 601°6 306°0 123 3
19. Tripura . . . . . . . . 44'3 21°9 98
20.  Uttar Pradesh. . ’ . . . . . 7938 374'2 45'8
21.  West Bengal . . . . . . . 1602° 7 7626 139°S

UNION TERRITORIES

3. Andaman & Nicobar Islande** « & s e - - —
3. Arunachal Pradesh® ¢ . . . . . . - — _—
3. Chandigarth . . . . . . . . 252 13°9 33

4. Dadra & Nagar Haveli** . . . . . - - —
§. Dethi . . . . . . . . 165°3 1163 36x
6. Goa, Daman & Dy . . . . . 21'8 10°9 39
Lakshadweep . . . . . . . . 1'9 o6 o2

8. Muoram . . . . . . . 12 o1 @
9. Pomdichrry . . . . . . . . 199 77 30
ALL INDIA TOTAL : . . . . . 8353'8  4032'3 0488

* Matriculates and above.
@Less than 60,

1—1. Information relating to educational Com onol'theLuveRemsminmllmd
Nare :—1 hallywlyinntnv‘dundm ummdamn each year, Data for December,
tguucnotyetavdh

2. Bxcludes figures for University Bmployment Information sand Guidance Buresux except
for two in Delhi,

¥¥3. No Employment Bxchange is functioning in these States/Union Territores.
4. Figures may not add upto total due to rounding off.
s.mmmmmmmzwmmmmm
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Statement I1

(b) Government have been making
every effort to provide increasing num-
ber of employment opportunities to
the unemployment through various
sectoral programmeg included in the
various Five Year Plans. Besides,
Government have also 1mplemented,
during recent years, a nuraber of spe-
cial schemeg designed to create em-
ployment opportun:ties for all catego-
ries of job seekers.

During 1971-72, a Crash Scheme for
Rural Employment was mmtiated to
provide work for 1,000 persons on an
average 1n rural areas in each district.
During the same year, a special cen-
trally sponsored scheme fo~ the bene-
fit of educated unemployed persons
was also started In 1972-73,
another programme namely Special
Employment Programme for States
and Union Terntories was formulated
with a prowsion of Rs. 27 crores ¢n
the understanding that the State would
mobilise additional resources to an
equal extent. Further, in 1973-74, the
Government formulated Half-a-M:llion
Jobs programme with a view to gene-
rating employment and self-employ-
ment opportunities for the educated
unemployed persons

In the Fijth Plan care has been
taken to undertake employment inten-
sive schemes, as rationalised and suit-
ably integrated with sectoral develop-
ment programmes, 8o that more
systematic and sustained work can be
done in  accordance with an overall
strategy.

In 1974-75, an Employment Promo-
tion Programme with a thrust on self-
employment has been taken up. The
main object of this Programme is to
create productive and self-generating
employment with minimum investrment
of Government funds on training and
for seed capital/margin money ete.
Upto the end of January, 1975, formal
sanctions amountiag to Rs 1499.57
lakhs with an employment potential of
68,159 have been issued against the
overall allocation of Rs. 40 croves
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It will thus be sen that all posaible
steps are being taken by the Govern-
ment fip promote employment/welt-
employment opportunitiea for various
categories of job-seekerg consistent
with the availability of tesources.
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Steel Development Poley

1442. SHRI S. N. MISRA: Will the
Minister of STEEL AND MINES be
plegsed to state;

(a) whether Government have gince
finglisad the blue print for a new
steel development policy for the
growth of sponge iron-based mini
Steel plants in the country;

(b) it so, the salient
thereof; and

{c) the funds allocated for the pur-
pose?

THE DERUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(BHRI SUKHDEV PRASAD): (a) No,
8ir.

features

{b) and (c). Do not arime.

Amistance to Bihar for maintenance
of National Highways ang Bridges

1443. SHRI HARI KISHORE SINGH:
Will the Minister of SHIPPING AND
TRANSPORT he pleased to state:

(a) whsether Government of Bihar
have approached the Central Govern-
ment for assistance to meet the re-

¢uiirement of that State for the maine
tenance of nationali highways and
construction and upkeep of bridges
during 1978-76; and

(b) if so, whether the assistance
has been met by Government and if
80, an account thereof?

THE MINISTER OF STA1E IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). Constitutionally, the
construction, development, mainten-
ance and repairs of National Highways
is the responsibility of the Central
Government. The entire expenditure
involved on this account, is, therefore,
met by the Government of India and
the question of giving financial assist-
ance ag such does not arise. Propo-
sals for allocation of funds for con~
struction, development, maintenance
and repairs of National Highways in-
eluding bridges thereon during 1975-76
have been received from: al! States
including Bihar. Allotment of funds,
keeping In view the resources, require~
ments of various States and admissi-
bility of those requirements can, how.
ever, be considered only after the
budget has been voted by ParMament.

Minerats tound tp Namataks

1444. SHRI M. V. KRISHNAPPA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the minerals go far found by the

Geological Survey in  the State of
Karnataka;

(b) the extent to which these mine-

rals were developed and utilised dur-
ing the Fourth Five Year Pln;

(c) whether Union Government
heve formulated any scheme for the

Fifth Plan, based on mineral deposits
in the State; and

(d) the funds

allocated for the
purpose?
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THE DERUTY MINISTER IN THE
MINISTRY,. .OF STEEL AND MINES
{SHRI SUKHDEV PRASAD): (a)
Minerals of which sigmficant reserves
have been located by the Geological
Survey of India in Karnataks, are iron
ore, bauxite, copper ore, manganese
ore, limestone of flux and cement
grade, dolomite, gypsum, china, clay,
chromite, magnesite, gold etc.

(b) Important minerals which were
being exploited Juring Fourth Plan
in Karnataka are asbestos, bauxite,
chromite, copper ore, gold, iron ore,
kaolin, limestone, magnesite, maganese
ore, ochre and granite. Value of
mineral production in Xarnataka at
the beginning of the Fourth Plen
(1869) was about Rs. 13 crores, which
rose to Rs. 16 crores by the end of the
Yourth Plan (1974).

(¢) Among the major schemes,
National Mineral Development Corpo-
ration is developing Dorumalai iron
ore deposit and have plans for develop-
ing Kudremukh iron deposit. It is
also proposed to set up a steel plant
at Vijayanagar, utilising iron ore de-
posits of Kumaraswami or Ramandurg,
besides expansion of MISL. The
Bharat Gold Mines Limited have un-
dertaken a scheme for exploration and
development of their mines to locate
new ore bodies and developing existing

ones.

(d) Till now, allocations for diffe-
rent projects in the Vth Plan, have
not been finally decided ani in the
draft Fifth Five Year Plan also lump
provisiong have been kept for several
of the projects such as Vijovanagar
and Vishakhapatnam stee] plants and
'unn ore projects including Donimalal
apd Kumaraswami of National Mineral
Development Corporation.

Cochin Port Labour Uniem

1445, SHRI M. K. KRISHNAN: Wil
the Minister of SHIPPING AND
TRANSPORT be vleased to state:

(a) whether hig Ministry has re-
ceived any memorandum from the
Cochin Port Labour Union;

(b) it so, the nature thereof; and

(¢) the reaction of Government
thereto? )

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
{(a) Yes, Sir. A memorandum dated
8-7-1974 was addressed to the Chair-
man, Cochin Port Trust by the Cochin
Port Labour Union,

(b) and (c). The memorandum
contained a lList of 20 demands some
of which were of all India character
while the rest were local in nature.
The position of the demands having
all port Implications is given below:—

(1) Setting up of a Wage Revision
Mzchinery.—A Wage Revision
Committee hag already been
set up on 11-12-1974.

(1) Fixation of need based minimum
wage.

(iil) Scientific categorisation of
different grades.—These will
have to he considered by the
Wage Revision Committee.

(iv) Immediate petftioment of inte-
rim-reliefs granted by the Iast
Wage Board--This was refer-
red to arbitration on the basis
of a demand raised earlier by
the All India Port and Dock
Workers' Federation. The Ar-
bitmtor's award has already
been published by the Minis-
try of Labour,

(v) Paymeut of Bogus of 29 per
cond for 1973-75~Port and
dock workers are not covered
by the Payment of Berus Act,
1965. They =xre, however,
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pald ex-gratia in lieu of bonus
at the rate of 8 1/3 per cent.
The demand for payment of
bonus at 20 per cent cannot
be accepted.

(vi) Election of iabour representa-

tives on Port Trusts and dock
labour Boards.—The method
of verification of the repre-
sentative character of diffe-
rent unions has to be decided
by the Ministry of Labour as
a general pohcy question and
cannot be considered in Isola-
tion for any particular irdus-

try.

The demands of a local nature re-

lated to formulation of a ra-
tional promotion policy, re-
constitution of different Com-
mittees, decasualisation of
lighterage, labour, improve-
ment in scrvice conditions of
casual labour, provision of
housing facilities to emplo-
yees, confirmation of tempo-
rary cmployees, expeditious
payment of retirement bene-
fits, canteen facilities for
night-shift workers, better
medical facilities anq Alling
up of vacant posts. The
Chairman, Cochin Port Trust
discussed these demands in-
formally with the union lead-
ers and has taken such ac-
tion as possible, even though
thig union is an unrecognised
minority wunion and has a
negligible verifiad member-
ship. The demand for deca-
sualisation of lighterage lab-
our will however, have to
await the detailed study of
the existing decasualisation
Schemes and allied matters,
which is proposed fo be un-
dertaken.

Cancellatioy of Meeting of Indusirial
Council

1446, SHRI S, M. BANERJEE: will
the Minister of DEFENCE be pleased
to state:

(a) whether the meeting of the
Industria] Council has been cancelied
on the grounds of economy; and

(b) if go, whether the employees’
organizations have made concerted
appeal for such a meetng; and if so,
the reaction of the Government?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) The meeting
of the Industrial Council for 1974 was
postponed on the grounds of economy.

(b) A letter from the Ordnance
Factory Karamchari Union, Kanpur,
was received on the subject. The
advisability of holding the Industrial
Council Meeting during 1975 will be
considered if the gituation permits.

Impesition of Levy by Indis-UXK:
Conference

1447. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether the India-UXK. Confe-

rence has imposed a levy of surcharge
on services touching Indian ports;

(b) if so, the extent and reasons
therefor;

(c) whether the Indian shipping
firms have opposed this charging of
levy; and

(Q) if so, the facts thereof and
Government’s response thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). Yes, Sir. The India-
U.K. Conference imposed a congestion
surcharge of 15 per cent with effect
from 2-12-1974 on account of berthing
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delays and poor turn-round experi-

enced at Bombay port The conges-

tion surcharge was reduced to 10 per

«<ent from 23rd January, 1975 due to

itxinmvemmts in the congestion situa-
on,

(¢) and (d). Yes, Sir 1t 1s also
the constant endeavour of all major
port authorities in India to give the
quickest possible turn-round. Govern-
ment also keep the position under
~constant review 1o consultation with
the port authorities for devising suit-
able measures like quicker clearance,
improvements in the rates of discharge
o: cargo, arrangement of extra shifts
ete.

Iragl interest in Donamalai Iron Ore
Deposits

1448. DR. H P. SHARMA,K Will the
Minister of STEEL, AND MINES be
pleased to state,

(a) whether Iraq has shown keen
.dnterest in the development of Dona-
malai 1wron ore deposits on the lines of
the tie-up project, like that of Kudre-
mukh; and

(b) whether negotiations were cer-
ried on during the recent visit of our
Prime Minster to that country and
thereafter, to finalise an agreement in
1thig regard; if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The Government of iraq have shown
interest in obtaiming long term sup-
phes of iron oure pellets from India
for a sponge iron plant proposed to
be set up in Irag. Taking account of
the Iraq: requirement by way of
specifications of pellets, delivery sche-
dule, ete., an offer has been made for
such supplies from Donimalai iron ore
mines. The offer ig subject to finan-
cial assistance from Iraq for the con-
struction of the pellet plant at Doni-
analai, :
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The proposal was discussdd at the
first meeting of the Indo-Irag Joint
Commission held in Baghdad in Janu-
ary, 1075 just before the vigit of the
Prime Minister. The conclusions of
this meeting were broadly reviewed
in the joint commumgue after the
Prume Minister's visit. Further nego-
tiations regarding tke project are still
in progress with the Iraq authorities.

Iraniay Investment §n Exploitation of
Kudremukh Iron Ore

1449. SHRI P. R. SHENOY: will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether flnal decision has been
taken to exploit the Kudremukh for
iron ore;

(b) if so, the featureg of the pro-
ject; and

¢e) whether Government of Iran
have agreed to invest in the provect
and if so, the total amount hikely to
be invested by them?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
No flnal gecision has been taken to
exploit the Kudremukh iron ore depo-
sit The matter is still under ditcus-
sion.

(b) The principal femtures of this
project will be,

(1) raising of 18.75 million tonnes
of crude ore assaying 39 per
cent Fe;

(2) the production of 7.5 million
tonnes of concenirate, assay-
ing 66 to €8 per cent Fe, from
the crude ore by magnetic
concentration;

(c) The matter ig still under discus-
sion.
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Suspension of Steel Supplies

1450, SHRI P, A, SAMINATHAN:
SHRI H. K. L. BHAGAT:

wWill the Minister of STEELL AND
MINES be pleased to alate;

{a) whether the Controller of Steel
fhad suspended steel supplies to 1430
units after raids throughout the
country;

(b) it go, whether some cases were
referred to the C.BJI and the action
taken against them in such cases;

(¢) whether in the month of Janu-
ary, such raids were again made; and

(d) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Supplies of steel materials to 1430
units were suspended in .accordance
with the provisions of the Iron and
Steel (Control) Order 1956 during the
period from the inception of the Re-
gional Offices of the Irun and Steel
Controller i.e. mid-1971 tili November,
1874.

(b) Of the 192 cases referred to the
Central Bureau of Investigation/State/
Police authorities till the end of
November, 1974, 20 cases have so far
ended in convictions. 15 cases are
under trial in various Courts. Several
cases are under investigation at pre-
sent,

(c) ang (d). Inspections are under-
taken by the Regional Offices of the
Iron and Stee] Controller from time to
{ime. The particulars relating to
January 1975 are heing collected and
will be placed on the Tahle of the
House,
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Scrapping of Devolopment Rebate for
Shipping Industry

1452, SHRI M, KATHAMUTHU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a new formula being
worked out by Government envisages
the scrapping of development rebate
for the shipping industry; and

(b) it 8o, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) ang (b). The development rebate
for shipping will cease to be available
after 81-5-75. In its place a scheme of
zi'ual g:puciation allowsnce contain-

at 38 per¥ cant will apply to shup-
ping also.
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Survey oonducted by Central Medical
Agencies ve. Quality of Fish consum-
sd by people of Caleuita

1453. DR. SARADISH RQY: will
the Minister of HEALTH AND FAMILY

PLANNING be pleased to state:

(a) whether his Ministry’s attention
has beep, drawn to the survey conduct
ed by Central Medical Agencles in
Calcutts that 27 per cent of the fish
consumed by people in Calcutta 1is
affected by dangeroug germs;

{b) if so, the galient points of the
survey; and

(¢) the reactions of the Government
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRT A. K M.
ISHAQUE): (a) to (c). Information is
being collected and will be furnished as
soon as it becomes available.

Stoppage of Central Assistance for
Rehabilitation in West Bengal

1454. SHRI R. N. BARMAN: Will
the Mimster of SUPPLY AND RE.
HABILITATION be pleased to state:

(a) whether the Central Govern-
ment have finally disowned the res~
ponsibility of rehabilitating the per-
sons who have come from the earst-
while East Bengal;

(b) whether the Centre hag stopped
giving any aid to the West Bengal
Government for this purpose; and

(¢) jf so, the reasong for this and
whether the Centre hag adopted the
same criteria for dealing with the per-
sons whu are now in Rajasthan and
who have come from Pakistan ang if
not, the reasons for this discrimina-

tion?

THE MINISTER OF SUPFLY AND
REHABILITATION (SHRI R, K.

KHADILKAR): (a) No, Sir.
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(b) No, Sir.
(¢c) Does not arise.

Persons who came from Pakisten
into Rajasthan during the 1871 confiict
are being given temporary relief assis.
tance pending their return to Pakistan,

Steps taken for reinstatement of Rail-
way Employees and payment of DA,
to Government Employeey

1455. SBHRI MADHU LIMAYE: Wi
the Mimster of LABOUR be pleased
to gtate:

(a) whether it 15 not the responsi-
bility of the Ministry to promote lab-
our welfare in all sphereg of our eco-
nomy, both public and private;

(b) if s0, the steps taken by the
Labour Ministry to secure reinstate-
ment of victimised Railway employees,
not accused or convicted of violence
and sabotage, for participation in the
May 1974 strike;

(c) the initiatives taken by the
Ministry to secure implementation of
the Third Pay Commission'’s recom-
mendation in respect of payment of
D.A. and thus ensure payment of all
D.A. instalmentg due to the Central
Government employees as of now; and

(d) if no such steps and initiatives
have been taken, the reasons for the
Ministry’s inaction?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA): (&) The Ministry
of Labour is generally responsible for
promoting welfare of industrial work-
ers covered by the Industrial Disputes
Act and other labour laws.

(b) The matter has been taken up
with the Ministry of Railways.

(¢) and (d). This is the concern of
the Ministry of Finance.
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Trangler of Dectors, Store-keepers

1456. SHRI 'SHASHI BHUSHAN.
Wil the Minister of HEALTH AND
FAMILY! PLANNING be pleased to
state:

(a) what are the rules for transfer
of doctors, store-keepers, compound-
ers from one dispensary to another
under the C.G.H.S, in Delhi and New
Delhi;

(b) the names of doctors, store-
keepers and compounders in each dis-
pensary under CG.H.S. in Delhi and
New Delhi working at present and
since when they are working in those
dispensaries; and

(c) when the doctors, compounders
and store-keepers who have been in
one dispensary for more than 5 years
are likely to be transferred?

THE DEPUTY MINISTER IN THE
MINISTRY OP HEALTH AND FAMI-
LY PLANNING (SHRI A. K M.
ISHAQUE): (a) For the purpose of
transfer of Medical Officers from one
C. G, H. S. Dispensary to another in
Delhi/New Delhi by rotation, the dis-
pensaries have ocen grouped into
three categories, namely, (a) dispen-
saries which are Centrally located,
(b) dispensaries which are situated a
little further off, (c) dispensaries
which are peripherally located. The
other criterion for transfer is that
subject to adminisirative exigencies,
the minimum period of stay of a
Medical Officer in one dispensary
shoulg be three years, the maximum
tenure being not more than § years.

As regards transfer of Store-keepers
and Pharmacists from one dispensary
to another normally an cficial work-
ing in a,dispensary for a period of
less than 3 to 8 years is not consider-
o3 for transfer unless his transfer is
Gonsidered necessary in the public
interest or on administrative grounds.

(b) The Information is given In the
statement laid on the Table of the
House. [Placed n Library. See No.
LT-9034/78.)

(c) The question of transfering the
Medica} Officers who have been work-
ing in the same dispensary for more
than 5 years will be considered as
soon as new doctors who are expected
to join duty shorily become avsailable.
The question of transferring the Store-
keepers and Pharmacists who have
been working in a particular dispen-
sary for more than 5 years will be
considered when found necessary and
in the exigencies of public service.
Normally, doctors aad other members
of staff are, as far as possible, being
posted in C. G. H. S. dispensaries/
First Aid Posts/Hospitals near their
residences in view of the representa-
tion from the staff and the transport
problem.

Purchase of Ships

1458. SHRI BANAMALI BABU: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are in
touch with several countries of the
world for the purchase of ships; and

(b) if s0, the names of the coun-
tries that have offered the ships and
the facts thereof, country-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) It is for shipping companies to
explore the possibilities of purchasing
ships from shipyards/sellers. However,
in order to facilitate the expansion of
tonnage, Government also keep in touch
witk other countries in this regard.

(b) Poland and GDR are among the
countrieg that have iIndicated the
availability of ships required by India
GDR has offered 4—8 cargo liner ships
and Poland 2 Product Carrierg and 2
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Ore and Oil Bulk Carriers. The com.
mercial aspects of the supply of these
ships ere yet to be settled by the Ship-
ping Companies concernedq and the
suppliers

Spurious Drugyg detected during 1974

1459, SHRI SAT PAL KAPUR: Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) the number of spurious drugs
detected in various parts of the coun-
try during the calendar year 1974;

{(b) the brand names of products
which were copted by the spurious
drug manufacturers;

(¢) whether the said spuriousg drug
manufacturers have since been detect-
ed and apprehended; and

(d) the action taken or proposed to
be taken agawmnst themp

THE DEPUTY MINISTER IN THE
MIINISTRY OF HFALTH AND
FAMILY PLANNING (SHRI A.K. M.
ISHAQUE)- (a) to (d). The information
is being collecteq and will be laid on
the Table of the Sabha, as soon as re.
celved

fagre & Yww & wTOw
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Withdrawal of Deviation Surcharge
on reopening of Suex Canal

1461, SHRI NIMBALKAR: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state;

() whether Government are taking
firm stand with various Shipping Cone
ference Lines that they may with-
drew g devistion surcharge tmposed
by them in the wake of lowars of
the Suez Canal ag s00n ag tha Canal
vecpeny for traffio; and

(b) i 30, what socoess hes Desd
achieved through such move?r



93 Wriiten Answere PHALGUNA 8, 1898 (SAKA) Whritten Answers

THE MINISTER OF STATP IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIi-
VEDI): (a) Yes, Sir. Government us
well ag the All India Shippe:s’ Coun-
cil have already taken a firm stand
that once the Suez Canal reopens for
traffic and Conference vessels start
using it, they snould withdraw BSuez
Burcharge/Deviation surcharge.

(b) It is too early to say anything
definitely. One Conference has indi-
cated during discussion with the All
India Shippers’ Council that the re-
opening of the Suez Cansl would re-
quire immediate re-consideration of
the rate.

Development of Harbours on Coastal
Lines of Karnatakg

1462. SHRI K. LAKKAPPA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether his Ministry has taken
any steps to develop major and minor
harbours on coastal lines of Karna-
taka; and

(b) if so, the salient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). The port of New
Mangalore on the Karnataka coast has
been developed as a major port by
the Central Government. The facili-
ties envisaged for the port include 3
slongside berths of 30 ft. draught for
handling of oresz, general cargo and
taw materials, one oil jetty for handl
ing Naptha and petroleum products
and one shallow draught berth for
coastal shipping.

Ports other than major giorts figure
in the concusrrent list of the Constitu-
tion and the executive responsibility
for their development vests in ':::

Centre
Mwmmw
for the . development of minor ports

o4

wherever necessary.  Besides, loan
assistance was alsg rendered for the
development of a specified minor port
covered under the Centrally Sponsored
Schemes in the Fourth Plan. The
minor port of Karwar in Xarnataka
was selected for such assistance. The
scheme as technically cleared is for
providing faster ore loading facilities
at the port but it has not been finally
sanctioned by the Central Govern-
ment.

State-wise implementation of Family
Planning Programme

1463. SHRIMATI BHARGAV] THA~
NKAPPAN: Wil the Miuuster of
HEALTH AND FAMILY PLANNING
be pleased to state the progress made
during the year 1974-75 in the imple-
mentation of the Family Planning
Programme, Btatewise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTII AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): A statement is laig on
the Table of the House. [Placed in
Library. See No. LT-9035/75].

Purchase of Steel by M.P. firms

1464. SHRI HUKAM CHAND
KACHWAI: Will the Minister of
STEEL AND MINES be pleased to-
state:

(a) the number of firms owned by
small entrepreneurg and traders of
Madhya Pradesp which have deposited
money with the Union Goveroment
for the puechase of steel and jron
during the years 1972-73 and 1973-74;

(b) the names of the firms, out of
them, which have been supplied steel
and also of those which are yet to
be supplied the same;
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(d) the number of persons whose
money has been returned by now and
of those whose deposits are yet to be
returned and the reasons why their
deposits could not be returned so
far; and

(e) the rules governing the return
of money and whether these rules are
being followed and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND NINES
(SHRI SUKHDEV PRASAD): (a)
to (d). Presumably the reference is
to deposit of earnest money with the
producers of steel at the stage of
booking of sale orde:rs Government
does not take any such deposit. De-
tailed information asked for in regard
to deposit of earnest money with the
producers is being collected and will
be laid on the Table of the House,

(e) So far as refund of earnest money
is concerned, thig money is refund-
able only when the sale orders with
the producers expire without any
supplies having been made. In
respect of sale orders which fructify
into supplies, the earnest money i8
adjusted against the cost of the mate-
rials at the time of making the sup-
plies. However, in the present policy
of distribution, effective from October,
1974, the stipulation regarding de-
posit of earnest money has been dis-
pensed with. Refund of earnest
mcney, in all cases where such money
is to be refunded, is being expedited.

;Settlement of Issue of Enemy Property
with Bangladesh

1465. SHRI SAMAR GUHA: Will
1he Minister of EXTERNAL AFFAIRS
‘be plessed tp state:

(a) whether the issues of enemy
“propertieg have been taken up with
the Govermment of Bangladesh:

(b) if s0, the facts thereabout and
the outcormng of guch negotiation;
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{c) it not, the rea itor delay

in taking up these es with the

Government of Bangladesh; and

(d) when Government will take
up the matters with Bangladesh for
settlement of these long outstanding
problems?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SWARAN SINGH): (a) and
(b). Yes, Sir. Necessary information
and clanfication were requested in
order to proceed further in the matter.

{63 and (d). D®es not arise.

Procuremen¢ of Armg by Pakistan
from various sources

1466. SHRI BHAGATRAM MAN-
HAR. Will the Minister of DEFENCE
be pleased to state.

(a) whether Pakistan is getting
armg from several sourceg besides the
U.S.A.; and

(b) if so, the factg thereof and the
steps Government propose to take to
counteract the situation?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). Government are aware that
China, France snd some Middle.East
Asian countries, besides the USA, bave
been supplying arms to Pakistan.
These supplies include tanks, Ack Ack.
guns, artillery, gun boats, Torpedo
boats, submarines, helicopters and
different iypes of aircraft. The im.
pact of such developments on our
defence’ prepararedness is fully taken
into account while planning our de.
fence measures.

Influx of Migrants from Bangiadesh in
Tripura
1467. SHRI DASARATHA DEB:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government arg aware
of the fact that & number of Bengali
Hindu immigrants are pourihg daily
::netl‘t’x Tripura and set out for Trital



b) how was it that after 27 years
dependence (Partition of India),
particularly even after the
rgence of Bangladesh ag an Inde-
dent Sovereign State, these Bengali
dus are allowed to ‘'migrate to
pura and to settle there even in
period when there is no communal
ble in Bangladesh;

) whether it is the policy of Gov-
ment to accept all those 75 lakhg
0 Bengali Hindu citizeng of Bgngla-
in Tripura alone, at the cost of
final tribal] population if they
ire to migrate to Tripura at any
je; and

(d) if not, what steps are being
to seal the Tripura-Bangladesh
tder?

E DEPUTY MINISTER IN THE
JISTRY OF EXTERNAI. AFFAIRS
RI BIPINPAL DAS): (a) and (b).
s not the policy of Government to
rmit refugees to come from Bangla-
sh to settle dJown in India. Accord-
ly, steps have been taken to pre-
> unauthorised entry from Ban-
desh into Tripura.

(¢) No, Sir.

The Border Security Forces
instructions to prevent unau-
rised - entry from = Bangladesh.

iilisation of U.N. consultants in
diap Family planning Programme

63. DR. KARNI SINGH: Wiil the
lister of HEALTH AND FAMILY
be pleased to re-
the reply given to
Question No. 12569 on the
1974 regarding grant of
by U.N.O. for family planning
ects in India anq state the reasons
“his Ministry is averse to using
J. consultant who have intimate
I‘ledge of Asian conditions and
e the necessary technical back-
nd? \
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
M. ISHAQUE): This Ministry is not
averse to using U.N. Consultants who
have intimate knowledge of Asian con-
ditions and have the necessary tech-
nical background, wherever necessary.

Armed Protection te Indian High
Commission at Dacca

1469. SHRI NITIRAJ SINGH CEAU-
DHARY: Will the Minister of EXTER-
NAL AFFAIRS be p'zasad to state
the reasons as to why Indion High
Commission at Dacca need armed
protection?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 BIPINPAL DAS): Kes=ping
in view their responsibility in the
matter of security of foreign diploma-
tic Missions, the Bangaladesh ‘Gov-
ernment have provided armed guards
for the Indian High Commission at
Dacca.

Application of the Drugs and Cosmetics
Act to Unani Medicines

1470. SHRI NAWAL KISHORE
SHARMA: Will the WMinister cf
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Unani medicines are
not covered under the Drugs and
Cosmetics Act in the country, parti-
cularly in the Capital;

(b) if so, the reasons therefor; and

(c) the steps being taken by Gov-
ernment to extend the said Aect to the
Unani system of medicines to control
their’ fake manufacture in the coun-
try?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI1 A. K.
M. ISHAQUE): (a) and (b). Unani
medicines are covered under the
Drugs and Cosmetics Act. Rules for
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exercising control over the manufac-
ture for sale of Ayurvedic (including
Siddha) and Unani Medicines  were
laid down in the Drug.~ and Cosraetics
Rules in 1970. These Rules are appli-
cable to all the States, including the
Union Territory of Delhi, but exclud-
ing the State of Jammu and Kashmir.

(¢) The enforcement of the Rules
for the control of Ayurvedic & Unani
Drugs under the Drugs and Cosmetics
Rules rests wilth the State Govern-
ments and Union  Territories. Before
these Rules are brought inlg force
the State Govzrnments,Union 7Terri-
tories have io complete the following
formalities:—

1. appoint the Licensing Authori-
ty under the provisiors of
Rule 132;

1o

appoint an expe:t each in Ayur-

vedic (including Siddha) ond
Unani System of medicines
who has to be consulted by
the grant of licences in pur-
suance of the provisions of
Rule 154(2);

3. appoint  Government  Analyst
under the provisions of Rule
165;

ke

appoint Inspectors under the
provisions of Rule 167; and

5. Notify a date in the Gazette
in pursuance of the provisions
of Section 33-D ang 33-E of
the Drugs and Cosmetics Act,
1940 from which date the
manufacture for sale of Ayur-
vedic (including Siddha) and
Unani drugs except under a
licence will be prohibited

The provisions of the Drugs and
Cosmetic Act relating to Ayurvedic
& Unani medicines are already being
enforced in 8 States, viz. Maharashtra,
Gujarat, Madhya Pradesh, Purjab,
Haryana, Kerala, Mpysore and Orissa.
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Proposal for construclion of Naval
Dockyard at Cochin

1472, SHRI VAYALAR RAVI: will
the Minwster of DEFEM'E be pleased
tu state:

(a) what progress has been 'made
in the proposal to construct a Naval
Dockyard at Cochin; and

(bY a brief outline of the proposal
together wih the details of other
steps the Government have takep for
the improvement of the facilitieg at
the Cochin Naval Centre?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) There
is no proposal to construct a Navai
Dockyard at Cochin.

(b) Government is aitively con-
sidering the building of a 1200 Ft
Naval Wharf to provide berthing
facilities for Naval Ship in Cochin,

Birth rate vis-a~-vis Five Year Plan
targets

1473 SHRI VAYALAR RAVI. Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased 1o
stute-

ta) the birth rate at present in the
countr; and how it compares with
the targets fixed in the Five Year
Plans;

(b) tne State-wise break-up of the
present hirth rate together with their
respect.ve comparison with the targets
fixed by each State for this; and

(¢) the stepg taken by Government
for the wvigorous implementation of
this family planning drive gnd achueve
the targets fixed in the Plan?

THE DLPUTY MINISIER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SiHRI A, K.
M. ISHAQUL): (a) According to the
Sample Repistration Schen< of the
Registrar General of India, the birth
rate 1n the country has betn esumatéd
a5 36.6 pcr 10U population fsr the
year. 1472, However, as a recult of
number of it avecicd wnder the
Famil; Planning Prog-amm in  the
various years, the national birth rafe
1s estimated to have come down to &
level of 354 per 1000 population by the
end of Fourth Plan perind ie :1973-74
as against a targetted birth rate of 32
per 1000 population,

(b) State-wise birth rates for the
year 1972 (latest available) as esti-
mated by the Sample Registration
Scheme are given in the Statement
laid on the Table of the Houset [Plec-
ed in Library. See No. LT-9036/75].
The question of comparison does not
arise as the State-wise targets are not
fixed in terms of birth rates.

(c). A Statement is laid on the
Table of the House.
[Placed in Library See No. LT-9088/
5).
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Expansion of IISCO

1474. SHRI KUMAR MAJHI- Will
the Minister of STEEL AND MINES
De pleased to state:

(a) whether there is g proposal to
expand IISCO; and

(b) if so, the steps taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). No, Sir. In wvizw of the
deterioration in the condition of the
various items of plant and eguipment
in the steel plant due to neglect of
maintenance over the years, the
immediate n2ed after the take nver of
the management by the Ceniral Gov-
ernment was for a programme of
repairs/replacement of equipment so
as to restore the capacity of the pisnt
to its rated level. This programme
is now being implamented. The ques-
tion of expansion will e considered
after the plant Rehabilitation Scheme
is completed

Sefting up of an Asian Institute in
India by LL.O.

1475. SHRI S. N. SINGH DEO: Will
the Minister of LABOUR ke pleased
to state:

(a) whether the international labour
organisation is considering for setting
up an ILO Asian institute in India;
and

(b) if so, the place where it would
be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1 BAL-
‘GOVIND VERMA): (a) and (b).
According to the address of Mr. Fran-
cis Blanchard, Director General, I.L.O.
at the Second 1industrial Relations
Conference ia Bombay in 1st Feh-
ruary, 1975, the IL.O. is currentiy
considering a proposal for the creation
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of an ILO Asian Insutute
trial Democracy. e did no
where the Institute would b

Visit to India by Foreign D
during last two month

i

1476. SHRI RAM PRAKASH

the Minister of EXTERNAL
be pleased to state:

(a) the number of foreign
ries who visited India during
two months;

(b) whether any strategy
veq during their recent wisit
Indian Ocean as a zone oI pe
for establishment of nuclear W
free zone 1 West Asia; and

(¢) if so, the facts thereof
steps being takep in further
these objectives?

THE DEPUTY MINISTER IN
MINISTRY OF EXTERNAL A
(SHRI BIPINPAL DAS): (@
teen.

(b) and (c). The maintenan
Indian Ocean as a zone of peal
from great power rivalry and
military bases wag discussed witl
of the dignitaries. The visiting
nitaries reaffirmed their support
concept of Indian ocean as a
peace and strongly opposed the e
sion of old bases like the one at
Garcia. Our endevour to
support for the ccucept will eo
as vigourously as before The
tion of establishing nuclear
free zone in West Asia did not
up for dicussion. y

Transfers efected among work
Bharat Gold Mines Ltd.

1477. SHRI G, Y. KRISH
Will the Minister of STEEL
MINES be pleased to state:

Mines Limited and how manj
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vifice bueurers and « live wtembers of
the Blhiamat Gold Mines Lrnuted wor-
Ikor. unions:

(b) whethe. theie was duscussion/
concihietion  inslituied by Assistant
Labour Commussioner (Central);

(c) whether there wag any protest
lodged by the BGML Workers Union
with the ynanagement that these trans-
fers were effectnd 1o harass, punish
and viclimize the active workers who
were members of the Union,

(d) whether the question of trans-
fers of the office bearers ang active
member, of BGM Workers Unjon
were before the Conciliation Oflicer,
transfcis were effected within Kolar
Gold Tield and outside; and

(&) whether the Vice-President ob
the BGM Workers’ Union was trans-
ferred from KGF, (Kinataka) to
Ramagit:  Gold Mines, Chinna Bhari
Mines (Andhra Pradesh) and an in-
Junction was obtamned from the Mun-
siff court agamst th.s transfer order?

THE DEPUTY MINISTER IN THE
MINISTRY OF STLLL AND MINES
(SHRI SUKUDEV PRASAD): (a)
58> worker, wece iransferred wnthin
Kolar Gold Iw . and of which 4
were office-bearers of Bharat Gold
Mines Limited Workers Unicns. 34
workers were transferred ouiside
Kolar Gold Fieirds oup of which 2 were
office-bearers  of BGMIL Workers
Unions. Names of active members
have not been furnisheq to the com-
pany by the Umions.

(b1 Matter relating to transfer of
oflice-beaier of Mysore Mines Workers
Union was taken up in  conciliation
before the Assistant Labour Commis-
sioner  (Centra's  Buangalore, buat was
not entertained by him since the indi-
vidual had filled a case on the subject
of his transfer in th~ Munsiff's Court.

(¢) Yes, Sir. Protests lodged by
the Bharat Gold Mines Limited
Workers Union have been  suitably

replied by the management. Tvansfers
were effecled as and when exigencies
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arote 1 the 1nterest ol the cownpany
and in the noeimal course, but not
wilth any intention ot either haras-
sig or victimising the (ffic -beers/
active mem ars of the unions

(d) No transters of offica-Learers of
Bharat Gold Mines Workers Union
were effected when the matter relat-
ing to transfer ¢f office-bearer of
Bharat Gold Mines Workers Union
was pending before the Conciliation
Officer. The unions have not fur-
nished the names of active members
to the company.

(e) The Vice.President of the
Bharat Gold Mines Wodckers Union
was transferred from KGF to Rama-
gin Gold Mines. He filed a suit and
also an affidavit in Muasi®s Court,
seeking temporary injuction to res-
train the management from transfer-
ring him to Ramamny, till disposal ¢f
mamn case. But the temporary injue-
tion application has been dismissed
by the court,

Relief operations by Army and Air
Force in Kinnaur, Lahu} ang Spiti
Districts of Himachal Pradesh

1478. PROF. NARAIN CHAND
PARASHAR Will the Minister of
DEFENCE be pleased to state;

(a) whether Government has taken
note of the excellent work done by the
Jawans of the Army and the Air
Force in the relief operations in
Kinnaur and Lahul & Spiti Districts
of Ilimachal Pradesh which were
rocked by earthquake: and

(bY if so. whether the services of
those among them who have dis-
played exemplary courage would be
duly appreciated and suitably re-
warded?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir,
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(b) Deserving cases would be con-
sidered, as there is a system of show-
ing commendation of such work done
by Service personnel.

Service conditions of civilian emplo-
yees of Border Roadg Organisation

1479. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whethher Government have exa-
mined the conditions of service of the
civihan employees working under the
Border Roads Organisation; and

(b) ¥ s0, whether any machinery
has been evolved to redregs their
grievances ag also to ensure them due
encouragement gnd promotion?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir. The terms and conditions of
service of the civilian employees of
Border Roads Organisation are review-
ed and revised from time to time to
the extent necessary.

(b) No separate machinery for
redressal of grievances has been set up
but the grievances and cemplaints of
staff are looked into with expedition.
In order to improve promotional pros-
pects of GREF employees in engincer-
ing cadre, the present Recruitment
and Promotion Rules are proposed tu
be revised so as to improve promotion
opportunities,

Suggestion for Nationalization of
Health Services

1480, SHRI DHAMANEKAR: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Indian Medical Asso-
ciation, President while presiding over
the 50th All India Medical Conference
at Calcutta pleaded for nationalisa-
tion of health services to ensure that
Medical Aid and health care could
reach everybody in the country;

FEBRUARY 27, 1875
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(b) it so, the reaction ¢f the Gov-
ernment to the suggestions made by
the IMA chief;

(c) whether the Indian Medical
Association have submitted a memo-
randum to the government for effect-
ing improvement in the health cover
especially in rural areas; and

(d) if so, the outlineg furnish de-
tails thereof and the action taken in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Yes.

(b) The Piesidential address and
the Resolutions passed at the 50th All
India Medical Conference at Calcutta
&én December, 1974, are under consi-
deration.

(¢) and (d). Yes, The pattern
suggested for re-orientation of delivery
of health care programme with a
view to making it adequately available
in ruial areas envisages extension of
health services of urban sector to
rural arcas thiough the Primary
Hospatals and/or Primary Health
Centres. The suggestiong include,
wnter alia establishment of a medical
college for a population of 5 million
with hospital facilities for 600 to 700
beds, District/Taluka Hospitalg for a
population of one million with 150 to
250 beds, Primary Hospitals/Periphcral
Hospitals for a population of 1/4
million with 30 beds; Primary Hes!th
Centres for a population of 40,000
with 2 observation beds and Primary
Health Units for a population of 20,000
with no in-door facilities.

A group on Medical Education and
Support Manpower has been consti~
tuted to devise a suitable curriculum
for traning a cadre of Health Assis-
tents so that they can serve as a link
between the gualified medical practi-
tioners and the Multi-purpose workers,
thus forming an effective team to
deliver health care, family welfsre
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and nutritional services to the peopie.
The draft scheme of the Indian Medi-
cal Assogiation has been circulated
amongst the members of the Group.
The Group ims not yet submitted its
report.

Offer of Ships by Poland

1481. SHRI DHAMANKAR: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Poland has affered ships
of 3,00,000 dwt to utilise the surplus
capacity available at Indian Shipyards
for constructing hulls for its liners or
bulk carners;

(b) if so, the salient features of the
offer made; and

(¢) the reactivn of Government
thereto and the decision taken 1n the
matter”

THE MINISTER OF STATE IN TIE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVED]?
{a) to (o). No, Sn Poland has
supgested that the possibility of con-
structing on Polish account and tn
Polish de-igns, Hulls for Liners ¢f
16,000 DWT and/or for Bulk Carriers,
in Indian Shipyards may be explored.
It has been indicated to Poland that
our reaction would be communicated
before end of Apil, 1975.

Loop Factory at Farakka, \West Bengal

1482. SHRI TUNA ORAON: Wil
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government have any
scheme to set up a Loop Factory in
Farakka of West Bengal: and

(b) if so, when the work will be
started?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE:) (a) No.

(b) Does not arise.

Bengal.Assam River Services through
Bangladesh

1483. SHRI TUNA ORAON: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have fina~
lised the revival of Bengal-Assam
river service through Bangladesh; and

tb, if so, the features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVED');
{a Yes, Sir

+') The setvices between Calvuita
ar.”  Dnubiy  have alteady lIeen

v vned and  tae seriuwe: belweon
Cosncutta and Karungany are hikely to
v resumied when traflic becumes
available.

Irdustrial Towns in West Bengal
covered under E.S.1L Scheme

1484 SHRI TUNA ORAON: Wil
th: Minister of LABOUR be pleased
to state:

(a) the number of Industrial towns
where the facilities under Employees
State Insurance Scheme have bheen
extended during the years 1972, 1973
and 1974 in West Bengal;
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{b) the number of Industilal towns
expected to be covered duiing the
Fifth Plan under the afolesad
scheme; and

(c) the number of dispensaries/
units functioning under the scheme m
the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) The Em-
ployees’ State Insurance Corporation
have furnished the following informa-
tion —

(a) During the years in question,
the ES1 Scheme has been extended
to one town 1z Kalvan: with effect
fiom 2-4-1972

(b) The programme for the imple-
mentation of the scheme is formulat-
ed 1n consultation with the State Gov-
ernments on Year to year Yass
The programme for 1875-76 envisages
extension of the Scheme to four new
centres 1n the State

(¢) The number of dispensaries/
units functioning under the scheme 1s
as given below —

N> of Insurance Medical
Practitioners Clinics 1G01

Nio of Employer, Utilisa-
tion Dispensaries §

Nu of ESI Hospitals 8

No. of Specialists Centres . 277

FEBRUARY 27, 1975
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1485. it wverslt Wk waT waveey
5T gfcare frltwar g a8 T oY
FI T4 f5

(%) =1 g7 w7 faae e &
TUAF WA @RT FF AT Y,
L 158

(@) afe gr, & w5 G 1 v
i v g ?

eavee W gfca frdvom wanea
# 99 it (st o ®o qwo qAETL) ¢
(%) 9% (@) =7 w7 avT F19-
w0 & WA OTET 9% qNT qISAT
o g war Awzfar faemw
gor & fam % ¥ 7 oF wgtaw
T §7F ST SFIF &9 ST Y AIATET
F 98 mF I7 I A AT FE
TR ¢

arafas TEEw WEY % WreEw
¥ w9 Wy qrqEas faae e ¥
@Y A AW & ARy e,
goT, af@e g S g gt
farefi-gfT T A HaTe Iverew o Y
2

TR & FH W NEe §—

(%) afvare fasiror awa wfgamsy
W 74T & T q AT Q- |

&) Sra-Adr {rnfaay wrgarr

(w) o W g wr foend
W |

-
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oy swer s W ffa

1486. ¥To ®ewY ATCMO qidy ¢
AT TR O ¥ HAT 9F q@ A
v v fw .

(%) =5 1973-74 4T 1974~
75 % swa a% fra g WU U
aqr vy 2w w1 fagle fear
o

(o) feaelt mrar ¥ g aan
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ey YR WA wrea ¥ oo WY
(s goda wwme): (¥) a9 1973~
74 397 AA-fammT, 1974 M 93y
i frrfe frd o2 &g woaesw &Y AT
e T i § -

(& =)
g AT w7 AW
1973-74 192.35 45.13
firTear 1974 & 61.30 15 08

(") a8 197374 Fa1 WiA—
faamat, 1974 N wafg § smma
# 7 g W} T annl #Y s

/gy TgT ¥ s fear a@r 7 g o— (z7)

aret 1973-74 1974~75
aiA-—faasay
1. #%F igr &qq 7.7 Af 67Y 443
2 qgtag-ag 366 728
3 &FF MFT 2091 1335
4 HHE[LW AT 848181 430919
5. g1 #1 97 $ETq 43 453 71066
¢ fofgr gema 79513 30105
7. XA F T, M 0F T2 6559 3i80
8. T Wigh AT gEAIA 24710 3631
atg 10,553,954 5,41,597

et et e e iy e o

Shortage of Pethedene and Morphine
Injection in City Hospitals

1487, SHRI M. M. JOSEPH: Wil
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

{a) whether there is an acute gcar-
eity of certain injections in most of
the city hospitals;

tb) whether off and on the Insti-
tutes have to do without pethedene
or morphine injections in the treat-
ment of patient with serious heart
conditions and use less effective pain
killers;

(c) whether hospitals are geiting
only one fourth of their requirement;
and
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(d) if so, the remedial action Gov-
«ernment propose to take in this regard
.to save the valuable human lLives?

THE DEPUTY MINISTER IN THE
"MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A.K.M.
ISHAQUE): (a) No.

(b) There was shortage of Injec-
tion Pathedene in one or two of the
Jhospitals off and on. But either In-
jection Pathedene or Injection
Morphime was always available for
use.

(c) Injection Pathedene was 1n
short supply in some of the hospitals
under the Delh: Municipal Corpora-
tion. In other hospitals, the supply
was more or less according to their
requirements.

(d) This question does not arise as
either Injection Pathedine or Morphine
was always available for treatment of
the patients.

qaw wr g A Qare

1488. St 97T YUIN : F AW
Y 4 a1 oI R

(%) # avF & faarmda w13
Y g @ fomw g3 1 AT R
T fewe g1 FEAW 2T, HI”

(@) afe &, At sosr q7A AR
731 § o 5H F7 a5 Pranfea frar ar
g ?

wq AMWg § I (A ®m
Wfa wi) : (F) 97 (7) o,
feard 9w, afrges wife ¥ &= &
fafww drom wawwT oFa w2 1%
grefter sa & fafrer /R wfefaa 37
qH & Qe it & fay do-
qx wae7 gfam gg & ¥ wiifre
R R g @Y & awt & v waw
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frity T wY wrifaer oY §, forer
3w fastewe wgd ol wwltor et &
A0 v aver ondY et & ol Qronmre
waw gfaa v § ) T doEme §
ferearfrfar wiferer § . (o) oy firars
farra mfwwo, () @i femre
o< gfesfar ofomg (@) gar-
UT @A TR, (AT) oA G777
fogr, (v9) & fasm DA,
(8) fequf% iw¢ 81X (am)
areTer T & g afw avmr

1 71~72 % S fafim AT
st & wra® o F+ 7rer wabe
o faow qroer o o= v of foradr
wrafar foer & =X & Qo A
9% faere, =-Uame mt ¥ fam
a9 EmEAET @ faem wwrEem,
grefver sRfaad agum 7fw 7 - Tz,
ITAFAT  AEFTH ATV T fre
gy qfedIsEm™T & weSaor,  qUEr
wa g7 wfs % fm faarw afee
Y graArr T A1 1972-73 %
A UF u FEwR gty e
g7 gt @ {1 % fae . Tra-
T FEFR FArw war favy fam e
ST A 27 FOT FTT Y sUFC7 57
% fr wer dr we wfw ¢ oafR-
frarr mTaAt #Y SEear TR

1173-74 ¥ qre7< 9 forfery &40
wre sufeedt & (wg oM AR @
TRMT HEqA FT o w01 %7 3w
# qre ST AL T A g

T A 1974-75 & W
T 7-OWMT FRET qTIT AN AT qQF
WY wr wrey frar T &, oY Jomre
A SRR & g § o e
Wi gEh fry Fhr wwe § 40 0T
w7} #Y g qaear wr ok {4
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gy Wy ‘s wgT g
qorre ofelrr” ATE OF W |y
wrifaa & ar ot &, fewr sEw

gy &) ¥ QT Wi SgE O
My ¥y gReAT ¥ vawy uF qferm Fv
qar AT, § Wi TF g awr fdor
s A Fgifaa §3F TEEr w
FHTITH T E

st § T amrs dam, = W)
aforsy, g war gTa¥d FETHI
G5 wFt W7 faan g7 wfz &
aeys  fqard  wETES, Iu™
wfg d7 e Y fafew =i &
FRFIRA FET grEE AT § OO
qui Ao waAe g Z6

wo WY Y &1 f& oA
AFY g arat & fatws ant F o,
faaH wEd o anfw AW dat #
fufir 1 wv winfas =ufm mfv &
W { Lo LA F Al R
£ AVT FERAET X7 755 |

Settlement of Strike in  Frce Press
Group of Newshapers

1489. SHR! C. JANARDHANAN:
Will the Minister of LABOUR be
~ pleased to state:

(a) whether representatives  of
newspapers, news agencies and
employees unions demanded effective
intervention by Government to bring
about an amicable settlement of the
strike in the “Free Press” Group of
Newspapers; and

(b) if so, the steps taken by Gov-
ernment in the matter?

- 'THE DEPUTY MINISTER IN THE
 MINISTRY OF LABOUR (SHRI
"BALGOVIND VERMA): (a) and
‘(b):  Presumably reference ig to the

‘strike by the employees of the Free

lmas ‘Group uf Publications Bombay
Arom Pecember 23, 1974 over the sus-

.mnouorSﬁSBKolpe.Pmdzm
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of the Indian Federation of Working
Journalists. According to available
information, the strike was called off
and the employees resumed duties
from January 23, 1975 following, a
settlement between the parties at the
intervention of the State Industrial
Relations Machinery.

iron Ore Mines under Operation

1480. SHRI S. N. SINGH DEO:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the numbe: of Iron ore mines
operating in the country;

(b) the number of ore mines during
the years 1972-73, 1873-74 and 1974-75,
Stat-wise and project-wise; and

(c) the names of the places where
Iron ore deposits have been discovered
and the proposal to mine them?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The number of working Iron ore
mines in the year, 1974 was 377.

(b) The number of working ore -
mines, State-wise, during the years
1972, 1973 and 1974 is given below:

S. State 1972 1973 1974

No.
1 Andhra Pradesh . 9 6 7
2 Bihar - 35 32 32
3 Goa . . . 169 177 166
4 Karnataka - 120 116 108
s Madhya Pradesh . 12 1 10
6 Masharashira . 4 4 . 4
7 Orissa .« 53 =3 53‘. '
8 Rajasthan . I -3 ¥

. ToTAL: . 493

02 377
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The information 13 maintained on
calendar year basis

(c) No new major Iron ore deposits
have been discovered during 1574

™ A wet ¥ wew waw §F o
Trdt q¢ s

1491. st fqr weor difqn : 7q
wtwga v afemge W= 9g T ®
T FG 5

(%) ¥g s ¥ ad 1971~
72, 1972~73 "X 1973-74 ¥ qA
2w ¥ fafws Teftw ot 9% fat
gaafy &= ¥

(&) =7 soF aei & wew wam
§F g¥® a5 e Y

AT AT FNE, AR
(m) afeer, ArzasFTFROE?

Awga Wi afcagn T & v
ﬁ(ﬁ@omo ﬁni’ﬂ): (%) qwaaay
TEw WEIET FT UG T TSR] ¥
=g & &) 59 Ay ¥ wfia gun
fiafr oy —

3y =g
To AT@T A
1971~72 244 11
1972-73 434 19
1973-74 450 47

(%) s (7). @_@F w57 A
awiy ¥ faw frm feafa 1t @ o
¥ W ¥ oafe wer w3 ¥ Wy 5o
Y FY w37 sifers gaT a1 §Y e
¥ ey et Y AT 7 4g WA §O W
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aiggaae AR g BT B &
forg &1 g7 v sreor firg i ad vy
fir & wreor fr qe sgw fide i @
(%% s Tow ¥ vy qow o Ay
wrark, @irw Srwam) ¥ e, fafe
ad, vk wfe wif § gfar =
] A wrt #r g w1 ¥ fag o)
AT §9T 9 U WA 9T T QWA
W T

Loss of Shipping Cargo at Andamans

1492 SHRI S D SOMASUNDA-
RAM  'Will the Minister of SHIPP-
ING AND TRANSPORT be pleased
to state

(a) whether there 1s a heavy Icss
in transit and handling of shipping
Cargo between Mainland and Anda-
mans as compared to other shipping
Iines,

(b) if s0, the percentage of loss and
the amount of loss to Government
during 1974,

(¢) the reasons for incurring such
a heavy loss, and

(d) the actions taken/proposed 1o
be taken to reduce the loss?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI H M
TRIVEDI) (a) to (¢). Some loss in
caigo shipments between the Mam-
land and the Andaman Islands has
been reported The value of cnrgo
claims paid by the Shipping Corpora-
tion of India at Calcutta, Madras and
Port Blair during 1974 amounted to
about Rs 18000 Claims totalling
about Rs 70,000 are pending serutiny
at these ports As such liabilitjes are
covered under the insurance cover
taken by the shipping company with
Protection and Indemnity Clubs, the'
claims, after settlement, are reimburse
ed by the P & I Clubs to the shipping
company subject to deductibles,
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The main reasons for loss in cargo
shipments are:—

(1) Poor handling of cargo due to
shortage of labour.

(2) Absence of Bill of Ladun-~
wise stacking after discha ge
by shore labour.

() Delay 1in Qv aran'c of cargocs
immediately after di.charga.

(4) Unsatisfactory tally system,

(5) Insufficient security arrango-
ments  over cargoe- lying in
wharfs/godowns.

(d) The following steps have bren
taken/are pioposed to be taken to
1educe the josses in cargo shipments, —

(1) The Andamap Admimstration
huas been requested to 1incrrase
the existing strength of the
labou1 force at Port Blair,

(2) The Shipping Corporation of
India have decided to appoint
their own tally clerk. on ex-
perimental basis for tall;ing
cargoes loaded/discharged at
Port Blair.

(3) The present arrangements of
discharge and  -aarehcusing
facilities including sccurnity
arrangements of Port  Blair
are being studied by the
Shipping Corporation of
India in details and suit-
able proposals in this regard
will be sent by them to
Andaman Administration for
their consideration:implemen.
tation,

Cigarett, manufaciurers tg print
smoking is a health hasard on
each packei

1493. SHRI VARKEY GEDRGE:
Wil the Minister of HEALTH AND
FAMILY PLANNING he plessed to
wtate:

(a) wh:ther henceforth Government
irfend 1o usk cigaretie manufactu-
rers (0 have the words “Smoking is
a health haza1d” printed on each ci~
garette powket; and

{(b) 1f <0, whether the said instruc~
tiong will be displayed 1y Ilindi also
so that the personsg whg do not know
English. may also be benefited by ful-
lowing the mstructions-printed
thcrein?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M,
ISHAQUE) (aj Yes Tt ig proposed
to introduce legislation to piovide that
every packet of cigarcites shall rarry
a warning to the effect that cigareite
smokit p 15 1mjurious to health.

(b) It 1. proposed that waining
shall 1e m the same language as ihat
used on the pachage or the lakel
affived thereto

Indian experts (o Iraq

1494 SHRI INDRAJIT GUPTA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have been
sending experts to Iraq;

(L) 1f so, the number and other de-
tails of experts sent during the last
three years and the critenia for select-
ing the experls;

(¢} whether these personnel  are
sont constituting any conditions; -nd

(di if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) We
are co-operating with Irag in making
available gervices of Indian experts.

{b) During the past three yeais
about 500 experts in engineering,
medicine, teaching, agriculture ete.
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have been selected by the Govern~
ment of Iraq from the panels of
experts prepared by the Government
of India according to the job require-
ments indicated by the Iraqi Autho-
rities.

(¢) and (d): The selected personnel
are governed by a standard contract
which covers period of assignment,
salary range and cost of living, hous-
ing allowances, and free medical
attention

Production/distribution of pictare
tubey by Bharat Electronics Limited

1495. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of DEFENCE
be pleased to state:

(a) whether the production of pic-
ture tubes in Bharat Electronics Limi-
ted was affected during the period
May, 1974 {0 December, 1974 and that
defective picture tubes were supplied
to Smal] Units during June, 1974;

(b) if so, the reasons for the short
fall 1n productinn of picture tubes and
steps taken/proposed to ensure normal
production of picture tubeg and equi-
table distribution with special care
of small units with a capacity of
2,500 sets per year; and

(¢) whether Bharat Electronics
Limited would give credits {0 small
units for the defective tubes inclusive
of sales tax, freight and interest on
the amount?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN
THE MINISTRY OF DEFENCE
{SHRI RAM NIWAS MIRDHA): (a)
to (c¢) The production of picture tubes
in Bharat Electronics Ltd, was affect-
ed during the period May 1874 to
December 1974 on account of various
reasons, the main reason being a

major power cut imposed by
the  State Electricity  Board,
In order to keep the production
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unaffected, a change in the manu-
facturing process was vesorted to which
however, resulted in the manufac-
ture of some defsctive picture tubes
in June 1874. Although these picture
tubes conformed to the normal gpeci-
flcations at the time of despatch from
the B.E.L. factory, they devloped some
defects at the customers’ end on use,
When this was brought to the notice
of Bharat Electronics Ltd., they with-
drew these supplies and, in order to
mitigate the difficulties of the affected
units, they also gave them credits for
these defective supplies, inclusive of
sales tax and freight, but withhout
any interest.

The power cut m the case of Bharat
Electronics Ltd. has since been restor-
ed to a large extent. The Company
has also taken steps to eliminate the
process defects, With these steps, it
is anticipated that Bharat Elcctronies
Lid. will be able {0 manufacture in
all about 60,000 picture tubes during
1974-175.

As regards “equitable” distribution
of the picture tubes, Bharat Elea-
tronics Ltd. has been following the
guidehines communicated to the Com-
pany 1n this regard by the Depart-
ment of Electromes, Leeping in view
the production of picture tubes in
Bharat Electronics: the actual per-
formance of the T.V. recciver manu-
facturers, both in the small scale and
the organised sectors, during the years
1973 and 1974; and also the need to
ensure a minimum equitable supply
to new units.

Technique developed by Defence
Scientists of Kanpur for furning
Ordinarily Graphite into Dizmond

1496. SHRI C. M. SINHA:
DR. KARNI SINGH:

Will the Minister of DEFENCE
be pleased to state:

using high axplosives in Kanpur have
developed technique that can imrn
ordinary graphite instently into dia-
mond; and
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(b) £ 80, whether Government
propose to give any preference to this
technique for its further development,
it so, the facts thereof?

THE MINISTER OF STATE
{(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
RAM NIWAS MIRDHA): (a) No, Sir,

{(b) Does not arise.

Appalling conditions of Hospitals in
India

1497 SHRU M S. PURTY,

SHRI M. RAM GOPAL
REDDY:

SHRI Y, ESWARA REDDY:
SHRI R. V, SWAMINATHAN:
SHRI HARI SINGH:

Wil the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state’

(a) whether most of the Govern-
ment hospitals in the country are in
a bad state, be set with problems like
over crowding, shortfage of staff and
paucity of funds;

(b) whether conditiong in rural and
small town hospitals in States like
Bihar are appalling: and

(c) it so, the steps Government
propose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI A K M.
ISHAQUE): (a) to (c): The infor=-
mation is being collected and will be
funrnished az soon as it becomes
available,
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Ban on Commercial Sale of Blood by
“Donors”

1499 SHRI VASANT SATHE:
SHRI ARVIND M, PATEL:
SIIRI VEKARIA:

SHRI D. P. JADEJA:

Wil the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

{a) whether the President Indian
Society of Blood Transfusion urged
the Government to adopt legal and
administrative measures to ban the
commercial sale of blood by ‘donors’
and to place the blood transfusion
programme on a voluntary basis;

(b) what are the other suggestions
which have been made by the Indiam
Society of Blood Tranafusion; and

(c) the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISEAQUE): {a) No communicatiom
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has been received from the Preaident,
Indian Society of Blood Transiusion
1egarding ban on cemmcrcial sale of
blood by donors and planing of the
blood tiansfusion programme on a
Voluntary basis

(b) Do not arise

(¢) Do not arise

Production at Shipyard in Ratnagiri
District of Maharashtra

1500 SHR1 VASANT SATHE Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether a shipyard with an
annual turnover of Rs. 8 crores Is to
g0 Mty p.oducuon soon m the under-
developed Ratnagiri District of Maha-
rashtra to manufacture barges based
on Italian, Polish, Mexican designs
and also veasel for coastal trade; and

(b) 1f so, the «ahient featwieg of the
project and the time frame of imple-
mentations?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRI-
VEDI): fta) No such piroposcl has
been received by Government

(h) Does not arise.

Talk with LL O, Chief Re. Employ-
ment, Income and Distribution

1501 SHRI VASANT SATHE: Will
the Minister of LABOUR be pleased to
state

(a) whether LL.O. Chief during his
recent vigit discussed the problems of
employment, income and gdistribution
with the representatives of Govern-
ment and indweated the areas where
the World Organisation could help
India;

(b) if g0, the gist thereof; and

{¢) the follow-up action taken in
the matter?

FEBRUARY 21, 1975
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1 BAL.
GOVIND VERMA) () to (), The
discussiong the Director.General, ILO
and the Labour Minister, held on the
25th January, 1975 wete of a general
nature, during which the Director.Ge-
neral emphasised the need to establish
national targets for the reduction of
unemployment and under.empioyment
by formulating appropriate national
policies tor ncome distribution. In
this connection, he refeired to the pro-
posal to comvenc a Tripaitite World
Conference on Employment, Income
Distribution Social Progiless and the
International Division oi Labour, some
time 1 1976, the ccentral theme of
which might be a revicw of possible
measures to «tiengthen the employment
and ncome dictribut,on orniented stra-
t giee oF develo ing  cunties

Pak threat to seck more Military help
from Chma

1502, SHR] P. GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA.

SHRI SHRIKISHAN MODI:

Will the Minister of EX1ERNAL AF-
FAIRS be pleased to state

(a) whether his attention has been
drawn to a news item in a local
English Daily dated the 22nd Decem-
ber, 1974 regarding “Bhutto threatens
to seek more military help from
China”;

(b) whethey Government have
also seen the recent press reports to
the effect that Pakistan would be
forced to develop nuclear weapons if
others refused to supply her with
conventional arms; and

reaction

\

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINFAL DAS): (a) Yes, Sir.

(c) if s0o, Government's
thereto?
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(b) Yes, Sir.

{c) The Government of India firmly
belleve that it is in the larger inter-
est of the people of the two countries
that there should be normalisation of
relations between the two countries
leading to esablishment of durable
peace in the sub-continent as envisag-
ed in the Simla Agreement. Pakistan’s
continuing efforts to acquire sopl}lstica-
ted weapons greatly in excess of her
needg will only retard the process of
normalisation and may even jeopardise
the prospects of durable peace in the
region,

Eradication of Polio

1503. SHRI P. GANGADEB:

SHRI -PURUSHOTTAM
KAKODKAR:

SHRI D, D. DESAIL:

SHRI RAGHUNANDAN LAL
BHATIA.

SHRI SHRIKISHAN MODI:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government are con-
templating to include eradication of
polio as one of the items in the
National Health Programme; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA.
MILY PLANNING (SHRI A. X. M.
ISHAQUE): (a) No, but facilities for
immunization against Poliomyelitis
exist in most of the hospitals/dispensa-
ries in the country where paediatric
,serviceg are available.

(b) Does not arise.
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Rehabilitation Assistance to Jammu &
Kashmir during 1974-75

1506. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of SUP-
PLY AND REHABILITATION be
pleased to state how far the State
Government of Jammu and Kashmir
have utilised the assistance given by
the Centre to the State during the year
1974-75 to rehabilitate the refugees at
present in the camps of the State?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): About 17,400 displaced
persons from Chhamb were staying in
relief camps in Jammu and Kashmir
on lst April 1974, The work relating
to theiwr relief and rehainlitation s
being looked after by the Chhamb Dis-
placed Persons Rehabilitation Authority
under the adminsirative control of the
Department of Rehabilitation. A sum
of Rs. 240 lakhs has been placed at
the disposal of the Authority during
1974.75 for meeting the expenditure on
relief and rehabilitation of the displac-
ed persons. Against the ahove provi-
sion, the Authority has booked an ex-
penditure of Rs. 112.91 Iakhg upto Jan-
uary, 1975, So far 383 families have
been moved to the rehabilitation sites
and they are being provided rehabilita.
tion assistance ag sanctioned,

Bill for providing equal Pay for equal
work for Women

1507. SHRI D. B. CHANDRA
GOWDA: Will the Minister of LA-
BOUR be pleased to state whether
there ig any proposal under the consi-
deration of Government to bring a Bill
in Parliament to provide equal pay for
equal value of work for women?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): Yes Sir.
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Development of Transport in Andaman
and Nicobir Islands

1508. PROF, MADHU DANDA.
VATE: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
gtate:

(a) the financial allocations made
during the four Five Year Plang for
development of various modeg of
transport in the Union Territory of
Andaman and Nicobar Islands; and

(b) the physical and financial per-
formances during the each plan
period?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H, M. TRIVEDD):
(a) ang (b) The requisite information
is bemg collected and will be laid on
the table of the Sabha,

Steel at Competitive Rates to Small
Scale Industries

1509. PROF. MADHU DANDA-
VATE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the procedure for allotment of
steel quotag to small scale industries;

(b) whether the small scale indus-
tries do not get required quantities of
steel at competitive rates; and

(c) if so, the measureg taken to
ensure that the small-scale industries
are not put to a disadvantageous
position compared to large-scale con-
sumers working in the same line of
production?

THE DEPUTY MINISTER IN THE
MINISTRY OF STERL AND MINES
(SHR SUKHDEV PRASAD): (a) Sup.
plies of steel to gmall gcale industries
all over the country sre mostly routed
through the respective State Small
Scale Industries Corporation. The Cor-
porations make their own assessment of
the reqgs of the Units in their
State place their consalidated de-
mand on the Joint Plant Committee.

The material received ig distributed
by the Corporations through their de-
pots,

(b) and (c). Government have ac-
cepted in principle that supply of iron
and Steel materials channelled through
the State Small Scale Industries Cor-
porations should be available to the
Small Scale Industrial units at about
the same prices ag the others getting
supplies direct from the main steel
plants. The manner in which this deci1-
sion should be implemented is under
consideration,

Shortfall in production of Steel

1510. PROF. MADHU DANDA.
VATE: Wil the Minister of STEEL
AND MINES be pleased to state:

(a) whether there has been a
shortfall in production of steel as
compared to the targets for the last
three years and that these targets too
have been fixed far below the rated
capacity; and

(b) the consideration weighed in
fixing production targets much below
the rated capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
attached statement gives information
about the annual installed capacity in
terms of saleable steel of the five in.
tegrated steel plants (Bhilai, Durgapur,
Rourkela TISCO and IISCO) and tar.
gets of production and actual produc.
tion during the years 1971-72, 1972-73
and 1973.74.

(b) The utilisation of installed capa.
city in integrateq steel plants depends
upon a number of factors, both
internal and external. The an.
nual targets of production, are there.
fore, fixeq taking into account all re-
levant fattors and limitations such as
condition of plant and equipment per-
formance trends in the recent past,
likely availability of power, transport
and other essential inpuis including
coal state of industrial relations, mar.
ket demand etc.
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Annaal cipaxity and  targets of production and actual production of saleable steel from
invegrated steel plants during the years 1971-72 to 1973-74

(Unit ‘000’ tonnes)

Aunnual 1971-72 1972-73 1973-74
Plant rated o o e — —
capacity  Tatget production Target production Target production
Bhilai . . 1965 1720 1568 1790 1746 1790 1682
Durgapur 1239 877 432 729 477 773 377
Rourkela . 1225 999 597 889 765 875 736
TISCO R 1500 1400 1387 142§ 1458 1500 1200
Isco . . 800 623 493 640 347 503 358
ToTAL:— 6729 5619 4477 5473 4793 5441 4353

Opening of PLO Office in New Delhi

1511, SHRI M. RAM GOPAL
REDDY: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Government have de-
cided to permit Palestine Liberation
Organisation to open an office in New
Delhi; and

(b) if so, the justification for such
uecision?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) The Government of India have
all along supported the cause of Pales.
tinlan people led by the Palestine Li-
beration Organisation which has been
widely recognised as the sole legitimate
represeniative of the Palestinian peo-
ple. The Government have also noted
with satisfaction the recognition re-
ceived by the P.L.O. in the United Na-
tions. The Government of India have,
therefore, acceeded to the request of
the Palestine Liberation Organisation
to set up an office in Delhi,

Verification of membership of C.LT.U,

1512. SHRI ROBIN SEN:
SHRI MOHAMMAD ISMAIL:

Will the Minister of LABOUR
be pleased to state:

(a) whether Government have veri-
fled the memberships of Centre of
Indian Trade Union (C.I.T.U.)
throughout the country; and

(b) it so, the decision of Govern-
ment in according recognition to it?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.
GOVIND VERMA): (a) No.

(b} Does not arise.

Kolar Gold Mines workers’ demands

1515. SHRI ROBIN SEN: Will the
Mmister of STEEL AND MINES he
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the de-
mands of the workers of Kolar Gold
Mines, Mysore such as wage revision
at par with other colliery workers,
etc.; and

tb) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THEY
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes
Sir. The workers of Bharat Gold
Mines Limited had in the past raised
various demands, the main being wage
revision at par with neighbouring pub-
lic sector enterprises in Engineerin
Indusiry. In their recent represents-
tions they have demanded parity wilh
colliery workers in the matter of wage
revision,

(b) The workmen haq raised ther
demands including revision of wages
at par with other neighbouring public¥
sector undertakings in Engineering In-
dustry as an industrial dlspute before
the Assistant Labour Commissione’
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(Central). He submitted a failure re-
port to the Goverhment as he could not
bring about a settlement on the mafn
demand which was for wage revision
at par with neighbouring public gector
undertakings in Engineering Industry.
The Government held that the demand
of the workmen for revision of wage
structure on the lines of the public
sector undertakings in Engineering In-
dustry ‘was not justified. Earlier a
One-Man.Committee was appointed for
redrawing the entire wage schedule of
the workerg of Bharat Golq Mines Li-
mited. The Committee hag submitted
its recommendations on revision of
wages and these are under active con-
sideration of Government.

Export of Steel

1514. SHRI S. R. DAMANI: Wil
the Minister of STEEL. AND MINES
be pleased to state:

(a) the quantity and value of steel
imported in the current year and to
be further imported upto 31st March,
1975 and countries from which im-
ported;

(b) the countries to which exports
cial types of steel which could not
be produced in the country and which
are absolutely necessary to meet the
local demand; and

(c) the measures taken to produce
such items jndigenously?
' THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRT SUKHDEV PRASAD): (a) to
(c). Actual import represents quantity/
value of steel which could not be pro.
duced within the country. Import of
steel during April.September, 1974 was
as below:—~—

Quantity Value
(in toanes) (In Rs. lakhs)

Mild Sreel 4,30,919 11,855
Migh Carbon Steel . 71,066 1,882
Alloy Steel 30,108 2,339

(Source: DGCIS)

Imports during the second half of
the year 1974.75 are likely to be less
because of better domestic availability.
The imports are mainly from Japan,
U.K., U.S.S.R. Belgium, Federal Repub-
lic of Germany, Bulgaria, Hungary
ang Czechoslovakia.

For augmenting domestic production,
the existing capacities are being ex-
panded/new capacitieg are being creat-
ed.

Bxport of Steel

1515. SHRI S. R. DAMANI: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) the quantity and value of steel
exported in the current year upto 31st
December, 1974 and further commit-
ments upto 31st March, 1975;

(b) the countries to which exports
were made;

(c) the unit price realised opn ex-
port and how it compares with the
import price for eimilar items; and

(d) the reasons for difference in
both the prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The total quantum of iron and steel
exported during the current financial
Year upto December 31, 1974, from all
sources put together would come to
approximately 90,000 tonnes. The
value of these exports amount to RS.
80 million,

Further commitments which are anti-
cipated to be executed by March 31,
1975 would approximately come to
123,000 tonnes valued at Rs. 144 mil-
lion,

(b) The countries to which these ex-
portg are made include Iram, Dubal,
Muscat, Abudabi, Kuwait. Bahrain,
Doha, Kenya snd Sri Lanka and
Bangladesh.

(c) and (d). The itemg exported are
not being imported currently,
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ESIC Hospital at Pandu, Kanpur

1516. SHRI SAROJ MUKHERJEE:
Will the Minister of LABOUR be pleas-
ed to gtate:

(a) whether his Ministry’s atten-
tion has been drawn to the bad work-
ing of the ESIC Hospital at Pandu,
Kanpur;

(b) if so, the facts thereof; and

(c) the steps taken by Government
to streamline the functioning of the
Hospital?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.
GOVIND VERMA): The Employees’
State Insurance Corporation have fur-
nished the following information:—

(a) and (b). A complaint was re-
ceived in December 1974 regarding the
bad working of the ESI Hospital,
Pandunagar, Kanpur.

(c) The provision of the medical care
under the ESI Scheme bemng the statu-
tory responsibility of the Sate Gov-
ernments the Government of Uttar
Pradesh was askeq to look into the
matter. The State Government have
intimated that the working of ESI Hos-
pital, Pandunagar, Kanpur has improv-
ed to a great extent as compared to the
past and all effort are befig made to
further improve the working of the
Hospital.

Memeorandum from Ichapore Ord-
nance Factory Mazdeor Union Re:
pay fixation of Ex-military
personiy employed in
Ordnance Factories

1517. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of DE.
FENCE be pleased to state:

(a) whether his Ministry has recei-
ved any memorandum f{rom the
Ichapore Ordnance Factories Maz-
door Union regarding the pay fixation
of Ex-mfilitary persons employed in
the Ordnance Factories;

(b) i¢ so, the outlines thereof; and
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(c) the reaction of Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) Yes, Sir.

(b) The Union hag stateg that the
pay fixation as per Civiliansg in Defence
Services (Revised Pay) Rules 1973 of
Ex-military pensioners re-employed in
local Ordnance Factorieg has not been
done, resulting in a loss varying from
Rs. 50/- to Rs. 100/. each to Class
IV employees: Thd Unian has fur~
the requested that pay fixation, s per
Revised Pay Rules, 1973 should be done
at an ecarly date for Ex.military pen.
sioners re.employed in local Ordnance
Factories,

(c) Government orders for flxation
ol pay under the Civilians in Defence
Services (Revised Pay) Rules 1873, of
ex.military personnel who were in re-
employment on 1lst January 1873 n
cival posts paid from Defence Services
Estimates, were issued on 20th March
1974. It has also been decided by Gov-
ernment that individual caseg not cov-
ered by the above orders wifl be consi-
dered and decideg on merits of each
case.

Settlement of claimg of displaced
persons from Sindh
(Pakistan)

1518. SHRT DHAMANKAR: Wil
the Minister of SUPPLY AND REHA-
BILITATION be pleased to state:

(a) what is the number of pending
cases for settlement of claims of dis-
placed persons from Sindh (Pakistan)
now settled in various parts of the
country in general and Ulhasnagar

_ and Kopri colony of Thana district

in particular;

(b) whether Government would
consider a proposal to open a t{em-
porary Setilement Office in Ulhas-
nagar and est uy a local Advisory
Committee to ensure speedy disposal
of pending cases; and
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(c) what steps have been taken or
are proposed to expedite geitlement
of pending cases?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K. KHA.
DILKAR): (a) Separate data is not
being maintained in respect of any spe-
cific clasg of displaced persons or for
individual colonies,

(b) ang (c). To complete the dispo-
sal of pending claims and compensation
work in Ulhasnagar, officers of the Set-
tlement Wing have been visiling the
colonies periodically, They have been
asked to expedite the disposal of the
remaining cases taking the assistance
of the local officers of the State Gov.-
ernment.

Exchange of Diplomats hetween India
and Pakistan

1518. SARDAR SWARAN SINGH
SOKHI: will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Pakistan has put for-
ward any pre-condition to the ex-
change of Diplomats between India
and Pakistan;

(b) whether the conditions relate
to Kashmir issue; and

(c) if so, the reaction of the Gov-
ernment of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
No, Sir.

(b} Does not arise.

Change in the presemt system of
Medical Education

1520. SHRIMAT1 ROZA DESH.
PANDE: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether tbe annual conference
of the Indian Association for Ad-
’ vancement of Medical Kducation has
suggested a change in the present
system of medical educaticn; snd

(b) if so, the facts and Govern-
ments reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A, K. M.
ISHAQUE): (a) and (b). During the
recent Annual Conference of the Indian
Association for Advancement of Medi-
cal Education held at Jodhpur in Jan-
uary, 1975, some suggestions pertain-
ing to changes in the present system of
medical educatien so as to make it
community.orienteq with a view to
producing basic doctors conversant with
the heaith problems of the average
community and willing to work in the
available infrastructure were made.
These suggestion have been referred 10
the Group on Medical Education and
Support Manpower set up by Govern.
ment in November 1974.

Steel imports through SAIL

1521. SHRI R. S. PANDEY:
SHRI HARI SINGH:

Will the Minister of STEEL AND
MINES be pleaseq to state:

{a) whether Government propose
to canalise all steel imports through
SAIL instead of Hindustan Steel
Limited; and

(b) if so, the reasons iherefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKRDEV PRASAD): (a) and
(b). Import of steel and gteel materials
wag canalised through SAIL Interna-
tional Ltd., w.el. January 1, 1975. The
Company had been made the canalising
agency for the export{ of steel ang steel
materials w.ef. July 23, 1874. In the
context of the need for maximising ex-
ports and also co-ordinating all efforts
for import, it was considered necessary
to have a single agency exclusively for
the purpose. This was the main reason
for setting up SAIL International which
has been since recognised as an export
house.
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Man-days lost dne to strikes in
Industrial Sector

1522. SHRI SEZHIYAN: Will the
Minister of LABOUR be pleased to
state the total number of man.days
lost in the industrial sector due to
strike in the Year 1974?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI (BAL-
GOVIND VERMA): According to the
available provisional information, the
number of mandays lost due to indus-
trial disputes (strikes and lockouts)
during 1974 was 31.27 million.

Expansion of Bhilai Steel Plant.,

1523. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of STEEL
AND MINES he pleased to gtate:

(a) whether Government have
taken into consideration the feasibi-
lity report submitted by the Metal-
lurgical and Engineering Consultants
India Limited for the expansion of
Bhilai Steel Plant; and

(b) it so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). It ig presumed that the reference
is to the expansion of the Plant from
2.5 million ingot tonnes to 4 million
ingot tonnes. A Detailed Project Re-
port for thig expansion has been sub-
mtted by the Metallurgical and En-
gmneering Consultantg (India) Limited.
This is under examination by the Steel
Authority of India Limited.

The Project Report envisages instal.
Iation of LD Converters, Continuous
Casting facilities and a Plate Mill, The
expansion will, on completion, resuit
in the production of 250.000 tonneg of
billets for sale and 900,000 tonnes of
plates frormn the additional quantity of

ingots produced,
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Appointment of Rural Heslth
Agsistants

1524. SHR1 RAJDEO SINGH: Will
the Minister of HEALTH AND FA.
MILY PLANNING be pleased to state:

(a) whether there is a proposal to
start the institution of Rural Health
Assistants similar to that of Rural
Medical practitioners which was con-
sidered but dropped some time back;

(b) if so, the qualifications requir-
ed for being appointed as a Rural
Health Assistants, and the sources
from where the incumbents will be
drawn; and

(c) in view of the assuranceg given
to the pharmacists at the time of
abandoning the Rural Medical Prac-
titioners Scheme and on other occa-
sions, the position of the pharmacists
vis-a-vis the Rural Health Assistants”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) to (¢). The proposal
regarding the creation of a cadre of
Medical and Health Assistantg is under
examination by a group constituted by
the Government of India. No assuran-
ces were given to Pharmacists,

Inflitration of Foreign Drug Houses
in Indiap Medical Colleges and
Hospitals

1525. SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to state

(a) whether recently a  National
Convention on Drug and Health was
held in Delhi which was inaugurated
by Union Healty Minister;

(b) if so, whether learned medicos
and medical scientists spoke against
the foreign Drug Houses who have
infiltrated the medical colleges to sub-
vert their loyalty and Hospital au-
thorities in the country are per-
suaded to purchase drugs of doubt-
ful value and even spurious ones;
and
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(¢) if so, what remedy Govern-
ment are contemplating to end this
state of affairs?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA.
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Yes.

(b) and (c). Information is being col-
lected and will be laid on the Table
of Sabha,

Pay Scales for Pharmacists

1526 SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND FA.
MILY PLANNING be pleased to state:

(a) whether the pay scales recom-
mended by the Third Pay Commis-
sion have been implemented in
respect of pharmacists;

(b) if so, the pay scales and span
of each pay scale in terms of years;

(c) the number of pharmacists stag-
nating at the maximum and the
number likely to be stagnated at the
maximum jn the next 2 years; and

(d) the number of pharmacists who
have completed 10 to 20 years of ser-
vice and number who have completed
5 to 10 years of service?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA.
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) to (d). The required
information is being collecteg and will
be laid on the Table of the Sabha,

Statement by Dr, Kissinger ai Banquet
hosted by Indlan Envoy

1827. SHRI RAJDEO SINGH: Will
the Minister of EXTERNAL AFTAIRS
be pleased to state:

(a) whether in a banquet hosted by
Shri T. N, Kaul to receive the Am-
bassador designate of the US. to
India the U.S. Secretary of State

Dr, Henry Kissinger has affirmed that
the United States would not do any-
thing that could jeopardise the pro-
cess initiated by the Simla Agree-
ment in the Indian sub-continent;

(b) whether Dr, Kissinger also
affirmed that neither they are inte-
rested in promoting rivalries in this
area nor wished to play power
politics; and

(c) if so, whether these utterances
were for international consumption
only or were based on sincere desire
to cultivate good relations with this
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAIL AFFAIRS
(SHRI BIPINPAL DAS): (a) and
(b). Yews, Sir, Government hag seen
a report to thig effect.

(¢) In making an assessment Gov-
ernment will naturally take into ac-
count the official pronouncements as
well as actiong of the U.S. Govern-
ment in a givep situation

Manufacture of Freighter Aircraft for
Indian Air Force

1528, SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

SHRI H. K, L, BHAGAT:

Will the Minister of DEFENCE be
pleased refer to the reply given to
Unttarred Question No, 506 on the
20th February, 1975 regarding Deci-
sion to manufacture Freighter plane in
H.AL. and state:

(a) the estimated cost of production
of freighter aircraft and how it com-
pares with that of an imported one;
and
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(b) how many freighter aircraft
HAL intend to manufacture and
when is the first freighter aircraft
likely to be manufactured?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) It is not possi-
ble to estimate the cost of production of
freighter aircraft pending finalisation of
orders for supplies of materials and
other cost inputs. Hindustan Aeronau-
tics td., ig at present engaged in compi-
Jation of these estimates.

(b) It will not be in public interest
to reveal the total number of freigh-~
ter aircraft planneq for production.
The first freighter aircraft is expected
itn be delivered during 1977-78.

Installeg capacity of I'roduction in
Rourkela, Durgapur and Bhilai

1529. SHRI MUKHTIAR SINGH
MALIK: Wil} the Minister of STEEL
AND MINES be pleaged to state:

(a) the installed capacity of pro-
duction mn the three Steel Plants—
Rourkela, Durgapur and Bhilai;

(b) the actual quantity of gteel pro-
duced by the three plants separately
during the last 2 years, year-wise;

(c) if there is a shortfall in the
installed capacity and actual produc-
tion, the reasons thereof; and

(d) when the three plants are
likely to achieve cent per cent instal-
led production capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The annual installed capacity of Bhi-
lai, Dursgpur and Rourkela Steel
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Plants in terms of ingot steel and sale-
able steel ig indicated below:i—

Plant Annual installed capa-
city

(In ‘000’ tonnes)

Ingot steel Saleslblc

teel
Bhilay 2500 1965
Dargapur 1600 1239
Rourkela . 1800 1225

(b) The actual production from
these plants in 19872-73 and 1973-74 is
given below:—

Plant Actual production

g e o s s et vt et et

(In ‘000’ tonnes)

Ingot Salcable
Steel Steel

Bhulas

1972-73 . 2108 1746
1973-74 - 1894 1682
Durgapur

1972-73 . . 723 477
1973-74 . 776 377
Rourkela

1972-73 . . . 1177 765
1973-74 . . . 1081 736

(c¢) The production in these plants
in these two years was adversely
affected by a variety of factors. In
1972-78, production at Bhilai was af-
fected in the first quarter on account
of high absenteeism among key cate-
gories of employees in some of the
production Departments due to severe
summer cohditions. Inadequate avail-
ability of good quality stopper gleeves
and shortage of mould trains till about
September, 1972, unsatisfactory qua-
lity of refractories leading to inade-
quate furnace availability, irregular
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supply of medium coking coal from
September, 1972 onwards and cons.
traints arising from the condition of
coke oven batteries were the other fac-
tors.

Adverse industrial relationg situa-
tion, D.V.C, power restrictiong and
under-frequency ang equipment troub.
les especially in the coke oven areas
leading to short gsupply of gas affected
production in the Durgapur Steel
Plant,

In Rourkela Steel Plant, preduction
suffered in 1972-73 on gccount of occa-
sional power failuregs and frequent
power restrictions, certain eguipment
troubles in the first half ot the year,
heavy capital repair work during the
first quarter, occasional labour troub-
les in certain important Departments
and constraints arising out »f the con-
ditions of the coke ovens.

The production in 1978-74 from
these plants wag adversely affected
mainly on account of the following:—

{i) Severe power cutg and power
interruptions, especially in the
period April to mid-Novem-
ber, 1973, directly affecting
production in all the plants
except Bhilai,

(ii) Inadequate availability of coal,
again largely due to power
cutg and power interruptions
during this period which af-
fected the entire Jharia coal
fields ang led to curtailment
in the operations of the coal
washerieg and of coal mining.

(iil) Intermittent slow down and
industrial unrest in the Rail-
way#, espcially in South Eas-
tern and Eastern Railways, in
August, 1973 anq thereafter
from late November, 1973 on-
wards gffecting movement of
coal and other raw materials
and of finished products and
necessitating the imposition of
drastic cuts on production in
keeping with the minimal
flow of raw materiala.

(iv) Disturbed industrial relations
at Durgapur and t{o some ex-
tent at Rourkela.

(4) Full utilisation of installed capa-
city depends upon g number of fac-
tors,, both interna] angq external. Con-
certed efforts are being made to step
up production from these plants pro.
gressively, It is expected that the ag-
gregate production of saleable steel
from these three plants in 1974-75 will
exceed the production in 1973-74 by
about 2,40,000 tonnes, The production
in 1975-76 is expected to be apprecia-
bly higher than in 1974-75. It is, how-
ever, difficult to indicate when exactly
the level of production would reach
near capacity level in each of the
plants

Sponge Iron Steel Plant at Dubai

1530. SHRI MUKHITAR SINGH
MALIK Wil the Mimster of STEEL
AND MINES be pleased to slate:

(a) whether MECON hag recently
prepared a feasibility report for set-
ting up a sponge iron steel plant at
Dubai in the United Arab Emirates;

(b) when wag the feasibility study
undertaken;

(¢) what MECON has been paid
for this study; and

(d) the broad outlineg of the pro-
posed project?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) The feasibility study was un-
dertaken between July and December,
1974,

(c) It would be contrary to commer-
cial practice to give the amount of fee
received by the company for this study.

(d) According to the feasibility re-
port, the proposed project would con-
sist of a Pelletising Plant, a Sponge
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Iron Plang and un Electric Steel Mak-
ing Unit. A number of allernatives for
the finished products has also been sug-
gested. The project envisages the use
of importeq iron ore and local nat ral
gas.

Rumours to spoil India-Bhutan Ties

1531. SHRI R. V. SWAMINATHAN:
Will the Minister of EXTERNATL, AP-
FAIRS be pleased to stave:

(a) whether the attention of
Government has been drawn to the
press report in a local English Dally
dated the 26th December, 1974 regard-
ing Rumours floated to spoil India-
Bhutan ties’;

(b) if so, the reaction of Govern-
ment in the matter;

(c) what action is being taken to
improve the relations; and

(d) whether Indian Government
have asked Bhutan not to open diplo-
matic missions in London, Paris and
Bonn?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a; Yes,
Sir.

(b) and (c¢). There is no substance
in the rumours, Indo-Bhutan relations
continue to be marked by warm and
deep traditional friendship based on
equality and respect for each other’s
integrity and sovereignty. These ties
were further strengthened by the visit
of His Majesty the King of Bhutan in
December, 1974, when talkg covering a
wide range of bilateral and interna-
tional issues were held in an atmos-
phere of warmth, mutual respect and
deep understanding and there was &
complete identity of views.

(d) No proposal of this nature has
been discussed between Indla and Bhu-
tan.
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Target of Port Trafic in Cochin Port

1532, SHRI VAYALAR RAVI: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the target of port traMic in the
Cochin Port at the end of the Fifth
Five Year Plan; and

(b) a brief outline of the works to
be taken up or already taken up in
this port and the progress made in
each case for the achievement of this
target by this time?

THE MINISTER OF STATR IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) It is anticipated that by
the end of the Fifh Plan period; Co-
chin Port may be required to handle
a traffic of about 85 lakh tonnes,

(b) To meet the requirements of
handling {he anficipated traffic, requs-
site works have been/are proposed to
be taken up w»iz., (1) 4 wharf-cranes
ordered earlier are expected to be
delivered shortly; (2) extension of the
open berth upto 808 ft. has been com-
pleted; (3) Q-9 berth is proposed to
be converted into a container berth
firstly by providing a container mar-
shalling yard freight station rail and
road facilities loading arrangements
tractors and trailers and secondly Ly
providing more sophisticated equip-
ment required to handle contsiner
traffic when it builds up. Temporarily
tacilities have bheen provided at Q5
berth for handling container ships.

(4) Preliminary worx on a acheme
for a fertilizer berth hag been carried
ou!, interlm sarrangements sre being
made at Q-10 perth by constructing
two barge-jetties.

(5) The prdposal to construct a
super tanker ofl terminal in Bolaghat-
ty channel is at an advanced stage of -
consideration for sanetion in consults-
tion with the concerned authorities.
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Setting up of Ship-Bullding Yards

1533, SHRI ARJUN SETHI:
SHRI S, N, MISRA:

Will the Minister of SHIPFING
AND TRANSPORT be pleased to 1efer
to the reply given to Unstarred Ques-
tion No. 431 on the 14th Novemter,
1974 and state; -

(a) whether the preliminary project
reports in respect of four sites for
setting up of ship-building vards in
the country has been receiveq from
the Consultants; and

{b) if so, the broad outlines there-
of and the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DI): (a) and (b). The Preliminary
Project Reports have not been re.
ceived from al] the Consultants. These
are expecled to be received by end
of February, 1975.

M/s. Aluminium Corporation of India
Limited.

1534, SHRI ARJUN SETHI: Will
the Minister of STEEL AND MINES
be pleased to refer to the reply given
to Starred Question No. 453 on the
12th December, 1974 and state:

(a) the specific steps Government
have taken for early implementation
of the licence issued i favour of M/s.
Aluminium Corporation of India Limi.
ted; and

{b) the reasons advanced by the
company for such inordinate delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). The Aluminium Corporation
of India Limited have not taken
“effective steps” for implementation

of the licence issued to them for the
establishment of an integrated Alumi-
nium Plant in Orissa on the ground
that the present conirolled prices of
aluminium are un-remunerative and
that the rising costs of their project
will render it economically non-vi-
able. The Company sought Govern-
ment’s assurance on future price po-
licy to ensure adequate price realisa-
tion for the new investment. The
Company was informed that it was
upto them to take into account rele-
vant considerations and decide about
the implementation of the project

As the Company has mnot taken
“effective steps’ to implermeni the
industrial licence. a ‘‘show cause no-
tice” was issued to it for revocation
of its licence. The Compay’s reply
is under consideration.

Mini Steel Plants in Orissa

1535. SHRI ARJUN SETHI: Will
the Minister of STEEL AND MINES
ve pleased to refer to the reply g:ven
to Starred Question No. 436 on the
12th December, 1974 regarding Mini
Steel Plants and state:

(a) the nameg of the parties and
the placeg in Orissa to whom the
licences/letter of intents have heen
issued for commissioning of Mini Steel
Plants; and

(b) the specific stages followed up
to date?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUKHDEV PRASAD)- (a: A
Letter of Intent was issued to the In-
dustrial Development Corporation of
Orissa Ltd, Bhubaneswar, in October,
1974. for the establishment of two units
one at Hirakud and the other at
Dhankanal for the production of
18,000 tonnes of steel ingots/billets at
each location.

(b) The information is being col-
lected and will be laid on the Table
of the House.
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Setting up Cancer Justitutes in Orissa

1538, SHRI ARJUN SETHI- Wil
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) whether the Government of
Orissa has approached the Union
Government for setting up a Cancer
Institute in the State of Orissa;

(b) if so, the outlines thercof; and

(c) what assistance has been
rendered to the State in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Yes.

(b) and (c). In view of limited re-
sources and stringent financial position
the request of the State Government
was not agreeqd ?o.

SAIL Officers’ Visit to Steel Factories
during 1973-74

1537, SHRI TUNA ORAON:

SHRI DEBENDRA NATH
MAHATA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether 18 officers of SAIL
visiteq varioug Steel Factories during
1973-74;

(b) if so, the names of thc officers
who visited Steel Plants, date-wise
and the expenditure involved in each
trip;

(c) whether most of the officers
enrouted Calcutta; and

(d) if so, whether Government pro-
pose to shift the SAIL office in Cal-
cuttay

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). 21 officers of SAIL visited
the Steel Plants in 1973-74. Their
names, period of tour, placeg visited
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and the expendituve involved in each
trip are given in the statement laid
on the Table of the House. [Placed
in Library. See No, LT-9487/75.]

(¢c) Yes, Sir. There was also offi-
clal work in Calcutta as indicated in
the statement laid on the Table of the
House. [Placed in Library. See No.
LT-8037/75.]

(d) No, Sir. The headquarters of
Steel Authority of India Limited have
been located at.New Delhi principally
because iis functions and activities as
an organisation for ensuring coordi-
nated development of the iron and
steel and associated input industries
necessitate close and constant liaison
and coordination with the Ministry of
Steel and Mines and other Ministries/
Departments/agencies of Government.
Besides, the Chairman. Steel Authority
of India Limited, is also Secretary to
Government in the Department of
Steel. Government has given due con-
sideration to all reievant factors when
deciding on the location of the head
office of SAIL.

Labour Unrest in Gujarat

1538. SHRI P. M. MEHTA: Will the
Muinister of LABOUR b2 pleased to
state:

(a) whether labour unrest is in-
creasing in the State of Gujarat;

(b) if so, the main causes there-
for and the steps being taken to
check this growing unrest; and

(c) whether a large number of
labours have been rendered jobless?

THE DEPUTY MINISTER IN IE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (¢). Infor
mation is being collected and will be
laid on the Table of the House after
it is received.
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Restoration eof Normal Fuactioning
after Port and Dock Workers Strike

1539, SHRI P, M. MEHTA:
DR, H. P. SHARMA:

Wil} the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether after finalising the
agreement with the Dock Workers, the
situation of loading and unloading has
not improved;

(b) if so, the reasons theretor; and

(c) when the normal functioning
of the port and dock workers will be
restored

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Normalcy in loading and unload-
ing operations was restored soon after
the strike was called off.

(br and (c). Do not arise,

National Wage Commission

1540. SHRI P. M, MEHTA: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government are having
discussions with the various agencies
on wage panel! appoiniment;

(b) if so, the main reason for not
reaching any sgreement for the

appointment of a National Wage Com-
ission;

(¢) whether there is a great de-

mand for getting up this Commission;
and

(d) if so, when Government are
likely to take a final declsiuon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a; No,

(b) Does not arise.
(¢} No.

(d) Doeg not arise.
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Deathg due to Influensza, Measles and
Small Pox in Ladakh

1541, SHRI KUSHOX BAKULA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state;

(a) whether more than fifty persons
died of influenza and measles during
January-February this year in the
Nurba valley of Ladakh (J & K
State);

(b) whether medica] facilities could
not be made avzilable in time in this
area where these drseases had broken
out in an epidemic form;

(¢) whether several persons died of
smal] pox in Zanskar Tehsil; and

(d) what steps Goverament propose
to take to assist the local authorities
in controlling the diseases and =aug-
ment the medical facilities in these
border regions which remain snow-
boung for a large part of the year?

THE DEPUTY MINISTER IN THE
MINISTRY OF I'EALTH AND FAMI-
LY PIANNING (SHRI A. K. M
ISHAQUE): (a) 32 deaths due to in-
fluenza were reported during the last
one month in the Nubra valley. The
Government of India have no in{orma-
tion regarding deaths due to measles.

tb) Medical relizf is being provided
by Army and civil medical teams.

(c) No such report has been receiv-
ed. Jammu and Kashmir has been
free from Smallpox since mid-October,
1974.

(d) Provision of medical f{acilitlies is
normally the respansibility of the State
Government. No request for Central
assistance in thig regard has been
received.
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Denial of Entry to Pilgrims from
Ladakh and Tibetan Refugees by

Nepalese Police
1542. SHRI KUSHOK BAKULA:
Wili the Minister of EXTERNAL

AFFAIRS be pleased to state:

W(a) whether the Nepalese police at
a border check-post near Raxaul on
January 31, this year denied eniry to
“four pilgrims from Ladakh who want
ed to visit Buddhist shrines in Nepal
despite having certificates of ident-

fication;

(b) whether three Tibetan refugees
were also denied entry recenully to
Nepal at this check-post;

(c) if go, the grounds given for re-
tusal of entry; and

(d) the reaction of Government
thereto and the measures adopted to
remedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Seven
Ladakhi pilgnims were denied entry
at the border chzckpost near Raxaul
on January 31st but later permitied to
enter on February 3rd.

(b) Yes, Sir.

(c) and (d). According io the in~
formation available with the Govern-
ment, Nepalege border authorities have
been insisting that Tibetan refugees
entering their country should obtain
prior permission of the Nepalese Gov-
ernment. It ig primarily for the Gov-
ernment of Nepal to regulate the entry
«of foreign nationals, such as Tibetan
refugees, in their country.
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Improvement in Working of Sieel
Plants after SAIL come into existence

1543. SHRI BIRENDER SINGH
RAO:
SHRI ANANTRAO PATIL:

Wil} the Minister of STEEL AND
MINES be pleased to gtate:

(a) the improvement Government
find in the working of Steel Plants
after the setting up of Steel Autho-
rity; and

(b) whether the Steel Authority
has not come up to the expectation
of Government both in tne¢ eguitable
production of varioug gquantities of
steel and its distribution?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). On January 24, 1975, the
Steel Authority of India Limited
(SAIL) completed two years of its
forma] existence. In the short period
of two years that jt has been in ex-
istence, SAIL hag been able to im-
prove the working of Steel Plants
and increase the availability of steel
in several ways, the more important
of which are given below briefly:

1. Stepping up of Production imme-
diately on Formation

During the first three monthg of
the operation of SAIL, wiz. January,
February and March 1978, production
of saleable steel had reached very
high levels and was at gn annual
rate of 5.4 million tonnes which was
also the target fixed for 1973-74. Pro-
duction of saleable gteel in March
1978 alone was still higher, being at
an annual rate of 6 million tonnes.
These high rates of production dur-
ing the early months of the incorpo-
ration of SAIL wag the result, among
other things, of the high degree of
coordinated effort gt the plantg (which
includes especially movement and
availability of inputs like coal, power,
naphtha, fuel oil irow ore, etc)
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which is very necessary for achiev-
ing the target set for the year 1873-
74, These high levels of production
in the very early months of the incor-
poration of SAIL could not be main-
tained during the year 1873-74 as,
fowards the end of April 1973, the
power crisis hit the steel industry
very severely ang this gituation con-
tinued in varying degreeg during a
very gubstantial part of 1973-74. Pow-
er shortage not only affected the
production at the gteel plants directly
but has also caused coal shortage,
resulting from lower production at
the collieries and washerieg due to
power cuts, thereby further affecting
production at the steel plants. It has
been estimated that during the pe-
riod 1973-74, the country lost about
4.14 lakp tonnes of saleable steel,
attributable directly to power short-
age and/or coa! shortage resulting
from the power shortage in the col-
lieries and mines.

2 Sharp increase jn production dur-
ing the first ten months of 1974-75

For the year 1974.75 SAIL under-
took the task of working out the pro-
duction plan of all the integrated
steel plants elaborating the require-
ment of important inputs like coal,
power, rail transport, P.O.L, ferro
alloys, refractories and others. In
doing so SAIL coordinated the avail-
ability as well as the linkage of the
source of inputs with the consuming
plants. This led to considerable
clarity on the part of the steel plants
and the sources with regard to plan
of supply of inputs.

After having worked out the link-
age, SAIL established a system of
continuous coordination with the im-
portant agencieg like coal producing
organisations, Railways, power supply
undertakings etc. with a view to en-
suring that the inputs to the steel
Pplants flow in the manner plann-
ed. SAIL further coordinated the
operation of the steel plants to take
care of guch deviations as had occur-
red from time to time from the stipu-
fated linkage,

3664 LS8

During the railway wtrike in May
1974, SAIL had coordinated the ope~
rations of all the steel plants op &
day-to-day basig in order to meet the
situation created by the atrike and its
aftermath in a manner causing the
least amount of disruption and
strength. .

For ensuring power supply, SAIL
had taken the following measures:

1. Dugda-Bokaro Connection: A
new line wag laid for transfer oo
power from Bokaro Steel Limited to
Dugda Washery.

2. Talcher-Balimelg linkage: Assis
tance was given to Orissa State Elece«
tricity Board in building the Talchers
Balimela linkage by way of supply of
various categories of steel required
urgently by them,.

3. Improved Inplant Generations
The power generation in the power
houses in the steel plants was im-
proved to a considerable extent with
a view to reduce the demand from
public utilities.

4, Transfer of power from DVC to
OSEB: In view of lower generation
of power in the OSEB system because
of low reservoir level at the Hydel
Station, SAIL had arranged for trans-
fer of surplug power from DVC to
OSEB for meeting part of the re-
quirement of Rourkela Steel Plant.

5. Diesel Generating Sets: SAIL
initiated action for installation of 13
diesel generating sets at an aggre-
gate capacity of 20 MW in Bharat
Coking Coal Limited for supply of
emergency poOwer,

6. Priority for Bharat Coking Coal
Limited: Since the increased produc-
tion of coal is the basic factor for in-
creased output of steel priority was
given to Bharat Coking Coal Limited
in supply of power.
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ﬁuring the current year from
April 1974 to January 1975, produc-
tion of saleable steel by the five main
integrated steel plants was 3.98 mil-
lion tonnes as compared to 83.63 mil-
Yon tonnes in the corresponding pe-
tied of last yeer, showing an increase
by about 3.5 lakh tonnes, which ig an
increase by nearly 10 per cent, Al-
though the increase in galeable steel
production is more important indi-
cator of performance than ineot pro-
duction, even measured in ferms of
ingot production also, production dur-
ing the ten months of the current
financial year was higher than that
of the corresponding period of last
year. Production of ingots by the
integrated plants amounted to 35.09
milhon tonnes during the first ten
monthg of the current financial year
which is about 108 per cent of the
production during the corresponding
period of last year. Thus, measured
both in terms of increases in saleable
steel production and ingot production,
performance of steel industry during
the current financial year is better
than that of the corresponding period
of the last year. “These high levels of
production might indicate that during
the entire financial year 1974-75 steel
production will reach the targeted
figure except for marginal variations
either upwards or downwards,

Production in 1974-75 could have
been still higher but for the conscious
eut back in producion in a planned
manner during the first quarter of the
year in view of the threatened rall-
way strike which actually materialis-
ed in May 1974,

3, Increaseg imput of saleable gteel
into the economy by over a million
tonne

During the period April 1974 +to
January 19785, the total supply of
steel to the country way sbout 5.3
million tonnes ag compareq to about
446 million tonnes during the cor-
vesponding periog of last year, show-
jng sn incresse by over a million
tonne or 28 per cent. This increase

FEBRUARY 27, 1878

Written Answeérs 164

has been made possible mainly due
to higher production, incressed deas-
patcheg and greater activisstion of
stocks, There has glso been an in-
crease in practically every category
of steel, the largest being in billets,
bars and rods. On the basis of the
present levels of inputs of gtee] into
the economy and taking into account
other factors like targeted production
during the year, decumulation of in-
ventories, etc.. it has been estimated
that the total input of steel into the
economy during 1974-75 will be about
67 million tonnes ag compared to
about 5.4 million tonnes during 1973-
74, which is an increase of 24 per
cent.

4. Easy avallability of Steel

Mainly due to the higher input of
steel into the economy, which was
made possible both by higher pro-
duction and greater activisation of in-
ventonies, gteel hag become easily
available compared to a position of
shortage which was experienced dqur-
ing last year. Mainly on account of
this, open market trading in  steel
above regulated prices has almost
disappeared in the case of most of
the steel items The steel consumers
have also got rid of the scarcity psy-
chosis and the pressure to buy steel
for stockpiling has almost disappear-
ed In fact, several consumers of
steel have not used the allocation
they have received through the Steel
Priority Committee because of the
feeling that they can lift the materisl
whenever they want it.

8. Steel distribution streamlined

A revised distribution policy with
the following main objectives 18
under implementation:

(i) Ensbling movement of gteel
materials in bulk from the
Steel Plants in line witt}; mﬂl:
demandg of & modern -
port gystem snd for optimum
utilisation of wagen capecity:
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() Avallability of materials at
consuming centres in adeq-
uate quantity at all times.

(iif) Elimination of cumbersome
procedureg for procurement
of steel and as a consequence
reduction of inventory with
the consumers,

(iv) Allocation of steel on priority
to Defence Engineering Ex-

ports, power, steel and coal
sectors.

Some of the galient features of the
present distribution policy relate to
allocation of steel by the Steel Pri-
ority Committee on a gix-monthly
basis, despatches from the main pro-
ducers being made directly to about
800 major steel consumers: the bal-
ance allotteds being provided steel by
the Steel Priority Committee through
the gtockyard of the main producers,
suitable expansion of the compact
group of industries and dispensing
with the stipulation for deposit of
earnest money while booking indents
for steel materials. The present dis-
tribution procedures are working
satisfactorily. These are however
constantly under review and suitable
changes are made from time to time
in consultation with the Steel Autho-
rity of India Limited, the main pro-
ducers and the Iron and Steel Con-
troller,

L]

6. Improvement in the Financial po-
sition of subsidiaries

The financial position of the main
subsidiaries of Steel Authority of
India Limited improved considerably
during 1973-74 as compared to the
previoug year. In 1074-75, the posi-
tion is likely to be gtill better.

(i) Hindustan  Steel Limited.—
Hindustan Steel Limited, which con-
trols the operationg of the Bhilai

" Steel Plant, Rourkela Steel Plant,
“Durgapur Steel Plant and the Alloy
Steels Plant in Durgapur, made a
Profit of Rs. 47 crores in 1973-74
Whereay in the previcus year this

company had suffered a loss of Rs.
278 crores. Bhilai Steel Plant and
Rourkela Steel Plant made a profit
of Rs. 17,78 crores and Rs. 9.7 crores
respectively in 1973-74. The unsettl-
ed conditions in Durgapur resulted
in both the plants incurring a loss of
Rs. 23.24 crores made up of Rs. 1844
crores by Durgapur Stee] Plant and
Rs, 4.80 croreg by Alloy Steels Plant
in 1973-74, The loss was higher in
1972-73 at Rs. 32.01 crores.

(ii) National Mineral Development
Corporation Limited —The National
Mineral Development Corporation
Limited, recori.d a profit of Rs. 1,58
creres in 1973-74 as compared to the
loss of Rs. 1.12 crores it had incurred
in the previoug year.

(iii) Metallurgical & Engineering
Consultants (India) Ltd.—This new
company made a profit of Rs. 45 lakhg
in the first year of it operation, ie.
in 1973-74.

(iv) Hindustan Steelworks Comstru-
ction Limited. —Hirdustan Steeiworks
Construction Limited made a profit of
Rs. 94 lakhs in 1473-74 as compared
to Rs. 101 lakhs during the previous
year,

7. Industrial Relationg

Of late there has been gome im-
provement in the industrial relations
situation in the stee] industry as
compared to the position obtaining
earlier.

Cragh of an Indian Air Force Plane
at Rai in Haryana

1544. SHRI BIRENDER SINGR
RAO: Will the Minister of DEFENCE
be pleased to state:

{a) whether an Air Force Plane
crashed “at Rai in Haryana on the
25th January, 1975; and

(b) if so, whether an inquiry has
been conducted in this accident, and
it so, the outcome thereof?
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THE MINISTER OF DEFENCE
{SHRI SWARAN SINGH): (a) Yes,
8ir.

(b) A Court of Inquiry has been
ordered to inquire into the causes of
the accident and the inquiry is in
progress.

Co.ordination between Road and Rail

1545. SHRI M. V. KRISHNAPPA"
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased {o state:

(a) whether there is any proposal
under consideration of Government to
bring co-ordination between road and
rai} 1n view of the abnormal increase
in the price of crude and for avoiding
competition; and

(b) if so, the broad outlines of the
-proposal?

THE MINISTER CF STATE IN THE
MINISTRY OF SHIPPING AND
TTRANSPORT (SHRI H. M TRIVEDD:
(a) and (b). Pail-road coordination
1s the accepted policy of the Govern-
ment of India. Both these modes of
transport are to be developed as com-
plementary to each othzr. However,
one of the measures under considera-
tion to curb the consumption of petro-
leum products is that the Railways
might increase their services, specially
on long distance routes, to lift more
goods traffic by taking it over from
road transport. Routes, on which
passenger buses of the State Transport
Undertakings are operaling parallel to
the Railways, are also to be identified
1o eliminate duplication in services, if
any, in consultation with the State
Governments and Union Administra-
tions, having regard to the existing
capacity of the railways.
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Indebtedness of Dock Workery

1546. SHRI M. K. KRISHNAN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the attention of Gov-
ernment hag been drawp to the study
conducted by the Commerce Depart-
ment of Andhra University regarding
the indebtedness and poverty-stricken
conditions of the Dock Workers;

(b) it so, the salient points of the
study thereof; and

(¢) the reaction of Government

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M TRIVEDI):
(a) Perhaps the teference is to a paper
on “Human Factor in Visikhapatnam
Port”, by Shri C. S Venkata Ratnam,
Department of Commerce, Andhra
Uniwversatyn Government’s  attention
had not been drawn to this study but
a copy has now been obtained.

(b) After a rapd general skeich of
certain bioad and well-known aspecls
of dock work in other countries, the
author has dealt with certain aspecis
of cargo handling workers in Visakha-
patnam Port and Dock, ncludmg
their strength, education, traung, ¢ge,
migration, family, religion, indebeted-"
ness, earnings, chances oi employmcnk
hving conditions, attitude, productivi-
ty, unionism etc. The points mention-
ed in this gstudy would be examied
in consultation with the Visakhapat-
nam Port and Dock authorities.

Payment of arrears to Piece Workers
of Ordnance Factories arising out of
Pay Commission Recommendations |
|
1547. SHRI 8. M. BANERJEE: Wil |
the Minister of DEFENCE be pleased
7:3 state;

(a) whether the piece workerg o}
the Ordnance Factories have not got
their arrears arising out of the Pay
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Commission recommendations because
of the delay in taking a decision re-
gading  coerelation of piece work
rates; and

(b) it so, when a decision is likely
to be taken?

THE MINISTER OF STATE (DEF-
ENCE [PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRIL
RAM NIWAS MIRDHA): (a) and (b).
No, Sir. The juestion of revision of
piece work rates 1s under active con-
sideration of the Government but no
specific date by which a decision will
be taken can be stated at this juncture.

Tonnage of Shipping Corporation
of India

1548. SHRI1 R. . SINGHE DEO: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the present quantum of tonnage
of Shipping Corporation of India;

(b) whether Government are mak-
ing any efforts to increase it; and

(¢) if so, the outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
* TRANSPORT (SHRI H. M. TRIVEDI):
(a) As on 1-2-1975 the Shipping Cor-
poration of India owns 116 vessels of
18.31 lakh GRT.

(b) and (c). 1t is mainly for the
Shipping Corporation to make efforts
to expand its feet. At present the
Shipping Corporation of India have
on order 24 vessels of various sizes
and types aggregating 9.82 lakhs GRT.

+ The Corporation is also exploring all
possibilities to acsquire more tonnage
in order to achieve Plan targets.

Bokaro Unity scheduleg to be
Commissioned during 1975

1549. SHRIMATI PARVATHI KRl.
SHNAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether a number of import
ant units at the Bokaro Steel plan”
are scheduled to be commlssxoned ir
1975;

(b) if so, the particularg thereof;

(¢) whether with the commission-
ing of these units, the requ.red power
would not be available to this plant;
and

(d) if so, the steps proposed to be
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). (a)
Yes, Sir.

(b) The major units of Bokaro Steel
Plant scheduled to be commissioned
this year are the Blast furnaces No. 2
and 3, the third and fourth Coke Oven
Batteries, three 100-tonne converters,
and the Hot Strnip Mill.

(¢) The Mimstry of Energy bave
agreed that the power required for
commissioning the units during 1973
would be available fromn the Damodar
Valley Corporation.

(d) Does not arise.

Discussions with Visiting Foreign
Dignitaries re Indian Ocean

1550. DR, H, P. SHARMA:
SHRI S. M, BANERJEE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the question of main-
tenance of Indian Ocean as a zone of
peace was discussed with the different
foreign diplomats and dignitaries who
visited India during the past three
months; and
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(b) if s0, the outlines of the discus-
sions and the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
ASHRI BIPINPAL DAS): (a) Yes, Sir.

(b) The discussiong vevealed under-
standing of India’s well known posi-
tion in favour of maintenance of the
Indian Ocean as a Zone of Peace free
Irom big power iivalry and military
presence,

Regiments in Indian Army after the
Names of States
1551. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state-

(a) the number and names of the
States after whom there are regi-
ments in the Army; and

(b) whether the Government of
India would consider the feasibility of
having regiments atter the names of
the States, which do not have any re-
giment in the Army after their
names?

THE MINISTER OF DEFENCE
KSHRI SWARAN SINGH): (a) There
are only the following four States
after whom Regimentg in the Army
have been named:—

(i) PUNJAB

(i) ASSAM

(iii) BIHAR

(iv) JAMMU AND KASHMIR

(b) No, Sir. 1t is the policy of Gov-
ernment not to name or raise any new
Regiments after the name of any par-
ticular Region or State.
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Survey to deepen New WMangalore
Harbour

1552. SHRI P. R. SHENOQY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether any survey has been
conducted to deepen the new Manga.
lore Harbour for carrying the iron ore
from Kodremukh in Karnataka; and

(b) if so, the result of the survey?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Yes.

(b) The survey has revealed that
deepening is feasible.

Amount spent on New Mangalore
Harhour

1553. SHRI P. R. SHENOY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the total amount spent for the
construction of New Mangalore Har-
bour item-wise;

(b) the total amount paid to the
Shipping Corporation of India for
dredging work specifying the work
done by the Corporation; and

(c) the total amount paid to other
concerns for dredging work with de-
tails of work done by them?

THE MINISTER OF STATE IN THF
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(a) Total amount spent for the con-
struction of New Mangalore port up
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to the January, 1975 is indicated
below item-wise:—
Rs.
(i) Preliminary expenses 66,86,000/—
(ii) Acquisition of land  2,70,79,000/—
{iii) Construction of
docks, berths and
jetties. 21,82,14,000/—
(iv) Port equipment and
machinery 1,32,35,000/—
{v) Transport facilities
and fleet. 47,85,000/—
(vi) Floating craft } 37,28,000/—
(vii) Ware housing fncx-
lities . 20,05,000/=—
(viii) Buildings 99,43,000/—
(ix) Suspanse debits . 8,38,66,000/—
(x) Other expenditure .  40,32,000/—
Rs. 37,35,73,000 [~
Recoveries including sus-
pense credits 9,00,93,000/~—
Net: . 28,34,80,000'—

(b) (i) Amount paid
to the shipping
Cotporatmn of
India for dredg-
ing work.

{ii) Work done:

(©) (i) Amouat paid
to dre mgcons
ortium India BV
upto Jan. 75.

{ii) Amount paid
towards custom
duty for above.

{iii) Work done

Rs. 355" 16 lakhs

Initial cutting  of
compact material of
the beach and cut-

tingintothe lagoon,
opening of an in-
itial narrow channel
and pare of turning
basin and dock arm.

Rs. 700" 37 lakhs.

Rs. 152+ 35 lakhs,

Drcdgmg of entrance

channel and lagoon,

turning basin and
dock arm.

74
Ships in Andaman and Nicobar
Istandy

1554. SHRI P. R. SHENOY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there is no adequate
number of ships to cater to the needn

of passengers and cargo in Andaman
and Nicobar islands;

(b) whether the ships provided in
these islandg by the Shipping Corpo-
ration of India are not modern and in
fact are practically condemned with
the result that these ships have to
incur losses; and

(c) if so, the steps taken to im-
prove the position?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR! H. M. TRIVEDI):
(a) No, Sir. The ships presently being
operated in~ the mainland|Andamsn
Services are adequate to meet the
needs of passenger and cargo traffic
in these sectors.

(b) Although some of the ships
operating in, fhe mainland/Andaman
and Inter-Island Services have become
old, they are still in efficient working
condition and hence generally provide
trouble free service. The losses im~
curred in the vperation of these ser-
vices are not due to the fact that the
ships employed on these services are
old, but due to factors like continued
under-utilisation of the ships, poor
turn-round of the ships at both ends,
uneconomic freight rate and passen-
ger fares etc

(c) In order to reduce losses, the
Shipping Corporation of India have
decided to increase the port stay of
the passenger-cum-cargo vesselg for
lifting more cargo and also arrange
lifting of more cargoes by the cargo
vessel, MV Shompan, Iron the main-
lang to the 1sland {nstead of being
ballasted. The Andaman Administra-
tion and the Forsst Department have
also been requested to give quick
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clearance to the loading and unload-
ing operations c¢f these ships. Propo-
sals for overal]l rationalisation of the
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THE DEPUTY MINISTER IN THR
MINISTRY OF DEFENCE (SHRI J. B
PATNAIK): (a) Yes, Sir. A state-

ment showing the terms of seitlement
is attached.

serviceg to minimise losses are under
«consideration,

Settiement of Ex-Servicemen in Great

Nicobar Island (b} In regard to the 100 settlers

inducted during 1969-70 the full auota
of land sanctioned for the scheme has
Minister of DEFENCE be pleased to already been allotted. Most of the
state: 138 families inducted in 1974 have
also been alletted full quota of land
for agricultural purpises though home-
stead land could not be allotted to
everyone of them. Due to delav in
clearance of land, the remaming sett-
the seftlers with regard to grant of lers are expected to be allotted their
lands etc. are not fully discharged; share in the current working season.
and Land for homestead plots 1s also ex-

pected to be allotted to all during the

1553. SHRI P. R. SHENOY: Will the

(a) whether ex-servicemen sare
being settled in Great Nicobar jsland
and if o, the terms of settlement;

(b) whether the assurances given to

(c) whether there is a scheme for current scasen,

the settlement of Indian citizens other

than ex-servicemen in Great Nicobar (c) Information is not readily avall-

able and is being collected.

Island?
Statement
Terms of settlcment cf ex scresceman in Great Nicclar Ideyd
Sl Item No. Assistance
No- per tamuly
Rs.
1 Free transportaticn frem residerce te Compbell Bay Gieat Niccter . 70—
v Free rations at the scale fixed by Govt.
(a) 1styear @100%  Rs. 1800/
®) andyear @75%  Rs. 1350/~ z 4050/~
() srdyear @50%  Rs. 900f—
3 Grant for purchsae of agricultural tools, livestock,etc. . ., | 3000/—
2500/—

4 Groat for household equipment, utensils, etc e e e,
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SL Item No.

Assistance
per family

§ Grant for construction of house
6 Grant for seeds, fertilizers, pesticides
7 Land

8 Auiistance for paddy bunding & so1l conservation.

Rs.
5000/—

2500/—

. . . N . B 11 acres*

.« « .« 490/—  per—
acre of
paddy land.
allotted.

Qut of the above assistance, only part
of grant relating to (1) tran<portation
chargeg for such of the members of the
family who follow subsequently, (i1)
house h6ld equipment and utensils,
*(iii) purchase of agricultural tools,
implements and 1livestock and full
grant prescribeq for constructipn of
pouses is giver'in cash. The remaining
assistance is given 1n kind to be arrang-
ed by the Chief Development.cum-
Rehab:litation Commissioner, Andaman
and Nicobar Islands, Port Blait.

*Settlers of Piudot Project were
allotted 10 acres cleared fand for
paddy and 1 acre for homestead per
family. The pattern of land allot-
ment applicable to subsequent
batches, however, is 5 acres of clear.
ed paddy Iand, 1 acre of cleared
homestead land and 5 arres of
plantation lang to be cleared by the
setilers themselves,

Constryction of roads connecting
Chinege Military bases with
Nepal

1556. BHRI NAWAL KISHORE
. SHARMA: Will the Minister of EX-
“ TERNAL AFFAIRS be pleased to
r

{a) whether Ching is constructing
Military roads connecting important
uilitary bases in China with Mnpor-

tant tow, of Pokhara on Indo-Nepal
Border;

(b) if so, the reaction of the Gov-
ernment of India in this regard and
the stepg proposed to be taken to
keep the boarder safe against any
aggression from China in future,

(¢) whether the attention of the
Nepalese Government hag been drawn
towards it; and

(dy if so, the reply reviewed in this-
regard from Nepal?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Chinese
had completed construction of roads
connecting Lhasa (Tibet) w:th Kath-
mandu in 1967 and Pokhara with
Kathmandu in May, 1973. Pokhara is
not situated on Indo-Nepal border but
ia at about 200 km. north of Indo-
Nepal border.

(b) to (d). Do not arise.

Purchase of ships from Poland

1557. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government propose to
purchase ships from Poland in the
near future:

(b) if so, the number of such ships
purchased/to be purchased together
with their tonnage ang the expendis
ture, including foreign exchange to-
be incurred; and
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(c) the extent to which these ships
would be useful in increasing the
foreign trade of India?

THE MINISTER OF STATE IN
“THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) to (¢). Poland has indi-
cated its willingness to supply 2
Product Carriers of 20,000 DWT each
and 1 OBO Carrier of 1,17,000 DWT
with an option to acquire one more
©OBO carrier of the same tonnage,.
Appropriate commereia] contracts
specifying the details regarding price,
payment terms, are yet to be settled.
The acquisition, if and when fina-
lised, will be on rupee payment basts.
Such acquisitions will facilitate a
larger percentage of Indian trade
being transported by Indian ships.

Indian help in setting up Steel Plant
in Iran

1558, SHRI NAWAL KISHORE
SHARMA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether an agreement between
India and Iran has beey reached to
help Iran in setting up a stee] plant
in that country;

(b) if so, the nature of assistance
to be provideq by India; and

(c) the extent to which Indla will
be a beneficiary as g result of help/
agsistance to be provided?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
No, Sir.

(b) and (c). Do not arise
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Captial for State road transport um-
dertakings, Kerala

1559. SHRI C. JANARDHANAN:
Will the Mimster of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Capita] requireq for
the State Road Transport Undertakings
is to be provided by the Kerala State
and the Centra]l Government in an
agreed proportions;

(b) it so, the amounts paid during
the year 1973-74 and 1974-75 by
Keralg Government to its Road Trans-
pory Corporation and whet is  the
agreed proportion of the Central.
Government out of this amount;

(c) whether the Union Govermment
have paid the whole of the agreed
amount during the yearg 1973-74 and
1974-75; and

(@) if not, the facty and reasons

therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR! H. M. TRI-
VEDI): (a) Yes, Sir.

(b) The Government of Kerala
contributed Rs. 62.5 lakhs during
each of the years 1873-74 and 1974- .
75 to the capita] of the Kerala State
Transport Corporation. The Centrd
Government's (Railways’) contribu-
tion, in the agreed proportion, ghould |
have been Rs. 31.25 Jakhs for cah
one of these years.

(c) and Td). The total allocaton
available to the Central Government
for participation in the cap:tal of .(he
State Road Transport Corporations
during the Fourth Plan Period Wa;
only Rs. 10 crores. The whole ©
thig amount was utilised by the year
1972-78. No funds were allocated bi)s
the Planning Commission for th
purpose during 1873-74 and, conse;
quently, the Central Governme?d
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could not contribute any amount to
the Kerala State Road Transport
Corporation during 1873-74.

In 1974-75 also, the allocation
available to the Ratways wag small.
Since there was a heavy back-log of
contributions to the various State
Road Transport Corporations in res-
pect of the earlier years, it was
decided to distribute the available
amount amongst the eligible Cor-
porations on a pro-rata basis. The
share of the Kerala State Road
Transport Corporaticn, amounting to
Rs. 1749 lakhs, has already been
released fo it during the current fin-
ancial year.

For the next financiai year, an ear-
marked provision of Rs. 10 crores is
likely to be avai'able to the Railways
for contribution to State Road Trans-
port Corporations. A substantial
portion of the back-log in the Cen-
tral Government's contribution to the
State Road Transport Corporations,
including the Xerala State Road
Transport Corporation, upto the year

1974-75, is expected to be cleared in
1975-176.

SAIL working out new steel distribu-
tion system

1560. SHRI M. KATHAMUTHU:
Will the Minister of STEFL AND
MINES be pleased to state:

(a) whether the Steel Authority of
India Limited has been working out

a new distribution system for steel;
and

(b) if so, the salient features and
objectives thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDLV PRASAD): (a)
and (b). A revised distribution
Policy with the following main objec-

tives is under implementation:—

(i) Enabling movement of steel
materials in bulk from the
Steel Plants in line with the
demands of a modern trans-
port system and for optimum
utilisation of wagon capacity.

(i) Availability of materials at
consuming cenires in ade-
quate quantity at all times.

(iii) Elimination of cumbersome
procedures for procurement
of steel ond as a consequence
reduction of inventory with
the consumers.

(iv) Allocation of stesl on priority
to Defence Engineering Ex-

ports, power, steel and Coal
sectors

Some of the salient features of the
present distribution policy relate to
allocation of stce] by the Steel
Priority Committee on a six-monthly
basis, despatches from the main pro-
ducers being made directly to about
800 major :teel consumers; the
balance allottees b2ing provided steel
by the Steel Priority Committee
through the stockyards of the main
producers, suitable expansion of the
compact group of industries and dis-
pensing with the stipulation for de-
posit of earnest money while booking
indents for steel materials.

There is increase to the extent of
1 million tonnes in the availability of
steel during the period April 1974—
January 1975 when compared with
the corresponding pericd last year.
The steel supply buaition has there-
fore improved very considerably dur-
ing the last few months. The present
distribution procedures are working
satisfactorily. These are however
constantly under review and suitable
changes are made fram time to time
in consultation with the Steel Autho-
rity of India Limited, the main pro-

ducers and the Iron and Steel* Con~
troller,
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Soonemy on Republis Day Celobrations

1561, SHRI VARKEY GEORGE:
Will the Minister of DEFENCE be

pleased to state:

(a) whether some economy was
effected on the eve of the Republic
Day Celebrations in the Capital this
year due to the prevailing situation
in the country;

(b) it 80, the facts thereof; and

(c) whether instructions were also
issued to the State Governmeats to
effect economy on the Republic Day
celebrations?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). Keeping ir view the need for
economy, the 2i4ern udopted for this
year'’s Republic Lay Celebrations in
the Union Caysnl was on a reduced
scale. The acceawt , for the expendi-
ture incurred on t¥1s year's Ceiebra-
tiong have not yer been finalised but
it I1s hoped tha: as a result of the
steps taken some economy is hkely
to be achieved,

(e) Yes, Sir.

Water Transport between Cochip and
Udyogamandal

1562. SHRI VARKEY GEORGE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to
the reply given to Ungtarred Ques-
tion No. 3252 on the 5th December,
1974 and state:

(a) whether sanction to water
transport between Cochin and Udyo-
gamandal hag been given by the
Central Government; and

(b) if not, the reasons for delay?
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SKRI H. M, TRI-
VEDI): (8) and (b). The scheme is
still under conwiderstion in consulta-
tion with concerried Departments of
Union Government,

Link Road Skirting Weljingdon
+  Island, Cochin

1563. SHRI VARKEY GEORGE:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state.

(a) whether Government are aware
that the Cochin Port, with itg location
in Wellingdon Island, has some gpe-
cial traffic problems;

(b) whether Government of Kerala
have approacdhed the Central Govern-
ment for the construction of a Link
road skirting the Wellingdon Island,
Cochin under the National Highways
Programme; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISIRY OF SHIPPING &
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) Yes, Sir

(b) and {ec). The proposed Link
Road (estimated to cost Rs. 3 crores)
from Wellingdon Island to Cochin
byepass will be & State road and,
therefore, its construction is the
responsibility of the Government of
Kerala. In view, however, of the
difficulty expressed by the State Gov-
ernment to finance the construction
of the proposed Link Road. it was
suggested in a meeting taken by
Transport Secretary in February 1874,
that the cost of the Link Road should
be shared equally by the State Gov-
ernment, the Cochin Corporation,
Cochin Port Trust and the Govern-
ment of India, and upon the Siate
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Government and the Cochin Corpora-
tion agreeing to the above, the pro-
posal wag to be taken up with the
Ministry of Finance for their clear-
ance to the financis] arrangement of
such sharing basis. The Government
of Kerala have, however, requested
that the cost of the road may be met
by the Central Government and the
Cochin Port Trust. The request of
the State Government cannot be
acceded to, it being for them to still
consider the sharing pattern suggested
to them after the meeting taken by
Transport Secretary referred to
above. The Stato Government have
also taken up the matter with the
Mifiistry of Defence that the propos-
ed Link road be taken up under the
Strategic Roads Programme. No com-
munication jn this regard has, how-
ever, been received yet from the
Ministry of Defznce.

All India Manufacturey Association’s
paper on shipping

1564. SHRI 5. N. SINGH DEO: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state.

(a) whether his Ministry received a
paper on shipping for Fifty Five Year
Plan period from All India Manu-
facturers Association;

(b) if so, the contentg thereof; and

(c) the
thereto?

reaction of Government

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SIIRl1 H. M. TRI-
VEDI): (a) to (c). A paper contain-
ing suggestions regarding the target
for shipping duting the Fifth Five
Year Plan and also certain fiscal and
financial incentives for shipping in-
dustry, was received in August, 1978
from All India Manufacturerg Asso-
ciation. They were informed that the

tentative shipping target for the Fifth
Five Year Plan having already been
indicated to Indian National Ship-
owners Association, it is for the mem-~
bers to consider and draw appro-
priate perspective plan.

Printing of forms by R.P.F.C. Bihsr,
Patna

1565. SHRI RAMAVATAR SHAS-
TRI; Wil] the Minister of LABOUR
be pleased to state:

(a) whether Regional Provident
Fund Commussioner, Binar, Patng does
not invite tenders for printing of
forms and stationeries through News-
paper columng and accordingly orders
are plated on a particular firm des-
pite the adverse remarks offered by
the audit party in purchasing the
stationery; and

(b) if so, the action proposed to be
taken against the erring officials?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The Provi-
dent Fund Authorities have intimated
as under:—

(a) Supply of fornz ind stationery
articles is mosw'y arratged through
State Government \Mores/Press
Occasionally when such s ‘oply is not
available from them, pivychase of
stationery articles and printing of
formg are arranged, keeping the
urgency in view, through tenders
displayed on the Notice Board and by
inviting the same fiom reputcd firms.
Inviting of tendevs through News-
papers is not obligatory. No adverse
remarks by the audit party in this
regard have bezn made for the last
thres years.

(b) In view of (a) above, question
of taking action against any official
does not arise.
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Ouverage of M/s. Continental Chemioal
Oompany, Patna under EP.F.
Act

1566. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

{a) whether M/s. Continental Che-
mical Company Patna has been covered
belated under the Employees Pro-
vident Funds Act, 1952 although it
wag coverable from 'mudh earlier
date; and

(b) if so, what action has been
taken to finalise its date of coverage
from earlier date and what action is
proposed to be taken against the
officials  responsible for its belated
coverage?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
information is being collected and will
be laid on the Table of the Sabha in
due course.

Coverage of indigenous wine shop
under EPF. Act

1567. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether shop dealing with in-
digenoug wine located near Chiraiya-
tard bridge of Patna Byepass Road,
Patna has not yet been covered under
the Employeeg Provident Funds and
Family Pension Fund Act, 1952 al-
though it is coverable under the said
Act from earlier date; and

(b) if so, why the said establish-
ment has not yet been covered and
who is responsible for it and the action
proposed against him?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
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information is being collected and will
be laid on the Table of the Sabha in
due course.

Coverage of conirgetors’ employees in
Bihar under EP.F. Act

1568. SHRI RAMAVATAR SHAS.
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether most of the contractors
employees connected with the factor-
ies festablishments/mineg covered un-
der the Employees Provideny Funds
Act, 1952 in Bihar Region have not yet
been brought under the said Act and
thereby they are depriveq of the
benefits available under the said Act;
and

(b) if so, who are those contractors
and their principa] employees and the
reasons for their non-coverage and
the persong responsible foy the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.
GOVIND VERMA): (a) and (b). The
information is being collected and wil
be laid on the Table of the Sabha in
due course,

Deterioration of General Health
conditiong in Calcutta

1569. DR. SARDISH ROY: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether the attention of the
Government has beep, drawn to the
opinion expressed by the World
Health Organisation regarding the
deterioration of general health condi-
tions in Calcutta in recent years,

(b) 12 so0, the facts thereof; and

(¢) the reaction of the Government
thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAITH AND FA.
MILY PLANNING (SHRIA K M
ISHAQUE) (a) Not, so far

(b) and (¢) Do not arise

Proposeq visit to USSR by Prime
Minister of India

1570 SHRI MADHU LIMAYE wll
the Mimmister of EXTERNAL AFFAIRS
be pleased to state

(a) whether the Prime Minister was
scheduled to visit the USSR in De-
cember, 1974 or January thig year,

(b) whether the visit has been post-
poned /cancelled, and

(c) 1if so the reasons for the post-
ponement or cancellation?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) to (c)
During his visit to India 1in 1973, the
General Secretary of the Central Com
mittee of the CPSU, Mr L I Brezhnev
had extended an invitation to the
Prime Minister to pay an offiaal
friendly wisit to the Soviet Union The
{nvitation was accepted with thanks
The dates of the wisit have not yet
been decided
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Construction of ships with Foreign
Collaboration

1573 SHRI BANAMALI BABU Will
the Mmister of SHIPPING AND
“TRANSPORT be pleased to state

(a) whether there 13 any scheme
for the construction of ships at the
Indian dockyards with foreign col-
laboration and if so, the broad fea-
tures thereof, and

(b) the total shipping tonnage of
the country at present and its esti-
mated growth in future?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M 1RIVEDI)
<a) Only two Public Sc¢ tor Shipyards
ie Cochin Shipyard Ltd and Mazagon
Dotk Limited have at present colla
boration arrangement with  foreign
shipyards for construction of ships
Cochin Shipyard Ltd hay an agree-
ment with Scott Lathgow 1td UK
for (1) Training of Shipyard s person
nel at Scott Lithgow Itd s Yard (n)
Supply of technmcal documentition
covering design driwings and .pec:
fications for 70000 DWT Panamax
Bulk Carrier propose! to be bwilt it
the Shipyard and (1) for consultancy
service during the period the fir~t ship
1s built through posting of consultants
at site to; adv ce on design and con
struction of vessels

Mazagon Dock Ltd, Bombay has
collaboration agreements for construc-
tion of ships with (1) M/s Vickers
Armstrong (Shipbuilders) Ltd London
jointly with M/s Yarrow (Ship-
builders) Ltd, Glasgow for the con-
struction of Leander class Frigates for
the Indtan Navy and (1) M/s IHC
Holland for the construction of varnous
type;, of dredgers

(b) The shipping tonnage as on
1 2-1975 consists of 295 wvessels of
37,11,142 GRT The objective is to
have an operative tonnage of 8642
lakhs GRT by the end of the Fifth
Five-Yonr Plan
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Development of Harbours in THE MINISTER OF STATE IN THE
Karnataka MINISTRY OF SHIPPING AND

7 .
1575. SHRI K LAKKAPPA Wil TRANSPORT (SHRI H M TRIVEDI):

the Minister ot SHIPPING AND

TRANSPORT be plea~d 1o state (a) and (b) New Mangalore Port on
(a) the amount sanctioned and spent the Karnataka Coast has been develop-
on the development of major and ed as a major Port by the Centre

minor harbours on coastal lines of
Karnataka during the years 1973 and Detaills of amounts earmarked and
1974; and spent on New Mangalore Port in the

(b) the amount proposed to be financial years 1972-73 to 1974-75 are
spent durmng the current year? as follows —

(Rupees 1n  Lakhs)

1972-73 1973-74 1974-75

Budgetary provision . . . . . . . 356 0o 6~5 00 850 oo
Expenditute . . . . . . . . 35200 67500 789 00
(upto Jan. ’75)

The executtve 1esponsib:lity for de- e SeeTed R, SN AT

veloping Ports othe: than Major Ports - .
ping ¥ it sfrem w1 s Wi

vests with the State Governments con

cerned. But financial assistance tor fafr  otr  ofa 9vw fafy ofis
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Compensation for Indian pProperiies
taken over by Burmese Government

1580 SHRI SAMAR GUIlA will
the Minister of EXIERNAL AFFAIRS
be plcased to state

(a) whether the issues ol compen.
sation tor the Indian properties taken
over by the Government of Burma
have been taken up by the Govern-
ment,

(b) 1f so, the facts thereabout, and

(c) the outcome of negotiation with
the Burmese Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) to {(e).
The question of assets left !eund by'
Indian repatriates in Burma has been
ihe subject of exchangey between the
Governments of India and Burma
since 1964 On December 6, 1973 the
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Burmese Government 1ssued a notifica-
tion stating that compensation would
be paid in respect of national and
foraign owned enterprises Nationalised
under the Busmess Nationalisation
Law, 1963 and the Sociahist Economic
‘System Establishment Law, 1965 Ap
plications submtted 1n response to
this notification by Indian repatriates
have heen under the consideration of
the Burmese authorities

Rehabilitation of former East Pakis-
tan refugees in Andaman and Nicobar
Islands

1581 SIIRI SAMAR GUHA will
the Mimster of SUPPLY AND RE-
HABILITATION liec pleaced to state

(v the reasons fu1 not senaing the
proposed  aelegauon of Pariament
Members {o Andamang for reviewing
the p:olelns of rehabihtation of for

mer Last I'akistan iefugees thete

(b) the -teps tiken by Government
for further rehabihitation of camp re-
fugees 1 Andaman and Nicobar Is-
lands and

(c) the details of the measures
taken and planned?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R K.
KHADILKAR) (a) The wisit of a team
of Members of Parfiament to the Is.
lands is likely to be arranged after the
current budget session.

(b) and (¢) According to the propo=
sals that have now been drawn up, it
1s envisaged that 1,100 families of mi~
grants from the erstwhile East Pakis.
tan would be resettled in Lattle Anda-
man during the Fifth Plan period.
Steps are bemg taken fo coordinate

the programme of reclamation with

arrangementg for utilisation of the
timber which will be felled during the
reclamation operations Steps are
also being taken to develop the necese
sary infrastructure including jetthes,
10ads, ete

afifrg S0wene =safevat & @eay

1582. o TALNATCAW qH¥Y @
T W Wl ag aATY F7 A ST
T

(%) ¥ o wiwfes a0
=fer A TEAAC qEN WL
"

(=) v & aul o T qe
Tt gfe gii’

|7 ANAg F IT AN (0 -
mfgw xwl ) - (7F) Wk (@)
ek wEiEdy & S el ¥
o A wgw A winfwe safe
) gwr & gy ¥ 9Ty gEr
gawr faracor A frafd,
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30-6-1972, 30~6-1973 WX 30~-6-1974 ¥1 LmrwR  Frateral ¥ wrep

et § o A wgy o wfafer® safiaa o dea
(wiwd g ¥ )

g, damfan da 30-6-1972 30-6-1973 30-6~-1974
La gL ¥ d@er  wr Henv

2 3 4

m__

1 wig Ry 159.4 212.0 285.6
2 wEq . . 52.9 55.1 66.5
3 fwg . 297.4 531.9 618.8
4 AT . . 95.9 118.3 136.9
s gfamn . 57.5 65.9 68.2
¢ M wRw . 35.0 37.8 4.6
7  AEFTIT 21.2 18.1 15.8
8 wlEw 131.2 140.6 129. 3
9 = 159.5 213.0 262. 6
10 ¥ex SRW . 197.9 248.8 235.2
11 Wgras . 245.3 318.2 332.7
12 wfoge 24.1 47.9 9.0
13 A9 T 3.9 3.5

14 AFTEvE** . —_ - —
15 9 . 148.5 199.9 250.8
16 999 . . 74. 4 102.3 117.1
17 qoeq . . 80.2 98.8 85.3
18 afRaany, . 283.1 300.8 295, 6
19 fagx . 16.4 12.6 22.4
20 T WaW . . 336.8 448.9 419.7
21 ofrgw S . . 568.6 786.6 840.1

4
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1 2 3 4

amfaa s —
1 woERm WX fwaR v ot - — -~
2 WEOTAA NRYe* . . — — —
3 9vEnRE . . . . 11.4 12.6 11.3

4 TERT AT AT AN . —_— — —_—

5 feelt | . . . 64.5 74.9 49.0
6 i, = AR @y . . 5.7 8 1 10.9
7 TqdN . . . 1.0 1.0 10
8 fasw . . . t 2.5 1.0
9 qifexY . . . 8.1 10.1 12 3

ufgs wrefia awr 3076.2 4070 6  4321.6

wifrs Jaw fAY gave Y mfqa &1
o ¥ wfmfm i
A 1 Qe wrted F g PR & A et aw Al afe
wfEry QTR R
2 = e & o A0 AR I A Afers A avaed qear
5% 39 @ R e F aw & wiEfos geaOl e aER Y
art 81 31 fwER, 1974 F g ¥ wied oft STew Al
&
* 3 g TeEyEEAEE @A A FE W Qe FEAE w6
@ &
4 outeT ¥ FTOO WIS HT AT TS AN X TALAL |

5 ¥B wwEl ¥ AEn X TRiEET et FEww T s ¥
O THEON ¥ W N T E—aw foeh, wer w3w ek
A WA ¥ #R 7B Shww AfEa st oaw Qe
oAt § s fer R 9 gi—awr wvde WK
Ayraz ¥
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Agreement with Raflway workers of
Barauni-Garabara area

1583. SHRI BHOGENDRA JHA:
Will the Minister of LABOUR be
pleased to state:

(a) whether the then Mnister of
Labour had entered into a wnitten
agreement on the 25th April, 1971
with regard to the demands of the
striking railway workers of Barauni-
Garahara Area which ended the 33-
day old stnike; and

(b) it so, the facts thereof and the
demands 8agreed to and nof Tolfilled
with reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.
GOVIND VERMA): (a) No Sir,

(b) Does not arise.

Industrial disputes

JYOTIRMOY BOSU
LABOUR be

1584. SHRI
Will the Mimster of
pleased to state.

(a) the number of industrial dis-
putes during the years 1973 and 1974,
State-wise,

(b) the number of workers involved
due to these disputes during the years
1973 and 1974, State-wise, and

(¢) the break-down of these indus-
trial disputes with causes during the
years 1673 and 1974, State.wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAlL-
GOVIND VERMA): (a) to (c). Infor.
mation is being collected and will be
Iatd on the Table of the House after it
is recetved.

FEBRUARY 27, 1075
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Indusirial units deregistered

1585. SHRI K. LAKKAPPA: Wil¥
the Minister of STEEL. AND MINES
be pleased to ‘state;

(a) whether many Industrial units
have been deregistered in various

States during the last one year for
alleged misutilisation of iron and
steel, supplied to them from Central
Sources; and

(b) 1f so, the broad outlines there-
of, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). The information is being collect~
ed and will be laid on the Tible of the
House.

Supply of Bombers to Pakistan by
China

1586. SHRI NITIRAJ SINGH CHAU.
DHARY Will the Minmister of DE.
FENCE be pleased to state the steps
taken or proposed fo be taken by
Government on the reported Bombers
supplied by China to Pakistan?

THE MINISTER OF DEFENCE
(SHR1 SWARAN SINGH); Govern-
ment are aware of the reported Sup-
ply of Bombers by China to Pakistan.
The impact of such developments bn
our defence preparedness is tullyl
taken into account while planning our
defence measures.



L]
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(7) ta svw & B @ Qef-
sy aur werrafs Igr fsy o QE;
104

(7) for wow § 57 Shmf &
URMT &Y A #7 qerr qaifas
g ?

oW Swre ¥ FaR (s qe-
dfee wat) : (¥) Wk (@) -y
Tarex & o0 AFQ AET qTEY AT
T a4 NI FAWA F AqTAR
¥ AT ¥ wEy st al A
AeTT  gEgedt gaEar fraw——1 ¥ &
g

(w) siT (W) wgow fagw-2

st 3 § faf
(wiwe gaTq )

A ATFQ AEA AAIFT AT DA AT F W 7 AN FtEar F g TR

¥ oa AT wgT Al @Y oFenw )
1971 1972 1973 1974
()
1 2 3 4 5 6
1 i
(1) feirardy 191 22.8 23.1 20.6
(2) fecramars 54.1 59 8 55.2 47.9
2 wrazv, (Fafeer o
¥ T WK Ea-
TIRAC) 40 5.3 5.8 6.5
3 dwmfw (favmr @
HEw WEEeaY 109.3 174.5 226.8 226.1
4 geimw (TR O
IR ST -
) 309. 1 448.1 575.3 598.8
5 wer fewrdy 1.7 2.6 2.6 2.6
¢ wngfafes 16.6 28.8 30.1 33.5
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(utwd gl &)
wAE_ | A gy el wad | woex € ¥ < Qormre wratordt ¥ wmeaw &
Tqueme § sy o A wgh awr syfied

) gy
1971 1972 1973 1974
(-
)
1 2 7 8 9 10
1 sshfeax
(1) fesirard 3.6 1.9 2.4 1.0
.2) femmreT Y 7.7 6.8 7.1 2.8
{2 e (fefear v
# wmas WS-
) 0.7 0.7 6.5 0.2
3 [ (fawr 3 s
YT TR ) 12.2 11.9 12 5 5.4
4 AW (TEEER o
Jearew ST #7R) 57.8 56.1 51.8 40.8
5 wex fawry 0.4 0.4 0.5 0.2
6 wmfafes 3.7 3.4 2.6 1.8

feequit : Fafaw aeit 31t wewrdy sforesmt & o ok Frgfiredt o dr el
wies A A @Y ey o A H oy A= W
#1 ot fagfeat WY afimfma §)

2~TroTT FTaTeraY & Ay e & oo Ay g ardy < o) sufe wfiamda
FomTe T )

3-faeely 3 framr &Y ¥ ®) Sreat favafaarr Qume gamar o) wrd
i H1 ¥ wiwy sfafar agi 4

4-=E & GAT A Ay e i dede § qreawg wivy gdnfes

wre i o7 wu iy g i e owa ey o §1 fegmrg, 1974
& wind wiy Ivwew it §
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faxro—2

(w) wewre fafam qaadta Qv
% ofmfem fafaw qdm  wdwa
gra gfey, T, dwfar wt
afgn ddwme safeeay & frg afasr-
fus gy ¥ QoI HAWL I W
g £ ur @ Y gEw wtfo,
HORTT A g1 & a9l 7 A0 q1E A
Faly at & R U wEET
gfwm o arlt wow fafrer =0
W i Y &)

1971-72 & Y fofas §<9-
arr =frar & sw & fog ¥ g
safa oy faviy Ty fr Ay ad
1972-73 ¥ UF W T WA
TR AR awAiRg g4 ¥ A faog
I ¥ Swmr @, faud
fAq T8 9T ¥ 27 4T WA A
sreq 1 wé e oew Y gww afw
& wfafrer amaat B egr 39
it SEET,  1973-74 ¥ WOER
¥ fofr Qe wmfeay & fao
T G @-TFT HIGA T G
T N g § owAE QIR
e AT fear
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orqf; WAy ¥ fdw fremw
FFAT ¥ ATg ITGET BT A e
Ty qa AGATT TZA FHAT K JAT
vy 9 e fav & fw Ay Af
¥ wAeq nfaw qerafeqs a1 AT
T frar o |9F |

1974-75 ¥ S-S 9T I
T T AT F49 BRSO
W ORI EERT WIS 9N
sfemqer o7 st dre o) S g1
wifs & fm TR g WM @ w9
fam & A vy W s
TN HTFAT FTATL | F999, 1975
¥ A%, 40 ¥ ™Y ¥ W
fafrer & & 1,499 57 A/ WA #
wienfes @wtar @ @ 1
fom 68,159 Ay M amar §

afga A0 @A A=y ¥ fafier 2ot
& fog  Qomt/a-0 TR & waad 6y
TaTar AW & AT I9ew A ¥ qqEw
T AT THATE FT W

faxT—3

AFD wER AT KT AT

7 Y FT AW faqn

Tm Wwer § &
AAQ ARA T WD
e iy g
1—tAfrae
(1) fesitard farre
(2) femmmard ofrem

2—zrex  (fafremarea & oW W @ER) WIS S

3—dmfrs (frw ¥ @ o FEER)

4—TFaA
s—rex famrlt

g—srrarfrfirs

o T

(zwR gr e whE s) fEw

LELA
faEre
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freeht ¥ et ¥ wrére ¥ firky g

1588, sft wwmy sww : wWT

MNugn wite afcage 5ot a8 TN
v F e

(%) W feeht ¥ foft awi Ay
TN AR IR ww & o Ry
qrgdet ¥ &Y wf ghafiaarsd) i aiw
syt

(=) afx g, &t swe & afomw
fwar, WX

() <& R AEH AT FriaAvdt
w wy frse } 7

W wive afcars s # o
Wt (s quouwo fwddl) : (%)
gwaaaY geara faf ST ST,
frd g & fesin wfn
geifr oY forelt & o faelt @@ ¥
s g7 fadly @t & afcarem & fa
g 3% & fair 1974~75 & o7
Qe Hadw s E e o
SUTRA T AqTe &7 7L qreEr AT o
€« AT & s ey @ feedt ey
ag & fax wdfy av F1f ovfaz w@ Ry
wir § satfi AT wEE & faarade

g

(@) s () : s A I

Drilling on Lushington Shoals for
establishment of a Lighthouse in
Kuich

1589. SHRI P. M. MEHTA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

{a) whether Government have de.

cided to stwrt drilling on Lushington
Shoals to determine the foundation

FEBRUARY 17, isg
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design for a lighthouse at entrance to
the Gulf of Kutch to guide large crude
oil carriers on their way to the Salaya
off-shore g1l terminal,

(b) if so, when the work Ig likely
to start;

(¢) what advantage will be derived
by having a lighthouse in Kutch; and

(d) what is the total expenditure in.
volved and by what time it will be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRASPORT (SHR! H. M. TRIVEDI):
(a) Yes, Sir.

(b) Last week of March 1975.

(¢) Lushington Shoal situated at
distance of 30 kilometer in the sea
from the pourt of Okha at the entrance
to the Gulf of Kut:h i, a great hazara
to navigation in the area. A light~
house on this Shoal 18 neessory for
guiding the vessels enlering and leav-
ing the ports in  the CGulf of Kufch.
The Lighthouse will be also useful to
the VILCS (Super fankers) proceed-
ing to and from the proposed «ff-shore
oil terminal at Salava in the Gulf.

(1) The cost of Tushington Shoal
Lighthouse will be about Rs. 173 lakhs,
It will take 3 to ¢ years to cumplete
the construction.

Proposal of All India Manufacturers
Assoclation for Ship Building Industry

1580, SHRI § N. SINGH DEQ will
the Mimster of SHIPPING AND
TRANSPORT be pleased to state

(a) whether all India Manufactur-
ers’ Association has prepared a pro-
posal for the development of ports and
ship.building industry during the
Fifth Five Year Plan;

(b) It so, whether the proposal bas 4
been brought to the notice of the
Government; and
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{c) the reaction of Government re-
garding the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OP SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). A copy of the Report
prepared by an expert Suh-Committee
of the All India Manufacturers
Association, Bombay, which contained
some suggestions for development of
port facilities, was roceived in August,
1972.

(c) The Report was exammed. No
specific action was rejuired on the
Report.

12 hrs.

RE: QUESTION OF PRIVILEGE

MR. SPEAKER: Papers fo be laid
on the Table.

! wzw fagré avadedy (nfere)
e off, g9 7 oF fauwmfesc &
e FT gy fmr g

wow wire & ¥ w F gy
T ur, wigw fafee & woie
T i wAd wwar 1 qg F ¥ W
o gl qv37 & awwmy 97

o wes fagrd svwdd : worw A,
4 fegvaT Y o 35 wEr wr s
R A YAIAAEAT F AR A
A ar | I AT Ty weifew g D
e
“No circular has gone from the
Prime Minister’s Secretariat in my
time....neither verbally nor oral-

...

WIS A BN, wR g &

angw Prfrey dNefqe & fedez &

SR wW & ok s A &
frx srgw fafre A o & ¢

Re. Question of 214
Privilege

“l have not seen the old papers.
In my time, no such circular has
gone. 1 do not normally look into ques-
tions unless a Minister wants to ask
my advice or feels that I should
know. ”

gfeq w9 gwre @4e & owE
& 91 go yu WA ¥ w3y § ag qgw
4 fegmv & FwA § "o R 1
A IR FE, &, 28 WA FL. ..

The MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): On a point of order. (Inter-
ruptions): I can’ also raise a point
of order regarding the busincss of the
Hlouse. We have received a copy
that motion, but we had no intimation
that it would be discussed today
here. That was all I wanted to say.

w wew fagrd avedd : wwsaer oY,
WX 9 AT WAEH § At g "Aaa qW
F fad Awc & & A Wy g
g § W 3 w0 ¥ fa o

MR. SPEAKER: I had not allowed
it as a privilege.

F T HAT AT TH & IAL AN G I
Frow £

1 bad not accepted it. You just got
up without my permission. -

w wew fagrdy oy @ g @
e & Aafews $97 | F9 A TS
frr i wma o fF 28
HFET T OF FRA AT T et
AT A IRIAY

“The undersigned is directed to
ssy that as in the past the Prime
Minister would like to sce advance
copies of all statements to be made
in Parliament by Ministers as also
the brief for answerinz supple-
nmentaries to questions, it any. The
Ministries are therefore requested
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te forward four coples of such
statements and briefs to this Secre-
tariat as soon as they are finalised.

During the working hours these
copies muy kindly be sent to Mr.
B. N. Tandon, Joint Secretary to
the Prime Minister, Room No. 8§,
Parliament House; and at the Prime
Minister’'s House after working
hours and on holidays.”

WA WY WERY, 4 WTH 7 A
T FET A1 AT FE A G T AL
2 fag & Fwire ¥ a1 ¥ #g7 wr
&7 f& &7 WY S AT &Y ag A0
fafrezr #1. femr famr @
g o 28 SRET O™
wEe &, W uE g A ag
et weic® oy ¥ @,
oz dy & A ¥ A6 § | e
¥ wehdeda o g7 § 1 =
& Wffetn g €1

v wEww g9 # oeEr |
¥ 7% § fe e faw) 2w Fgr @
frazedmdaaafi IR RRID
a7 g7 ¥ @ #1 fongd fear g0

o wew fagrdt s : g9z A
FE
MR. SPEAKER: ‘Ag in the past’

That is in that paper also. This was
just revived.

=i srw fagrd arnddy - age o
TTuTag A g F g § |

seaw Wy : YuT o & F Fa
g & & ammar

st wew fagrd srwded -

“Earlier on, I am not quite sure,
‘whet date in 1064 and perhaps once
before, a suggestion was made that
questions pertaining to Pakistan
and Kashmir should be shown to
the Prime Minister*
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RAT oy AN wfac § Ay Faw
s g% @ifvg 7y § 1 uw o W
HfEgr B WA &

weaw wEha : 9 % wieare §,
g fafreex & 4

it wze fagrd et @ WK Ay
aug Wy § Y gww Qfad | A

IR FT A7 w1 g fear mar §
&t ag fraarfaere &t 997 € 1

oramsnums

12.05 hrs.
PAPERS LAID ON TABLE

REPORTS OF MONOPOLIES AND RESTRIC-

TIVE TRADE PRACTICES COMMI:SION re:

M/s. LARSEN AND Tousro LD, M/S.

CarsorRUNDUM UNIVERSAL LTD., Maomas,

M/s. HINDUSTAN ALUMINIUM CORPORA~

TION Lrp, BoMBay AND M/s. Lucas-
TVS L1p., MADRAS

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on the
Taeble a copy each of the following
Reports (Hindi version) of the Mono-
polies and Restrictive Trade Prac-
tices Commission under section 62 of
the Monopolies and Restrictive Trade
Practiceg Act, 1969;—

(1) Report under section 23(6) of
the said Act in the case of M/s
Larseh and Toubre Limited and the
Order dated the 11th October, 1972
of the Central Government.

(2) Report under section 21(3) (b)
of the said Act in the case of M/s.
Carborundum TUniversal Limited,
Madras and the Order dated the 1st
October, 1971 of the Central Gov-
ernment therdom.
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(3) Report under section 22(3)
(b) of the said Act in the case off
M/s. "Hindustan Aluminium Corpo-
ration Limited, Bombay and the
Order dated thie11th February, 1974
of the Central Government thereon.

(4) Report under section 21(3)
(b) of the said Act in the case of
M/s. Lucas-TVS Limited, Madras
angd the order dated the 28th March,
1974 of the Central Government
thereon. [Placed in Library. See
No. LT-9024/75[.

re

ANRNUAL REPORTS FOR 1073-74 oF BHARAT

EwzcTrRONICS LTD, DBANGALORE AND

BrarRAT DynNamics Ltp, HYDERABAD

AND Navy (PENgION) 1sT AmMnDT. Re-
GULATIONS, 1875

THE DEPUTY MINISTER IN TIHE
MINISTRY OF LABOUR (SHRI
BALGOVINDA VERMA): On behalf
of Shri Janaki Ballav Patnaik, I beg
to lay on the Table:—

(1) A copy each of the following
pepers (Hindi and English veisions)
under sub-section (1) of section 619A
of the Companies Act, 1956: —

(i) Annual Report of the Bharat
Electronics Limited, Bangalore, for
the year 1873-74 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon.

(i) Annual Report of the Bharat
Dynamicg Limited, Hyderabad, for
the year 1973-74 along with the
Auffited Accounts and the com-
comments of the Comptroller and
Auditor Geperal thereon. (Placed
in Library. See No. LT-9025/75)

(2) A copy of the Navy (Pension})
First Amendment Regulations, 1975
(Hindi and English versions) publigh-
ed in Notificatton No. SR.O. 64 in
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Gazette of India dated the 15th Feb-
ruary, 1975 under section 185 of the
Navy Act, 1957. (Placed in Library.
See No. LP-9026/75].

EMrrovees’ PF (l11TH ANp 12TR
AMENDMENT) ScHEMES, 1974, CoaL
MinEs RescUE (AMENDMENNT) RULES,
1975, PAYMENT oF WAGES (AIR TRAMS-
PORT SERVICES) AMENDMENT RULES,
1974, CORRIGENDUM TO NOTIFICATION
No. G.S.R. 871, patep 10T AvucusT,
1974 uNDER EMPLOYERS’ PF AND FAMILY
PeNSION Funp AerT, 1952, AND ANNUAL
Reporr OF CoAL MINEs LaBour Wer-
FARE, ORGANISATION, DHANBAD, FOR
1978-74

SHRI BALGOVIND VERMA: I
beg to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and Enghsh ver-
sions) under sub-section (1) of section
7 of the Employees’ Provident Funds
and Family Pension Fund Act, 1952: —

(1) The Employees’ Pravident
Funds (Twelfth Amendmant)
Scheme, 1874, published in Not:fica-
tion No. G.S.R. 1400 in Gazette of

India dated the 28th Deucember,
1974.
(ii) The Employees’ Provident

Funds (Eleventh  Amendment)
S heme, 1974, published in Notifica-
tion No. G.S.R. 1401, in Gazette of
India, dated the 28th Devember,
1974 {Placed in Library See No.
LT-8027/751.

(2) A copy each of the following
Notifications (Hindi and English ver-
sions) - under sub-section (7) of see-
tion 59 of the Mines Act, 1952, —

{1) The Coal Mines Rescu2 (Am-
endinenl) Rakes, 1975, publisheg in
Notification No GSR 193 in
Gazotte of Indla dated the 8th
et voary, 1978,
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{ii) The Coal Mines Rey'ua (Be-
cond Amendment) Rules, 1975 pub-
hished in Notification Neo. G 8.R. 199
in Gazctte of India dated the 8t
February, 1975. [Placed wn Library.
See No. LT-8028/75].

(3) A copy of the Payicent of
Wages (Air Transport Serviceg) Am-
endment Rules, 1874 (Hindi and Eng-
Jdsh worsions) Published in N ‘ifca-
tion No. G.S.R. 10 in Gazette of India
dated the 4th January, 1975, under
sub-cect'en (6) of section 26 of the
Payment of Wages Act, 1938. [Placed
s Library. See No. LT-8029/75].

(4) A copy of Notification Na.
G.S.R. 1309 (Hindl version) published
in Gazette of India, dated the 26th
December. 1974 containing corrigien-
dum to Hindj version of Notification
No. G'S.R. 871 published in Gazette
of India dated the 10th August, 1874
under sub-section (2) of section 7 of
thg Employees’ Provident Funds and
Family Pension Fund Act, 1952
[Placed in Library. See No. LT-
9030/75].

(58) (i) A copy of the Annual Re-
port on the activities of the Coal
Mines Labour Welfare Organisation,
Dhanbad, for the year 1973-74.

(i) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying simultaneously the Hindi
version of the Report. [Placed in
Library. See No. LT-8031/75].

12.0% brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED UNEARTHING OF RACKET IN
SOILED NOTES CONVERSION 1N THE RE
SERVE BANK oF INDIA

FEBRUARY 27, 1875
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SHRI R, X. SINHA (Fulzabsd): I
call the attention of the Minister af
Finance to the following mattesr of
urgent public importance and requast
that he may make a statement {here~
on:—

“Reported unearthing of a multi~
lakh rupee racket in soileq notes
conversion in the Reserve Bank of
India.”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKIERJEE):
Speaker Sir, 1 rise to make a state-
ment on the notice calling my atten-
tion to the reported racket n
exchange wof suiled notes 1n the
Reserve Bank of India.

The notice 1z apparently based on
the Press npews in the New Delhi
edition of the Hindustan Times rcgard-
ing alleged racket in  soiled notes
involving a substential loss to the
Reserve HBank Although certain
stray incidents of irregularitie. had
come to the notice of the Central Office
of the Reserve Bank the report is
highly exaggerated.

On 8th July, 1974, an Assistant
Treasurer in charge of one ot the
Note Evamiration Sertions in  New
Delh: was found to have npassed some
out'mutilaed notes exceeding the
powers vested in him.

In the same month, it was noticed
that in a tender of 19 Rupees note
packets worth Rs. 6 lakhs by the
Syndicate Bank at New Dclhi, there
were about 200 cut and mutilated
notes which were certified as pay-
able by the Assistant Treasurew con-
cerned in excess of suthonty vesied
and it wag also “found that the
Assistant Treasurers had Treceived
certain out and mutilated notes
directly from a note examiner ins-
tead of from the Group Supifvisor
the Nuote Examinstion Section,
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Another incident of passing and
substituting in packets containing
good notes, mutilated noteg accepted
by an Asgistant Treasurer in ihe
Nagpur Branch of RBI wag also
reported in August, 1974. In all such
cases, the Assistant Treasurer and
the note examiners concerned wecre
placed under suspension and depart-
mental enquiries were conducted in
the usual course. Punishment, if any,
ig awarded in such individual cases
depending on the results of the en-
quiry.

Considering the number of notes m
circulation at about 7,000 nulhon
picces, o few instances like those
which have been brought to the
Bank's notice, cannot be regarded as
indicating a largescale racket in
solied potes nor any major departure
fromi the nermal rules Cai.tirg
serioug losg to the Bank,

There has als) been no incident of
cancelled nutes, meant for destiuc-
tion, passing out for circulation, after
the incident in December, 1973, of a
stitched packet, contalning 84 can-
celled 1-Rupre nutes having been
presented for exchange at the countep
at Delhi, was reported. In this
particular case also, ther¢ was no
reasons to su<pect existence of any
conspiracy, as almost the entire pac-
ket of cancelled notes, with only 6
notes missing was presented for
payment in the same conditice m
which it was apparently fourd,
without any attempt to tamper with
the notes <0 as fo make them acpear
to be unpaid notes for which
the payment was due. It has been
estavlished that the incinerator at
New Defhi Officq inte which the
cancelled note packet was consigned
for destruction was defective as
there was a clear réstance between
the bars of the incinerator of more
than the normal margin and as the
sieve used lor recovering unburnt
hits had not been repaired. The
inciverator has since been repaired.
As 8 pracautionary measure, all the

note conversion (CA)

incinerntors and other equipment at
all the offices of the Bank are be-
ing regularly inspected and repaired
so as to prevent the recurrence of any
such lapse.

It is true that in the absence of
adequate arrangementg for ‘he ex-
peditious adjudication of claimg
raspect of defective and mutilated
notes, the ordinary public are put to
inconvenience in getting payment for
such notes. The Reserve Bank is
actively considering the question of
revising its Note Refund Rules, wilh
a view to removing these huiships
and eiiminating the scope, if any,
for trading in notes by shroffs and
money-changers, which incidentally
is an offence under Rule 128 of the
Defence of India Rules, 1971.

To sum up, 1 would like to assure
Hon'ble Members that there i; no
truth whatsoever in the report that
a multi-lakh racket in soiled notes
conversion has been unearthed in
the Reservy Bank of India.  There
has therefore, been no occasion 4. 3
senior officer from the Ceniral Office
ct the Bank to enqure into any such
incident involving irregulaiitics of
the nature alleged in the press
1eport.

SHRI R. K. SINHA: 1T Lhuve care-
fully heard the statement of the
Minuster. It 15 welcome that the
socalled multi-lakh racket in soiled
notes does not exist, but in the
statement made by the Minister I
would lLike to point out a few con-
tradiclions and ] hope they will be
corrected.

Fiast of al] it is said that the
meinerator at the New Dellu  Office
inty which the cancelleq note packet
was consigned for destructin wa
defecthve Thun it i¢ said that the
selve ugsed for recovering unburnt
bits hud not been repaired. 1 think
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stringent rules must be made by
tne Finance Ministry because the
repetition of such incidents or the
duplication of such things might ac-
tually bring about a racket which
may involve lakh of rupees.

There is a statement that the in-
cinerator and ofher equipment at all
the offices of the bank are being
regularly inspected and repaired. If
this is 30, why did thiz happen?
Then also when notes ar2 destroyed,
why is not a list maintained of the
numbers of the notes destroyed so
that if anybody i8 caught, it can be
pursued as a criminal case and the
pe1son found can be punished?

Then in the first part of the
statement it is said:

“In the same month 1t was notfc-
ed that in a tender »f l)-Rupee
note packets worth Rs. § lakhs by
the fyndicate Bank at New Dethy,
tnere were about 200 cut and muti-
lateq notes which were certiled
as payable by the Assistant Trea-
surer concerned in excess of autho-
rity vested and it was also fcund
that the Assistant Treasurey had
received certain cut and mutilatetl
notes directly from a note examiner
instead of from the Group Supervi-
sor in the Note Examination
Section.” 1

ot oy fas (FomaTane): @ @0
TRT7 BT AT § |

st wree ®o § gt W F1 AT
wma gar ... (agaam)

That is why I was saying that the
SBupervisor, the Assistant Treasiyver
and the Note Examiner have bedn
punished. What is the outcome of
the enquiry and the statgments made
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by these people? Deterrent punish-

ment must be meted out to these

people if even one rupee notes WEich

have to be destroyed are sent back

for circulation outside the bank.

It is said:

“Considering the number of notes
in circulation at about 7,000 mil-
lion pieces, a few instauces hke
those which have been brought
the Bank's notice cannot be re-
garded as indicating a large-scile
racket....”

I do not consider that this fz a
question of a few instances or per-
centages. A very small percentage
may also mean thousands or lakhs of
rupees and Government must be
careful.

The Finance Ministry has been do-
ing good work in trying to attack
the incidence of black money and
smuggling. When the income-tax
dgpartment attacks the House of
Mr. Biju Patnaik or the Jaipur House
and discover millions of rupees
worth of gold or undeclared money,
it only proves one thing that there
are classes in this country, whose
property it expropriated, will de-
mand vengeanqe from them. That
1s why they are gowng about financ-
ing movements like those of Mr
Jayaprakash Narayan. The coal~
miners whose mines were nationalis-
ed the people who find that their
underground stocks of gold are being
discovered, are coming out for a run
on Delhi, for surrounding Parliament
It is just like a repetition of the
march of Mussolini to Rome. Mr
Jayaprakesh Narayan {s trying to
repeat it. The Government should
understand that the method of per
liamentary democracy is a very di-
ficult one. All the bourgecis, the
reactionary press which specialise
white lieg are lying like a snake
always ready to bite the organs ot
intian democrecy. This is not @
question of percentages or a few



.;5 ‘ Raeket in mled PHALGUNA 8 1890 (SAKA) Racket in soiled 226

; . note canuerfwn (CA) -
dnxtanee.s “I% .is -an. .antisocial - act

which must call for. deterrent pum-:

" shment. These are the, things which
‘ crutc ‘inflation; .wnd , anti-popular

activities and these must .be_curbed

(Intmuptwm)

SHR] PRANAB KUMAR 'VI‘UK.HER-
JEE: So far as the first ')arto!' the
question is concerned, whether a list
of the soiled or dam;zeq notes is
being maintained, .my answer ls yes'.
It the list is not maintained, it is not
possible to find out whether any

‘mutilated -or damaged hotes’ are piit'-

into circulation. ‘The 200 cut - and
mutilated notes were de..ectan be-
. cause of the fact that 1ists of - soiled
and damaged notes mbcing ‘main-
tained. e

About fhie fumishment tc- offtcers,
jn’the text-of my reply I have sétd
that certain o!’ﬂcers are prov:ded
with some* pawers ‘40 pass’ cut or mutt-
Tafed notes; buf in*thls case it was
found that those oﬂ!cm went be-
yond thé powers’ vested ‘in - thim.
So, immedilte action ‘was  taken.

They were put under suspensiofi an@

a departmerita] enquﬁ"y was  started
Acqordingly pumshmen_t was given to
those officers.

PRI .

. ! e . s
Regarding the regular supervision
of equipment for destruction and
burning of soiled and damaged notes,
» ‘system has been imroduced. But
unfortunately , soma” mage develop-
ed in the machine. It is rather an
" accident. But vigilance care is heing
teken end supervisions are being
“made to see thut these macﬁim; are
in order. Whenever some shags de-
velop, steps are token to rectify
thm snags. ‘

mm (Bhiwand!) :
‘Gir.lgalnmyhon. frlend, Shii R. K. -

L 1.05  wte convetgion  (CA).

the very serieils. efforts-he-ts making
to unearth blackmarketéers..- ! While
doing so, I have a fepling that the
Governmmt is tryinz to mmxmise the
seriousness of the crime which is
commmed by ihem in Delhi and
several other places. It is mentloned
in the statement that since 1973 there
have been no mcxden'fs of cancelled
notes meapt for’ destrucuox; being ye-
circulated. But, according to press
reports, t.hem are quite a- tew such
mcxdents Some npte fxanu;\ers and
Assistant Tre@sury Officers are, in-
volved in this racket, If a sem:us
view is not taken of such incidents,
then the members, 3 the.sialt. who
are not horest will gef encouragement
to mdulge in ﬁhese things, * T do’ not
know whethér. the G‘bvamment are
taking_ a_serious \:u-w “of this incident
and drastic__acti will be taken.
Otherw:se, mctdents »f this fybe will
assume a very sgrious magmiude

MR. SPEAKER; -Accordlifi td’ the
rulés, Members 'dre- alldwed t# ask
only’ questions. Now thpir start with
introductions and’ preambles. md
then convert it in, to a regulsr debate.
We‘ hivé taken a decision not to give
mote than flve miftutes 1o edch them-
ber.

SHRI DPHAMANKAR: -1 will take
less than five minutes: When we go
to the Reserve Bank to get the spoiled
notes exchanged, we find that there is
a lot of delay that it takes two to
three hours. That is why pedple go
to the monévlenders and ageénts, wnn
ar¢; racketeers, who do this for -
commission, ahd utilize that inoney
for speculative “purposes. . That  is
why ‘these malpractives are cCntinu-
ing. In this ‘context; what iy the
reaction of - the Governmesit  parti-
cularly to the modus operundi Mg

is beirg followed by these rickétéars?

Secondly, is the existing exchange ac-
cording proceddre for the gestruction
of solldd notes fool-proof? If not,

£
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whit steps aié the Government tak-
ing to make them fool-proof? Whit
ate teken, or propose?? to be
0 ensure proper accounting
and stri¢t supervision and vigilance in
exchiunge of solled notes? Fougthly,
what is the numbes of officers or staff
found iwolved i these rackets and
malpractioes? ‘What permanent steps
are belng taken, or pioposed to be
taken, to check the recurrence of such

reacketing in the exchange of soiled
notes?

SHR] PRANAB KUMAR MUKHER-
JEE: So far as the exchange of
soiled noteg st the counter of the
Reserve Bank is concerned, it 1s a fact
that there is delay and inconvemi#fice
to those persons. That ig why from
the 15th June, 1974 it has been decid-
ed that not only the State Bank und
itz subsidiaries but all the nationalis-
ed banks are allowed to scoept soiled
notes. As a result of that, the incon-
venience felt by the people will be
mitigated to some extent. Regarding

branch offices of the State Bank and

Racleat in aciled FEBRUARY 27, 1875
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The basic question is, between yup-~
ply of the freph notes and demand
for the fresh notes there i» a gap.
In order to meet this gap, we have
alreally taken some steps to augment
the production of Nasik printing press
and Rewa printing press. When more
fresh notes will be available, the
scope for any bungling or the scope
of the middie-man or the unautho-
rised money exchangers will be
limited to that extent.

SHR] SAMAR MUKHERJER
(Howrah): I have no independent
information apart from the statement
which appeared in the Hindustan
Times on the basis of which the Call
Attention wag given by nme.

In the reply given by the hon
Minister and the news which appsar-
ed in the press, there is a different
in the assessment of the depth of cor-
ruption and this racket. The state-
ment simply says that there 13 no
conspiracy, no ramifications. So, the
matter 15 treated very Lightly. I do
not think this is the correct position.
The reality iz that the people are
facing difficulties in having their
notes changed at tha counter of the
Reserve Bank. It is admitted in the
statement which says:

“, ..the ordinary public wre put
to inconvemionce in getting pay-
ment for such notes.'

Herein lies the root of corruption. So,
they are forced to gell notes « a
commission of 15 to 2 per cent less
The money-lenders and others parti-
cularly seil them to th¢ persons who
indulge in this racketeering with the
help of corrupt Some ins-
tances have beeh here.

Regarding this corruplion thus rae-
ket, the reports have appiuréd from
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ime to time in the press. The Hmn-
dustan Times report says:

“According to a Reserve Bank
source, the racket has been in ew-
istence for many yemrs.”

8o, it ia deep-rooted and there are

ns also, I think, the Gov-
ernsiitnt should take serious view of
it and make a thorough inuiry so that
the roots can be found out and eli-
minated.

Then, in the statement it has been
mentioned that though the Govern-
ment ig considering the question of
revising ite Note Refund Rules with
a view to removing the hardships to
the people, regarding punishment to
corrupt elements, # is mentioned that,
incidentially, it is an offence under
Rule 128 of the Defence of India Rules,
1971. What is incidental I do not
know. Ig there no other rule to
punish these racketeers apurt from the
Defence of India Rules? The Defence
of Indm Ruleg came only in 1971
Before that, was there no rule, no
chaek, to punish such corrupt ele-
ments® Why is it incidenta]l  that
Deferice of India Rule has come into
operatron? This shows the attitude
of the Government. It shows that the
Government doeg not take it serious-
ly. They take it so shghtly.

! want to know, considering the
hardships to the people how much
time the Government js expected to
take to revise the Note Refund Rules
and whether the Government would
make & thorough fnquicy so that these
roots and ramifications of the racke-
teering are found out sud eleminated.

SHRI PRANAB KUMAR MUKHER-
JEE: I do not agree with the views
of the hon. Member that there is a
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foungd that there was no racket. There
might be some mistake. Actuglly,
what bappened was 'that there was
an imphoation of the excess jurisdic-
tion. The officers who have not g
that power exercised that power.
But it has not been established that
there was any male fide intention to
arculate the mutilated potes to the
people for making any payment.

Regarding revision of the rules. 1
have already mentioned that the Re-
serve Bank 1y giving considera~
tion 10 1t and revised rules for
refund of “hotes will come short-
ly In order to mitigate the d:ffi~
culties in between these penods, an
order has been issued on 15 June, 1974
in which the branches of the nationa-
lised Banks and ‘the bhrunches and
submdiaries of the State Bank of
India have been delegated the power
of gxchanging soiled notes. I have
already mentionéd in reply to a ques-
tion put by another hon. Member tha$
there is a difference between soiled
notes and dumaged notes. In order to
find out whether a damaged note
could be paid the due value, some
sort of expértise is necessary to find
out whether that note is gemuine or
forged, It is net possible to develop
that of expertise in the Brunch
office of any bank. That is why, these
dainaged notks are being sent to the
Reserve Bank offices where they have
developed some sort of expertise
on the batis of which they come
to 8 decision whether it is a gen-
uine note-and if it is & genune
note angd fulfils the ecriteria which
have been laid down—, and then as
per the criteria, they make an arran-
gément for payment. It takes some
time, In onder to reduce the incon-
venisnge to the peaple, the Reserve
Bank s going to revise the rules oh
note refund. *

Regadding punishmest, not only
under . the Defanee dm
whi known, I
mm‘mm. under’
Fitan Pengt- Uode itsel, denling
currency notes is a cognizable off

3E§§

i
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SHRI PRANAB KUMAR MUKHER-
JEE: The hon. Member has brought
in the name o Ackarya Kripalani ws
Shri R. K. Binha brought in the pame
of Shrl Jéyaprakash Nutayan. Wei-
ther Shri Jayaprakash Narayan nor
Acharys Kripalani hag snything to do

p &
£
i
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Addregs (M)
. MR. S8PEAKER; 1t 1z not mways
wery essentia]l to answer. You can
day that it is a suggestion for action.
Please note it. You are not a new
Minister now. You are quité getung
matured now. He gave some good
suggestions and you just pote them,

Mr, Sat Pal Kapoor—not here.

Srpt———

12. 3¢ brs.

BUSINESS ADVISORY COMMITTEE
FIFTY-SECOND REPORT

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAMA-
IAH)- 1 move:

“That this House do agree with
the Fifty-second Report of tne
Business Advisory Committee pre-
sented to the House on the 20th
February, 1975.”

MR SPEAKER: The question is:
t !

“That this House do, agreec with
the Bitty-second Report of the
Business Advisory Commitlee pre-
sented to the House on the 26th
February, 1875.”

The motion was adopted

12.37 hrs.

MOQTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.

MR, SPEAKER: Now we have some
time and we can ytilise it for a few
more Members to participate.

Before 1 call the next member I
toay inform the House that the Prime
Minister will reply at 2 p.m,

SHRI PILOO MODY (Godhra):
That is not convenient to me. Can
you muke it five past two? (Inter-
ruptions).

PHALGUNA 8, 1806 (SAKA)
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MR. SPEAKER: Mr. Manoharan.

SHRI K. NANOHARAN (Madras
North): At the outset, let me congra-
tulate the Prime Minister, ...

* SHRI PILOO MODY: We are dis-
cussing President's Address,

SHRI K. MANOHARAN: .. .for
her courage and Sheikh Abduliah for
his genuine understanding in reaching
a very good accord which is really a
shot. Much has been smid about that
accord. But, so far a; Anna DMK
is concerned, we welcome that accord
and thereby, the bitterness that has
been there for the past 50 many
years has once for all gonc 1 do not
wish to say much ebout it now. But
simply let me quote the Hundustan
Tvmes—a small portion of its editorial;
I think that would carry the necessary
sense,

“Mrs. Gandhi has displayed a
maturity and courage which should
give her strength to apply thege
same gifts 1n other areas of national
reform and endeavour. Altogether,
the Kashmir accord is a fine achie-
vement—a sign of strength. Only
those who are weak in their own
convictions of India’s unity will dis-
trust it”

The next important point 1 want
to say 1is about the total revolution
of a nationml leader. I have the
highest regard for him. He is the
official spokesman of the total revo-
lution today. According to him, total
revolutiop means, I think, total chaos,
total anarchy and total confusion to
be created in the country....

SHRI NOORUL HUDA (Cachar):
A matter of Interpretation,

SHRI K. MANOHARAN: Had it
been a total utilisation of the national
wealth or total mobilisation of the
natural. resources of the country or
total exploitation of the man-power, I
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can understang concept o total
wluﬁon of the of spokesmpn of
tétal revohition. But, unf a-
tely, openly he is asking the students
not to write enmlmuom,v he 1s
asking studénts not to go '46 schools,
he 18 asking lawyers 71t to attend
courts and he is asking judges not to
deliver judgments. 1 cannot
understand. It is'" fnaturity of ep-
proach or the lack ‘of it? He ls 73 and
we are expecting the maximum matu-
rity and sobriety from hum, On the
contrary, he is, however, playing into
the hands of the reactionary forces or
the'Yascist forces or he himself is an
enfbodiment of that because the
Entire country is facing an économnc
criss, palifical degradation, instabi-
Iity and uncertainly and all the things
are accumulatirig in the country and
the gpokesmin of the total revolution
thought that this is an opportunity
for creating confusion in thg country.
I really doubt the integrity or the
sincerity of that noble man, I
simply submit this, Sir, We are
youngesters. Please leave us alone.
We are asking these older people to
take rest and allow the affairs of the
country to be conducted by the youn-
ger generation. I am sorry to tell all
these things. Hq aas been talking
of total eradication of corruption. He
says, the Government of Bihar is the
seat of corruption. ¥e suys, the
‘Chiet Minister of Bihar, Mr. Ghafoor
is a fountain-head of corruption. I

the Government of Tamil Nadu?
About two yeéars ugo the leader of the

to know that behing the big building
there was u bigger corruption and
she refused to open it. By then the
official spokesman of the total revo-
lution was at Madras, and he was
approached; immediately he came and
he declared open this building and he
said Kartnanidhi Ministry is excellent.
I anybedy comes to Madras or Tamil
Nadu he will come to know that the
Ministry is discredited, 13 1mmoral,
corrupt and is being rejected by the
people. But unfortunately that Chief
Minister happens to be with the
official spokesman of the total revo-
lution. I cannot understand this
thing.

And gecondly, he ig being supported
by Anand Murg; he is being supported
by Jan Sangh, which according to me,
18 a reactionary party. He is being
supported by Congress (O), which is a
magnificent rero, These are the forces
rallying around this official spokes-
man of the total revolution in the
country. These ure all creating a sort
of condition in which I am compelled
to suspect the bonafides of the offi-
cial spokesman of the totsl revolution

There is another thing which 1 want
to say and {t is this. Several times

mmhm.mm? It »
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would have agreed to come to politics
and he would have accepted the offer
immediately, ” But he said; I am not
gomg to be dragged nto politics,
don't allow me to be dragged into it,
because politics is not hobby of nune.
1 don't like it. ‘Immediatcly he
followed Vinobhaji. But mow after 25
years he guddenly wakes up just like
Rip Ven Winkle, he talks something
about political corruption, this and
that. Unless he has got traditionol
hostility towards Nehru family he
would not have talked of these things.
That 18 my sincere submission, Sir.

Secondly, with a deep sensz of an-
gwsh I am saying this, This is re-
garding the Governor of Tamil Nadu.
He was a Member of Parliament here,
he was a Minister here; he was a good
friend of mune and now he hag become
Governor. Governor’s role, 1 know,
is a political role.

He ig neither the spy of the Gov-
ernment of India nor the stooge of the
State Government. But, so far as
Shri1 K K Shah is concerned, with a
menta! anguish, I am saymmg he has
become a stooge of Shri Karunanidhi.

MR. SPEAKER: Mr. Manoharan,
you will Xundly avoid passing such
references against the head of a State
whatever be your anguish, According
to the rules, you cannot pass a refe-
rence which ig a reflection on the
conduct of a Governor.

SHRIP. K. DEO (Kalahandi): Es-;

pecinlly he is not here to defend
himself.
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SHRI K. MANOHARAN: I am
sorry. These are certain facts which
the House should understand. He is
supposed to ‘give all this information.
He is expected to give correct politi-
cal assessment of his about the Tamil
Nadu Government. 1 doubt very
much whether correct information is
being supplied by Shri K. K. Shah at
all to the Government of India. The
simple reason is this. Everybody in
the streets, in Tamil Nadu know; that
Karunamdhi is corrupt, But, Shri
K. K shah hed the check to speak
to the students of schools and col~
legeg that all must be like Karunani-

dhi. Ultimately all must become cor-
rupt.

MR. SPEAKER: If you yourself

become Governor will you talk like
that?

SHRI K. MANOHARAN: 1 am
sorry, Sir. What the Governor 6pen-
ly is talking to the students commu-
nity I am conveymg for your infer-
mation end that is for the kind
information and consideration of the
Prime Minister too. I request her to
see that Shri K. K. Shak is recalled

from Tamil Nadu. That is my humble
suggestion firstly.

Another thing is this. Mucon has
been talked about defection and all
that So far ss my party is concern-
ed, we have been talking for Temg
that in our Constitution there must
be an amendment. A provisiop must
be incorporated for the ri

to re-
call When once the idea thrown
for the attention of thd Miniz-

ter, she said that it t not be
practical. But, 1 had

by some experts. There ¥ are provi-
sions from the Constitution where
such kind of are incorpo-

ratedl in N“: tution, For
exarple, dypte the
Consti

Switzeriand. -In Swit-
zerland, iy & modified way, there is a
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provisiop; ' in, ts4R, Rumania,
Polapd,’ Albanm, Bulgarls, -Hungary,
Czechoslovalua and Yugoslavia it bas
also been incorporated. .In the ‘Cons-
titution of 12 Stata; of AIS.A, the
provisrons for recall operate i six
Statas. “They principle underlying is
that “the people may have) g speedy
remedy for removal of such a func-
tionary who w.not Ewving satisfaction
regardless of whether he is discharg-
ing. his duties to the best of his anility
as his consolence dictates. I can quote
very much. Byt, there 1s another
thung. That 1s regarding- recall of
judges In certain States in the
U.SA. 1t has been carried further and
adopted to Judgesnl guote:

+“The recall of all elected officets,

mncluding judges, 1s in use in elght
Statey the American Unton; that ot
such officers, excluding judges 1
four”

1 have got a reguest here ulgo to
seg.that this can be 1mp'emented,
'I'o that extent, ] would request the
Houseg) as well as you to see whether
our Coastitusson - cen -incorporate the
,right to recell as otherwsse, political
immorality will never be completely
removed from the political side of
this_country So I request the House
aé well as you that some provision
must be made in this fegard. The anti-
defection Bill ‘cannot help. 1t is only
the right ot recall which ‘will create

a fear in the minds of the pollticians
md the Ministérs.

Lastly, I want 4o say something
.about the drought conditions thal
exist in Tamil Nadu, The districts of
Rammnad, Pudukettai, Dharmapuri and
Salam were terribly affected. M.G.R.,
the leader of Anna-D.M K. has asked
us to start some gruel centres and we
are doing it now. The Central Gov-
ernment was kind enough to give
Rs 7.5 crares and Karunanidhi is ex-
pesting more. The Prime Minister
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wher she wag récently in Madres said
thaf she was receiving complaints
about the misuse of funds. My suspi-
cion is this money donated and given
by the Central Government may be
pumped ntv Karunamdhi's election
funds. Sg, this misuse must be stopp~
ed. Then “only the people of these
drought affectcd areas can be saved
from this present miserable plight. I
hobe the Prime will take care
of this. She is aware of this fact. If
al] this is done, deflnitely the drought
condition to a certain extent can be
regmoved and people caa be saved.
Reports are there of starvation deaths.
In view of this serious situation ] re-
quest the Prime Minister to donate
liberally and that money should be
spent usefully At present the con-
tract system is prevaiing. The con-
tractors are the DMK people and, as
such, the money is not going to the
people where 1t 15 expected to go  So,
I request the Prime Minister to see
that the monev 1s properly utihsed for
the purpose of drought-stricken affect-
ed areas

Lastly, 1 thank the Government
and the President for his Ad®est
Although certain thingg like right
to recall, etc. have not been
mentioned yet it is the endeavour of
the entire people of this country to
see that material advancement and
political stability in the country is
ussured. There was a talk of possible
alliance between Anna-DMK and
Cong.(R) In DMK. of course no offi-
cinl level talks have started. It
may be or may not be that
is w difforent matter. But I must

say—because after 70 years vof age
people may not be in a steady
position to talk or think about—some
four or five months ago a great’ man
from Soufh, 8 political giant, while he
was talking to me said- The one and
the only lady who could steer the ship
of State effectively fn the present
situation is no other lady then the
Prime Minister, Smt. Indira Gandhi.
The same old man iz now telling that
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the one and the only lady who is spoil-
ing and ruining the ecomomic situa-
tion of the country is no other person
than the Prime Minister, Smt. Indira
Gandhi. Who ig that old man?

AN HON. MEMBER: Kameraj'

SHRI K. MANOHARAN: Yes. 1
can understand that opinions change
on the basis of compulsions of time
and environment in the situation but
not on the compulsions of whims and
fancies of an individual. Four months
back the Prime Minisler was an angel
and after four monthg she has become
a devil 1 cannot understand, How
fickle is the mind of man? - [ am
placing this for the consideration of
the Prime Minister that these are all
puople against whom she must be
very careful. Sir, the country is now
divided into two sections. one section
which stands for stetus quo and en-
other section which stands for change.
The section which stands for change
is strengthening itself. But. against
it, there is another force which is
developing, a fascist force which will
undermine the infra structure of our
democracy, Unless the progressive
f'orm come together and put up a
great fight egainst this fascist force, 1
am afraid, Sir, the political stability,
the democratic functioning and every-
thing will collapse. Sir, these are my
humble submissions for the considera-
tion of the House as well as for the
consideration of the Prime Minister,

1257 hew,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock
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[Mr. DEPUTY SPEAKER in the
Chair],

MOTION OF THANKS ON THE PRE-
SIDENT'S ADDRESS—Contd.

MR. DEPUTY.SPEAKER: The hon,
Prime Minister to reply to the debate
on the President’'s Address.
L

/. THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
CF SPACE, MINISTER OF PLAN-
NING AND MINISTER OF SCIENCE
AND TECHNOLOGY (SHRIMATI
INDIRA GANDHI): Mr. Deputy-
Speaker, Sir, yesterday we had a meet.
ing of Members of Parliament to renew
our allegiance to the Constitution. As
1 sat there watching the portraits of
the luminaries of our :ndependence-
struggle and thought of the speeches
one hears and the remarks and com-
menis that are quite often made out.
side and also about what Indians say
when they go abroad, I wondered why
it is that so many people think that
to serve the country means to con.
demn it. So often when people get
tbgether or meet foreigners, they seem
to find pleasure in decrying what has
heen done bere. I doubt if there is
another Tand where elected represen-
tatives and others are so given to
running down their own system. their
own people and even, if I may say 50,
{hemselves.

I do not know i this is some deep-
seated psychological malady. So, far
as the Opposition is concerned, it can-
not be merely because they are out of
power, because all of them have formed
governments in one State or the other.
When they had their SVDs, UDFs and
other initials. there was the same in-
adequacy and a kind of imbalance.
Unfortunately. some in my own’Parly
also lack confidence and are best with
pessimism.

AN HON. MEMBER: Throw them:
out.
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SHRIMATI'INDIRA GANDHI: The
Opposition has every right fo criticise
the executive. In fact, democracy is
the cne and only polit.cal gystem which
assigns & recognised role to the Oppo-
sition. But in parliamentary democra-
¢y, the Opposition also hag a respon-
3ibility not to obstruct policies which
are voted upon by the Parliament Once
they are voted upon by the Parlia.
ment, they are not just the policieg of
a party, they become national policies.
This understanding is lacking.

Some people—political parties and
‘groups—are candleq enough to admit
their lack of faith in parliamentary
democracy, but still would like to re.
main to wreck the system from inside.
Others swear by parliamentary demo-
cracy without accepting any of its ele.
mentary conventions. Today an agita-
tion is being carried on in the name
of cleansing the system or altering it.
So far as I can make out. they are
uot sure themselves of their real ob-
jectives. Several ideas have been put
forward in rapid succession. At first
Jcrapping the present representative
mstitutions in favour of indirect rule
through people’s committees, and this
by people who strongly dislike the So.
viet idea which began in the same way,
Next, majority rule wag criticiseq and
a proposal wag made for proportional
representation. Now it is said that
. elections will be fought within the pre.
sent system but without money. Yet
vast amounts of money are béing used
for their demonstrations. Where does
it come from? The present agitation
is based on false premises and that is
why it has taken a wrong turn. The
whcle campaign is giving a handle to
. our foeg and detractorg in other coun-
tries. The extrs.ordiniry interest
which some outside people have taken
in this agitation and campaign is also
-mot a little suspicious.

There was much fanfare about a
' committes to reform electoral law.
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SHRI SHYAMNANDAN MISHRA
(Bagusarai): Thase do not geem to be
outting any ice with the psople. You
have overplayed these things.

SHRIMATI INDIRA GANDHI: I
am not trying to cut any ice. At the
moment I am trying to ge! some
thonghts through you,

SHRI SHYAMNANDAN MISHRA:
What is the basia? You say vast sums
of money are being invested. Who
believeg you?

SHRIMATI INDIRA GANDHI: The
people who see money being spent,
those are the people who believe,

8HR1 SHYAMNANDAN MISHRA:
Only those people, gullible lot.

SHRMATI INDIRA GANDHI: From
time to time these figures are men-
tioned in the newspapers also, not just
by us.

SHR] SHYAMNANDAN MISHRA-
Which newspaper? Please refer to any
paper.

SHRIMATI INDIRA GANDHI: Any-
way, after much fanfare a committee
wag formed to reform the electoral
law. I have not seen the report. v&
have seen some summeries which ha
appeared in the newspapers. I am
sorry I do not have the cuttings or the
names of the newspapers!

SHRI ATAL BIHARI VAJPAYEE
{Gwalior): Please do not comment.

SHRIMATI INDIRA GANDHI: Why
cannot I comment on something which
hag appeareq in print?

Now, it has suggested some periphe.
ral changes but no new scheme to re-
place the basic electoral system so far
as I could make out from those com.
ments. It recommends that a new sys-
tem ghouid be evolved by coasensus.
What else have 1 been saying?
may I ask: did the Constituent Assem
bly not repressnt such a
Are the present agitators wiser, abler,
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mnore dedicated, more farseeng, better
endowed with Jegal, constitutional and
political ngights ang experience than
‘dhe remarkable group of men and wo-
men who drew up our Constitution?
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SBRI PILOO MODY: That was
your contention when the constitution.
al amendments were passed here; you
thougbt you were wiser than they.

SHRIMATI INDIRA GANDHI: No.
Mr Mody, they haq stated themselves
that they were not infallible and cer-
lain changes would be needed. This
does not mean that we should throw
out the Constitution, lock stock and
bairel The mam grouses seems. to be
that the Constitution works and the
anger against the Government also 18
that in spite of the fact that we are
not, we do admit, as efficient as we
should be and we would like to be,
the Government also works. The
system that they seem to be advocating
at present 1s one 1 which there will
be inceased production without fac-
2onies working, Government is to func.
tlion better while its employees are at-
tending rellies and are absent from
their posts of duty. The executive
they want to instal in the place of the
present Government is one which
would have the brain of the CPI(M)
1he heart of the Cong(O), the tongue
@and the lungs of the Bocialist Party
and the handg ang feet of the
Sangh. . . . (Interruptions)

Jan

SHR1 SHYAMNANDAN MISHRA:
‘Without the stupidity of the ruling
party?. . (Interruptions). You consider
yourself to be more progressive than
me. . (Interruptions)
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SHRI INDRAJIT GUPTA (Alipore):

That is because you recognised his
heart.

SHRI SHYAMNANDAN MISHRA:
He wantg your heart to be with lum.

SHRIMATI INDIRA GANDHI: 1
disagree with what hon, Member Shri
Gopalan said, but what a relief to have
arguments, even wrong ones. softly
spoken' Is he really serious when the
states that the rights of religious mne-
ritieg are being suppressed” We know
that there are incidents, some of them
serious, and all of them we deeply
deplore and condemn. We must do
everythung possible administratively
pand otherwise to see that these inci-
dents do not recur. I should Lke to
take thig opportumity of expressing my
deep sorrow at the happenings in the
Jama Masjid area and my sncere sym-
pathy to all who suffered there. There
were Similar incidents elsewhere, in-
cluding one in Bombay which calls for
great sorrow.

AN HON, MEMBER: You condemn
the police atrocities.

SHRIMATI INDIRA GANLHI: It
the police are responsible they should
be condemned, whoever 13 responsible
should be condemned, but the very fact
that such incidents take place is a blot
on ¢the country as a whole, whoever
may be responsible, It i3 a question of
social attitudeg and the way we let
emotions get the better of us some.
times. But if there is anything of
which our people are legimately proud,
€with certmin exceptions of communal
elements) and which the world as a
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whole }ecoxnls‘él in Indla, it is the
equal rights and unfetterd freedom
* whioh the followers,of all religions en~-
joy in our country.

It ig not necessary for me to embark
on’a full review of the economic scene,
because the President's Address has
dealt with the question, But I should
like to correct some misunderstandings
and misapprehensions. There has been
quite a coniroversy on both sides of
the House about the Minister of Indus-
try’s remarks regarding private parti-
cipation in public undertakings. Be-
cause of the shortage of resources and
in order to give the people a greater
sense of participation in national pro-
jects my colleague suggested that the
investing public might also subscribe
to a part of the capial of a public
undertaking. Thig was a proposal for
discussion. If you like you could call
it food for thought. It certainly does
not mean that Government i# going to
disinvest or that private participation
s gomng to be pllowed in all public
undertakings. .

SHR1 PILOO MODY: Why not?

.

SHRIMATI INDIRA GANDHI: I
am just expressing my view, if you
bhave no objection.

Some public undertakings -already
bave gsome private holding either be-
cause they existeq earlier or because
the formation agreements allowed it,
and this has not in any way altered
their basic character. If at all such a
polivy is to be adopted, it has to be
done very carefully and on a case to
case basis There is absolutely no
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quuﬂano!asdlou‘tcrthepubnc
sector nor of allowing large houses
and others like them to enter this field.

SHRI INDRAJIT GUPTA: How do
you prevent that?

SHRI PILOO MODY: They will be
sold only to the CPIL.

SHRIMATI INDIRA GANDHI: That.
s a maller that is being discussed. If.
there are difticulties we should see how
they can be overcome; it they cannot
be overcome, some other way may have
to be found. The question is whether
savings should be mobilised only
through taxeg or can the public at large
vontribute 1n some way directly to pub.
he investment? When savings are
disperseqd and fundg are necessary for
public investment, can there be a me-
thod of direct investment of such sav-
ings? These are the questions which
we have to consider and 1 would cer.
tainly like the views of the hon. Mem~
bers opposite. I believe the Govern-
ment of Kerala did some such thing.
It had the right idea when it mobilis.
ed capital from the rural people in
every district of Kerala for a coastal
shipping centre. Thig is the way in
which one could i{nvolve people in what
is happening in their state and their
district.

SHRI SHYAMNANDAN MISHRA:
Have the same form of Government
here also. Coalition hes worked very
well there!

SHRIMATI INDIRA GANDHI:
This is a particular way of mobilising
public saving. Some people speak of
the public sector as though it was golely
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tbeir contern. Not so long ago, the
public sector was decr;ed day in and
day out and every attempt was made
to dispense with ¢ But we did not
logse heart We stood firm and ex-
panded it to cover many important
aweas It has grown big and 15 doing
well I am sure 1t will grow further
and do even better and play a crucal
role 1n our national hife And I hope,
even Mr, Mody will welcome it

SHRI PILOO MODY"“ ‘When will 1t
start performing?

SHRIMAT! INDIRA GANDHI: It
has already started performing

Some hon members have complain-
ed that very Ltile progress has been
made in irmigation during the last 25
years This ig far from true Our ir.
rigation potential has bheen doubled
from 22 mullion hectares to 44 milhion
he.tares Because of this and the cor.
1espondmg ncrease in food production,
we have been able io look after our-
selves in good years, and only 1n bad
years do we have to make marginal
imports. But we must make every
effort and we must work towards a
situation in which we can support eur.
velves in good and bad years and also
accumulaie reserve stocks I do not
think il ig fair to our farmers or to
our agricultural scientists and many
. regearch programmes to say that no-
thing has been achieved in the fleld
of agriculture.

75 mujor irrigation projects and 155
Jmedium projects , are now under
“various stages of implementation. We
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hope that most of them will be com-
pleted in the next 4 to 5 years, so that
a substantial irrigation poteptial can
be added There 15 also scope for more
economic use of water and better uti-
hisation of the available irmgation
potential I have given nstructions
that special attention should be paid
to these aspects, because we all reahse
how very important this 15 to aur
economy and our future.

Some hon members expressed an-
x1ety about the delay in settling inter-
State water disputes We all share this
concern but all of you know with
what difficulhies the problem bristles.
Water is a State subject and 1ssues
have to be settled mainly between the
concerned States themselves. We at
the Centre have been doing our utmost
tc bring the States together One hon.
member accused the Centre of taking
a partisan attitude mn the case of a
particular dispute I would say this is
whollv unjustified The Centre has
been trying hard to bring about a just
settlement of disputes whether regard.
ing the Cauvery, the Narbada or any
other However, such matters are sur-
charged with emotion. Hon members
know that as soon as such a question
anses, all party divisions are wiped
out Instead of getiing together on
something positive, we only get to-
gether on such issues. Even if a rea-
sonable proposal 13 made, nobody 18
willing to agree, for fear of criticism
ang unpopularity in his own region. If
it 1s fair, then both mdes consider it
unjust. There was a proposal of dec.
laring water as a national asset. I
am all for it and it need be, (with Mr.
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Mody's permission!) to amend the
Constitution to enable us to do it But
the consent of the Stateg is necessary
and most of them have disapproved
this move. I would appeal to all par.
ties not to politicalise thig vital ques-
tion but to adopt an attitude of give
and take, keeping in ming not only
the local interest, which iz of course
important, but the overall national
interest.

One hon, Member considered Gov.
ernment’s policies to be anti-farmer.
In fact, this is a slogan that is often
repeated in some partg of the country.
Others accuse us of being pro-Kulak.
We gre neither. All these years it has
been our effort to make all that i3 ne.
cessary to increase agricltural produc.
tion,—water, electricity, fertilizers, or
improved seeds,— all these things are
made available at reasonable prices.
and to ensure that the farmer gets re.
munerative prices for hig produce
During the last two years, agricultural
prices rose steeply and farmers had a
goed return. When there ig some fall
in prices, there are complamis. But
how can prices come down generally
unlesg there is some fall in the price
of agricultural commodities, industrial
raw matenials and finished goods?

1 was astonished to hear, even though
the speech was in Tamil, from one
hon. member that we are callouy te the
drought in Tamil Nadu, ang that al.
though T had gone to the Stats, I did
not express any sympathy to the peo-
ple there. This is sn extrsordinury
charfe. On the contrary, I bad seve-
vl functions there and in almost every
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one of them 1 spoke of my deep CODw.
cern. I am told the Member evem.
blamed the Congress for the drought in.
the State. How 1 wish I did have that
much control over the clouds! Ag it
18, 1t did drizzle while I was there, but
not enough to meet their needs, their
urgent needs.

Droughts have done enormous harm
to us, and & succession of droughts and
wars have put ug back by a decade.
Even more worrying is the damage
that drought causes to young people
and children and to their physical and
mental development, even though
relief programmes have prevented
starvation, No State Goernment ghould
make drought an occasion to try to get
as much money as it can from the
Centre, and every effort must be
made to see that what is available and
the funds that come from the Centre
are properly used and reach the peo-
ple who are in gremtest need But
national sympathy should not be mea-
sured merely in terms of funds; it
should be measured in the effective-
ness with which relief is rendered
Water conservation works should be
built. This would help if the rain
should fail agsin Government itself
could mobilise the local people to do
as much of this work as possible,
instead of engaging contractors who
might explojt the people for their own
ends

Earlier on, other States hke Assam
Madhya Pradesh, Orissa and West Ben.
gal had an equally bad experience, the
after effects of which will long be felt.
Our gympathy also goes out to all those
who have suffered from earthquake [n
Himacha! Pradesh. Sitting here we
think it is cold m winter But, can we
imagine not being able to have the
shelter of a roof in sub.zero tempera-
tures day after day? This is what the
pecple there had to face befere relief
could reach them.

One of the amendments urges the
taking over of the wholesale trade in
all the essentisl commodities. and an-
otfier is' sbout nationuMsstion. Hoa.
Membery know that we ave trying 10-
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improve the distribution as well ag the
production of basic essentials of domes-
tic use. But obviously, we can under-
take only as much as we can manage
at any given time. Yet, I am tully
conscious that a very vigilant eye
should be kept on private trade to pre.
vent them from exploiting the consu-
mer.

1 have expressed my views on
nationalisation many times. Nationali-
sation by itself doeg not improve per.
formance, uniess we have the organi-
sational and managerial ability to make
it a success. We are now Dbugy
modernising what we had earlier
nationalised. But, for all this we need
awareness in the public and their co-
operation,

Some members have stated that per.
haps the drive against smugglers is
slackening. That is not 0. 1 am kept
in touch with the situation, 1 have re-
minded my colleagues and I am assu.
req that they are pursuing the drive.
But public cooperation and information
18 very important.

A complaint was alse made about
the delay in the Industnisl Relations
Bill. We are trying to exy te it, But
in such a complex matt__, we must
carry people with us. So, various as.
pects of the Bill are being considered
in detal by a Cabinet Committee.

1 was also astonished to hear from
an hon. Member that it is I who was
propagating a snap poll. I am sure,
nobody has heard me say that there
would be a snap poll. I have been
asked questiong to which I have given
very clear negative replies.

SHRI SHYAMNANDAN MISHRA:
Why dig the Government ask the Elec-
tion Commissioner to expedite the re.
yision of electoral rolls in a hurry so
that Yekhs of voters are being deprive
&d of their valuable right?

SHRIMATI INDIRA GANDHI: You
shoild see that they are not deprived.
I certainly do not want to deprive
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them. Normally we do not pay suffi-
cient attention to electoral rolls. It is
not only today that I have remarked
on it. At every meeting I tell my party
to enrol voters. We did tell the Elec-
tion Commissioner not to delay this:
work. But it did not mean ...

SHRI SHYAMNANDAN MISHRA :
It hag not been done properly,

SHRIMATI INDIRA GANDHI:
Then they should do it properly. Hon.
Members will please note that all these
suggestions always emanate from that
side and we are blamed for them,

whether there will be a poll or there
will not be.

Shri Shyamnandan Babu'g suggs-
tion that all major issues should be
discussed 18 a welcome one. I have
said ths before. 1 am prepared to
start at once. I do not think we should
alwayg bother about who approaches
whom. We should try to meet halt-
way so that somehow the meeting be-
gins. Every time we get bogged down
in an argument as to who spoke to
whom and whether the right person
was tnformed or not informed. hi 4
the Opposition wants to function as a
unit, one of them take the responsibi-
Iity, not of expressing the views of all
because that would be impossible, but
just of consulting them.

My point ig that all these controver..
sial and major 1ssues should be discus-
sed not only by us in the House but
all over the country, asking the peo-
ple's opinion on them.

SHRI SHYAMNANDAN MISHRA:
You have told the country about dia-
logue. Dialogue with whom and for
what? What kind of dialogue?

SHRIMATI INDIRA GANDHI: That
wag in reply to a very specific question
The name and everything was men-.
tioned. It had nothing to do with the
Opposition partles sitting here.
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[Shrimat1 Imiira Gandhi]

One B.K'D, Member who 'spBké here"”" !
felt that 1 was standing or préstige. !
I capn assure him tHat this is rot ‘86, '

No engine works if it’?s not kept in!
constant repair.
well without vigildnce. As I have shid’
time and again, even the best of houses '’
cannot avoid decay 1f dirt and cob-
webs are not removed. We kpow that
there are shortcomings in the adminis-
trative system, dnd perhaps, in  (h8
electoral system But I do not think
these shortcomings are in prmczples,
they are only in the way of working.
These we are anxious to correct. We
are ready to consider every construe-
tive suggestion and fake counsel with
any individual or group who 4s inter.
ested. Perhaps we can have a‘soi of
round.table discussion on electoral re-
forms as one of the subjects.

Having been an “angry” young per. -
son myself, although it was quite some
time ago, I can'appreciate Shr; Sharad
Yadav's anger' and I tnderstahd ‘his
attitude. 1 welcome him to the House
and, I hope, he will inject a construe-
tive freshness and originality here, and
not get swept off by the jaded politics
of those who surrbund him, HBe
has spoken of minoritiés and Sehedul-
ed Castes. As I said a little while
ago the situation with regard to these
leaves much to he desired, But ‘which
country, with a long hi’story of” reli-
glous strife, has been able to over-
come it in a few years as we have”

AN HON. MEMBER:
ed,

'SHRIMATI INDIRA GANDHI: It
has not worsened. This ig not true.
Many problems such as unemployment
are part of the peneral economic
malaise. They do hit the weaker sec.
tions more, and in that sense a person
belonging to a minority community or
& Scheduled Caste or a Scheduled Tribe
ig affected more. But it is part of the
general situation. Atrocities on Sche-
dule8 Castes and Scheduled Tribes are
~evidence of the fight against centuries.
¢ld entrenched social atfitudes. Instead
«of wasting our breath blaming one

It has worsen-

FEBRUARY 27, 1975

No system wilf wéfe * <!

Presidents 256
+ Addresy (M)
another, we should forge a united
frong,jo, charges such; anti-social atti.
tudenspish t0 felp. these weakar sec-
Lionap gpesy way. ;. ¢

RSO,

Yaiing people are worried about the
use of MISA for students. T must say
that-$rmyseif: have been very unhappy
abouted.: But ¥ shiuld like my -young
friends and also my old friends to find
out how student disturbances have
been, an are being, dealt with mn all
the -bounfriés around us -and even in
far.eff'ones? Which country has,been
so lntent and tolerant toawardg agita.
tions? Some young people unay be ar-
restéd here, but compared to the pepu-
latior of students, thig 15 a small num.
ber. ‘Everi 5o, I deplore this, I am not
condoning it; but I am mentioning it
only so that the problem can be seen
m proper perspective And whenever
we.gpy anyiung about India let us
considex. with which jdeal country or
soclety we pre comparing eurselves..

By {
SHRI SHYAMNANDAN MISHRA:
Letnus havwe a fium declaration {hat
MISA would.not be used sgainst politi.
cal persons or groups,

SHRIMATI INDIRA GANDHI: Just
as zall kinds of ,people rushed to join
us, we see that many undesirabe ele-
ments and corrupt pergons are jump-
ing on to the bapdwagon of the present
agitation.

Corruption forms the centre of any
debate. Charges are made without any
shred of evidence. The lest seems to
be not “Is it true®” but “Is he on our
side or an the other side?”. A cam-
paign 18 being carried on to the effect
that, if you remove Congress, you re-
move corruption. It doeg not matter
if, to fight the Congress you take sup-
port and money from-the most corrupt
groups and individuals. As the Presi.
dent has said the Lokpal and Loka.
yukta Bill ia before the House. Seve-
ral States have slready either adoptef
Billy or made some srrangements of
their own, and I sincerely hope that i
will be pasied quickly herg aiso, » But
corruption is of many kinds and it
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permeates different levels. I have ear-
‘¥ ler, mentioned the need for greater vi.
gilance by citizens—men and women——
over the affairg of their neighbour-
hood, And I personally think that that
will go a very long way as a corrective
to cleaning up our society; Whether it
ig & question of hoarders or black.mar.
keteers, the people who live in that
area are the people who know most and

they are the people who should be
able to help. ’

SHRI JANESHWAR MISHRA (Alla-
habad): What about Maruti?

SHRIMATI INDIRA GANDHI:
There is no corruption in Maruti, Since
the hon, Member has raised it, I can
say that every question that has been
asked has been replied to; nothing
wrong has been done; no special favour
should be, or has been, given because
it is concerned with the Prime Minis.
ter's son.

What I was saymg 1s that we are
just as anxious as anybody else to re-
move corruption. I do not want to
go into the details I have earher
spoken about the stage by stage ac-
tions we have taken. I have said it
in public meetings and 1 have discus-
sed 1t with leaders But todav there

seems to be a very selective type of *

campaign or accusation. Corruption
will not go in this way. If the real
intention 1s to remove corruption, then
it must be an honest way of dealing
with it at every level....

SHRI SHYAMNANDAN MISHRA:
A certificate of honesty should come
from you?

SHRIMATI INDIRA GANDHI: Not
at all,

SHRI NARSINGH NARAIN PAN-
\DEY (Gorakhpur): From JP, your
leader, it ghould come.

3664 LS9,
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SHRIMATI INDIRA GANDHI: Just
2 couple of days ago I made a state-
ment on Kashmir and soon we shall
lave a debate in the House, 1 should
only like to reiterate that there was.
nothing surreptitious which some
people are trying to hint at. All rele~
vant papers have been made available.
We welcome Sheikh Sahib back to our
fold and into the national mainstream.
We have taken a big step and so has
be. Constitutional and political
clauses and nuances matter, but I think
that even more important is the over~
coming of the bitterness of the past,
5o that the future can be based on
érust. I sincerely hope that the mutual
confidence whi:, has made the agree-
ment possible, will continue to mark
the relationship between the new re-

gime of the State and the rest of the
country,

It 1s a matter of regret that our
neighbour should think ;t fit to inter-
fere in our domestic matters. No mat-
ter what we do or say, we seem to
be pounced upon. Prime Minister
Bhutto chose to criticise Sikkim, the
very week he himself had quietly
deposed the ruler of Hunza which is in
Pakistan-occupied Kashmir. Neither
the foreign press nor our own press
paid much attention to it. Had we
spoken about the tragedies and suffer-
ings of Baluchistan or the North West
Frontier Province, we would not have
heard the end of it yet.

On the US arms supphes to Pakis-
tan there gre no two voices in India.
It is natural that we should feel
strongly, for it is we who have been
the victims of Pakistani belligerency..
time and again The arms build-up
and mihtarisation of the whole region
is bound to increase the tension in the
Indian Ocean, All this will cause
deep anxiety and will increase the
need for greater vigilance and pre-~
paredness,

This year is International Women's
Year. The importance of it lies not
only in the development...
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SHRI PILOO MODY: So, you can-
aot remove her this year.... (Inter-
ruptions).

SHRIMATI INDIRA GANDHI: The
jimportance is not only in wnat hap-
pens to the individual woman but be-
cause of the infiuence whici, mothers
wield on the younger gentrauon dur-
ing the most formative years of thewr
growth, We do want this year to be
one which will highlight the role of
women in contemporary society. How
wamen who form just under half the
population can participate in trans-
forming society, in bringing about re-
forms and the more rational and
modern thinking in society, which is
80 necessary for our progress. But we
do not wish the problem to be consi-
dered merely as a women’s problem.
‘We think it concerns men and women.
And they must both work together to
make it a success,

May 1 tell a story which 1s a httle
©ld? I think 1t happened in the fifties,
‘The Secretary-General of the Interna-
tional Unmion for Child Welfare came
to Delhi. A programme was arranged
for him in a nearby village  There
were the usual speeches, garlanding
and so on. When it was all over, he
said, ‘1 have brought my own inter-

preter and 1 would ltke to reman
back. I would hke my hosts and
others to return'! So, everybody

came back, This was told 10 me by
the gentleman himself. Ile wandered
around until be came accross a group
of old men. He surmised that they
might have an entirely different point
of view. He asked them, ‘What is
the major change since Independ-
ence?’. And one of the old men,
after some thought, said: ‘Our women
and children are much more alive
fiow. The visitor was astonished at
this answer and asked: ‘Do you think
this is a good thing or not? Do you
welcome it?’ Ang the reply was: “Had
gou asked us some years earlier we
would have said, we don't want this
%o happen, but now that we see the
fifference it hag made to our homes
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and to the village and we think it is
a good thing.” At the time I was the
Vice-President of the Internationul
union. That ig how I came to know
of the Secretary-Generals’ experience.

SHRI SHYAMNANDAN MISHRA:
We hope you have also mede some
difference to the national home!

SHRIMATI INDIRA GANDHI: I
sit a proper compliment or a left-
handed one?

SHRI PILOO MODY:
everything is left.

For you

SHRIMATI INDIRA GANDHI: If
you cannot think of paying compli-
ment, why do you interfere with
other people’s doing so?

SHRI PILOO MODY: We are pre-
pared to pay as many as you wish.

SHRIMATI INDIRA GANDHI: I
have tuken the time of the House,
We know that much 1s wrong n our
society. But the qucstion 1s whether
it will he or can be corrected by en-
couraging indiscipline,—indiscipline in
the army, windisciphine in the poiice,
indiscipline 1n Government service
Only dedicated and disciplined hard
work can give new direction. India
can hope for a glorious future only 1f
our bright young people and our ex-
perienced old people take a creative
and constructive attitude. Of course,
many of us are middle aged and I
don't exclude them,

In trying to change soclety demo-
cratically, many told us that we were
attempting the impossiple, But my
faith in mankind and in the Indian
people is boundless. I know that they
have the capacity to transform the
impossible into the possible, But, is
it not the task of all of us here to
give them that direction, that guid-
ance and that support which they will
need in this great task?



a61 Preasident’s
Address (M)

So, I hope, Sir, that the Opposition
which has been kinder to me than
usual, will withdraw their amend-
ments and spport the Motion of
Thanks on the President’s Address.~”

MR. DEPUTY-SPEAKER: There
are a number of amendments which
have been moved. Unless any hon.
Member wants any particular amend-
ment to be put to the House,...

SHRI P G
(Ahmedabad):
amendment,

MAVALANKAR
1 wish to press my

MR. DEPUTY-SPEAKER: That
is what I am asking. Which amend-
ment?

SHRI P. G. MAVALANKAR-
Amendments Nos, 494 and 495 The
Prime Miister has not made any re-
ference to Gujarat whatsoever

SHRI ATAL BIHARI VAJPAYEE:
Sir, I want amendments Nos. 1, 2, 4
and 5 to be put to the House for vote.

SHRI K. S, CHAVDA (Patan):
Mr Deputy.Speaker, Sir.. (Inter-
ruptions)

MR, DEPUTY-SPEAKER: Order

please I am not able to hear any-
body. Why don’t you allow me to
hear. Let us take up one at a {ime
What 1s your amendment please?

SHRI B. S, BHAURA (Bhat.nda).
Sir, 1 would like to press my amend-
ment No. 67,

SHRI NOORUL HUDA (Cachar):
I wuuid hke 1o ptess my amendment
No. 588.

SHRI N. E, HORO (Khunti): I
would like to press my amendment
No. 523.

SHRI K S. CHAVDA: [ would
like to press my amendments Nos. 227
and 99.
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SHRI RAMAVATAR SHASTRI
(Patna): I would hke to press my
amendment No. 121,

MR. DEPUTY-SPEAKER: You can
press only for one particular amend-
ment, if you want that to be voted. I
shall put these amendments one by
one,

SHRI P. G, MAVALANKAR: 1
would like to press my amendment
No. 494.

MR DEPUTY-SPEAKER: 1 would
first put the amendment No. 494
moved by Shri P. G. Mavalankar.

SHRI P. G. MAVALANKAR: Please
read out that.

MR. DEPUTY-SPEAKER: That is
regarding the holding of early election
in Gujarat.

The question is:

“That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to give a clear assurance
about the date of the new elee-
tions in Gujarat ™ (494)

The Lok Sabha divided:

AYES
Division No 1

1451 hrs.

Bhattacharyya, Shri Dinen
Bhattacharyya, Shri S. P.
Cnatteree, Shri Somnath
Chaudhuri, Shri Tridib
Chavda, Shri K 8.
Chowhan, Shri Bharat Singh
Deo, Shri P. K.

Desai, Shri Morarji

Dhote, Shri Jambhuwant
Gowder, Shri J. Matha
Halder, Shri Krishna Chandra
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Hagra, Shri Manoranjan
Horo, Bhri N, E.

Huda, Shri Noorul

Joshl, Shri Jagannathrao
Kalingsrayar, Shri Mohanraj
Koya, Shri C. H. Mohamed
Krishnan, Shri E. R,

Lalji, Bhai, Shri

Malik, Shri Mukhtiar Singh
Mavalankar, Shri P. G.
Mishra, Shri Shyamnandan
Misra, Shri Janeshwar
Mody, Shri Piioo
Mukherjee, Shri Samar
Pandeya, Dr. Laxminarain
Parmer, Shri Bhaljibhai
Patel, shri H M.

Pate}l, Kumar: Maniben
Pradhan, Shri Dhan Shah
Ram Hedaoo, Shn
Ramkanwar, Shri

Sahg, Shri Ajit Kumar
Sezhiyan, Shri

Sinha, Shri Satyendra Narayan
Vajpayee, Shri Atal Bihari
Yadav, Shri G. P.

NOES

Aga, Shri Syed Ahmed
Ahirwar, Shri Nathu Ram
Ambesh, Shri

Arving Netam, Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Barman, Shri R. N.

Barua, Shri Bedabrata
Bagumastari, Shri D.

Bhagst, Shri B. R

Bhargava, Shri Basheshwar Nath
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Bhesshmadev, ghri M.
Bhuvarahen, Shri G,

Bist, Shri Narendra Singh
Buta Singh, Shri
Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chavan, Shrimati Premalabai
Chikkalingaiah, Shri K.
Choudhury, Shri Moinul Haque
Daga, Shri M, C.

Dalbir Singh, Shri

Darbara Singh, Shri

Das, Shri Anadi Charan
Das, Shri Dharnidhar
Daschowdhury, Shri B. K.
Desai, Shri D, D.
Dhamankar, Shri

Dharia, Shri Mohan

Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dube, Shri J. P.

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gautam, Shri C. D.

Godara, Shri Mani Ram
Gogo:, Shri Tarun

Gohain, Shri C. C.

Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hashim, Shri M. M,
Ishaque, Shri A. K. M.
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib

Kadam, Shri J. G.
Kailas, Dr.,
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Kamble, Shri T. D.
Kapur, Shri Sat Pal
Karan Singh, Dr.

Kaul, Shrimatj Sheila
Kedar Nath Singh, Shri
Khadilkar, Shri R K.
Kotoki, Shri Liladhar
Kulkarni, Shri Raja
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati T.
Laskar, Shri Nihar
Lutfa]l Haque, Shri
Mahajun, Shri Vikram
Mahisli, Dr, Sarojini
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Malaviya, Shri K. D.
Mallikarjun, Shri
Manhar, Shri Bhagatram
Marak, Shri K.

Maurya, Shri B. P.
Mehta, Dr. Mahipatray
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mishra, Shri Jagannath
Mubammed Khuda Bukhsh, Shri

Naik, Shri B. V.

Nimbalkar, Shri

Oraon, Shri Tuna

Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.

Pandey, Shri Sudhakar
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokaj Haokip, Shri
Parashar, Prof. Narain Chand
Parthasarathy, Shri P,

Patel, Shri Arind M.

Patel, Shyj Natwarlal

Patel, Shri Prabhudas
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Patil, Shri Anantrao
Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil, shri S. B.

Patnaik, Shri Banamali
Patnaik, Shri J. B.

Purty, Shri M. S.
Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K.
Rai Shrimat; Sahodrabai
Rajdeo Singh, Shri

Raju, Shri P. V. G.

Ram Dhan, Shn

Ram Sewak, Ch.

Ram Singh Bhai, Shri
Ram Surat Prasad, Shri
Rao, Shri Jagannath
Rao, Shri M. S. Sanjeevi
Rao, Shri Pattabhi Rama
Rao, Dr. V. K. R. Varadaraja
Raut, Shri Bhola

Ray, Shrimati Maya
Reddy, Shri M. Ram Gopal
Reddy, Shri P. V.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Salve, Shri N. K P.
Samanta, Shri S. C,
Sanghi, Shri N. K,
Sangliana, Shri

Sarkar, Shri Sakti Kumar
Savitri Shyam, Shrimati
Sethi, Shri Arjun
Shafquat Jung, Shri
Shailani, Shri Chandra
Shankaranand, Shri B.
Sharma, Shri A. P,
Sharma, Dr. H, P.
Sharma, Shri Nawal Kishore
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Sharma, Dr. Shanker Dayal
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.
Shukls, Shri B. R,
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Prof,
Singh, Shri Vishwanath Pratap
Sinha, Shri Nawal Kishore
Sohan Lal, Shri T,
Subramaniam, Shri C.
Sudarsanam, Shn M.
Tarodekar, Shri V, B.
Tombi Singh, Shri N.
Uikey, Shri M, G.
Vika), Shri Ram Chandra
Virbhadra Singh, Shri
Yadav, Shri Chandrejit
Yadav, Shri D. P.
Yadav, Shri R. P,

ME. DEPUTY-SPEAKER- The
result®* of the division 18: Ayes 37,
Noes 158,

The motion was negatived

MI!. DEPUTY-SPEAKER: Now, I
have all these amendments which the
hon, Members have said they want to
press. I will put them one by one to
the vote of the House.

1 will now put amendment No, 485
to the vote of the House.

Amendment No, 495 was put and
negatived,
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MR. DEPUTY-SPEAKER: Now, I
will put amendment No. 1 1o the vote
of the House,

Amendment No, 1 was put and
negatived,

MR. DEPUTY.SPEAKER: Now, I
will put amendment No. 2 to the vote
of the House, The question is:

“That at the end of the motion,
the following be added, namely:—

“but regret that there is no men-
tion 1in the Address about lifting
of emergency in the country.” (2)

The Lok Sabha divnded:

Division No 2
AYES
1154 lrs.

Bhattacharyya, Shri Dinen
Bhattacharyya, Shn1 § P,
Bhaura, Shn B S

Chandra Shekhar Singh, Shri
Chandrappan, Shri1 C, K.
Chatterjee, Shri Somnath
Chaudhuri, Shri Triib
Chavda, Shri K, S.
Chowhan, Shri Bharat Singh
Deo, Shri P. K,

Dhote, Shri Jambuwant
Gopalan, Shri A, K.
Gowder, Shri J. Matha
Gupta, Shri Indrajit

sThe following Members
AYES: Shri A, K. Gopalan;

also recorded their votes:

NOES. Sarvehrl Yeshwantrao Cha-van and Ismail Hoesaln Khan and

Skrimati Indira Gandhi
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Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan
Hora, Shri N, E,
Huda, Shnn Noorul
Joshi, Shr1 Jagannathrao
Kalingarayar, Shri Mohanraj
Koya, Shri C. H. Mohamed
Knishnan, Shri E. R.
Lal)i Bhai, Shn
Mavalankar, Shri P, G.
Mishra, Shr1 Shyamnandan
Mody, Shra Piloo
Mukherjee, Shr1 Samar
Pandeya, Dr, Laxminaramn
Parmar, Shr; Bhaljibha
Patel, Shry H, M.
Patel, Kumar: Maniben
Pradhan, Shr1 Dhan Shah
Ram Bedaoo, Shri
Ramkanwar, Shn
Saha, Shr1 Ant Kumar
Sambhali, Shri Ishaque
Sezhiyan, Shn
Shastrl, Shr1 Ramavatar
Sinha, Shri Satyendra Narayvan
Vajpayee, Shri Atal Biharj
Yadav, Shnn G P.

NOES

Aga, Shry Syed Ahmed
Ahirwar, Shr1 Nathu Ram
Ambesh, Shri

Arvind Netam, Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Barman, Shri R. N,

Barua, Shri Bedabrata
Basumstari, Shri D,

Bhagat, Shri B. R.

Bhargavi Thankappan, Shrimati
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Bheeshmadev, Shri M,
Bhuvarahan, Shn: G.

Bist, Shr1 Narendra Smgh
Buta Singh, Shri
Chakleshwar Smgh, Shri
Chandra Gowda, Shn1 D. B,
Chandrgkar, Shr; Chandulal
Chandrika Prasad, Shn
Chaturved:, Shr; Rohan Lai
Chaudhary, Shri Nitiraj Smgh
Chavan, Shrimat: Premalabai
Chavan, Shr1 Yeshwantrag
Chikkalingaiah, Shrp K,
Choudhury, Shr1 Moinul Haque
Daga, Shn M C,

Dalbir Singh, Shn

Das, Shr1 Anadi Charan
Das, Shi1 Dharmdhar
Daschowdhury, St B, K
Desai, Shri D D
Dhamankar, Shn

Dhuiia, Shri Mohan *
Dhus'a Sn11 Anant Prasad
Dinesh Singh Shn

Dube, Shrn J P

Dwived:, Shry Nageshwar
Engti Shn Biren

Gandhi, Shrimat: Indira
Gautam, Shr; C D,
Godara, Shry Mam Ram
Gogoi, Shri Tarun

Gohain, Shnn C. C.

Gopal, Shnt K.

Goswami. Shri Dinesh Chandrs
Gotkhinde, Shr! Annasaheb
Gowda, Shrn Pampan
Hashim, Shny M, M,
Ishague, Shr A. K. M,
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha Shn Chiranjib
Kadam, Shn J G,
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Kailas, Dr, Patel, Shri Prabhudss

Kamble, Shri T. D.

Kapur, Shri Sat Pal

Xaran Singh, Dr.

XKaul, Shrimati Sheila

XKedar Nath Singh, Shri
XKhadilkar, Shri R. K,

Xotoki, Shri Liladhar
Xulkarni, Shri Raja

Kushok Bakula, Shri
Lakshmikanthamma, Shrimati T,
Laskar, Shri Nihar

Lutfal Haque, Shri

Mahajan, Shri Vikram
Mahishi, Dr. Sarojini

Majhi, Shri Gajadhar

Majhi, Shri Kumar
Malaviya, Shri K. D.
Mallikarjun, Shri

Manhar, Shr; Bhagatram
Marak, Shri K.

Maurya, Shri B. P,

Mehta, Dr, Jivraj

Mehta, Dr, Mahipatray
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Muhammed Khuda Bukhsh, Shri
Naik, Shri B. V,

Nimbalkar, Shri

Oraon, Shr1 Tuna

Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey;, Shri Narsingh Narain
Pandey, Shri R. S,

Pandey, Shri Sudhakar
Panigrahi, Shri Chintamani
Pant, Shri K, C.

Paokaj Haokip, Shri
Parashar, Prof. Narain Chand

Parthasarathy, Shri P.
Patel, Shri Arvind M.

Patil, Shri Anantrao
Patil, Shri BE. V. Vikhe
Patil, shr1 Krishnarao
Patil, shri S, B.

Patnaik, Shri J. B,

Purty, Shri M. S,
Qureshi, Shri Mohd. Shaft
Raghu Ramaiah, Shri K.
Rai Shrimati Sahodrabai
Rajdeo Singh, Shri

Raju, Shri P, V. G.

Ram Dhan, Shri

Ram Sewak, Ch,

Ram Singh Bhai, Shri
Ram Surat Prasad, Shri
Rao, Shri Jagannath

Rao, Shri M, S, Sanjeevt
Rao, Shri Pattabhi Rama
Rao, Dr. V, K, R. Varadarah
Raut, Shri Bhola

Ray, Shrimati Maya
Reddy, Shri M, Ram Gopal
Reddy, Shri P. V.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Salve, Shri N. K. P,
Samanta, 8hri S, C.
Sanghi, Shri N. K,
Sangliana, Shri

Garkar, Shri Sakti Kumar
Savitri Shyam, Shrimati
Suthi, Shri Arjun
Shafquat Jung, Shri
Shailani, Shri Chandra
Shankaranand, Shri B.
Sharma, Shri A, P,
Sharma, Dr. H, P.

Sharma, Shri Nawal Kishore
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Sharma, Dr. Shanker Dayal
Shastri, Shri Raja Ram
Shastri, Shr2 Sheopujan
Shetty, Shri K. K.

Shukla, Shri B. R,

Shukla, Shri Vidya Charan
Siddheshwar Prasad, Prof,
Singh, Shri Vishwanath Pratap
Sinha, Shri Nawal Kishore
Sohan Lal, Shri T,
Subramaniam, Shri C.
Sudarsanam, Shr M.
Tarodekar, Shri V, B,
Tombi Singh, Shri N.
Uikey, Shri M. G,

Vikal, Shr1 Ram Chandra
Virbhadra Singh, Shri
Yadav, Shr; Chandrajit
Yadav, Shri D, P,

Yadav, Shri R. P.

MR, DEPUTY-SPEAKER: The re-
sult* of the division 1s:

Ayes 37, Noes 158,

The motion was negatived,

MR. DEPUTY-SPEAKER: I will
now put amendment No. 4 moved by
Shri Atal Bihari Vajpayee to the vote
of the House.

Amendment No. 4 was put and
negatived

MR. DEPUTY-SPEAKER: 1 wil
now put amendment Nos. 196 and 107
moved by Shri Ramavatar Shastry to
the vote of the House,

Amendments Nos. 108 and 107 were
put and negatived

—
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MR. DEPUTY-SPEAKER: | will
now put amendment No. 267 moved

by Shri Krishna Chandra Halder to
the vote of the House.

The question is:

“That at the end of the motion,
the following be added, nameiy:—

‘but regret that there is no
mention about the judgment given
by the Andhra Pradesh High Court
against the Police verification of
the Government employees’ (267)

The Lok Sabha divided:

Division No. 3 14.57 hrs.

AYES
Bhattacharyya, Shri Dinemn
Bhattacharyya, Shri S. P,
Bhaura, Shri B. S.

Chandra Shekhar Singh, Shri
Chatterjee, Shri Somnath
Chaudhuri, Shri Tridib

Deo, Shri P. K.

Gopalan, Shri A. K.
Gowder, Shri J. Mahha
Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan
Horo, Shri N. E.

Huda, Shri Noorul
Kalingarayar, Shri Mohanraj
Krishnan, Shri E. R.

Malik, Shri Mukhtiar Singh
Mavalankar, Shri P. G.
Mishra, Shri Shyamnandan
Misra, Shri Janeshwar
Mody, Shri Piloo

Mohanty, Shri Surendra
Mukherjee, Shri Samar
Patel, Shri H. M.

Pradhan, Shri Dhan Shah

*The following Members also

—— vt — A~ o oo ——

recorded thecir votes for NOES: Sarv-

shri Darbara Singh, Natwarlal Patel ang Ismail Hossain Khan
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Ramkanwar, Shri

8aha, Shri Ajit Kumar
Sambhali, Shri Ishaque
Sezhiyan, Shri

Sinha, Shri Satyendra Narayan
Yadav, Shri G. P.

NOES

Aga, Shri Syed Ahmed
Ahirwar, Shrn1 Nathu Ram
Ambesh, Shri

Arvind Netam, Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Barman, Shri R. N.

Barua, Shri Bedabrata
Basumatari, Shri D.

Bhagat, Shri B. R.

Bhargava, Shri Basheshwar Nath
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.

Bist, Shri Narendra Singh
Buta Singh, Shri
Chakleshwar Singh, shri
Chandra Gowda, Shri D. B.
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chavan, Shrimati Premalabai
Chavan, Shri Yeshwantrao
Chikkalingaiah, Shri K,
Choudhury, Shri Moinu]l Haque
Daga, Shri M. C.

Dalbir Singh, Shri

Durbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhar
Daschowdhury, Shri B. K.
Desai, Shri D. D,
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Dhamankar, Shri
Dhusia, Shri Anant Prasad
Dinesh Singh. Shri
Dube, Shri J. P,
Dwivedi, Shri Nageshwar
Engti, Shri Biren
Gandhi, Shrimati Indira
Gautam, Shri C. D,
Godara, Shri Meni Ram
Gogol, Shri Tarun
Gohain, Shri C. C.
Gopal, Shri K.
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hashim, Shri M. M.
Ishaque, Shri A. K. M.
Jamilurrahman Shri Md.
Jha, Shri Chirajib
Kadam, Shri J G.
Kailas, Dr.
Kamble, Shi1 T. D.
Kapur, Shri Sat Pal
Karan Singh, Dr.
Kuul, Shrimat: Shejla
Kedar Nath Smgh, Shri
Khadilkar, Shri R. K.
Kotaki, Shri Liladhar
Kulkarni, Shri Raja
Lakshmikanthamma, Shrimati T.
Laskar, Shri Nihar
Mahajan, Shri Vikram
Mahishi, Dr. Sarojini
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Malaviyas, Shri K. D.
Mallikarjun, Shri
Manhar, Shri Bimgitram
Marak, Shri K.
Maurys, Shri B. P.

Mehta, Dr. Jivray
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Mehta, Dr. Mahipatray
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mishra, Shri Jaganneth

Muhammed Khuda Bukhsh, Shri

Naik, Shri B. V.
Oraon, Shri Tuna
Pandey, Shri Damodar

Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain

Pandey, Shri R. S.
Pandey, Shri Sudhakar
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri

Parashar, Prof. Narain Chand

Parthasarathy, Shri P.
Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patil, Shri Anantreo
Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil, Shri S. B.

Patnaik, Shri Banamali
Patnaik, Shri J. B.
Purty, Shri M. S.
Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K,
Rai Shrimati Sahodrabai
Rajdeo Singh, Shri
Raju, Shri P. V. G.

Ram Dhan, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri
Ram Surat Presad, Shri
Rao, Shri Jagannath
Rao, Shri M. S. Sanjeevl
Rao, Shri Pattabhi Rama

Rao, Dr. V. K. R. Varadaraja

Raut, Shrl Bhola
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Ray, Shrimati Maya
Reddy, Shri M. Ram Gopal
Reddy, Shri P. V.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri
Saini, Shri Mulki Raj
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sangliana, Shri
Sarkar, Shri Sakti Kumar
Savitri Shyam, Shrimati
Sethi, Shri Arjun
Shafquat Jung, Shri
Shailani, Shri Chandra
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Nawal Kishore
Sharma, Dr Shanker Dayal
Shastr: Shri Raja Ram
Sha-tri, Shri Sheopujan
Shenoy, Shri P. R.
Shetty, Shri K. K.
Shukla, Shri B. R.
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Prof.

Singh, Shri Vishwanath Pratap

Sinha, Shri Nawal Kishore
Sohan Lal, Shri T.
Subramaniam. Shri C.
Sudarsanam, Shri M.
Tarodekar, Shri V. B.
Tombi Singh, Shri N.
Uikey, Shri M. G.

Vikal, Shri Ram Chandra
Virbhadra Singh, Shri

Yadav, Shri Chandrajit
Yedav, Shri D. P.
“adsav, Shri R P.
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MR. DEPUTY-SPEAKER: The
wesult® of the division is:

Ayes 80; Noeg 157.

The motion was negatived

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir, actually I want-
ed to have division on my amendment
No. 268 and not 267.

15 brs.

MR, DEPUTY-SPEAKER: The
«question is:

“That at the end of the motion,
the following be added, namely:—

‘but regret that there is no
mention in the Address of nation-
alisation of sugar, textile and drug

industries’.” (123)

The Lok Sabha divided:

‘Division No. 4] AYES

Bhattacharyya, Shr1 Dinen
Bhattacharyya, Shri S. P.
Bhaura, Shri B, S.
Chandrappan, Shri C. K,
Chatterjee, Shri Somnath
Desai, Shri Morarji

Gopalan, Shri A. K,
Jowder, Shri J. Maths
Gupta, Shri Indrajit
Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan
Horo, Shri N. E,

Huda, Shri Noorul
Kalingarayar, Shri Mohanraj
Krishnan, Shri E. R,

Lalji Bhai, Shri

Mukherjee, Shri Samar

15 hrs,
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Pradhan, Shri Dhan Shah
Saha, Shri Ajit Kumar
Sambhali, Shri Ishaque
Sen, Dr. Ranen
Sezhiyan, Shri

Shastri, Shri Ramavatar.
Division No. 4]

NOES [15 hrm,

Aga, Shri Syed Ahmed
Ahirwar, Shri Nathu Ram
Ambesh, Shri

Arvind Netam, Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shn
Azad, Shri Bhagwat Jha
Barman, Shin R. N.

Barua, Shri Bedabrata
Basumatari, Shr; D.

Bhagat, Shr1 B, R.

Bhargava, Shri Basheshwar Naty
Bheeshmadev, Shri M,
Bhuvarahan, Shri G.

Bist, Shr1 Narendra Singh
Buta Singh, Shri

Chakleshwar Singh, Shry
Chandra Gowda, Shr1 D. B.
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chaturvedi, Shr1 Rohan Lal
Chaudhary, Shri Nitira; Singh
Chavan, Shrimati Premalabai
Chavan, Shri Yeshwantrao
Chikkalingaiah, Shri K,
Chaudhury, Shri Moinul Haque
Daga, Shri M, C,

Dalbir Singh, Shri

‘Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhar

*The following Members, also recorded their wvotes for NOES:

Sarvshri Mohan Dharia

and Ismail Hossain XKhan,
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Daschowdhury, Shri B. K.
Desai, Shri D. D.
Dhamankar, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri
Dube, Shri J. P,

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gandhi, Shrimati Indira
Gautam, Shri C, D.
Godara, Shri Mani Ram
Gohain, Shri C. C.

Gopal, Shri K,

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shr1 Pampan
Hashim, Shri M, M,
Ishaque, Shr; A. K. M
Jamilurrahman, Shri Md,
Jeyalakshmi, Shrimat: V,
Jha, Shri Chiranjib
Kadam, Shri J. G.

Kaijlas, Dr,

Kamble, Shri T. D.

Kapur, Shri Sat Pal
Karan Singh, Dr,

Kaul, Shrimati Sheila
Kedar Nath Singh, Shri
Khadilkar, Shri R, K,
Kotoki, Shri Liladhar
Koya, Shri C. H. Mohamed
Kulkarni, Shri Raja
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati T.
Laskar, Shri Nihar

Lutfal Haque, Shri
Mahajan, Shri Vikram
Mahishi, Dr, Sarojini
Majhi, Shri Gajadhar
'Majhi, Shri Kumar
Malaviya, Shri K. D,

Address (M)
Mallikarjun, Shri
Manhar, Shri Bhagatram
Marak, Shri K.
Maurya, Shri B, P.
Mehta, Dr. Jivraj
Mehta, Dr, Mahipatray
Mishra, Shri Bibhuti
Mishra, Shri G, S,
Mishra, Shri Jagannath
Muhammed hhuda Bukhsh, Shri
Natk, Shri B. V,
Nimbalkar, Shri
Oraon, Shri Tuna
Pandey, Shri Damodar
Pandey, Shri1 Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S,
Pandey, Shri Sudhakar
Panigrahi, Shr1 Chintamani
Pant, Shri K. C,
Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Parthasarathy, Shri P.
Patel, Shri Arvind M,
Patel, Shr; Natwarlal
Patel. Shri Prabhudas
Patil Shri Anantrao
Patil, Shri E. V, Vikhe
Patil, Shr; Krishnarao
Pati], Shri S, B,
Patnaik, Shri Banamali
Patnaik, Shri J B.
Qureshi, Shri Mechd, Shafi
Raghu Ramaiah, Shnn K.
Rai1 Shrimat: Sahodrabai
Rajdeo Singh, Shri
Raju, Shri P, V. G,
Ram Dhan, Shri
Ram Sewak, Ch.
Ram Singh Bhai, Shri
Ram Surat Prasad, Shri
Rao, Shri Jagannath
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Rao, Shri M, S, Sanjeevi
Rao, Shri Pattabhi Rama
Rao, Dr. V, K, R. Varadaraja
Raut, Shri Bhola

Ray, Shrimati Maya

Reddy, Shri M. Ram Gopal
Reddy, Shri P. V.

Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath

Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulkj Raj

Salve, Shri N. K. P,
Samanta, Sari S. C,
Sanghi, Shri N, K
Sangliana, Shri

Sarkar, Shri Sakt; Kumar
Savitri Shyam, Shrimati
Sethi, Shri Arjun

Shafquat Jung. Shr;
Shailani, Shri Chandra
Shankaranand, Shri B,
Sharma, Shri A, P.
Sharma, Dr. H. P,

Sharma, Shri Nawal Kishore
Sharma. Dr, Shanker Dayal
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Shetty, Shri K. K.

Shukla, Shri B. R

Shukla, Shrj Vidya Charan
Siddeshwar Prasad, Prof.
Singh, Shri Vishwananth Pratap
Sinha, Shri Nawal Kishore
Sohan Lal, Shri T.
Subramaniam, Shri C,
‘Sudarsanam, Shri M,
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Tarodekar, Shri V. B,

Tombi Singh, Shri N,

Uikey, Shri M, G.

Vikal, Shri Ram Chandra
Virbhadra Singh, Shri

Yadav, Shri Charndrajit

Yadav, Shri D. P,

Yadav, Shri R. P,

MR, DEPUTY-SPEAKER; The re-
sult* of the division is:

Ayes 23; Noes 181,
The motion was negatived,

MR, DEPUTY-SPEAKER: I ghall
now put all the other amendments
together to vote.

SHRI B. 8. BHAURA: No. 87 may
be put separately.

MR. DEPUTY-SPEAKER: Order
please. Mr, Bhaura will co-operate,

1 shall now put all the other am-
¢ ndments together to the vote of the
House

All other amendments were then put
and negatived

MR, DEPUTY-SPEAKER: The
question is;

“Tnat an Address be presented to
the President in the following
terms: —

‘That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Pre-
sident for the Address which he
has been pleased to deliver to
both the Houses of Parliament
assembled together on the 17th
February, 1975."

The Motwn was adopted

——

*The following Members also recor ded their votes:

AYES: Shri D. N. Singh;

NOES: Sarvshri Tarun ‘Gogoi and Ismail Hossain Khan.
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President’s Rule in Gujarat (Res.)

$HRI PILOO MODY: Where is

Stephen? This is an infructuous

motion. The man is not here, How
can you vote his motion?

MR. DEPUTY-SPEAKER: Order
please.

SHR!1 PILOO MODY: He can get
his motion passed in absentia? The
whole debate is infructuous,

15.03 hrs,

STATUTORY RESOLUTION RE:

CONTINUANCE OF PROCLAMA-

TION ISSUED IN RESPECT OF
GUJARAT

THE MINISTER OF HOME AF-
FAIRS (SHRI K BRAHMANANDA
REDDY): I move the following
Resolution:

“That this House approves the con-
tinuance in force of the Prociama-
tion, dated 9th February 1974, in
respect of Gujarat, issued under
article 356 of the Constitution by
the President. for a further perind
of six months with cffect from 11th
March 1975,

This subject came up for considera-
tion by this House in September last

SHRI P G. MAVALANKAR
(Ahmedabad): I want to make a
submission on this.

MR. DEPUTY-SPEAKER: There
cannot be a submission because you
can speak on the Reseclution. But j?
you have a point of order, I am pre-
pared to listen to you.

SHRI P. G MAVALANKAR: Then
1 will be on a point of order.

My point of order is this. The
Home Minister has just now read out
the Resolution that standg in his name
asking this House for an extension by
a further period of six months of
President’s rule in Gujarat. ¥e says

President’s Rule in Gujarat (Res.)

he is doing it under article 366, I
want to know whether on the basis of
that and other articles and also on the
basis of well-established conventions
of the Constitution, the Home Minis-
ter and the Government of India
have asked for any special report from
the Governor of Gujarat suggesting to
the Centre to extend the President’s
rule. Secondly, I want to know whe-
ther the Government of India have
been advised by the Election Com-
missioner that holding elections in
Gujarat at this very time is neither
possible nor feasible because consti-
tutional requirements cannot be ful-
filled. If that 1s not so, when the
State is having normalcy, there is no
emergency, there is no constitutional
breakdown and the law and order
situation 15 normal, when there 1s no
report from the Governor to the Cen-
tral Government is he within his
powers to bring forward such a re-
solution? That ig the point of order.

MR DEPUTY-SPEAKER: These
are the two questions.

SHRI K BRAHMANANDA REDDY:
There 13 nothing much I should say,
particularly on this point As you
are aware, we need not be advised
by the State Government. There 18
no need for us to make any reference
to the Election Commission.

SHRI P. G. MAVALANKAR- When
1 mentioned the Constitution, I had
also 1n mind the debates that took
place 1n the Constiiuent Assembly of
India Only yesicrday, in the Central
Hall, the Prime Minister Told us about
the wisdom and generosity and ima-
gination of the founding fathers of
the Constitulion and she repeated it
today a little while ago. While talk-
ing on this point Dr. Ambedkar said
in the Constituent Assembly:

“Now, when once the Constitution
makes the provinces sovereign and
gives them plenary powers to make
any law for peace, order and good
government of the province, really
speaking, the intervention of the
Centre or any other authority must
be deemed to be barred, because
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that would be an invasion of the
sovereign authority of the province.
That is a fundamental proposition
which, I think, we must accept by
reason of the fact that we have a
federal Constitution. That being so,
the Centre is to interfere in the
administration of provincial affairs,
reees the invasion must not be an
invasion which is wanton, arbitrary
and unauthorised by law.

Further, Dr. Ambedkar said; while
replying to the debate:

“In fact I share the sentiments
expressed that all such articles will
never be called into operation and
that they would remain a dead
letter.”

Those articles were there for use in
times of emergency, for special situa-
tions, How are these articles being
invoked, when the founding fathers
wanted them to be treated as a dead
letter?

MR. DEPUTY-SPEAKER: I am
concerned with the limited point of
order.

SHRI SHYAMNANDAN MISHRA
(Begusarai): The point raised by
hon. Member Shri Mavalankar is
extremely important. For the imposi-
tion of the President's rule, the essen~
tial pre-condition is that there must
be a report from the Governor about
constitutional breakdown.

MR. DEPUTY-SPEAKER: For the
imposition.

SHRI SHYAMNANDAN MISHRA:
For the imposition. What is the con-
tention of the hon. Home Minister?
Does he mean to say that for the con-
tinuance of the President’s rule, no
consuitation is required so far as the
Governor is concerned?

It may well be that a fresh report
may not be forthcoming from the
Governor, but consultation must take
place bpetwzen the Government of
India and the Governor as to whether

FEBRUARY 87, 1878
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the same conditions now exist for the
continuance of President’s Rule. The
hon, Home Minister has said in »
very care free manner that there is
absolutely no need for any report
either from the Governor or from the
Election Commission in this regard.
That means that it depends entirely
on the Government of Indf8 whether
President’s Rule should continue in
the State or not, no objective condi-
tions should warrant such a step on
the part of the Government of India,
it dépends entirely on the subjective
satisfaction of the Government of
India that President's Rule must con-
tinue. So this is a point which will
have to be dealt with by the House
before we proceed with the discussion.

SHRI PILOO MODY (Godhra): 1
think the point made by Mr. Shyam-
nandan Mishra is very well taken in.
The Constitution and the procedures
that we have been {following so far
lay down clearly that the establish-
ment of President’s rule in a state is
not an action which the Centre can
perform without a report coming from
the State describing the conditions in
the State giving the reasons why such
a Presidential take over is necessary
and therefore the constitutional limi-
tation that this order will remain in
force for six months applies. That
condition of six months or upto six
months as prescribed in the Report
exists. If that has to be extended, it
cannot be decided suo motu by the
Central Government based purely on
its own whims and fancies. A fresh
report has to indicate fhat circums-
tances which would quahfy the State
for an extension of President’s Rule
does in fact exist and such a report
should come in writing in the form
prescribed under the c¢onstitutional
arrangements in practice, And for the
Home Minister to say that it is not
necessary, that he does not need to
consult anybody, that he can on his
own, if he thinks that elections are in-
convenient in a State, need not have
elections and can extend the order as
per his whims and fancies, I think is
a blatant admission of the Fascist and
dictatorial tendencies which haye
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overcome the Government, I think
today you have been a witness to
this sort of thinking which has been
going on because, in my opinion, as
the Constitution stands as the practice
that has been followed so far goes
this pariicular action of the Govern-
ment violates all norms of democra-
tic practice. It tears the federal Con-
stitution to shreds, reduces the States
to the status of municipalities and
establishes the hegemony of Delhi ¢n
all the States of India.

SHRI SOMNATH CHATTERJEE
(Burdwan): It is clearly laid down
in the Constitution that for the pur-
pose of imposition of President’s Rule
there must be & Report from the
Governor. As a matter of fact, the
Centre cannot even initiate under the
constitutional set up a move to im-
pose President’s Rule, although in
practice these reports may be merely
procured from the Governors who
have becume their tools. But infact
under the constitutionat set wup it
must be the Report of the Governor
which must initiate the thinking in
the Centie whether to impose Presi-
dent's Rule or not. And the Constitu-
tion expressly lays down that it must
be for six months unless revoked ear-
lier, When under the constitutional
set up of this country President’s Rule
is imposed, the day-to-day adminis-
tration of the State is left to the
Governor and the Governor is the
best person in the present set up to
decide whether in accordance with the
provisions of the Constitution the
States Government can be run or can-
not be run. Therefore, without that
Report it is not possible. That goes
against the very basis and corcept of
the constitutional set up with regard
to imposition of President's Rule,
that at the instance of the Centre
these things cannot be initiated. Al-
though the maximum limit has been
put for 3 years and there is a provi-
sion for extension, a proper and har-
monious reading of the constitutional
provisions in article 338 presupposes
that if the Central Government wants
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to cross the initial deadline of &
months, similar reports as contempla-
ted in article 356 (1) must be there.
Otherwise, the whole set up is being
made a mockery of and the Central
Government 1n that sense becomes
the complete arbiter of the fate of
the State Governments and the apph-
cabil:ty of the constitutional provi-
sions in the States, That is not the
concept, If the intention was that the
Home Mmistry was to decide it
finally, it was not necessary to get the
Governor to make a report at all,
That 15 not the intention. The Consti-
tution must be read in a manner
which will maintain the very basis of
the intention of the Constitution-
makers As has been pointed out,
Dr. Ambedkar said in the Constituent
Assembly that the<e are extraordinary
powers and should not be taken re-
course to in a casual manner; they
should not be brought into operation
unless an exireme emergency arises
and they should remain a dead letter.
But it has now become a modus
operand; for the Central Government
to impose their hegemony by means
of President’s Rule in different States
procuring reports fro mthe Gover-
nors to suit their political purposes.
But here thev do not even show that
much of ordinary democratic attitude
in getting a report from the Governor
to suppert the extenzion of President's
rule, This is against the constitu~
tional provision

SHRI K BRAHMANANDA REDDY
705w

MR, DEPUTY-SPEAKER: When a
point of order, especially involving
constitutional provisions, is raised, 1
must listen 1o it fully. If you were
in the Chair, perhaps in a ham-hand-
ed wav you might clear it off the
table, But as long as I am in the
Chair, T must listen to it fully,

SHRI H, N. MUKERJEE (Calcutta-
North-East): It does seem strange
that whatever the letier of the law
might be, certain obvious proprieties
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are disregarded with impunity by
Government 1 am glad this point has
been rawsed by Mr, Mavalanka: be-
cause atter ali, Government must
come befor¢ Parhiament in a manner
wiich 15 not diurogatory to the func-
tioning of paillamentary demociacy
Here we have President's Rule
When the Piesident takes over the
admunustration he has an agent ready-
made at his own dwserction his own
apointee, o person trom whom he can
gel whatever tepotts e wirrthes to
have But ¢ven 0 he 1 supposed tu
be a digmitary who has a certamn ies-
ponsibility to the people 1mhahiting
the State ot which he is the Gover-
nor The Goveinor of a State s
under a bounden obligation to mb-
mate to the President as to what
oug1t to b. done and what ought not
to be done We have a patliamentary
consultative committee whire again
we were told mote 01 lc s informally
that Goivernment has th¢ intcntion of
continuing the process of President’s
Rule, which was objected to very
strongly hy almost all the parties
apart from the ruling paity in the
consultative committer I would
very much like to know from Govern-
ment as to what exactly has been the
report of tre Piesident’s own ap~
pointee, the Governor of Gujarat m
regard to the position which appears
in the Government’s view to warrant
the idea of extension of Preaident's
Rule, which means deprivation of
the democratic rights of the people
for God knows how long This 18 a
matter where, whatever the rule of the
bock might purport to say, the proprie-
ties are absolutely categorical ang for
Government to come hefore Parlia-
ment in thrg lackadaisical fashion to
treat Parliament with indifference and
take it for granted is something which
should not be toferated From that
point of view. no harm would be done
it the Government manages to secure
from the Governor of Gujarat some
idea as to what exactly is happening in
that State T have got here Twelve

FEBRUARY 27, 1875
Presdent’s Rule in Gujarat (Res.)

Continuance of 292

Months of President’'s Rule in Gujarat,
which does not suggest for a moment
that elections cannot be held in that
State I would very much hke to
know what matenal 18 in the posses-
sion of the Government which has
made them take thig step It is com-
pletely improper, if not out of order.

SHRI PILOO MODI I would, there-
fore like to move that the discussion
on this he postponed till such time as
the report 1g presented

MR DEPUTY.SPEAKER He has
ircady spoken Also, nobody can just
gt up and move fike that

Wt wasm  faw  (vAvEm)
YT WETRA WIS 7 OT ATH TEA
THTT | FI pTAvA G437 70 Wi e
HIH T WIHA AN 7AT RV WA
o wmT & foir 33 fr sreafr mea
T A9 FRIGT AT TF T AT T AR
I ATE ¥ T ? A® ¢ IW ARy
T N R gel At g owmoE
uTarT 97 s e oAn fyar
T ar ) wfrT wrw famw g w1 o
wdr & ¥7 fam fr e 9 wm oA
FIA AT I WRVA T T A§ ~ W
FTAAT ATEAT F {5 &7 5w WA= A A
T FH afr FrE qEl ¥ om o
ot aer 7 wee A fo A7 g9
¥ AT TV 9T A9 AfTOEAE
g ? ag feygfr aga mavams @
A AF HATEY & AT WA & wfaw
AE AAT A F7 ¥ A% A% AN
TOFT A1 7 A A 5 W7 EH qF
FET A @, gl Al e
Wt N SR ¢ 5 a2 W AR &
far meax@ 1 wwfad oy wow
& gfya o\ ovaa N fewrww 57
ey ww wot gl & garfaw e
TAT F [ATA G WA AR
N fsoraaeawm o 1
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SHRI K BRAHMANANDA
REDDY: Hon, Member who have
raised this point of order seem to
have ignored article 356 itself,
It says:

“If the President, on receipt of a
repurt irom the Governor of a
St1te or otherwise, is satisfied.”

SHRI PILOO MODY:
is “Borooah’s report”.

“otherwise”

SHRI JANESHWAR
Congress's party’s repoit?

MISHRA:

SHRI K. BRAHMANANDA
REDDY: Pleuse bisten. Even article
35611) does not require a report tiom
the Guvernor, because it says.

*If the Piesident, on 1cceipt of
a 1epoit from the Governor... o1
otharwise”

So, “o1 otherwist™ s taere cven 101
the impostion of Piesident's pule,

SHRI SHYAMNANDAN MISHBRA.
Can you spell out those conditions
which led “otherwise” to operate?

MR. DEPUTY-SPEAKER: This 1s
not a dehate. Hon. Mcambers  have
raised points of oirder and made thew
submissions. 1 have to dispose of
that puint of order, Allow me to
listen to the Minister. what he has got
to say,

SHRI K. BRAHMANANDA
REDDY: Secondly, if you kindly see
clause (4) of article 356, 1t says:

“A Proclamation so approved
shall, unless 1evoked, cease to ope-
rate on the expiration of a period
of six months from the date of the
passing of the second of the resolu-
tions approving the Proclamation
under clause (3):”

Therefore, my submission {is that
under article 356, even though gene.
rally the President acts on the report
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of the Governor, he is competent to
act on information otherwise gbtain-
ed. Secondly, clause (4) of article
356 1s clear enough to say that an ex-
tension of the proclamation need mnot
be recommended by the State Ad-
ministiation or the State Governor,

Another point has been made as to
what Dr Ambedkar had stated dur-
ing the Constituient Assembly pro-
ccedungs. Of course, 11 1S a plous
intention,

SHRI P. G. MAVALANKAR: It
was tne 1ntention of the founding
fathers.

SHRI K. BRAHMANANDA
REDDY: You must be aware that
there wuas a Congress <Government
theie, As to what led to the imposi-
tion of President’'s 1ule, the hon,
Members themsclves are more aware
than 1 am

MR DEPUTY.SPEAKER: Now,
the pomnt of order 1s a very limited
que~tion, whether these points raised
by tne members would stand m the
way of this discussion. That 1s really
the point of o:der,

Now, as far as I sce, there are a
number of aspects One 1s the tech-
nicality of the whole thing. Techni-
callv, I do nut sce there 1s anything
to stand in the way. But in this
House, we have also evolved certain
things. such a thing as proprety.
There are certain conventions &lso
which have acquired the force of law,
Although the Home Minister is per-
factly right that even on a question
of imposition of the President's Rule,
it is not necessary for the Governor
to submit a report, I think, a conven-
tion has arisen that it is only on the
Governor’s report that an action is
taken,

I take it that since the Governor is
an agent of the President and the
President here, in this case, means
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the Home Minister—that is the consti-
tutional position, they are in constant
touch with the Governor, It is not
that specifically the Governor may
have written or may not have writ-
ten. I suppose, the Home Minister is

in constant touch and he must have
been satisfied,

Thirdly, I think, we have evolved
another convention and that is the
convention of Consultative Commit-
tees of the different Ministries. I
think, some sort of a thing is there—
I am speaking from memory; I do
not know—that whenever a Consul-
tative Committee is unanimous on
something, then the Government has
to act on that Something of that
nature 1s there, 1 suppose, this mat-
ter might have come up in the meet-
ings of the Consultative Committee.
I think, it is not a Consultative Com-
mitee which was constituted specially
for Gujarat. But, technically speak-
ing it does not stand in the way.
Therefore, there is no point of order.

SHRI PILOO MODY: No point of
order, I am surprised,

SHRI P, G MAVALANKAR: Can
they go on unconstitutionally? (In-
terruptions), How can they come
before the House?” On what basis are
they coming here? (Interruptions)

MR DEPUTY-SPEAKER: What
is all this?

About the reasons, I think, the
Home Minister will convey these in
his speech, 1 think so. Tt is
obvious.

SHRI SHYAMNANDAN MISHRA:
Why cannot they confirm your
assumption that there has been con~
sultation between the Government of
India and the Governor of Guiarat
(Interruptions).

MR. DEPUTY-SPEAKER: What
is all this? I have given my ruling.
Why do we unnecessarily waste
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human energy? There is shortage of
energy everywhere. The only energy
we have in this country is human
energy and that too we are wasting
unnecessarily.

SHRI H, M, PATEL (Dhandhuka):
On a point of clarification,

You have given your ruling. May
1 take it that your ruling means that
the point of order raised has been
ruled out but you are distinetly
satisfied from the way this has been
done, that an impropriety has been
commtted?

MR. DEPUTY-SPEAKER. I am
not saying that.

SHRI K, BRAHMANANDA
REDDY, Sir, when this subject came
up o: consideiation in thus House
early in September last, the spectre of
scatcity was already haunting Guja-
rat. About 95,000 persons were en-
gaged In relief work and about 1,200
villages had been declared as scarcity-
affected. Another 1,300 had deve-
loped semi-scarcity conditions. Since
then, theie has been an almost total
fallure of tains Some ureas of Guja-
rat have been affected by scarcity for
the third year m succession, Sixteen
out of nineteen disiricts of the State
are now facing scarcity conditions
which are desctibed as the worst in
recvnt memory, Nearly 12,000 villages
out of a total of 18,000 are affected by
scarcity, The entire State adminis-
trative machinery has been geared
up to meet the challenge, About six
and a half lakh persons are engaged
on more than 4000 scarcity works,
FEarlier there were certain restrictions
in the number of persons in a family
to be provided emplovment in scarcity
works Considerinz the magnitude of
the problem, thes~ restrictions have
been removed with effect from 1st
February. It has been the effort of
the State administration to provide
work for every able-bodied adult in
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need of employment, Apart from the
deily wage of Rs, 3 payable in cash,
the State Government 15 shortly n-
troducing the supply of Sukhadi to
supplement the diet of workers. Medi-
cal relief is bemng provided and ar-
rangements have been made for
drinking water for affected villages
and towns and fodder for animals.
Cash doles are also being given to
the necdy and a ration of eight kgs.
of foodgramns per ionth per head is
being ensured for those employed on
relief works, The State Goveinment
has already completed the mugration
of 20,000 useful cattle from Kutch
district to forest areas of south
Guyarat where they wall remain till
the onset of monsoon this year. The
subsidy paid to voluntary agencies
undertaking cattle relief has also been
raised to Re 1 per caitle per day
from thic month Voluniary cffort n
times of difficulty ias heen one of
the admirahle features in Gujarat I
would like to pay my tribute to the
.voluntary agencies for coming for-
ward to cairv out relief activities in
drought-hit areac of the State

A sum of Rs 379 ciores has been
provided m the State budget this
year fur scaraty rehef and shoit-term
loans of Rs 10 crores have been
given by the Central Mintstry of Aeri-
culture for agiicultural mputs The
Government of India have also sane-
tioned an advanre Cential assistance
of Rs. 1414 cvores Financial cons-
traintz will not be eallowed to come
in the way of tackiing tnis problem
effectively,

The State Government has taken
2 number of steps to sugment the
supplies of foodgrains through the
public distribution system and to
hold the price line, As against
51,000 tonnes allotted to the State
from the Central pool in July, 1974,
92,000 tonnes have heen given each
for February and March, 1975 The
State Government has, so far, during
the last 12 months also purchased one
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lakh and fifteen thousand tonnes
from other States; With increased
availabibity, the 1ssues through the
fair price shops have gone up to
1,01,000 tonnes in January, 1975 from
51,000 tonnes 1n Juty last, Wheat 1s
also being given to the non-eligible
categories 1n cities and towns at the
rate of 15 kgs. a family.

Simultaneously, anti-hoarding and
anti-blackmarketing measures

have
been intensified, Jncreased avail-
abihity, coupled with enforcement
measures, have 1esulted 1in stable

prices and, even a fall in prices, n
resptet of wheat, hajra and mawze as
well as in the case of groundnut o1l

I think, I may als¢ mention that,
notwithstanding the «irain of scarcity,
the State has, witn the appioval of
tne Planning Comnussion, prepared a
plan of Rs 172 eroces for 1975-76 as
compared to a plan of Rs 148 crores
duning 1974-75. T us plan  provides
fur as much as 74 pti of the outlay
for the core sectoly ¢t power, irriga-
tion and agricultuic, This outlay will
also provide avenurs for employment
for the semiaity affected areas,

The State Governiaent has taken
varous steps for th? uplift of the
Scheduled Castes and Scheduled
Tribes  Am-ngst \he measures taken
ate an inciease m the percentage
of reservation to wivernmewny gavet-
ted posts for Schoduled Castes and
Schuduled Tnibes

SHR! K. S. CHAVDA (Patan): It
is not implemented

SHRI K. BEAHMANANDA
REDDY- from 5 to 7 per cent and
10 to 14 percent respectively; increase
in the period of carrying forward re-
servations from 2 to 3 years; increase
in rates of stipends und scholarships;
enhancement of incentive for inter-
caste marriages and issue of orde~
for a special recruitment for Sche-
duled Castes and Tribes in respect of
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Class 1 and Class II posts where ade-
quate peicentage of representation
has not becn uchieved.

A Haryan officer of the Government
has been appointed as a member of
the Gujarat Public Service Commis-
sion, The Government has also de-
caded to debar any person who 18
found guilty of prdactismg untouch-
ability from appointment as member
on any Committee or Board or Panel
etc to be appointed by the Govern-
ment A Hailjan Development Cor-
poration 1s also being set up

SHRI SHYAMNANDAN MISHRA
Is this all required for the continu-
ance of the President’s rule?

SHRI K BRAHMANANDA
REDDY A deuisicn has also been
tanen that 50 per cent of the power
looms to be allottcd may be reserved
for Scheduled Cactes «nd Scheduled
Tribes

Having resaid to the situation in the
State, 1t has aot been possible {0 hold
electiors to the Legislative Assembly

SHRI PILOO MODY Why”

SHRI K BRAHMANANDA
REDDY The Pio lamation 1 duve to
expire on the 10th March, 1975

SHRI PILOO MODY Now give us
the real reasnrs

SHRI K BRAHMANANDA
REDDY Stinre 1t will nol be posaible
to restore nurmal conctitutional gove
cinment by the 1111 of March, 1975,
a further exteision of President's rule
1s unavoidahle Therefore 1 commend
the Resolution for the acceptance of
this House

SHR! PILOO MODY: Can’t I move
that it be postponed now?

FEBRUARY 27, 1075
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MR DEPUTY-SPEAKER;
tion moved;

Resolu~

“That thi, House approves the
continuance mn force of the Procla-
mation, dated 8th February, 1874, in
respect of Gujarat, 1ssued under grti-
cle 356 of the Constitution by the
President, for a fuither period of
siXx months with ¢ffect from 1lth
March, 1975,

SHRI MORARJI DESAI (Surat): I
have never heard a more callous ex-
planation of extending the President's
rule for a fuithar term of six months
after havimng it for a year
in the State of CGujarat I do not
understand why the Government could
not have held the elections 1n Feb-
ruary itself when the delimitation was
already over by Decen ber, voters® lists
had been pieparcd and the returmng
officers have becn apucinted Thete 1s
no 1cason whv the situation demanded
that the election could not be held I
could not understang it except for once
reason  There was a feeling on  all
sides almost il sides that there was
going to be a snap poll for the Lok
Sabha somewhera in the month of
Mav  And if that was the intention
ong could understand the postpone-
ment of the Gujarat elections To me
to hold them along with the Lok
Sabha elections could have been un-

derstandable I would not have
objected to that 1f they had
said that There could not

have been a snap poll m
Filnuary at all whoever might have
talked about it It wa~ not possible
constitutionally nr otherwise But the
fact that the Government went on
hurryving up the preparation of the
voters’ lists n a very indecent man-
ner and practically not allowing manv
voters to come An the lLists on account
of that hurry also ent colour to thy
belief by almoct a1l sides I and
several other friends in Guijarat who
are public servants have been warmng
the Government during the last four
months that if they do not hold the
elections now, befors the President's
rule is over by the I11th of March
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Gujarat will pav: to agitate for it be-
cause it cannot do without represernta.
tive Government in Gujarat merely
becauge the Governmenrt of India does
not want it. This is what we have
been telling them. They did not do
anything so far because of this feeling
that they might hold them together in
the next 2 or 3 months, But now 1t
is very clear that there is going to be
no snap poll, That 15 what the Prime
Minster herself hus svid, She said
that she had said that all the while.
But it was almost always said as if
it had a double meaning,—‘we have not
yet decided,’ “I cannot say that,—
something like that. That was what
was sald all the whole that lIent
colour to it. But now when they are
extending the Proclamation for fur-
ther six months iney don’t even say
that elections will be held in these
six months. I can undeistand even
that because now there is no question
of establishing immediately a repre-
sentative form  of Government n
Gujarat as elections bhave not been
held. Therefore the President’s rule
has to be there for 1urther six months,
That 1s how the Govceinment has
arianged for it But if they said that
no election will be held before the
end of May—tlicy cannot be held after
the end of May for, mun-oon will be
coming,—that racuns, another =ix
months extention w.ill have to lLe
given and the elections can be held
only next year, That will be the
position I don't sce w!y Government
has got to do this excejt for the fact
that they are verv tihappy about
what hag happened in Gujarat and
they want to punish Gujarat for the
revolt that it had wnade against the
mighly Government last year and
forced its hands for rumoving the
corrupt Ministry und also to dissolve
the Legislative A<sembly That s
what they had donc and therefore thev
wanted to teach a lesson to Gujarat,
But T hope and trust that Gujarat will
not put up with this kind of injustice
which is not as per the Constitution,
or any sense of justice or propriety,
And therefore, there will be an effort
put in by the people of Gujarat to see
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that Government holds elections be-
fore end of May whether they want
to do 1t or they do not want to do it.

So, this 1s what the people of
Gujarat are determined to do, as far
as I see 1t.

Now, the argument that because of
drought or famine elections coulg not
be held 1s simply a dishonest one, if
I may say so. There have
been famines in the past and
elections had been held. There
has been severe famine in some
districts at a tima but not throughout
Gujarat as 1t 1s happening this time,
but there have been, as I said, very
severe famine, 11 seve.al districts and
elections have been held, There have
been floods TIhere have been great
calamities to he faced by the people
which they have bravely undergone.
And yet ele.ttons huve been held
But what have trey done when they
say that drought does not allow them
to hold clections?

There are Coipoiations which are
suspended w w12 fnzre are no elec.
tions held, The district panchayats
also are under Lu.p2uson where there
are no elections ield, How are they
prevented from being held I do not
understand at all. In cities, there 1s no
drought Why snuld th: Corporation
elections not be held. All this shows
that Governmen' wuan*~ w0 teach 1
lesson to Gujuarat. Well, et them trv
to do -0, warthu - Guja at lear-  a
Jesson or whetheor the  Jovernmep.
learns o lescom has zot to be  seen,
These ate mitters wr wn can not be
left alone like th.. {or the people of
Gujarat and there ;- no doubt about
it. I would, therofore, request the
Government to conuder tnis and have
some prudence m thiz; motier and not
gohead on the path of unconstitu-
tionality winch ‘hev have chosen to
tread. This is why I have risen to
make a prot~st cn the extension of
the President’'s Ruic 1> Guyarat. Of
course, it will be carried; they will
have it: the¥r nfertwon, as it has ap-
peared in the papers already, is not
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to hold the eleclions even now, This
is what the paper says. And it is
obvicus also from the statement which
the Home Minister has just now made.
It is therefore that I am saying that
even if the drought conditions which
are there are to be looked after pro-
perly—(the Minmster says they are
looked after properly)—for looking
after them prop.riv, the people's Gov-
ernment 1s required there, Otherwise,
that cannot be lioked ailer properly.
What 1s happening now? He has
stated that there wre 4,000 works but,
9,000 and more villages have already
bmen declared as scarcily  affected
villages. The Go.ernment itself has
said that there are 13,000 willages
affected by scarcity out of 18,000 vil-
lages, And vet, they tave not dec-
lared the rest of tae villages us scar-
aty affected willages  They them-
selves have said that more than 20
lakhs of people w:ll nave to be pro-
vided with wors  What has happened
in this matter .n ths very month?
There are only 6 iikhs of people who
are given work. When we drew tae
attention of 1h¢ Government in the
last meeting ot the Adwvisory Com-
mittee for the -carcity conditions
which the Government has appointed
in Gujarat (only two meetings had
been held so far) we told them that we
must have more < 1ryty worke Then,
a few mole have bern given, But.
this will not solve the problem at all
Thousands of atile have died The
Home Minister sav. oaly a few thou-
sand cattle have hery hifted to South
of Gujarat for maintenance from other
parts. There are 87 lakhs cattle in
Gujarat So what iz the meaning of
telling us that a few thousand of these
are being shifted to Surzt District and
Ritlsar District for raintenance du-ing
this scareity neriod” I cannot unier-
ctand this; thoneands of cattle are
dving for want of rot only fodder wut
also for want cf water., Water scar-
city is very acute in several areas
However capable the udministrators
may be 1 have abenlutelv no quarrel
sbout their capacity—thev carnot
have the Imagination and thev can-
mot have the urge to sce the sufferinga
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of the people and the cattle in the
proper perspective as the representa-
tives of the people could see it
Things will become terrible in the
coming months, specially, in the
months of May and June, People will
die like fhies. If it comes to that and
they say that the President’s Rule
will continue, then the people of
Gujarat cannot bear to gee this at ail.
It 1s rather better to die heroically in
fighting the Govrnment than to die of
starvation as a result of this kind of
mmjustice inflicted by Sovernment on
the people of Gujarat,

Thercfore, 1 request the Government
to be wise enovgh—there 1s still time
for that—and il they -lo nol want 10
do so, then let them face the conse-
quences which they will have to face.

DR, MAHIPATRAY MEHTA
(Kutch). M1 Deputy-Speaker, Sir,
with sincere eiforis and  with all the
attention at my command, I was just
betening to (he¢ spe~ch of the hon
Member, Sarn Morvarjibhar n this
«tyle If he wri: in power, would
he ever have the elections The same
thing would have bappened as he just
now said I cannat understand when
he just now * ud that in the coming
months, that is. May and June, the
people will be Aying and a most severe
condition will prevail there And, at
the same time, he also demands elec-
tions over there

Sir, he had come to Kutch, my
constituency, But. he has gone to the
greenhelt  a1us. Let me remind
him also that drought is never in a
stationary condition. It gradually goes
on increasing, As stated by Govern-
ment, in the beginning, there were
<ome villages—n few hundred villages
In Kutch proper they declared 639
villages but gradually as the necessity
arose they decloved the whole of Kntch
as such, The number of villages
which are derlared 18 9,000 and the
number is going to be 18,000 out of
the total 18,000 villages in Gujarat.
1 am for the elections. 1 am not for
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the bureaucracy. But let me tell you
that the first thing that is required to
be done from lhe humanitarian point
of view is protection of the life of the
people and the whole attention of the
Government should be devoted to fight
this drought situation on a war-foot-
ing.

Sir, it is not the first year of
droaght, It is the continuous fourth
year in my constituency. Not only
that but also it is the seventh in the
last eight years 8ir, he 1s right when
he gays that the condition of the poor
people is very critical and the atten-
iion of the Goverament should be
focussed to fight this situation on a
war-footing, I know there are cons-
trainis of finances, etc. but let me pav
my regards to the burzaucracy from
Advisors to the Collectors and the
Famine Commi.-1oner they are doing
their uimost to tind within their limi-
tations of what they have been given.
[ know tie lmaitation, yre there with
them and because of those limitations
we are handicapperd. I wis here and
shouted like hell gbout the condition
of my constituency and the Govern-
ment talked of removirg 20,000 cattle
from that area as 1f they have done ..
huge work, I+ is nothing. There are
'one million cattle heads out of which
only 20,000 are being removed, We
requested that four 1o five thousand
more may be removed as there was no
grass but there was no response. &
can understand this aspect that Gov.
ernment is not doing what they
should do but as far as the elections
are concerned and as far as the exten-
sion of President's ruvle is concerned.

. T would not have done. At least 1
can hoast of my constituency. Sir, we
have fought all the elections with
hundred per cent result so far. In
1972 C C. Desai died and inspite ol
"the drought bye-elections were held.

Let me remind you of the corruption
which prevailed i the name Congress
Ministry. I had charged that Minis.
trv on the floor of the Assembly, In-
spite of that after 1971 uptil this time
whatever drought we have fought, I
must say, there is not a single case
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of that type. During that period girls
were actually supplied to the engi-
neers. An enquiry was held in Bans-
kantha elections. I do not want to go
into the details of those dirty things
over here and do not want to wash
toe dirty linep of cach other, But one
thing is there when pzorle leave their
humanitarian point of view and talk
of only getting pouucal gains chal-
lenges will be there. The challenges
will be fougat. We have fought the
challenges under dithcult circums-
tances, We are not afraid of elections
Inspite of all theur edforts Cong. (0),
the ‘0' has bhecom: bdigger and Con-
gress has become srmualler, It is the
frustration thit .nakes them speak
Sir, 1n Kuteh, ther: 33 another pro-
blem. At present clectiiaty 1s  the
most essential thing which is 1required
to save the crops, The Gujarat Ad-
nunstration :svs that there are no
conductors. Tae Gujarat administra-
tion 18 not bemy supphied with the
coductor, Tt 13 a ve'y 1important
problem, Because of the energy ecrisis,
the prices have gone up. Sir, if elec-
trieity 1s not .unpied to thi. area, it
will be very difficult tn save the crope.
The people have beca sufiering. Tlere
is shortage of ihese .onductors. It is
the fundameatal daty of the Govern-
ment to see {na thiy is provided. Un-
fortunately, there i1s no deveclopment
cquilibrium as far as this region is
concerned Sio, 4 cre or> districts like
my constituency v-hera only 23 per
cent of the 2rea hus ben electrifiad.
I wuuld reming about this to Shn
Morarii Desai, Sir, my rcquest to the
Government is, provision of electricity
should be given priorvity in this area.
Lot us reach at least ine average, Sir
in wpite of the drought. in spite of ihe
severe drought, the people are putting
in hard labour in Kutch, There is
acute shortage of water. In spite of
that. it is estimated that 22,000 tonnes
of wheat will be produced in this
area. Sir, peonle in this area are liv-
ing in half-starvation conditions. Eight
K. Grams of foodgrains is not suffi.
cient at all, There is no other souree,
Sir. the relief team which visited this
area found that roots are being boiled
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and being taken by the people. This
is because there s no c¢ther alterna-~
tive. Only eight grams is being giver.,
This is not at all suffictent, Therefore,
Sir, I would request that this 22000
tonnes of wheut which is to come
should not be allowed to go anywhere,

1 would also like to draw the atten-
tion of the Government to another
thing. Teachers are on agitation, Thc
educated population i: on agitation,
Sir, the Sen Commuttce report has al-
ready come out.

15.58 hrs,
(SHRI ISHAQUE SAMBHALL 1 the Chair)

Sir, I would 1oquest the Govern-
ment that they should unplement the
recommendations of the Sen Commmt-
tee in to to, This will help in remov-
ing the discontent among the edu-
cated young peopls,

Sir, I would also draw the attention
of the Government to another pioh-
lem, namely watee, Su, we find that
in Kandla, so many industries are not
coming up. It ic not possible to pro-
duce soda ash h~cause there is no
water Sir, I was talking to the
General Manager of IFFCO, Because
of noun-availabil:iv «{ water, tiev mie
postponing the sotting up of the Rs,
60 crore sulphuric auid plant, There-~
fore, Sir. I would requrst the Govern-
ment that thev should pay special
attention to this There is the lower
Macchu project, Sir, the lower Mac-
chu barrage should be constructed
and water shoull b2 made available
Sir some people ore protesting againet
it After all, Kuteh is a part of
Guijarat. Therefors, +his project should
be taken up. The Kandla project
which js cominz up is also a natimal
project,

Another important thing which I
wanted to mention is in re-
gard to cotton. The other day,
there was a Calling Atiention
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in regard to this, Sir, the
Government have been giving
protection to the textile industiy.
During the last two yrars, the textile
industry has made record profit, Last
year, they have not produced standard
cloth, Governmeat succumbed to their
threat, In gpile »f ithe huge profits
made by the textile industry, Govern-
ment increased the price of standard
cloth. The price has gone up instead
of coming down. Government goys
that cotton is being purchased or jm-
ported. They say that they want to
protect the growersz. But, on the con-
trary, they are helpiag the mill-
owners, Cottun growers are put to
trouble, These big business magnates,
textile magnates, making their profit
are patronised. They are doing this.

16 hrs.

Last but not 1:x, 1 will come to
the condition of health of the people,
I address Shiy Morarjr Desai  from
here Wit you pledsn come with me?
Let us have g tour, T will show what
1+ the percentage of tuberculosis eascs
due to the last thrre-four years  of
famme, T am not talking of night
blindness There are 40,000 people
suffering from it; but T am not talk-
g of that now Please come and st
the socio-economic condition of the
people as a resualt of the famine condi-
tions in Kutch What is the vitality of
the people” What is their life expec-
tancy” T am a mediral man, I ge~
that out of 10 palients one is a TC
patient,

SHRI K § CHAVDA:
dent’s rule a remedy?

Iz Presj-

DR MAHIPATRAY MEHTA: 1t is
never the remedy, I have never said
that, But I also say that election now
is not the remedy. This is not the
time for elections. It is not that we
are not prepared for it. We nave
fought elections and we are ready to
do it. Afler all, it js the first feature
of democracy to fight elections,



Conunuance of PHALGUNA 8, 1898 (SAKA) Continuance of 3l

President’'s Rule v Gujarat (hes.)

Let me ask: who has dissolved this
democratic setun there, the democracy
that was legally constituted, It 13
those who want to lay claun to demo-
cratic rule who bave done 1t, as the
Prime Minister rightly said. They
talk of a snap poll They say there
will not be electic at all, that st will
be like Banglidesh and so on,

I would say this If the Opposition
had been able to give 2n alternative
government, manv of the drawbacks
of the Congress would a'so have gone,
But unfortunately, the Opposition
never rose to the cccasion, But tney
are now talking o democracy which
they have not accepied They oppose
only for opposition’s sake.

Here 1s a con.reie example The
same people who dissolved the demo-
ciatic governmeutl there are tiyinz to
do it all aver Indw, tiying to create
chaos, playing into the hands of fas-
cist and 1eactioner, elements, Wherr
the need of th2 hour ' Gujarat s
work gn hummdaray piounds  they
how! for clectiyy  Unfortunately, men
hhe Shrr Mor w1 Do a1 threaten Gov-
ernment and  ay they will have to
face the consequences, I am a small
man I cannot chiieng~ Shri Motarin
Desat  But 1 mine  request to hine,
Let us see the concequences in mv
constituency  He cin eeme to Kutch
and let him launch the satyagraha
thete, not anvwaete else, I will 1n-
vite him, Let him stait from Kutch
and see what happe a3, what the conse-
auences will be theie  Then we shall
sepx about the future I say that it
Government hid declired that elec-
tions should he held now, T would
have opposed it T helang to the Con-
gress It ic mv  arJdituency mv peo.
ple my volers vho have elected me
On their behalf, T -ay that what Gov-
ernment have Anne 18 the right thir-
and 1 support tniz Reunlution which
gseeks to extend Precilent's rule for
six months

e s wpbn -

= e m mene e e

President’s Rule in Gujarat (Res.)

*SHRI KRISHNA CHANDRA
HALDER (Ausgram): Sir, I oppose
the Resolution which has been intro-
duced by the Home Minister in this
House seeking to extend the Presi-
dent's Rule in the State of Gujarat
for another six months, I oppose it
ang oppose it with all the emphasis
at my command.

D1 Mehta and a little while ago and
while answening the Debate on the
President’s Address, the Prime Minis-
ter Smt. Indira Gandh: hadq started
their speeches by an ouiright condem-
nation of the Opposition parties. Both
of them tried to describe the move-
ments of the people as a menace to
Democracy, But 1 would like to re-
mind them that nur Comnstitution does
not have any provision for recail of
the clected representatives of the
people when they find that the Govt.
cun~tituted by ~uch representatives is
acting 1n a corrupt way, against the
interests of the people and in an un-
demociatic way Becuuse of this
latura, 1) people of Gujarat had
1a1sed their voie: and had launched
amtation to oust the corrupt Congress
Govt and to save democracy from
their  clutches Such a movement
cannt he desec el as anti~-democratie
1'1et because 1t does not sw:t the Con-
giess Govt It ¢ equally unfair to
spread canaid, a2ainst such peoples’
movecment or dub them as anti-
d- mocratic,

In Sept 74 when the then Home
Muu'er Shi1 Um: Shankar Dikshit
had come befire thic House seceking
a cix-month extonsion of the Presi-
dent’s Rule, then 1 had said on 6-9-
74 and I quote “I want to say that
there must not be any President's
Rule anywhere in our country. When-
ever anv assembly is dissolved, the
carv-taker Govt should be establish-
ed without the power to pass any im-
po*tant legislation and elections should
be held with in a month or two. This
is a democratic procedure practiced
everywhere in the world” Once
again we find that thr Home Minister

*The originil speech was delivered in Bengali.
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hasg come beforz the House not to
announce elections in Gujarat but to
seek a further extension of the Pre-
sident’s rule for another six months.
In other words he wants to perpetuate
the rule by bureaucracy in Gujarat by
another six months,

Sir, before the debate was initiated,
my friend Prof. Mavalankar and other
hon'ble Members had pointed out that
the way the Home Minister had ine
troduced the preposal before the
House, it was wholly against the
spirit of the Constitution and 1 fully
share their views in the matter, The
Prime Minister and the Home Minis-
ter are trying to make the opposition
parties responsibl: for all ills in the
country and they are trying to sug-
gest that peoples’ movements are anti-
democratic. I would like to remind
this House that in 1959 a Communist
Coalition Ministry wos in power in
Kerala. Then the present Prime Min-
jster was the Presidenr of the Congress
Party, She had jormed a “Bimochan
Samity” toppleq the coalition govern-
ment from power thrcugh agitation,
It is a pity thar in 1958 Smt. Indira
‘Gandhi's actions were all democratic
and today when the people of Gujarat
and Bihar are trying to oust the cor-
rupt Govts. in their respective states,
the agitation is being dubbed by the
same Prime Miunister as anti-democra-
tic. The former Home Minister Shri
Dikshit had given a firm assurance to
this House in Sept. '74 that elections
would be hold soon in Gujarat but by
introducing this motion the present
Home Minister, has completely gone
back on the solemr sscurance that was
given to this House by the former
‘Home Minister, Both the Home Min-
ister and Dr. Mehta have said that
elections cannot be held in Gujarat
because of the prevailing famine and
drought conditiong in the State I
would like to tell them that if they are
genuinely interested to serve the
‘people Bnd glve them relief from the
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famine and drought difficulties then it
is imperative that they must first give
the people of Gujarat a representative
Govt, A Govt, run by Govt, officials
can never be ‘a substitute for one
where people have iheir own represen-.
tatives directing and guiding the ad-
ministrative machinery of their state
and in their own interest. A bureau-
cratic Government{ has its in-
herent  weaknesses, Last year,
all the states which had re-
presentative Govts. secured from
the Centre a helter share of their de~
mand for foodgrains against those
which were under the President’s Rule_
Last year, M.P, Govt, got 73 per cent
of their demand, Hihar 62 per cent,
U.P. 68 per nent ete, while Gujarat
got only 35 per cent of their demand
for foodgrains. 1 huve no doubt that if
Gujarat hag a representative Govt,
instead of beinz under President's
Rule, they too could have secured for
themselves a better share of their de-
mand. Not cnlv this, the 81h Finance
Commission has recommended that
Centre would give assistance to the
States for meeting famine and drought
conditions. But here too. the Govt, by
officials in Guiarat eould not obhtain
adequate funds from the Centre for
dealing drought tnd famine condition
in the state, Cargpress leader Shri
Jivraj Mehta. M P, and Shri Ghana-
shyam Oza, both “ormer Chief Minis-
ters had joined their woice with the
opposition to point out the inadequacy
of the relief measures taken by the
Centre to deal with the situation in
Gujarat. Thev had even said that due
to interferene hy the Govt. machi-
nery. they were not zble to act pro-
perly to rive relief to the prople and
at one stage it was reported that they
had threatened to hring a resolution
with the opbposition support to pin-
point the aforesaid defects,

DR, JIVRAJ MEHTA (Amerli): He
is wrong and the sllegation is entire-
ly unjustified.

DR, MAHIPATRAY _MEHTA,; He
says he is wrongly quoted,
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SHRI KRISHNA CHANDRA HAL-
DER: His views appeared in the Hin-
dustan Times dated 1{7th January, 1975
as under; —

“Congress leaders Dr. Jivraj Mehta
and Shri Ghanshyam Lal Oza, both
former Chief Ministers, have sup-
ported the criticism regarding the
failure of the Governor's regime to
provide sufficient relief works and
the refusal of the Centre to give
adequate food and finance to the
State.”

DR. MAHIPATRAY MEHTA: You
are reading frora a newspaper,

SHRI KRISHMA CHANDRA HAL-
DER: But why did he not contradict
it eatlier if jt .5 nnt correct?

DR, MAHIPATRAY MEHTA: Many
things appear 1n the newspapers,

SHRI P. G, MAVALANKAR (Ahme-
dabad): They were in the Scarcity
Comnuttee of Gujarat, and they have
criticised the admumistration not once
bui sevcral times,

DR. MAHIPATRAY MEHTA: He
has denied it.

MR. CHAIRM AN: Piease don't dis-
turb. Let him continue

*SHRI KRISHNA CHANDRA HAL-
DER: Sir, I was trymg to say that
Gott, have pon: bk completely on
therr words for not holding elections
in Gujarst and to .ny mund the only
reason foi thiy actiwon is that the Guja-
rat Pradesh Concress Committec is
afraid of facing the people. The Con-
gress party in the State has been com-
pletely unnerved by the results of the
bye-elections that were held in Delhi,
Jabalpur. Harysna and elsewhere.
People have given their verdict
against the Congress misrule. These
defeats have given the Congress party
a rude shock, They are scared and
afraid. ‘They do not want to allow
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the people of Gujarat to go to polls.
The Congress party has no courage and
no guts to face elections in Gujarat.
Not only this. The Cungress in Guja-
rat is a house divided against itself.
They are 12 to 11 factions which are
working in the varty and even the
efforts of the Coagress President, Shri
Debkant Barua have fuiled to bridge
differences and end factional flights. Is
the opposition party responsible for
these factional fights? Will the people
of Gujarat be denied their legitimate
right of having a democratic Govt.
only because the Congress party is not
able to settle their mutual differences?
What 1s happeniny 1a Bihar. The
people are restive, They are frustrat-
ed. They are out to oust the corrupt
Govt, there, A mighty people’s move-
ment and a mamoth agitation is going
on there, Very sad and unfortunate
things have happencd in Bihar. Shri
L. N. Mishra was killed. I strongly
condemn this killing, but has the
Congress party learnt a lesson from
these incidents. Have they been able
to unite to probe iniv the people’s
grievances and pre.sde succur to
them” [s 1s not a fa t tnat Shri Jagan-
nath Michia, brother of late Shri L, N.
Mishra. and other< are trying to oust
Shri Ghafoor from power? Why
should people suffer just because the
Congressmen cannot end their fac-
tional fights?

Sir, the Primie Mimister has ridieul-
ed th. Opposition parties and has com-
pared the peoplc’s gy lation to a per-
son wno has the head of the CPI(M),
heart of tie socinbi-ts, the legs of
Jana Sungh and so on and so forth
The Consress Govt and particularly
the lesder of the Congress party cry
hoaise about international to-existence
between nalions and ideologies. But
she is too intolerant to apply the same
principle to deal with situations at
home When the United Communist
party had formed & ccalition govt, in
Kerala under the leadership of Shri
E. M. S. Nambodaripad, Smt. Gandhs
could not tolerate the co-existance

*The original cpeech was delivered in Bengali.
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and as I have already said, she con-
spired and brought zbout a fall of the
Govt, For ilwo terms, United Front
Govts, were formed i1 West Bengal
On both these occaswns, the Centre
conspired, created obstacles and bro-
Govts, there, Whenever the Opposition
govts, there. Wheneser the opposition
parties unite to uphold the cause of
the people, the Centre ridicules their
efforts just because they have no
genuine faith nor intention to fol-
low the principles o4 co-existence
which they preach (o others. But 1
must tell Smt, indira Gandhi that des-
pite all possible atrocit.es—you know,
Sir, during the last fow years 1more
than 1,000 CP1(M) wcrkers have been
killed in West Bengal—we are suc-
cessfully contiaming ocur  mission to
serve the people of {ne State and I
must congratulate the Prime Minister
that at least she has cared to describe
my party as the brain of the Opposi-
tion (Interruptions),

Sir, I would complete my speech 1n
a couple of minutis and I dont want
to repcat what Stri Merarn Dewar has
said. 1 would only 1citerate that the
people of Gujarat ure ¢ aving for a re-
presentative Govt and, therefore,
elections sould be hel|i there without
any further luss cf time. The bure-
aucracy there 15 wholly unable to rise
to the expectations of the people.
Many Central Projects have not been
implemented, The people of
Gujarat wanted an Atomic
Power Station at Tarapur, This has
not been given to them. The demand
for a medical college at Bhavnagar has
not so far been tccepted. The Tara-
pore-Bhavnagar rail link has not heen
sccepted, hut despite all these, the
Central Govt. are trying to tell the
people that a good lot of progress has
been effected in Cujarat during the
President Rule, But js it not a fact
that depite th» commwon knowledge
that thousands of mill workers are
still without any work, the Govt, have
failed to start a third shift in the
textile mills, The prices of essential
commodities have gone up very high
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particularly that of coal, causing im-
mense suffering to the people in gene-
ral and 10 the low vaid in particular,
The education policy is being chang-
ed without consuiting the education-
ists, teachers and professors and na-
turally as a result of this both students
and teachers arc unhappy about it.
They are agitating ag-anst this policy.
Whije t te whole state 1s suffering from
famine, the Govt. under the plea of
mobilising internal iesources have in-
creased passenger faie and thereby
have mmposed a barden of Rs., 11,23
crores on the peopse, This is unjust
and unfair and I protest against it.

In the end 1 >trongly oppose the
motion and Jdemand that elections
should be hold in Gujurat without any
further delay. Unless tis 15 done,
the people of (iujurat will unite and
they will fight for thewr democratic
rights and with the <upport of all they
will finally achieve thar objective.

SHRI NATWARLAL PATEL (Me-
lisana); Mr. Chairman, here is a
resolution moved by the Home
Minister for the extension of
Pregident’'s Rule in  the State
of Gujaral. 1 am support-
ing this Resoluticm 1ather I am com-
pelled to support 1his because looking
at the present cjtuct:on prevailing in
the State of Gujarat it 18 a wise de-
cision taken Ly thc Governmant of
India to cxtend President’s Rule in
that Statc,

Some three months back the Govern-
ment were seriously tlnking of hold-
mng the electiong mn the month of
March because then the situation was
coming back to normal. But at pre-
sent the situation in Gujarat is not
one which is conducive to the holding
of elections. A number of villages in
Gujarat have been affected by famine
and I am sure most ¢f the hon. Mem-
bers of this House are aware of that
situation,

A point of order was raised why the
QGovernor of Gujarat or the State ad-
ministration 8 not consulted in the
decision. So far as the Governor Is
concerned, he {5 always in touch with
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the Government of India and the
Government of India is always in touch
with the Governor ang the State ad-
ministration, 5o, accordipg to me,
there 18 no necessity 1o consult the
Qovernor or the Stute Administration
in arriving at this decision.

Some hon, Members of the oppos:-
tion have alleged that this is a poli-
tically motivated declsion. It 13 not
at all politically motivated, 8o far
as elections are conceined, we are 1n
@ democracy ani we are never afraid
of the elections. On i e contrary, we
invite elections in the namc of demo-
cracy. Those on the other side who
are now seeking elections, let them not
forget thal in the nngt there was a
popular government i Gujarat, Some
hon, Members of the Opposition,
Including some members of the dif-
ferent States, tried 1o topple that Gov-
ernment, even theuzh it was a popular
government, Ay that {ime I hud told
the Opposition members that they are
committing a .in un d-nocracy by de-
priving the pesple of Gujarat of their
popular gove.nment, But, at that
time, they were nnt prepared to listen
to us and thev did what they liked,
Ultimately, they are understanding
that when there is no popular Govern-
ment in the State of Guiarat, there
will be the President's Rule, There
wag no other alternitive except the
President’s Rule in the State of
QGujarat.

I would like to hring to your notice
one thing more. So far as the Oppo-
sition leaders are corcerned, at the
time of toppling the popular Govern-
ment, they were tlling the people of
Quiarat, “Topple this popular Govern-
ment, The vopular Government is
useless. The Governor’s raj will be
better for the veople of Gujarat as
compared to the popular Government ™
Deliberately, they indulged in that
propaganda, Today, they are shedding
corcodile tears for a popular Govern-
ment for the State of Gujarat. (In-
terruptions)
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SHRI NATWARLAL PATEL: What-
ever | am saymy, I am saying as a
representati~e of iy constituency, as
a representative of ine people of
Gujarat, as a4 1esponsible member ox
thi, House. 1 am not furnishing false
statements. I am furmishing truth on
the floor of the Hou-e They may or
may not like it.

So far as cleitions i Gujarat are
concernud, they aie <aying that we
are not prepaicd {ur elections and
that 15 w 3¥, dehiberately, the Govern-
ment of India 1s cxtenaing the Pre-
dent's Rule 1o the State of Gujarat
and they are 1wostuoning elections.
Most humbly I would hke to bring to
your notice ihat <o far as Gujarat is
concerned and Gujarat Congress 1is
concirned, for decades. we have serv-
ed the people of this ccuntry without
power. We are nnt power-oriented
people We can serve the people
without power. We may lose or win
elections. Election i a game and that
is in the hands of people. If we are
elected to any ncsition, to the Assemb-
ly or to the Parliament in Delhi. we
serve the people, So far as power is
concerned, that is mere an instru-
ment in the hands of the Congress
party to serve the people, If there is
no power, sven then we serve the
people. I would like to assure the
hon Members on that side that we
are never afraid of elections, We are
not going to run away from eledtions.
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It is not true to say that this deci-
mion ig politically-motivated and that
the decision has been taken in the in-
terest of the Congress party. We are
not afraid of clections, If elections
are to come tomorrow, let them come
today. If the elections are to come
today, let them c~ome just now. We
are prepared to face the elections. We
are never afraid of elections. So far
as this decision is concerned, it has
been taken in view of the grave
drought situation The drought situa-
tion is so grave 1n the St~te of Gujarat
that there are a number of villages
where we have to provide drinking
water, After one onth, what will
happen, I have no words to explain,

So far as the Opposition 1s concern-
ed, they concentrete unly on elections.
They talk of electicns only They
have no time to talk about the condi-
tion of millions of people. They have
no time to talk about the famine-
affected people. drought_affecteg peo-
ple, who require water, who require
arrangements {o be made for famine
relief works, who require fodder for
their cattle, etc ctc. The Opposition
people are onlyv thinking about elec-
tions, how to survive for coming
months, how tn survive in the State
of Gujarat,

The pecple nf Gujarat are not both-
ered about elections. They are both-
ered about their gurvival, They are
facing many hardships Those who are
aiming at Ganihinagar are only for
elections, They should keep the fa-
mine conditions of the prople of Guja-
rat in mind They should not kecp
elections in mind, If the elections are
not coming trday, they are bound to
come tomorrow, Ii is a game. We
have to face 3t buldly.

So far as Gujarat is concerned. as I
said just now, the famine conditions
are very grave, As a matter of fact,
90 per cent portion vf Gujarat has
been affected by famine Not only
that. There are ~ome villages today
where they do not find scarcity of
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water, But after one month, in the
days of summer, I understand, there
will be no water in these villages. So,
the present administration of Gujarat
will have to provide drinking water
for them., My hon. friends here can
go to Gujarat and see the situation for
themselves; they may visit Kuteh and
80 many other districts which are
severely affented and see the position
of the people there, how they live,
They are crying for their survival
They are not crying for anything else,
They want drinking water facilities;
they want fodder for their cattle; they
want to survive, I understand that
this 13 a peculinr situation in the
State of Gujarat which has never been
seen by me or Ly the people of
Gujarat before. In that context, I
feel that there is nothing wrong in
the decision taken by tne Government
of India to postpone the elections and
to extend the Prcsident's rule in that
State for another six months. You
cannot say that it is politically moti-
vated, Nothing is politizally motivat-
ed When we do something, you al-
whays sllege that it is politically mo-
tivated. This has become your prac-
tice and we hove been hearing it for
a long time, 'That is why, we are not
astonished

So far as the professors in Gujarat
are concerned, they are struggling for
something; ‘hay have gterted some
agitation, (Interruptions) 1 would re-
quest the hon, Mmnister to see that the
Government of Gujarat aceept the re-
port of the Sen Commisston, I un-
derstand that, if that is implemented,
the problems of the professors—Mr.
Mavalankar 15 not in that profession
now; I am talking about the other
professors there —will be solved and
they will be henafited,

Before I conclude, I would request
the hon. members on that side to for-
get everything 0 far as Gujerat is
concerned, Irrespective of party affi-
liations, we have to wark unitedly to
tace this challenge of drought, This
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is & natural calamity. The Govern-
ment of India and the Government of
Gujarat alone will not be able to solve
thig problem. It can Le solved only
unitedly, with the cooperation of all
party worke.s and the millions of the
people of Gujarat, Dy the grace of
God, 1 hope the difficulties will be
overcome and cverything will be all
right.

SHRI PILOO MODY (Godhra): Mr,
Chairman, Sir, {0 begin with I would
like to condemn this Government for
having brought sorward this Resolu-
tion to extend the President’s rule in
Gujarat without nroper Constitutional
procedure, I am stating without
hesitation that T am not satisfied with
the ruling given by the Chair; I am
not satisfied with the arguments ad-
vanced by the Home Minister; I am
not satisfled, even as far as common
sense goes, with the arguments ad-
vanced by the Central Government
that they can arbitrarily extend the
President's rule without having got a
proper report from Gujarat explaining
the conditions in Gujarat and stating
categorically the reusons why it is
necessary to 2xtend the President's
rule in Gujarat,

1 have heard the speech of the Home
Minister, I would have welcomed a
discussion on the drought situation in
Gujarat. It would have been a more
honest exercise, because what we have
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Yet, it did not interfere with the elec-
tions, What has one got to do with
the other? I cannot understand, it
there is a drought, people cannot go
and exercise their vote? I cannot
understand when there is a drought,
we cannot go and campaign., On the
contrary, people collect at the works
and 1t 13 easier to go and explain your
policies to them. If nothing else, it
helps during the course of elections.
I am talking about campaigning. So,
what 1g the difficulty in holding the
elections in Gujarat when the drought
is going on? Are you suggesting that
President’s rule is better to tackle the
drought situation than a popular
government? Because, if that is what
you are suggesting, then I think you
might as well dissolve yourself. We
have a serious food situation in the
country and I am sure the President’s
rule will be able to tackle it better
than you all people sitting on those
Benches. What is the rationale of
your argument? Because there is a
drought you cannot have elections?
Because there is a drought you can-
not have a popular government? Is a
popular government—my friend, Mr.
Huda just now asked.-less capable of
supplying water to the people of
Gujarat than the President's rule or
the Home Ministry? Is a popular
government lesg capable of providing
more food to the people than the
President’s rule or the Home Minis-
try? Can the Home Ministry provide
more grass to animals in Gujarat
than a popular government over
there?

As for wages and works the Home
Minister can never miss an oppor-
tunity, any little opportunity
for making
to get &
Jose it
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Becauge if you have not, I invite you.
Come with me, I will show you and
perhaps that will make the butter
me}t in your month and may be you
can taste a little of this suji which
you are so generously dishing out to
the people of Gujarat. And in order
to understand that, without water,
you cannot swallow it. And, where
is the water? Therefore, to trot out
the drought as an excuse for not hold-
ing elections is nothing but just a cock
and bull—a political cook and bull, a
constitutional cock and bull and a
parliamentary cock and bull, because
the fact of the matter is that if it is
to be measured from the point of
view of what the President’s rule has
done for the Harijans and the Adi-
vagis, go and see. The Minister said
that this is the severest drought that
has ever taken place in Gujarat be-
cause it suits his argument for with-
holding elections. Yet, what has the
Central Government done? I would
Iike to point out to you the concern
of the Central Government for the
severest drought that has hit Gujarat
in a century. They have advanced—
advanced, mind you—advanced monies
that were already allotted to Gujarat,
to the tune of Rs 145 crores—
Rs. 14.14 crores to be exact. This
money, if you had not advanced it, we
would have got it next year or the
year after. What favour has the Cen-
tra] Government done to the Govern-
ment and people of Gujarat by ad-
vancing this money? Over and above
that, nothing. Yet, it suits him to
describe it as the severest drought
that has taken place. The Gujarat
Government is now spending at the
rate of Rs. 2 crores a day. They have
in all spent Rs, 39 crores on drought
relief. How long do you think this
money is going to last? Then the
Minister says a generous thing, ‘Noth-
ing will be stopped for lack of funds’
Mr. Minister, prove that statement.
Every single work that I have de-
mpanded and which needs to be carried
out in Gujarat heg been withheld,
postponed pnd denied for lack of
funds and yet ‘this sort of-pompous
statemant is made in opder to none
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vince everybody and make a propa~
ganda to say, ‘We are doing everyth.
ing we can’ The President's rule,
can be understood by anybody who
understands democracy, has got its
own severe limitations. President’s
rule cannot frame policies.
President’s rule cannot alter policy.
President’s rule cannot take intiative
in matters where the popular will of
the pcople and the popular demands
of the people demand certain things,
These are decisions that can be taken
by only popular Ministry. These are
decisions which can be taken only by
politicians in caucug and it is these
decisions that are not being taken
which are being postponed month
after month, six months after six
months, because the Congress party
1s too fecble to face an election 1a
Gujarat Thig 15 the sum total of tne
conclusion; they are afraid; they mie
petrificd; they could not form the
Commuittee. Sir, and only recently
that committee was finally formed in
which everything which cver existed
in Guwiarat has been joined together
and put into that Committee, includ-
ing Mr, Natwarlal Patel, Where is
Mr Natwarlal Patel—who is the Tni-
bune of the people, who is the ser-
vant of the people—who was saving
something so strongly about Gujarat
only a few minutes ago? He does
not even smoke, he cannot, and so he
cannot make the excuse that he has to
go out for a smoke. I am glad you
returned, tribune of the people, ser-
vant of the people. Please come and
sit down and listen, He was not con-
sidered fit to sit on the Executive
Commuttee. Thas is the position.

Therefore, Sir, these cock and bull
stories have been brandied about.
That only shows that the Congress as
party is weak and feeable to face the
the people. Let me assure Sir, six
months later you will be weaker still.
In another six months later the posi-
tion will- be even worse and after a
year and a half from pow you will
net be shle o face them &t all. And
it it is two years from new, you
wghld have evaporated. So, go on
postponing it every six menths, svery -
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six months thinking that the position
will improve.

If drought is what you are really
concerned about, may I tell you, this
decision of yours is not going to help
the drought situation at all”> You need
popular demands to be fulfilled, de-
mands which are basically of a poli-
tical character. There is the demand
for subsistence and the Home Miuis-
ter said that a minimum wage of
Rs, 3 was given. Kindly send me the
names of anybody, the scheme where
oy you granted Rs. 3 daily wage to
anybody in Gujarat. This is not being
given to anybody 1n Gujarat, not even
a single person who is on relief work
i Gujarat. This is being spoken of
only for consumption for the galleries.
Send me the name, .

S8HRI NATWARLAL PATEL- 1
will give you the names.

SHRI PILOO MODY: You will
please send me ten names.

SHRI NATWARLAL PATEL: I can
© send so many names,

SHRI PILOO MODY: All right 1
shall produce it in Parliament after
checking it up You send me one per-
son’s name who js getting Rs. 3/- a
day,

Ag far as relief is concerned, he
talked about thousands of tonnes of
foodgraing that have been gomg to
Gujarat. I do not know what has
happened to that en route. I know in
villages after villages, the maximum
of grains that a person gets is five
kilogrammes a month But, 1f one is
working in a job site, I think, that
may go up to eight kilogrammes a
manth. That is the maximum gram
that a person gets per month per
'head. As far as sugar i1s concerned,
it may be a kilo per month or it may
be only 200 grammes a month per
head. 8o, all these figures have been
uduced by semebody on a piece af
paper apd you can read them out to
us, But, it has no meaning st all
You 'went 49 postpone the election;
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you have the power, the majority and
the will to do it, Say that honestly
that you are not prepared to fight the
elections 1n Gujarat and therefore you
would like to extend the period of
Predidents Rule for another six
months You want to abuse the Con-
stitution 1n you: favour Then say so.
Believe me, 1t 1s for the betterment of
you But, don’'t ftump out the cock
and bull excuse that because there is
arought you want to extend it As
far as drought 1s concerned, nothing
has been done by the centre for all
the drought that is going on.

Finally, Sir, the Home Minister said
that and I heard him very very clear=
ly that the Government has arranged
for the removal of 20,000 cattle to the
southern region of Gujarat. Even the
strongest supporter, Dr, Mahipatray
Mehta had to ridicule the figure of
20,000, because thig twenty thousand
1s just a drop iy the ocean The real
fact of the matter 1s that 90 per cent
or more of the cattle that has been
moved out has all been done by vol-
untary agencies. Why was the Gov-
ernment claiming credit for it? It bas
all been done by the voluntary agen-
cies Why should you claim credit
for 1t? Is it just to get five more voteg
in Gujarat?

Therefore, Mr. Chairman, let us
sincerely haope and let them change
this motion as follows:

“We want President's Rule In
Gujarat because we are not In a
position to face the electorate and
that we will extend it further if
we find that the position persists
like that”

Let them change the basis of the mo-
tion and I shall vote for that because.
after al}, I also have sympathy for
you because, I have been for a very
long time a Member of the SP.CA!

SHRI D. D. DESAI (Kaira): Mr.
.Chaurman, Sir, You have heard a very
wigorous speech from one of my col-
leagues, The diffculties in Gujarat
are veal; the famine conditions there
are so severe. It is true also that
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bureaucracy is trying to do" its best.
It is also true that the people’s repre-
sentatives could do better. But, there
is one difficulty which we should not
overlook. That is, whether at this
time, should much of our energy be
diverted or should be employed on a
job? There are hundreds of outstand.
ing issues in Gujarat to-day leave
apart the political aspect. We, many
of us, seem to worry about it. Look-
ing purely from the angle of humani-
tarian grounds and from the Gujarat’s
local requirements, I feel that if the
Government decides some date in the
coming few months—in any case. they
cannot hold the elections before 10th
of March—that would be better. One
of our earlier speakers has said that
Government is getting another six
months, Still there is time and elec-
tions can still be held. It is possible
that in May, the heat would be so
severe and that the difficulties for
water would be acute. One of the
earlier speaker has said about the
distress that the people will have
also. In the midst of it people may
be allowed a choice. If they want to
hold an election then they may do
so or some sort of opinion may be col-
lected and elections could be planned
for May or possibly in April-end.
There is another issue, the Govern-
ment may feel that doing so may
divert substantial personnel from
relief operations to election supervi-
sion. Then with the consent of the
Opposition, we can reach an agreed
date which could be some time soon
after the monsoons, In other words
we have two possibilities—one for
May and another during November-
December. My reason for saying all
this is that during monsoons there is
transport difficulty and it is very diffi.
cult for voters to travel distances,
Another aspect is we have a deficit in
agriculture production and, water,
This year much of our distress comes
from difficulty in cotton. Many of the
hon. Members are not awsre that the
acute distress today in Gujsrat is on
account of accumulation of stocks of
cotton which are not being liffed be-
cause of credit squeeze and the diM.
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culties which the Governmental agen-
cies are having on account of shortage
of funds. This problem should be
taken care of by the Ministry since
the Ministry under-writes the respon-
sibility for the next six months. T
would urge upon the Government to
take care of this acute distress that
our people are facing on account of
lack of availability of funds for the
next sowing. A mention hag also been
made about deficiency of water, fod-
der and other things. Here our big-
gest requirement is sympathetic and
timely approach by the Central Gov-
ernment to see that maximum quan-
tity of fodder and foodgrains are pro-
vided to the State. The present
amount of quantity which we are re-
ceiving has resulted m substantial
amount of discontent. A Jarge num-
ber of pcople feel there are nv jobs
for them as the works which have
heen taken up are inadequate for want
of funds. The Central Government
1s of the view that adequate funds are
provided but those of us why stay in
Gujarat are continuously observing
that the funds that are allocated are
not adequate to meet conditiong of
such a severe nature, In other words,
the State is deficit in regard to funds,
and in regard to availability of goods.
Even when we have money, there are:
no goods to be purchased. These are
some of the conditions which are com.
mon to any famine. These conditions
are prevailing. Just now, my friend,
Mr. Piloo Mody asked’ where is the
water?” It is true. We tried to get
as much water as possible. I believe
24 rigs have been put in operation.
They are put in different areas. Pri-
vate agencies have also done it. Work
is going on. or all sides.

Now, the question is, whether it is
in the interest of either the Govern.
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cognise the fact that there wag a de.
mocratically electeq Government. It
is true that there were gome charges
of corruption against that Government.
The Ministers in-charge offered them-
selves for investigation. In spite of
ihat, there was agilation, both by the
Opposition and by the peopfe in the
urban areas. Now, this has resulted
in overthrow of a popularly establish-
ed Government, a democratically elec-
ted Government. That democratically
electedq Government had about 140
Memberg 1n a House of some 168 Mem-
bers. In other words, it had the fullest
backing of the legislature. But, the
unfortunate fact was that some of the
Members of the Legislature or the
‘Government or the Mimster were
found, in the eyes of the people, not
sufficiently equipped to carry out the
tagkg and they were not considered to
be men of integrity. This could have
been remedied either by removing
those people or alternatively, even by
changing the Mmistry Thig was a
poesibilly, having made a serious
effort to see that the Government 1is
sent out, and having continuously made
a demang for President's Rule, once
the President's Rule was imposed,
there 1s again a demand that elections
should be held We find it a Lttle di-
'fAcult to co.relate these two Why
consistency 1s lacking? It 1s true that
we should initiate the democratic pro-
cess and we should have democratic
instilutions At least in regard to pan-
chayats, which are at the root, which
are at the bottom and which are closer
to the people, I would urge upon the
Government that they should hold
electiong to panchayats at the earliest
date so that the representatives of the
people are at proper working levels and
they will be able to aitend to the prob-
lems of the people on the spot.  Sir,
the question of municipal elections has
been talkeq about. I do mot know how
much they are really concerned about
famine and, to what extent, they will
be sble to help. Bui, panchayats are
atle backbone of our democratic sys-
temn, The sffect of not having the pan-
chayst electiong is 50 widespread; it
waiild upset the position of our party
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also. Therefore, in the best interests
of the ruling party, it is necessary that
panchayat elections are held as early
as possibie

With these words, I conclude my
speech,

17 hrs

SHRI H. N, MUKERJEE (Calcutta—
North-East). Mr Chairman, I am
distressed that the Home Mister,
whom I must credit with some under-
standing and political common sense,
has thought fit to comend, as he put
it, hi§ Resolution for acceptance by
the House. I do not know on what
computation we can accept th:s Reso-
lution My fear 1s that ever this
Gujarat businesg Government has been
showing its cold feet right from the
very beginming I cannot think any
tenable reason why in a traditionally
Congress State with a movement em-
braching a large section of the youth
aimed at reconstruction of Gujarat and
the elimination of certain elements like
a notorious former Chief Minister who
wag pushed out of the p:cture, how in
that kind of temper in Gujarat Gov-
ernment de.eloped cold feet, and per-
haps with a lack of self-assurance and
with a sense of gwlt about things done,
and undone, they found themselves
unable to order clections soon after the
President had taken over and the old
legislature was sgent packing, From
that period of time, there began a
whole sequence of incidenis which
shows how Government has no imagi.
nation how Government 1s ready and
wiling to have an authoritarian atmos.
phere 1n the country and how in the
normal bureaucratic way, they would
ask for extension of a bureaucratic ad.
ministration, because whatever the
virtues of presidential rule, it is
bureaucratic administration, It Presi-
dentfs cule had hrought benefit
to Gujarat, I hope some marks
would have been visible and
Government would not have been in
the position today to plead the cause
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of droyght and scarcity as a reason
why elections cannot take place.

I cannot imagine how in the year
of grace, 1975, :n a country which
talks 80 much about its devotion to
democratic processes—and only a8
couple of hours ago the Prime Minis.
ter was in her own way trying to be
eloguent about it—I] just cannot ima.
gine how you can in 1975 say that be.
cause of drought and distress condi.
tions, we cannot have elections. Good
government is no substitute for self-
government, This is what we were
taught when we were young; we learnt
it with every aspect of qur heart. They
have not been able to give good gov-
emmment. And who is going to expect
good government from the presidential
team or whatever there ig which func.
tions m Gujarat? We would rather
have bag government from our own
peerg than good, govenrment of bureau-
crats of a particular description. In
any case, good government is no subs-
titute for self-governmenti, and I do
not see how Gujarat can go on being
deprived of the very normal right of
having as early as possible, when an
emergent situation hag gone, to have
its own elected legislature.

We are tolg about fammne, scarcity
and all that. I cannot go into details;
I neeg not. But the simple point is:
How is this kind of argument to be
exlended? You know very well that
at least I and my Party do not happen
for reasons, which we consider to be
of national importance, to have an ani-
mug against the ruling party on every
occasion. We do not have that ani-
mus, but we have to point out where
they are going, utterly wrong, and at
this rate where they will end up. To-
day in many parts of the country stag.
vation conditions continue,

In West Bengal, for example, the
majority of the districts are starvation
districts. If purliament sets its geal
on thé argument that economic dis-
tress which is being tackled is the
reason for the postponement of the
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election, 1 wonder what is going to
happen? Al the present momént per-
haps 70 per cent of our people live,
below the poverty line. Perhaps by
the time the budget has done its job,
the budget; ix to be presented to-
morrow, 76 per cent of thg people
would be living Yelow the poverty
line. Does that mean to say that this
country will not have any elections
because 75 per cent of the people live
below poverty line and economic con-
ditions wre so distressing and dismai
that nothing can be done about it,’
elections are g luxury which we can-
not afford? I know that elections'
sometimes become a luxury which we
cannot afford. That is very true,
But is that the ideg of elections that
animates this country thet should
animate the Congress party, if it 1s
really and truely to be the ruling
party in this country and Iif it is to
be worthy of the trust which people
have given to that? Are the elections
to be only money spinning operation?
Is our envisagement of the elections
only as something where money 18 to
be spent and people have to %e
diverted from the constructive pro-
cess of work? Ig it not our ex-
perience, on the countrary that wh
elections are in the offing those w
are in the Government go about pro-
mising all kinds of benefits {o different
areas where they are interesteq for
their own return to the legislature?
Do we not find that if on the eve of
the elections a concreted effort is
made for the economic and other
development of our country, results
are more likely to follow? Do we not
intend to use elections as organim-
tional apparatus for mobilising the
enthusiasm of our people for rebuild-
ing their life and for rescuing them-
gelves from the misery in which they
are living today? Or do we think of
elections only in terms of so much
money to be collected and spent so:
that a chaln of corruption is created
Surely that is not our envisagemen
of elections. When we go in for elec-
tions we use elections us ‘s mobilising
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process for the advantage and strength
of our movgment. The Communist
Party enterg the election because it
utilises elections to secure the support
of the people and to consolidate that
support into a sustaingd and organfs-
ed shape. If politics has any serious-
ness I think that electiong should heve
that motivation.

What do we find? So many crores,
not too many crores are being given
and sb many lakhs have been collect-
ed by the non official agencies, some
relief work is going on, some people
have had to change their habitat be.
cause they perhaps have gone to work
on some relief operations some where
a lttle distant from their place of
living. Is that the reason why elec-
tions should be postponed? 1 think
on the contrary that elections could
and should have been utilised as a
method for mobilising the( enthusiasm
of the people to solve their own pro-
blems. You can give a different shape
to the elections. If in Gujarat you
cannot do so wherelse can you” 1 do
not wish to think of the Government
being in such a dre distress that in
Gujarat they are afraid of facing the
elections. May be there ary other
calculations. I cannot read the minds
of people whose calculations are some-
times a little too subtle; in any case
as it appears from the information
given, 7 have got with me this book
“12 months v President’s rule in
Gujarat”, and it trics to paint as
good a picture as it can, there is no
justification whatever for postpone-
ment of the elections, especially
when his predecessor Mr. Dixit had
given gn assurance to the House that
there would be no unnecessary pro-
longaticn of the President's rule there.
Therefore on principle I am opposed
to the idea of postponement of the
elections for such a Irivolous reasdh
which the Home Minister has chosen
to give.
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it rowra fay (i)
Yia agE, & X 9o 9 R WY
g MR A g &1 IR gF f A
w4 & fr gdwow & deedwie ¥ fag
Hfgizy v N RSV W AT E
gt o< qEfafree & St w0 fe 8,
W A Ya T AT @ @
fragamawTg AT

ot woor wx grewe : HAwEr ¥

st wearer feg : w19 X W W
wurer faw faray & s oo ST 6 L
(zrrara)

£ ATt # #§ &Y F 79 § Fr ot
o £ STfey SR A a g Wiy
& & ol g1 & fawms A W@ AS &
it s g oW
Tar X T fague § fe agi 9wl
wWH FEY wd | e 9@ § W
T AT A wEgq o &, Jg qr
o 7AW @ A R, A
ga ¥ w®w foivs & e s
wifee, a1 9@ T FOAT TET |
oft ey Wy 7 oy & For g o Tved
gq g, ®iifs 3z feelis a9 = <@
& 1 warw 9 § T o & o s w
w4, T T AW HT AT GAT ) IT Y
T AR A0 Isd A9 wfgg
e & faafedr ¥ g1 /v go-
w19 g & fow 9 & qw w1
g o

ot fre qg wgr T g e g gl
ante grea dar o o, fom YR
AT I A A uF JER
& fi7 v Av fred § 1 7@ Ty
g al ¢ foow WY ow
¥ w7 wis fedt s faar ade o
gwwt Wfewer Sfefadw g W
solt Y firwefy & foreelt fie frorft
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{oft TTarer fag)

wfeq | 3 ¥ warer fimr oy wfigg ?
T X GTOT %Y HgAT WITEY I7 AWt
wy sqrar Rfafedr & o s Iy
W e s fFra i T aw Y
gt wem g Foftes ogad, i
i wifudt & g @@ w1 W
O W g agfoad qiar s W
o ofgg fe wr Y
agl A wEy w3, folw w1 W
grar A g, T8 T ¥ W, g Ay T
wifgy 1 afeT g T8 O o) I
R

ot gark e, A e, & wr
wg fiv aoeTT ¥ wiew wre @y @ €
FAT & *ew die 78 § 1 oY aw
TR FB AT 7 77 1@ § P e
faz-=d oW, a1 @ 9=, ;W F@vT
@ ¥ 1 ol forw s fafaeet it I1x
O FHT FwE 92T 5 ST O @y
& @, W T AT TN 4T |
TR Y 1 O AT AV A ¥ @
TR § W A0 TE [ § Wy
R 9X e O & g wgy £
qF WY F@r & gArfawa q9Y
a4 WY &, 3T ¥ srafema §

qAL FIEA ATRT & T, a7 A
faady I TdFa9 &) 9%, T§ WA
Y 1 € vy wrgAr § e s S
X gAFN F AY @ QT
=133 § fie Sfadzw o w 9= § 7
g A | ANAT TW Aw Y A
qnfer adf § | A7 ¥ g Ay agr |t
N gorfrs o s o v
7ifgq w1 3% A, wra, w9
8 wedr AF FrardY fgg 1 wrcag
T TG I W @ faw q, @ W F
R W AT ! w AR agh W g
§ 9w ¥ sOAd f wrg wre W
WX wre st W and, @ € W&o

FEBRUARY 27, 1978
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arif ? wigd § e sorove ¥ o
ge s gefafree o g & &
Gt ¥ gu W § 1 v ¥ 0 e
aft § fr g SarEr T W Ry
&, oo Wit o sferarr Wi awemY
wrjearar wdy A wHw wEy § i
v & forg wrarw I3T awx § 1 |few
TR X & fag, vdew Aw
a® ¥ wO¥ & firg greme W wofw
Frx AT qEE §

ffa¥zn = N gwwdwr oY
worad ¥ A AE Y | a8 T wEw A
} firgn egHEE TE W B TN
bwfrcqrivec@ &) o g 9w
# wafawy 7@ @ ¢ AT AT S
gmargE A g 1 Kamgar g
U W™ & qdGl ¥ wgrar wwgr
aF% & & WX foofies & 1w 27 A
T ¥ g FY A a0 R, wifw 7
& arg ffa¥en = F s T E
qAqE AT T F |

# T A A aNE v g

oft wrwTe TR S (TR
qATIrT NERA, [ACH T H AU
uas # wafg H o gdiy ¥ foo
I F1 FY T w47 w4ar g, § 5w e
farty worr § ) Qar Y & e o7 wafy
aZA i qrAa afgam & 9f €1
fir:1 wfagm w1 =87 356 Faw
srqrareer feafe & wrer @y @ gfer &
2 | 7g oF W wfaww & ) fedt
Trog ¥ Trsgaf wed qa wr frqr
§ @Az gfaary & wofas 4w
¢TI w57 F T, & TED
NOFRA & WO wrAfos gear wY
FTT €

fierg g el W & o wd
 ofrw v W & fie o & o
o dhafies dwe a1 arafos qoar
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W forg @ waT &Y wa v, forw & wreo
szt wrew o waf ©: 76} & farg
T W wrewar o § 1 R fad
g garer faar § fie agi 9T W §,
wer 5w wwrer §, swrow dwY 9T g,
o #E g A &% § | g wme faege
w8t &, ¥ ag were w1 qTT Tl
gom ? —=aifs T ¥ qg¥ oY waw SI
w, § A A A fe & I A7
oy FuM T EEe A HEETEAT
wregaes w1 ey w3 ¥ 9% frar
w2 wrf | fex &l peritfens @<d
W fd wrt fw A oy ¥ wraw
&1 wrIEm™r @Ea % fag aker g
wfgr g

g7 ® wr fr o gy foer=s
w1 wrAeT uE gar &, A e g
o 3T wE & | IerC AW W ATadeer
AR WA 9 | ‘7@ q@ gA;, 64
aa afg: " wa fasrare w1 ogw
fewrar &, A A A AfgT IEL THT
P, 77 gw ¥ w foam ) & s,
‘gAY ¥ AW T | FGT W Al
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vu% fag s w W WA
sifzer & ¥few der i ofr ool ¥
g7 §, W NwdT H wewrer o qog ¥
TN AT E? "r g aAwa § R
FIFCATE WHTH T ATHAT FqATET W5
& ¥ wT § ar At ¥ gy g wffdy ?
39 @a *1 w3 wfaffy agr o,
AR FT TFATE BT GAR W IGET
L&A W A w2, faam oo &
IAF AT T WTEATT ToTH, GEHIT FT
o 9§ a1 frard s d ¥ wiew
TET W AT B AT FL | W\ I
A { TR FHFA, AT GO
wfrifal & 7 o i Ay & iy
g1 fr s fFed AT A @ Q@ £
I A wE wE, WO G W g A
¥ I A wEr F) & & agi g
TR F3T qg WY TET & F2M)
fog el weer afk g ofew
I A HETT FT AT W=D G
& g0 F | wutg e @ & fag
o FT gg W OF o0 faur Sr
@ & A A A F Y IIE A A
A g Y weer A, fEerd
7 v fr ol gl A &9 @ 2,
M 3% 37 & g7 7T FW 0§
wracEt Wi & faegw Agwa § fF
6 WEH W agET W we ey
qrt &7 gfwer T § a7 TR A W A
WATTE ©F GO0 F a1 #7409 a6/
qaT w4t ? fox wreE v, 9w
g 4 ? 7T ag fF ag avg e
¥ fag mr oy wfex oF f&m &
SY Y FT T g & A
YR FIHTT ATET FIA FT WTAWEHAT
oty savar ff fs a8 S ST s
Y af ag g F7ar & fawrw
ot A 4 | Tar A F Jwar wo
T G AR 4 | AW
waar #7 fawm @ 1@ @ gafag
wFAA 7 77 Fwrr g § B o
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[+t s T |

w1 favare form aoeTe o 8Y Oy woeTe
faoelt wedt &Y w% wfsa w%) wwfag
wifeam & 6 wEF w1 &1 fag
ITHY O TR FA M I, femmew
W% AT AN, qF WiEAiEE &
i 7 & faerge Y &

wa g g o agt e B
&1 1969 ¥ WL & HTC oY UF qAWY
AT ZUT, A AT WRIAR A o W
warar vt fs gr s @, g 9w & )
i 7 wfE T g s ity
A wa aafey fF o 3 & ax it
& 7 | freg Srer Ay I 19728
arz fepc oy T @S Y v | wfaw
g Ty # e fear) fer sEE
T EIT | TEE W AR & wgf
e W] T & TReT aedwe G
T FRg A s fE oww
e T A WY &5 E qw O fr
Tegqfa S FT W g T oA
wéwr gfte ¥ o Wt S Fw oo
grar ¢ a1 e T gar d—guwT
wAwE FEE LET A GRS §, W
AW A g1 gAw g ¥
Nxfrr g afsy & o ar w78
7z W9 @Y A § A wEe aga
grm § 1 ae R wgd & 7 fr g
7T M€ TEET AR TR Y, W
Ty 29 fom ) o o dfaam
t ww 59§ BN IUET gl
a§ TTaT | OF A F o A AvE fe
dfreTA & 1965 ¥ WY I AW ¥ sET
fiedy <ol & 1 FRTAfER Tsgala o A,
gazregafy St @, yuTT qEy of e
o AT Werw wgieg oY @er | gE Ay
w7 & w3 fedy § dierar | 3G v
W wow 1 K Gl ® A g
o ofr a1 g dfer AR
fir 9Tt & W oo ¥ a9 A g

FEBRUARY 27, 1976
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gt 1w ST § fiF oqTonlo ¥ fexdT @Y
wism we v /=y g gl
& e F wox Bt oo ardr g ?
dfaurT ®t gAA I9ET WIRT A@
foem sr A g W sy omar § fF
wfrar #1 wreR w01 w7 Sfew W
w3 7 wfaur oo ¥ A wwar
dfar su% 3 @Y e it
Iy WA g

& ag Wi wor @r g ? W way
e & wrly §, W W, T
dfaaw, aTo 3o A WA o
N &Y, 77 @ | o & wgrone
¥ gare wX @ ar1 SafeT 7o oW
awr o ¥ qer 6w ¥ v w1 R,
T W R A a9 oo o
quUETTE Y weEW T W @R
e &, g o w1 W A AR
q & 99T | R g W g awrn
war fF A afY, g9 faeelt W a3,
g A wr ) o & g Al
Fre HT 37 ST g, Ew ¥ fag
wrE o R 1 @ arw e fx 2
WX TUY 9% qer Fe fEav) I®
w7 @ Sy w0 ff ? e & wiw
o sy g W R
T & A w18t A a7, O f g™
T YW sar §? 9
R Erg? e W fowww
oE A wEmtrr ? o owed @
st §, g Y § P e ag A
¢ fv =% =fir dzar § 1 wTOET @S
ar g s o T v EON R
ar TR FW Ay § Ay e §
g CEET A g1 fare § e A
IAT AOT W G §, W0 & Sy A
FT W & fr e A gEnit ot qgt B4
fly ¥ wiw ff o oic w7 ey
T, gT ¥ Wy, e s
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g ge e H g RswH
Tt & 7€ oAt wry Y qifafese
wrgw ot g et s & A
iqw ge dl wem &1 fowfew
T AT WY ¥ wAW FT agAq fawr
TN 9T TN AW @ AT | @A
et ¥aw@r qr1 g 25 &
Fae vt Ao w faEm A 5w
SR WS WA Y AT IR § 1 Y
T Y FAT 7 ¢ 6w N 7o FF
g AT gT EE R | MW ¥ wgr R
R WEET TEA 9N §, W AR
g 1953 ST aEg AT AT W WA
Tg AW { qvelt oy | BT W
T fragoeer Wie wadw §
TRFEE | qWGH T AT qomdr
T AN I A a¢ @r, a4 g A
arely qurf | wE w9 § w W9 ag
gy fe oY qEr i wQT 3w a%
ug X fEmroar, 99 ¥ ag g9 ) m,
I A AW gmAE ¥ WW
T WA AR AW ™
T T wF gUT 41 vy FE X @AY
T 7 foar, ww 59 ) N FEw
g , gAY wr Y AT A
T °, 9% A | e /@, @
FX AT WAV § | AT WA
T8 &W T Y, A I ] A &
T o, ag A weer @ T A
& T S s deafaw Rt
qar Y, 99 ¥ fa¥ ox o1 v ww
fear | &g faur awr w7 9T ),
ot WY e @y § w4 faee e
¥ ager Wit § | wwar WY g
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g1 swar SrAm AT agr wr
wIT T T T & ag T g
W ag T wegen S § ag ofr ey
Fam T F o A £ SR
wfeF ¥ w1 & ow v gArE—
wfq feafar w25 4} &, ag =€
T F§ AT qrATY 7T W 97 R
dor wwR W A wifgm A Ay o
a%r ff—a A A A W d
qar =@ § fr e wegee st 25
o 8 @g a@IcT A adr
25 7T qg forerdy oY, srror A faeely
) ool w A g A
o AT WY qTST AT AT 25 I @A
MR AFTagaTafi 1 ar
Y ST FT AATH IT[AT § ST WY A
qEf &1 A &, IWaT ¥ I@ B G
T & o ¥ 3w A g A g
¥ mrEedt HY GIYAT 9 B AT AIHTA
3? draa N EEAw R E, g
FaIgmi A ag ?  # ¥ Hiewda
¥gur ?  ag wiw § wiive § o,
T wg @ Y, St A, TG
¥ mrg, gk @Ag | wE g
safer T & 1 #19 afew W
s g aaw §adr ) fewdnd ow
e A IEE AW g | feg
T FT W AT SUAgR § 7, A W
TEgR W fag w1 sEgR ] 0
O A Wi A N &y A S
I ¥ art ¥ ot guw wr ¥ oagy
T ¥ TSy Rfaw et g

a8 W o, aau dw, fafag, T
fafax sgaa wT Y ? T ATT W
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(m SLEE T Wil

awr § st wow wwr ¥ qY &
oY wif wff way fF Qeiw @ oY
B Q¥ o WEE W@ 1976 | T
i wgr ! Qv sdmfoew
fFeoar€ wvor & fean, g i =l fean ?
oY fis g § gred AR, g
¥ re e o g € & Ty, A
& g fr aff Ty AT A AR
I X & fF uew Aoy ¥ afx
& X g g, A A e @t W
frr el X G vy fe oy &
e ArEw & AY A 22 FAT A
27 sOE P ag § R AY e
& g FT AR WT AT AT A BET
5 gmg N oww @ Al g qAE
el g W ogAT® wUAr &7
orfe w17 99 AW FT oA W]
F af| & IR ), o@ afe
Bwg 9T g9 9A &1 owa
g Afer F|@T TUT WY WP AT
gar 7g § 1 W FE A Ay ety
S 3w awrk &Y wafa 1wy w7 @
Al e A aTfiwd . W
g Ay § o feT wim BT w I
R R ! AT w
¥ AFdg Tl A et
TSaq # W F T FY AT 7w
Wetag A W, A g feg
et sfaww §, ot wfaww =
K WA E | A 9T T G-
Lo w ¥ fear 8, wfaw Y g
-“WMTQI AR AAL TR

Retw  Fo WK FwaT g g
mw'ﬁm mama« g

Pnaidm Ruuinmm (Ru)
g i vzsm’f
WR Wy W W yews Gar §

e & fadw T

o fwrw (wea aftvor): sy
W, & s e T e o WY
g7 <@ 9 A qR dur W fE W
T a3 frdY dam w1 wTeor g @Y
g 7 fr o awT ¥ 9g T gt
¥ & A e T S & wiw gadY
wimr sgr ok wgwrEAT <aar ot fe
T T A% Ay § Afer ar
wHE A wE WEl ¥ @A A
1 o § fo I #r ager ¥ wT ar
wroredr wrE A gamg w7 F fag
IR war  Frarew asErfE s
agr o g fear fF ot qA 5T &
adr mrwr AgY Ay FY A wrd
T ¥ waAEda § O 937 13
oAt s aft A A am
# wia TR s ¥ sa &Y 9w
T F@IE | ST & faal ax
fear w<ar § 1 ¥feT W q® §9
a1 @A @ £y Ao st W we
FTERANAFT TR E P sagax
MmN gws @ BIFTAR
faizr wr &1 W s W7 wfe
T A iy afa g
wiex w5 7ff wom, avehg e i
aaer wlsw s 1 g & ¥w@
qear § WX a6 &R| g £, W
fE3rwrar & s Ry m"w
¢ ool ek g '(Q_K!l w o
:mi! fe vare wr ow gl
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frg v § a9 @ &1 Wl
wif ¥ faw o faar § s & o
aeaw &1 WS wrd & Fagaon
Fom a1 5 § 99 9 & 9098 w7
ored &7 T s cefay & oo
ST AT F 76 d0T wT faar§ aAg
FH ¢ 92 176 FE TIGL AT R
agr AN HE gATHE FEM | GHFTR
AR e =y mrefhgr §oww fRar g

qg F9 £ 13 773 wefen #1519
fear ST 9T ATHIC A 20 ETAR
e F1  wA qfaw qyem daw
g 9 f5 uw ar7 JTE TS
aifgn, gafr ¥ AATE wEM g
afy=7r N w9 AE w7 g
g ¥, 38 19 {Far s =rfee
7 e A & awE e
oT¥ WF [oad 7 gAY AR §,
gra gfafrgme frds a% @
qd qTF o gAr g1 FAST T
AvesfFrswwwr &1 o6 ®.
qW TN T HwERAET ® W fEr o
W A WT A qFHG AL KRS R
w1 ga o ae § fFoart e
HzgEmR wAET 3 O 9w
g 1 FOF A oy s
¥ Tgar aT ) WY F99 FE 99 ¥ oy
¥ AArT—ag Fg as Sfaa &)

Tra F< o wrae W Wil & fAg
dry W& & T SFTC A WA www
WET Y @I § w X avw awar
g, Wit & g7 0 W w9w N fo
v § 1 el ot et AR o @

& wu 0 ¥ o § W wane
IPFT WY WT | W GO W
wam del @ ¥ Safew @y
QT Qv N W), A g
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S W gTX qIE X AuTT Ay -
YT KT W WA § A wyan fw @
fre W & ok fre gfeww &
W faug qT S s W gy | 9w
WeT, HI 5% FA T  ANE Y,
A4 ATE-HAT F7 Wo FAHT FOW 7Y

F GATF FAT LT |

Wiy WO RAT 7 ¥ Jg W=
&1 ¥ fE7 FF SR AT gUIR W W
21 #" A w47 ;T faeur aer #
FHT FEAT WGA £ 1 WIT FT AW
#m, "awfr Y, 99 G ard W
fefat sratza F1 awr Ard 4, S
JATHT & FHT AFT I UTATE BT AT |
WSt WTE & W 93 ea fRan
X 78T quew 7 aw@r= &3 fam
i g gver o fava ag far
f evds gAvawwE, AfFR agr W%
T ¥, FEST QA WY A g7 &8
WY & S 99 F1 fadw fear 91
W werarfr dfeew wm afggafe
geafer w@AY | WK I 9
THT WEY oY §7 FEvEe OAAW T
fvig Aol wif gur wraEr A
Y W g W wger A qgar fr agl
#§ aig fafet T &1 e wwa
TRT X ATAST qTEgE A A wraw fear
qr, 99 ¥ wEwes o # 4
fear a1 Wik w31 v f5 9w fafesh
N TEE FO A ifgde =
a9 w0 gu fag dwoamr  fis
Mot wif T8 ar g g s el
W gfie & 7&)

R/ Aol wrg ¥ g wrar
WX AraewT ot ¥ g wwr s
# Fe wre ag T o sewrcfedy o ot feufiy
t iR dwr W ol whel ¥ W
W & oY I S W A ag v Wi
e wiwarer ek ¥ wre ol we wed
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[zr0 wera]

& TFaT-ferEe Y Wm0
ﬂﬁqlﬁmm’ﬂﬁﬁ'oﬁom
qIgE X wg7 §-T0 W PEAT @
foo wwer 7 Frad st g
® g WS foelts ™ ol
gt 0l ooy Ay Y wgAT =few
fr FraT wgar gdene 9 @@= g,
7 T W AW F FE-AN, THEQ
# fae-femy o & Q) fom &
fr @@ 9%z w1 aro B o A9
7 f5s HeE o wrr gAY g
e 7 g W Fr ¥ fF oummer @
FAT Y weaT ¥ 1 & g7 A WA
e Y ¥ W@ 9T T @R FTH A
wt ge ¥ S W fewed T T
wfge | ag AT wEEAT F1 AW
2 ® ToAfe ¥ ogw oA —
Tafan oY aer &Y weliiar & |
ofgg

W ¥ Al qw woe ¥, @
o w3 aF At g7 W Y AR
g, Afem gmag ¥ F & @
# s E O F e Fw e
e & o & fig ¥ O
aa @19, o SR qE g
af s @ e far Qe wer womE
T TR AW T A
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T@ oW WA ¥ e g
wd 7g A fr Ay e il e
WO |

¥ A, WW Al Rz sy fs
gt @ fafer aga Y @ ¥ fag
S FTCOF AT §, R gATO gAw A
iy R, AT T FIC0 BT AT AT
frerr &P, ST A EwETH EY g
FETERM 1 =gT o famra & wwer
g a% @ faamw ¥, sy wEvaT
o famy & wEw e T
¥ AHTIN MYAL TR AW AT
¥ foq w=a g1 21

™ Wl F g, a1, &
T F7 wrard g fr o & w9R A
1 anq fear

SHRI P. G MAVALANKAR (Ah-
medabad): I am rising to oppose this
totally unjust, improper and unneccs-
sary resolution which the Home
Minister has had the temerity to
bring before this august and honoura-
ble House

The Deputy Speaker ha: ruled on
my pomnt of order, and 1t i1s not for
me to challenge his observations and
I accept the ruling But 1 want the
Hous¢ to know what the Deputy-
Speaker said while giving his gud-
ance, that although in terms of tech-
mcality the Government were very
much on the right ground, in terms
of constitutional conventions and pro-
priety the Governmént were behav-
ing in & menner in which they ought
not to behave.
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' Why do I say that thiz resolution
is totally unjust and improper? Be-
cause ity mofivation and foundation
bring out the outright dishonesty and
the utter political selfishness of this
government. The Home Minister is
on a very feeble, unsure and awkward
ground. Legally he may be right.
Indeed, perhaps he is right. Techni-
cally he is perhaps right. But demo-
cracies do not go by more technicali-
ties and correctness in terms of law
on the paper. Indeed, if there is any
. meaning fo democracy, sbout which
incidently the leaders of our Republic
tried to preach us yesterday and some
of them even to-day, then those de-
mocracies have meanings only if they
are followed not only in letter  but
both in letler as we as in spint. It is
fram that laiger :ngle and not from
any partisaonship that I am describing
this resolution as utterly unjust and
improper. Therefore, I say that in
terms of constilutiona] propriety and
in terms of nolitical morality, the
Home Minister and the Government
of India are absolutely wrong in
coming before this House with a kind
of resolution that Shri Brahmananda
Reddyji has chogen to come here to-
day.

]

What is the Government’s explana-
tion, defence and justification for
continuance of the President’s rule?
Indeed, it was amazing and extra-
aordinary that throughout the entire
length and breadth of his othcrwise
good statement. for it did mention
about scarcity, the Home Minister
gave no reasons for the continuance
of President's rule in Guijaret, and in
fact, the statement says very little
and practically nothing as to why the
President's rule needs to be continued
in Gujarat. What are the obstacles?
,That is why I ask: did the Election
Commission say, ‘Don't have the elec-
tions'? Did the QGujarat administra.
tion say, ‘Den't have the elections.’?
Dig the Governor advise you.
‘Don’t have the elections’? Or did
the Governgr’s adviser tell you, ‘Don't
have the elections’? Did the Chiet

(o]
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Secretary of the Government of Guja-
rat and his associates in the Sachiva-
laya at Gandhinagar wadvise you?
Then, who advised you?....

AN HON. MEMBER: Not necessary.

SHRI P. G. MAVALANKAR: There-
for¢t, the only people who advised
them are themselves and the chan=-
plons of their own narrow, political.
selfish and party interests. It 1s be-
cause they want somehow and anyhow
to continue to be In power not only
in Gujarat but in all States if they
can help 1t and in the whole coun-
try and for all times, if they can help
it. Yet, they want to 2o on telling
us about democracy and giving us
lessons on the democratic constitu-
tion!

Thercfore, I want to say that ilms
resolution is absolutely foundation-
less and meaningless because it hits
at the very basis of the democratic
temper and democratic practices which
have been so well built into our
constitution.

1 have already said on September
7 last year when I started my speech
m Gujarat, and I wish I could do
that to-day also, T wish all of us
could speak in our languages or at
least in those languages which have
been recognised in the Constitution.
But, unfortunately, the time is limited
and the interpretation facililies are
not also available. Therefore, I am
constrained to speak in a language
which may be understood by most of
my esteemed colleague; of this House.
T want to tell this and I repeated this
last time also, that QGujarat contains
people  whn ate Gujarati-speaking
Indians. Not Gujarati speaking Guja-
ratis, but Gujarati speaking Indians!
That does not mechan, however, that
whatever is legitimate and just for
solving the problems of Gujarat should
necessarily be delayed in ferms of
various projects in Gujarat. The
Centre’s attitude towards Gujerat
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seems to be one of dogged and deli~
Yerately casual treatment in the mat-~
ter.

Shri Morarjibhai, an esteemed
honourable Member ot this House and
one of the leaders of the country, in
his opening spcech said that the Cen-
tre wants to teach a lesson to the
people of Gujarat, that they want to
punish the people of Gujarat. With
all respect to Morarjibhai, and I don’t
think he meant it that way, let me
say straightaway that il is not for
them to teach a lesson. Who are they
to punish or teach us? It is the people
of Gujarat who have taught a lesson
in the sense that by their determined
attack against the corrupt Government
and against thq discredited Assembly
and Administration they saw to it
that the Government was out and the
Assembly was dissolved. It was as
a result of last year’s extraordinary
popular upsurge, But these lessons
have not gone home with the estab-
lishment. But they will repent for it
one day. When we said we do not
want a corrupt Government, we did
not say we wanted President’s rule.
We wanted a better Government, a
less-corrupt Government, and let me
tell you this. In any democracy, much
more so, in a democratic country like
ours, the people have to involve them-
selves in the parliamentary practice
and functioning and the elections do
provide an opportunity ior them to
get educated in democratic function-
ing and methods. Why don't you do
that? Under what pretext can you deny
that opportunity to Gujarat? This is
the questiovh which I would ask.

I am gpeaking from my heart which
feels in anguish for the people of Guja.
rat, indeed, for the people of Indis;
1 am sure, those who believe in de-
mocracy will readily agree with me
that this is not the way to function
in a democracy. Now the Prime
Minister of India Shrimati Indira
Gandhi oontinuously tells us, she has
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nothing against the people of Gujarat.’
And yet in the Presiderl’s Address
there is absolutely no mention about
Gujerat. The Prime Minditer did siot’
even think’ it necessary to reply in
her speech today to the points some
of us made about thig exclusion of
Gujarat from the President's Address.
Is that the Prime Minister's interest
in Gujarat? Is that her care for the
people of Gujarat?

Gujarat ig not coming under Presi-
dent’s rule for the first time. I can
tell you this that since 1950, since the
beginning of our Constitution, we have
had 36 cases of Fresideni's rule being
promulgated in various Stales ol the
couniry. Gujarat has bad this share
for a second time now. On June 20,
1951, Punjab was brought under Presi-
dents rule. Since then 36 cases to
date are there of President’s rule hav-
ing been clamped down and Governors
and Advisers being brought in, I
want to ask: Does the Government of
India want Gujarat to go the same
way as Kerala and Orissa, that is to
say, you want to clamp President's
rule again and again,~to teach a les-
son to the people? Do you want the
corrupt government? To-day, the
Prime Minister was saying that she
was against corruption. The people
in Gujarat are against corruption.
Then she should have welcomed that.
But, then, the Home Minister is also
shifting his grounds of 6th February,
this very month and he now tells us
that the grounds are--scarcity and
drought. Earlier he had mentioned
law and order. He has not mentioned
law and order to-day. Wag it difficult
or so heipless then? It is indeed not
difficult. It is quite normal. There-
fore, the whole point ig this. The
Congress wants to continue enjoying
powers. I ask: why? If they want
to continue enjoying powers, are they
really going to have that? They have
got a new ad hoc committee with
as many as 68 people.  Practically
anybody who” wants to be included is'
there. But, I am soxry my hon. friend,
Shri Natwearlal Patel who should
have been there is not there. I am
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sorty for it. He is so energetic and
his name should have been there. (In-
terruptions). I wish he were there.
Wou have 68 members in the ad hoc
wommittee, Anyway, my main point
.and question are: Can free and perio-
1dic elections, popular rule, people’s
‘rights, constitutional vompulsions be
made &nd compelled to pay homage
+first to Congresg Party's convenience
-and “alculations?

It is amazing, therefore, that Presi-
sdent’s Rule is being continued. 1t is
~nf course an occasional medicine, but
.it cannot be a daily bread. And that

1s why Dr. Ambedkar provided for
the President’'s Rule as a temporary
measure. It has to be treated more or
less as a “dead-letter.”

Officialdom is increasing under the
President's Rule. That is our com-
plaint. I have nothing to say against
the Governor, his advisers and other
senmor officials. The entire admints-
tration, by angd large, have acquited
themselves very well and efficiently.
fif you want efficiency but not the
pgpular government, {hen, of course, I
ihave nothing to say. We want efficl-
wenoy voupled with A popular Govern-
mment. As Pref. Mukerjee said, good
:governmenf can never be a substitute
for self-goverament. Officialdom and
tbureaucracy cannot be allowed to con-
‘tinue for @ long time. If scarcity and
«drought are the reasons, then I ask:
‘why not Government of India give
more funds? Why not put off or post-
pore the recommendations of the
Sixth Finance Commission?

1 would end with one warning—I
am not taking more of the time be-
wcause you, Mr. Chairman, are getting
impatient—when President'’s Rule is
in Gujarat, is it not in Parliament
which is a national forum where we
can voice our complaints and protests?
Surely. the Chair should have been
tibera] to us, especially, to the Gujarat
Members. We are not permitted to
raise the issues which bother us. Be.
cause you are ringing the bell, I have
no time to highlight the difficulties
which the people of Gujarat are fuc-
ing. But if we cunnot raise here all
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kinds of problems and distresses of
labourers, workers—women and child-
ren— adivasis, harijans, workers of
all kinds, middle class people who are
extensively in difficulty in Gujarat,
where should they go? Should they go
to officials? Will they listen to them?
They can only go {o the popular Gov.
ernment and M.L.As. But, that is
absent. So. they came {o us, M.Ps.
And, we must voice their problems.
This morning I wanted to raise a
serioug question about the dislocation
nf the railway movement between
Ahmedahad and Bombay, hecause of a
serious damage to one raillway bridge
but, the Chair to!d me that I cannot
raise this matter here. I cannot raise
it in the Committee Then where else
~an we raise such matters when people
are agitaled” (Interruptions). Why
are you shouting in a foolish way? 1
am sorry to say so. I am talking very
seriously We will continue to face
the problems in Guijarat with anger
and feelings. Because the challenge
has been thrown to us. I am sure that
the people of Gujarat, men and
women. young pcople of Gujaratl, who
believe in democracy, will accept this
chal'enge and will compel this Govern-
ment to have free elections as early
as possible so 1that Gujarat will have
vet another spell of popular rule. That
15 the only way to celebrate the silver
juhilee of our Constitution. and not
just by hollow and hypocratic words
from the leaders!

THE MINISTER OF HOME AF-
¥AIRS (SHRI K. BRAHMANANDA
REDDY): Sir. when I began my intro.
ductory remarks in moving this Re-
solution, some points of order were
raised and I have said that under Art.
356, either clause (1) or clause (2), it
is not necessary at the time of exten-
sion to consult the local administra.
tion or the Governor and then bring
the Resolution defore this House,

Some of my hon. friends opposite
must kncw and our leader, Shri
Morarjibhai who has vast experience
in the State and clsewhere knows fully
well that when a decision has to be
taken under Art 356(1), it is consi.
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dered by the Cabinet in a serious way
and unless they exercise their judge-
ment and come to the conclusion fhat
a situation has arisen in which the
Government of the State cannoi be
carried on in accordance with the pro.
visions of the Constitution, then
alone, a Proclamation, if it becomes
necessary, 1s issued and, in the inte-
rests of the people of the State to
extend the hfe of the Proclamation by
either six months or one year, as the
case may be Certainly, it is not as
if a political decision 1, taken. The
matter 1s considered and it is the
Home Ministry that has to advise the
President. Naturally, they are in
touch with the situation in the State
and, therefore, taking an overall view
of the matter the Government through
the Home Minmistry comes before both
the Houses of Parhament to pass the
Resolutien for continuance in force of
the Proclamation m respect ot Guja
rat If anybody thinks these decision:
are taken 1n a casual manner or in o
different manner, it woulg be very
wrong and, I suppose, as I have al
ready said, Shr1i Morarn who had
occasions to take decisions in several
States knows fully well the discussion
ithat goes into the matter before =a
decision 15 taken. 1 ounly wanted to
say this because Prof. Mukherijee and
some others have aiso said that deci-
sions are taken as if in a casua! man-
ner

Another thing which is usually said
18 that the Government is afraid of
elections and that we are developing
rold feet. These are, in my opinon,
very feeble arguments Afterall, in
a Parhiamentary democracy where we
are going for elections, bye.elections
and general elections and elections of
various types 1t 15 not as if anybody
1s afraad of elections, whichever party
may wish to have political life in this
rountry. Therefore, I do not want
to go into 1t at Jength and indulge in
the sume kind of feeble and cheap
arguments that are advanced. After
all there were occasions even in Guja-
rot, as has been pointed out by one of
my friends, wherein in certain situa-
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tions, wiven the drought was affecting a
particular aree even the bye-elections
were postponed by a year. So, situa.
tiong do arisg. For instance, when ru-
mours were being published in sections
of the Press that there will be g snep
poll—Of course, Prime Minister had
sald today #ng yesterday also that she
never %aid that there will be a snap
poll; and all the same rumours were
getting afloated everyone of the Oppo-
sition parues got perturbeq as to why
electiong now. Therefore, my submis-
sion to you is: To say that the Cong-
ress is afraid of facing the people, 1
mean, would be far from truth and
would be very wrong. Congresg has
fought elections umpteen times and is
prepared to fight elections in future
when the time  comes. One thing
with which I disagree from Morarji is
when he said that this Government
wants to punish the people of Gujarat,
I {ake sirong exception to that. We
have the least idea or the least mten.
tion of even offending the people of
Gujarat We want to help them when
they are in great distréss and when
milliong of people are suffering.  Sir,
it 15 our duty to reach asistance to the
people in time and in sufficient mea.
sure  Sir, in this country, in a parlia-
mentary democracy, elections do come
and go But the drought which has
attacked Gujarat is a very unpreceden.
ted one. Even Shri Morar): Desai and
others have agreed that this 18 unprece-
dented, In some areas there have been
successive droughts during the last
three years. Therefore, we should not
take it as if it is an ordinary case, of
drought, where a certain area in a
certain district is under drought. It
is a question of practically the whole
State being under drought. Sixteen
out of nineteen disiricts are under the
grip of famine in the State. 8o, is it
not discretionary or wise to....

SHR! K. 8. CHAVDA: There is no
Justification for not holding the muni.
cipal elections.

SHRI X, BRAHMANANDA REDDY:
BEven in regard to municipal or pancha-
yat elactions, it iy not a question of
selective individuals going to wote. It
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is a question of the involvement of
the entire people of Gujarat. Leave
alone that matter.

My submission is, whether, in the
present circumstances when the entire
administration ig geared up to meet the
drought situation, when everybody in-
cluding leaders of all political parties
shoulg be involved in affording relief to
the people of Gujarat, to give them as-
sistance, to go to them, reach them, talk
to them and then see how the admi-
nistration is functioning and how it is
reacting to the wishes of the people,
whether they are meeting the needs
of the people sufficiently or nuot, it is
advisable to involve pedple in elettions
and in a lot of hulfabaloo involved in
this affair. After all, elections will
certainly come. Certainly people of
Gujarat . (Interruptions)

SHRT NOORUL HUDA (Cachar):
This is a mockery of democracy (In.
terruptions).

SHRI K. BRAHMANANDA REDDY:
I am reminded of a story. When wres-
tlers fight everylime one person is de-
feated and is brought to the ground,
the other will say ‘come on'. This kind
of story goes on. These small opposi.
tion parties go on threatening like
that. They try to irritate. We are a
fairly mature people. We will not be
irritated by these remarks. Some-
times we also enjoy what you say in
a funny way,

My submission is, we have to see
to the interests of the people of Guja-
rat at this present juncture. That is
the main pomnt, jt is not a question of
the election fortunes of this party or
that party., People will decide in
future when the electiong come, when
they get a chance. The point is, at
this paint of time what is the deci-
sion that Government should take when
six and o half Jakh people are present.
Iy involved and when they are at work
at various places. In fact more people
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may have to go. Shri Morarji Desai
himself has said that by May-June this
year, things will get worse; conditions
will be more difficult. Even water
may not available. This js the time
when not only the entire administra-
tion but the leaders of all political
parties and people at the district taluk,
block and village levels all of them,
will have also to involve themselves
and work unitedly to relieve the suf-
ferings of the people. Therefore
when this is the position, it is natural
and it is advisable for us to thiftk that
after all elections can be put off fot
some time. Elections come and go.
But, droughts do not comé every year.
There may be drought in one portion of
the State, or in one portion of the
country. This ig usual for a big coun-
try like ours and we have also seen it
by experience. But here is a case
where practically the whole State is
under severe drought conditions and
the entire machinery has to be geared
to tackle the situation. I need not go
into details and waste your time.

18 hrs.

I am not claiming that good govern.
ment is a substitute for popular gov.
ernment. 1 am glad that even in the
Consultative Committee of MPs for Gu-
jarat hon. members, both of the Oppo-
sition and of the Congress had a word
of praise for the way the administration
had under difficult conditions tried to
tackle the situation effectively and effl.
ciently. I am glad that Shri Morarji
Desai had not a harsh word to say.

SHRI MORARJI DESAI: If 1 did
not say that, it did not mean that 1
have not. This administration cannot
do it

SHRI K. BRAHMANANDA REDDY:
You only said that the administration,
however good it may be will not have
the necesgary urge....

SHRI MORARJL DESAI :AM was

what I was
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| Shri K. Brahmananda Reddy] SHRI MORARJI DESAI: What ab-

out others? They are getting Iless.

SHRI K. BRAHMANANDA REDDY: Those who are labourers are getting 8

....of a popular government. | I cer- kgs., but ail others are getting only 2
tainly see that. But to say as Shri kgs,

Piloo Mody has done that this adminis-

tion cannot take policy decisions is not
correct. He wants to treat it as if it SHRI K. BRAHMANANDA REDDY:

No. In many pvlaces, I think others ar¢

ig a caretaker government. It is not
also getting more than 4 kgs.

so. That administration has taken
vital decisions so far as drought and

scarcity relief is concerned. I need not SHRI MORARJI DESAIL: No, no.

“go into the detaifls just now. They
have taken many pOliCy decisions for SHRI K. BRAHMANANDA REDDY:
reaching help to the needy in the con- So far as labourers are concerned, who-

cerned areas either with regard to ever is working, the quantity of 8 kgs.
many schemes or others. I have told has been improved to 10 kgs. I cer-
you what they did with regard to the tainiy congratulate the administration
scheduled castes and scheduled tribes. and I wish to tell them that these 10
kgs. should reach the labourers.
SHRI K. S. CHAVDA: During Pre-
sident’s rule the condition has become.

worse, Dr. Mehta raised the question of ac-
ceptance of the Sen Committee recom-

SHRI K. BRABMANANDA REDDY : mendations. I wish to submit on this
Therefore, my submission to the House occasion that the Gujarat Government
is that you must look at it from that had appointed a committee under the
point of view. Just now is not the chairmanship of one Shri Desai to look
time to disturp or dislocate the admi- into the pay scales etc. of government
nistration which is doing good work servants, but thig dig not include the
to alleviate the sufferings of the people teachers. Shri Sen has given his re-
port. It is under study by the Gujarat

A few points have been raised. It Government.

is not correct to say, as Shri Piloo
Mody did, that Rs. 3 are not given. It :

has also not been said by any member SHRI P. G. MAVALANKAR: The
in the Consultative Committee that professors and teachers have given an
Rs. 3 have not been given. But in u‘timatum 1ihat if nothing happens by
some places where they do less work 1st March, they will boycott examina-
probably they will get something less. tions. Only two days are left now.

I would also submit that some deci-

sions have been taken. I am glaq that SHRI K. BRAHMANANDA REDDY :
the Gujarat administration has taken I wish to submit to the House that the
a decision that from March onwards administration in Gujarat, the Gover-
the quantity of 8 kgs. given will be nor and his Advisers, have taken a de-
improved to 10 kgs, cision to announce the acceptance of
the recommendations of the Sen Com-

SHRI K. S, CHAVDA: Per head mittee and probably announcement
per week? will issue in a day or two. Therefore,

I should earnestly request all shades
of opinion in this House to view the
problem in its proper perspective and
not to be merely carried away by poli-
tical motivations.

SHRI K. BRAHMANANDA REDDY:
‘'he 8 kgs. which are being given will
be improveqd to 10 kgs.
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MR. CHAIRMAN: The question is: monthg with effect from 11th March,
1975.”

“That this House approves the con-
tinuance in force of the Proclama-
tion, dated 9th February, 1974 in res. 18.66 hrs.

R . . The Lok Sabha then adjourned till
1

pect of Gujarat issued under article Eleven of the Clock on Friday,
356 of the Constitution by the Pres:-

February 28, 1975/Phalguna 9, 1896
dent for a further periog of six (Saka).

The motion was adopted,
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